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LOK SABHA DEBATES 

LOKSABHA 

Wednesday, April 1, 19921Chaitra 12, 
1914 (Saka) 

The Lole Sabha met at Eleven of the clock 

[MR. SPEAKER in the Chait) 

[ Translation] 

( Interruptions) 

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Speaker, Sir, I would like to draw your 
a1tention to on point. The proceeding of the 
Question Hour of both the House of parlia-
ment are being telecast by Doordarshan. 
While taking the decision to telecast the 
proceedings it was expected that it will be 
impartial. But after watching them we have 
cometotheconclusionthat partiality is shown 
in the telecast in general and in the telecast 
of Question Hour in particular. Yesterday, 
matters related to both Bihar and Bofors 
were raised in this august House. Only the 
Bihar issue was telecast, but Brishin Patel 
and Nitish Kumar were completely blacked 
out. 

[English) 

SHRI BASU DEB ACHARIA (Bankura): 
Sir, yesterday, I raised the matter; I was 
completely blacked out by the TV. (lntsnvp-
tions) Whatever I said about Bofors, It has 
been completely blacked out by the TV. 
(lntmruptions) This is being done by the 

Television. (Interruptions) Sir, we will have 
to take a decision to boycott Television. 
(Interruptions) "this is done, if this partiality 
is done by the Television, then we will have 
to take a decision to boycott the Television. 
(Interruptions) Yesterday, haised the matter 
before Shrimati Krishna Sahi could raise. 
( Interruptions) 

{ TransJation] 

SHRI MADAN LAL KHURANA (South-
Delhi): Mr. Speaker, Sir, we too have com-
plainls against the Doordarshan but to black-
mail Doordarshan is not the nght thing. 
(/nterruprions) 

SHRI RAJNATH SONKAR SHASTRI 
(Saidpur): Mr. Speaker, Sir, telecast of pro-
ceedings should be done away with. 

(Interruptions) 

SHRI RAM KAPSE (Thane): Mr. 
Speaker, Sir, the (e)ecast Qf Parliamentary 
proceedings is under your control. They are 
making allegations against you. It is wrong. 

(English) 

SHRI BASU DEB ACHARIA: Sir, you 
allow me to make a submission. (/nternJp- . 
tions) 

[Translation] 

SHRIMATI KRISHNA SAHI (8egusa-
rai): Mr. Speaker, Sir, the state of after in 
Bihar is very disturbing and they are adding 
fuel to the fire. (Interruptions) 

SHRI NmSH KUMAR (Barh): Mr. 
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Speaker. Sir, please see for yourself that 
only the mike of that side is on. (Interrup-
tions) 

[EngNsh] 

MR. SPEKAER: Will you please sit down 
I want to say something. 

( Interruptions) 

MR. SPEAKER: Will you sit down first? 
(Interruptions) If all of you are standing up 
from this side and that side and speaking, 
how do you expect the Television to show 
everything ? 

(Interruptions) 

SHRI BASU DEB ACHARIA: This was 

MR. SPEAKER: It is not correct. You 
can compare what has been recorded with 
what has been shown. If what has been 
recorded is not shown, then you can take ' 
objection. 

(Interruptions) 

MR. SPEAKER: How do you expect TV 
to show all of you speaking? 

(Interruptions) 

SHRI BASU DEB ACHARIA: Why was 
it blockade out by the TV yesterday? (Inter-
ruptions) . 

MR. SPEAKER: If you want, I will stop 
lV. 

done yesterday. (Interruptions) (Interruptions) 

MR. SPEAKER: You can compare what MR. SPEAKER: You cannot carry on 
is written with what is shown and then you like this. 
can take objections. 

(Interruptions) 

MR. SPEAKER: The entire country is 
watching you but still you are not speaking 
one at a time. When I am on my legs, you 
also speak. It is being walched by the entire 
country. 

SHRI RAM VIlAS PASWAN: Mr. 
Speaker, Sir, this is what we are requesting 
you that the people of the country should not 
be shown one side only. (IntBmJptions) 

[English] 

SHRI BASU DEB ACHARIA: You allow 
me to speak, Sir, (Interruptions) 

Television should also be impartial. I 
raised Bofors issue. But I was completely 
blacked out by the T eievision. (Interrup-
tions) 

(Interruptions) 

SHRI BASU DEB ACHARIA: Only to 
malign the State Govemment, the TV was 
used. Not a single word about Bofors was 
covered by the Television. (Interruptions) 

MR. SPEAKER: Please take your seat. 

(Interruptions) 

MR. SPEAKER: Now, would appreciate 
your enthusiasm and intelligence which you 
have enough with you. You make points one 
after the other. If all the Members - senior 
Members, whipsoftheparties,leadersofthe 
parties and all of them are standing together 
and you expect me to say something which 
can help you, how do you judge tI? 

(InttHruptJons) 

SHRI SPEAKER: This is a question 
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hour. EWty day, you are I1PI allowing the 
question hour. Your know how much money 
and effort go in question hour. You give the 
questions. 62,000 question are given to us. 

_. We select the questions. Government c0l-
. Iects the information and gives it to you. You 

have the authority and the privilege to ask 
the questions. You are not utilising it. You 
are utilising this time for somalhlng else 
which is not correct. This is being seen by 
everybody in the House and outside tilt 
House. It is in your interest to see~at you ~ , 
not raise this matter in this fashion in the 
question hour. 

Question hour is your hour. Question 
hour is meant to give information. In question 
hour, lot of efforts go in. lot of money is 
utilised. To collect information for one ques-
tion. thousands of rupees are spent. And you 
are not allowing the question hour to put 
questions. What is this? 

SHRI BASU DEB ACHARIA: No, Sir. 
( IntlHTUptions) 

MR. SPEAKER: You, as responsible 
Members, should help me and the House to 
conduct the business. . 

SHRI BASU DEB ACHAAIA: We do not 
want to disturb the question hour. But the 
point is ... (lntem.pti:ms) 

MR. SPEAKER: Now I am calling Mr. 
SUdhir Girl to put the question. 

MR. SPEAKER: I am not allowing, Mr. 
Acharia. This is out of order. 

(IntM"Uptions) 

MR. SPEAKER: I am constrained 10 
say that· fMIlY day. without follOwing the 
rules, you are raising the issue on the ftoorof 
the House. 

MR. SPEAKER: Now, Mr. Sudhir Giri, 
please. 

(IntB1nf1lions) 

SHRI BASU DEB ACHARIA: We are 
agitated .... 

MR. SPEAKER: Youfolow rules. Rules 
are framed by you. 

.. 
. (Interruptions) . 

MR. SPEAKER: You have made the 
rules. You chang8 the rules; I do not mind. 

SHRI SRIKANTA JENA (Cuttack): Mr. 
Speaker, Sir. you should also try to listen to 
our point of view. 

MR. SPEAKER: Not in question hour. 

(IntlHTUptions) 

MR. SPEAKER: You are a whip of the 
party. You should know it. 

SHRI SRIKANTA JENA: Why we are 
agitated is .... 

MR. SPEAKER: No. not Ike this. There 
is a time for discussing. the matter which is 
not listed in the business. 

SHRI SRIKANTAJENA: No. Sir, (krter-
roptions) 

MR. S~R: You are not making 
use of time. 

(/ntem.f1Iions) 

SHRI SRIKANTA JENA: Television is 
. ~ to project two political parties here. 
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MR. SPEAKER: This is not correct. 

(intenuptions) 

J can stop TV if you do not want it. 

SHRI SRIKANTA JENA: H two political 
parties are to be projected, then we cannot 
cooperate. 

MR SPEAKER: This is not correct. 

(/ntenvptions) 

SHRI BASU DEB ACHARIA: Sir. we 
were completely left out yesterday. 

MR. SPEAKER: I can just stop TV if you 
do not want it. But not like this. 

( Int9lTUptions) 

MR. SPEAKER: let the House decide. 
Then I will do it. 

SHRI lOKANA TH CHOUpHURY: 
Ouestion Hour should be Question Hour. 

MR. SPEAKER: This is exactly what I 
am tailing them. 

MR. SUDHIR GIRl. 

( Int9rruptions) 

(a) the number of persons convicted 
under the Consumer Protection Ad. 1986 
till February. 1992; 

(b) the problems faced by the Union 
Govemment and the State Government in 
implementing this Ad j and 

(c) the proposls' if any. made by the 
Statatowards the effective implementation 
of the Act? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED): (a) 
to (c). A Statement is laid on the Table of the 
House. 

STATEMENT 

(al An annexuse showing number of 
cases filed and disposed off Statewise is 
attached. 

(b) Under the provision of the Ad. Union 
Govemment is responsible for setting up of 
National consumer Disputes Redressal 
Commission and the Central Consumer 
Protection Council and the State Govern-
mentslU. T. Admns. are to set up Consumer 
Disputes Redressal Commissions (State 
Commissions). Consumer Disputes Redres-
sal Forums (District ForumS1 and State IeveV 
Consumer Protection Councils. So far as the 
Union Govemment is concerned. it has 
constituted th6 Central Consumer Protec-

11.11 hrs. tion Council and the National Consumer 
~isputes Redressal Commission and is 

ORAL ANSWERS TO QUESTIONS facing no problem. The State level Con-
sumer Protection Councils have been set up 

. [English] in all the stateAJTs. However, some of the 
States have reported financial constraints, 

Convictions under CPA. 1986 non-availability of suitable persons to be 
appointed as Presidents, lack of Govern-

'490. SHRI SUDHIR GIRl: WiD the mentaccommodationetc.insettingupState 
PRIME MINISTER be pleased to state: Commissions! District Forums. 
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(c) The State Government have been 
requesting for financial assistance from the 
Central Government to implement the Con-
sumer Protection Act; 1986. On suggestion 
received from the States to remove certain 
bottlenecks in the functioning of the three tier 
redressal machinery under the Ad., an Ordi-

nance was issued on 15th June 1991 to 
provide for guorum for the sittings of the 
State Commissions and District Forums. the 
procedure for signing the orders and valida-
tion of earlier decisions etc. The Ordinance 
has since been replaced by an Ad of the 
Parliament. 
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SHRI SUDHIR GIRl: Sir, consumers at 
various levels are being cheated by the 
traders and manufactures. So, the consum-
ers become very much agg'rieved and agi-
tated over the fraudulent practices but they 
hardly raise any protest because of lack of 
knowledge and means of getting redressal. 
Now, may I know from the han. Minister 
whether the Government is prepared to set 
up a forum at taluka level and give informa-
tion to rural and backward people of this 
country? 

SHRI KAMAlUDDIN AHMED: Under 
the three-tire system of redressal, district 
forms have been formed and out of the 450 
districts in the country, only 360 forums have 
been formed. H we take it to the taluka level, 
I do not think that would be possible by the 
State as they are complaining about the non-
availability of infrastructural facilities. 

SHRI SUDHIR GIRl: The consumers 
are aggrieved in the rural, tribal and back-
ward areas and do not come forward to raise 
their protests. So, may I know from the han. 
Minister whether the Government is pre-
pared to entrust the task of disseminating 
information and knowledge to the Registrar 
clerks in the rural area. 

SHRI KAMALUDDIN AHMED: All 
possible steps are being taken by the State 
and a large number of cases which have 
been filed with the district forums will them-
selves speak that awareness is coming in 
the districts. And further efforts are also on 
for bringIng awareness among the consum-
ers. 

SHRIMATIBASAVARAJESWARI:May 
I know from the hon. Minister whether, as far 
as possible, distribution of grains will be' 
entrusted to women organisations at the 
grass-root level or not? 

MR. SPEAKER: This has nothing to do 
with this question. 

[T mnslaOOnl 

SHRI RAM NAIK: Mr. Speaker, Sir. I 
would like to know the names of slates in 
which state commissions have been set up. 
What is the number of complaints received 
by these commissions and out of them in 
how many cases appeals have been made? 
The figures furnished by the hon. Minister 
show that neither a complaint nor an appeal 
has ben received in West Bengal. Orissa is 
ruled by Janata Dal Government and no 
complaint has been received by them also. 
The same is the case with Tamil Ncidu. Is it 
that no one is complaining in these states or 
the State Govemments are nor working? 
What does the Central Government propose 
to do in this regard. Will it call the State 
Minister and tell them that if this will be the 
state of affairs, what the centre can do in the 
matter. 

SHRI KAMALUDDIN AHMED:Mr. 
Speaker. Sir. I understand that cases are 
being filed in the aforesaid States. When we 
asked these States to fumish the information 
they did not send any information. As such. 
we have not made any mention of it. I will 
give you specific information in this regard. 

(English] 

MR. SPEAKER: It is not clear. Will you 
explain a little more? 

[Translation] 

SHRtMATI KESHARBAI SONAJI 
KSHtRSAGAR: It has been mentioned in the 
reply that Consumer Protection Councils 
have been set up in certain districts. The 
percentage of women is fifty per cent in the 
country and they work with utmost devotion 
and sincerity. As such. will the Govemment 
take steps to provide fifty per cent reserva· 
tion to women ? 
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[English] 

SHRI KAMALUOOIN AHMED: We will 
do so wherever it is possible. 

t Translation] 

DistrIbution of Surplus Land 

+ 
*491. SHRI MRUTYUNJAYA 

NAYNe. 
SHRI BARE LALJATAV: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether a decision with regard to 
distribution of the surplus land amongst the 
Scheduled Castes/Scheduled Tribes and 

• fUral poor by March, 1992 was taken at the 
Chie1 Ministers' Conference held on October 
4-5,1991; 

(b) if so, the area identified and distrib-
uted so far and the number of beneficiaries, 
State-wise and Union Territory-wise; 

(c) the area of surplus land still available 
for distribution, State-wise; and 

(d) the steps proposed to be taken to 
_ expedite its distrbution? 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI G. VENKAT SWAMY): (a) to (d). A 
statement is laid on the Table of the House. 

STATEMENT 

(a) A decision was taken in the Conference of the Chief Minister held at New Delhi on 
October 4-5, 1991 that distribution of surplus land under the Land Ceiling Laws should be 
completed by 31st March, 1992. 

(b) and (c). Area (identified) available for distribution. area distrbuted, number of 
beneficraries and net area available for distribution. (October 1991 . March 1992) 

(Area in Acres) 

51. 5tatelUT AiN identified Area dis- Net lJIfJa 
~ 

No. lor distrtwtion trbuted available 

2 3 4 5 

1. Andhra Pradesh 57670 40388 17282 

2. Assam 2n06 4000 23706 

3. Bihar 49492 6173 43319 

4. Gularat 15241 5492 9749 

5. Haryana 74 74' 
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(Area in Acres) 

SI. StatelUT Area identified Ama dis- Net area 
No. for distribution tributed available 

1 2 3 4 5 

6. Himachal Pradesh 125396 125396 

7. Jammu & Kashmir 6000 6000 

8. Kamataka 787 485 302 

9. Kerala 1241 196 1045 

1.0. Madhya Pradesh 7644 2329 5315 

, 11. Maharashtra 1332 745 587 

12. Manipur 3 3 

13. Orissa 2074 751 1323 

14. Punjab 230 230 0 

15. Rajasthan 5048 5048 0 

16. Tamil Nadu 3378 3378 0 

17. Tripura 

18. Uttar Pradesh 2294 2294 0 

19. West Bengal 16279 7926 8353 

20. 0& NHaveli 215 212 

21. Delhi 68 £8 

22. Pondicherry 

Total: 322172 79435 242737 

The State of Bihar reported 6977 bene- Tamil Nadu 2920; and Uttar Pradesh 2206. 
fteiaries Karnataka 323; Kerala 334; Madhya 
Pradesh 681; Orissa 865; Rajasthan 503; So far a total of 72.56 lakh acres of land 
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has been declared surplus of which 62.63 
lakh acres has been taken possession of 
and 48.86 lakh acres has been distributed to 
46.421akh beneficiaries of which 49 percent 
are members of Scheduled Castes and 
Scheduled Tribes. In the year 1991-92, 
21,481 acres of surplus land has ~en dis-
tributed. from April to September thereby 
making a total distribution of 1.01 lakh acres 
in the year. 

(d) The Chief Minister have been ad-
dressed to expedite the distribution of sur-
plus land. A meeting of Revenue Ministers of 
State was held on the 14th March, 1992 to 
review the progres and to consider further 
steps to betaken to expedite the distribution. 
On the basis of the discussions at the meet-
ing, the time limit for distribution of calling 
surplus land free from litigation has been 
revised to 30th June, 1992. It has also been 
decided that at least 75% of the land in-
volved in litigation in Revenue Courts must 
be freed from such litigations to make it 
available for distribution and distribution 
completed by 30th September, 1992. 

SHRI MRUTYUNJAYA NAYAK: I wel-
come the decision taken in the Chief Minis-
ters' Conference held in October 1991. And 
I also extend my thanks to the hon. Prime 
Minister. In my parliamentary constituency, 
it so happens, that 90 per cent of the Sched-
uled Caste and Scheduled Tribe people have 
been denied final Pattas in spite of the fact 
that they have been in possession of the land 
for more than 30 years because of the con-
troversy between Settlement and Revenue 
D(lpartments. As a result, people from phul-
bani Town and my parliamentary constitu-
ency, Phulbani District, are required to give 
huge premium and they are suffering very 
much. I want to know whether the Central 
Govemment will give specific directions to 
the Chief Minister of Orissa for resettlement 
and for giving final pattas and financial assis-
tance to the people of Phulbani town as well 
as Phubani District. 

[ Translation] 

SHRI G. VENKATSWAMY: Giving of 
land to the tiller has been the policy of the 
Congress Government right from pre-inde 
pendence days. In the session of the Indian 
National Congress held in Fejzabad and in 
the Farmers' Conference in 1985 a resolu-
tion was passed to do away with the practice 
of having middlemen and a resolve was 
expressed in' this regard. After independ-
ence a committee under the chairmanship of 
Justice Goswami was set up which sexgge-
seid ways to implement the policy of land to 
the tiller. In 1972 Shrimati Indira Gandhi 
connived a conference of all the Chief Minis-
ter ofthe country and directed them to imple-
ment the land reform law and Land Ceiling 
Act in the entire country. Shre directed that 
land should be distributed among those 
belonging to Scheduled Castes and Sched-
uled Tribes who were landless. Effort is 
being made to implement the Land Ceiling 
Act and land reform Laws in 19 States. 
Recently, our Hon. Prime Minister convened 
a meeting of Chief Ministeron the 4th and 5th 
October, 1991 to implement it at all costs. 
The Prime Minister has again written letters 
to the Chief Minister in this regard and I am 
als.o ,n touch with them on telephone. Con-
sequently a Conference of Revenue Minis-
ters was held on 14th March. At that time we 
received a satisfactory report that 79,000 
acres of land has alrea~y been distributed. 
We have formed a sub-committee of Reve-
nue Ministers. That Committee has submit-
ted its report which says that there are eleven 
lakh acres of disputed land, cars in respect of 
which are pending in High Courts and the 
Supreme Court. The cases should be with-
drawn from the courts and efforts should be 
made to make an out of court settlement by 
June. The available surplus land should be 
distributed by 30 June, 1992. At the same 
time. at least 75% of land in respect of which 
cases are pending in revenue courts should 
be released and distributed by 30.9.92. So 
far as the Central Govemment is concemed. 
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we are trying our best t::. 9X(Snd maximum 
help, even though i! is a State subje<..1, 

[English] 

SHRI MRUTRUNJAYA NAYAK: You 
being our custodian, i wc,,!d like to kno\'i 
from the han. MinishM, tiorough, you whether 
he will propose to hold a Conference of the 
Chief Minister again, wharf> this matter of 
resettlement can be taken up. I am elected to 
this Houso twice b\Jt it,~ a matter 01 :egard 
that my State has.beer. deniiOd of its Icmd. 
quota. I would spedflc.:iiy like to k,o .... 
whether resetti"mant iSSue wiii be taker. up 
by hon. Pr:me Minister. 

[ Translation] 

SHRl G. VENKATASW';M'f: Mr. 
Speaker, Sir, it is a State Subject. 

[English] 

MR. SPEAKER: You can help him to the 
extent possible. 

[Translation] 

SHRI SATYNARAYAN JATlyA: Hon. 
Speaker, Sir, there is a provision to a!lot the 
land to the people belonging t() th", Sched· 
uled Castes and Scheduled Tribes. But the 
land offered to them is often barren and 
un1ertile and no provision is made to develop 
that land. They are oft&n allotted disputed 
land, Government ailots the land on lease 
but eveii after leasing it no efforts are made 
to give them possession of that land. What 
measures Government would take in order 
to give possession of that land to these 
people ? The help of the Central Govern 
ment is necessary for the development of 
that land. 

SHRI G. VENKATSWAMY: Mr. 
Speaker, Sir, the Government is trying to 
a~ulre the land. It has been said that sav· 

enty tW'.:. la"h he(.1are land is surplus. 

MR. SPEAKER. After the acquisition of 
land, is thore any ptan for sanctioning funds 
to states for developing that land? 

SHRIG. VENK,tUSWAMY: State should 
develop the land. 

SHRI RAM VILAS PASWAN: Mr. 
Speaker, Sir, the hon. Minister has said in his 
reply that seventy two lakh hectares of land 
has been declared as surplus and out of that 
Government has acquired slxty two lakh 
acres of laOld but only 48 lal(h acres of land 
has been distributed. Due to some litigation 
the remaining land would not be distributed. 
That is why you hove extended the dale from 
March to June in the conference of Revenue 
Ministers which was held just after the Chief 
Minister conference but no progress is ex-
pected even them. In this hous!') only the 
land relorms act was put in the N;nth sched-
ule of the constitution but it would not be 
fruitful unless a law tribunal is constituted. Is 
the Government contemplating to set up a 
Land Reform Tribunal having the powers of 
a High Court so that an appeal can be made 
in the High Court a special bench of the 
Supreme Court should be set up so that the 
matter is expedited, otherwise there is no 
use of Land Reforms. 

SHRI G. VENKATSWAMY: Mr. 
Speaker, Sir, I have said in the reply to the 
question that a sub-committee of the Reve-
nue Ministers has been constituted and a 
decision had been taker. that a special tribu-
nal of the level 01 high-court should be con-
stituted and it should take decision in this 
regard and all the State Government have 
agreed to it and its report should will come to 
us. 

SHRI BUTA SINGH: The reply of hon. 
Minister has given two impresstons. We ha". 
all the praises for our Prime Minister that he 
ascertained a" assurance from the Chief 
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Minister of the States that they will complete 
the work distribution of surplus land up to 31 
March, 1992 but state-wise according to the 
figures submitted upto now regarding allot-
ment of land the aspirations of the poor the 
does not seem to be It.ifilled. Pvcr peop~ 
feel very d;~tu;t&o. The lanu a;lct: .. :.1 ;s very 
nominal. They have asked for lurther time 
limit to complete this task. I wct.;'d ':ke'" a~k 
that when the Chief Ministers ar$ awar~ of 
this srt~lation then would the Central ('-.averll-
ment issue a rfirectivA to allot the surplus 
land available with thom. This is Ihe basic 
questior: iJecause('.overnment does not have 
land rocords. When tna tllhar. Madt:ya 
Prade~h and Uttar Pradash do n01 have any 
'and re.,;cids .-.lth ifldm, on .... na.t basis t'e 
area of surplus land can be l3~timateC. Un-
:essa"du.,~;~~Ldro·~.~ .'_..,.~ _ _; ~'~ .. :'-";~~;the 

COVG~nrnent a:iotmei1! of land cannol 1:14:1 
done. Many S!a!es have e~:1r+E'd thp,G r YIn 
laws il'lthis mgard.1111960, .A.ppu Comm:ttee 
submitted a model in rhis regard wh'ch has 
not ooon imp:ementad. I·Ne ... ,.) !,I( .. ~v ,;UlAiift 

to the Certrdl Govomm911t that !t should 
make a model :and ceilio7 law !In'i ;",~'{>­
rnent ,t in afllhli States and dir9Ctives to the 
States shc.'~id te ;ssued to the effect that 
State .should tllake afran\.il>,nG," Iv: iil!;)t .. 
ment of SUrplUS land a'la:iablti with the State 
to the ;::4Klp~ in this or ne'" "'l '" nih"' .... "c:'I 

they should rot be allowed to stay "' power. 

SHI'l! G. VENKA, ::"W,:"';" i, M:, 
Speaker, Sir, a docision was takoo on i4th 
March in !he C'.onferenc8 c' t:lq"Gr:.lt> Mit-is-
ters that tr.o distributi:m of displlted land 
should be completed by the month of June 
and the surplus land shoulo be dl::i:,I:....;taC: 
upto June, I have brougAt Illis decision to 
your notice. 

Plan OUtlay for Uttar Pradesh 
+ 

*492. SHRI $ANTOSH KUMAR 
GANGWAR: 

SHRI BHUWAN CHANDRA 
KHANDURI: 

Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the amount of plan outlay proposed 
to the Government of Uttar Pradf:lsh for 1992-
93; 

(b) the total amount sanctioned by the 
Union Govemment in this regard; 

(e) whether tnete is a demand for in-
creasing this outlay; and· 

(d) if so, the rf>actiof' of the Government 
,hereto? 

THE MINtS1E:R OF STAlE OF THE 
MINISTRY O~ PlANNING AND PRO-
GRAMME IMPLEMENTATION iSHRI H. R. 
BHARDWAJ): (aj and (b). In a rN~eting held 
on 6,3.; 932 t.>6tween Deputy Chairi'lan, 
planning commission and the Chief M"ister 
v ;Jltar Pracl~ the outlay fOI tr.ti Annual 
plan 1992-93 of Uttar Pradesh was agreed at 
I=ls. 3353 crores. Tn., state GoVf\lrnmel1t had 
earlier propoS9d an outlay of Rs. 4034.42 
c,ores, 

(c) No, Sir. 

(d) Does 001 arise. 

SHRl SANTOSH KUMAR GANGWAR: 
Mr. Speaker, Sir, you ar8 aware of the deci-
sion to ilw::rease the outlay for Uttar Pradesh 
which had been done on the continuous 
demand of Members from Uttar Pradesh. 

[English] 

MR. SPEAKER: ~ ~ ~admg the 
newspaper in the House? You a~ not ex-
pected to do 80. 

[ Tntnslation] 

SHRI $ANTOSH KUMAR GANGWAR: 
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In January, a working group of Planning 
Commission had gone there and it recom-
mended an outlay of Rs. 4542 crores. An 
outlay of Rs. 4000 crores was submitted 
after the commendation of the Planning 
Commission. Mr. Speaker, Sir, Uttar Pradesh 
has a total population of more than thirteen 
crore. But I felt very distressed after leaning 
the figures submitted by the Government. 
Uttar Pradesh has the lowest per capital 
average outlay in the country. Hon. Speaker, 
Sir, Uttar Pradesh has got only Rs. 180 per 
capital outlay for 1992-93 whereas Delhi 
has nine hundred and something. 

MR. SPEAKER: You ask the question 
only. 

SHRI SANTOSH KUMAR GANGWAR: 
For Assam it is 422 and for Gujarat it is 
447 ..... . 

MR. SPEAKER: If you go on quoting 
figures, then your question would not be 
properly understood and answered and you 
will get l.pset. 

SHRI SANTOSH KUMAR GNAGWAR: 
I am given the background of the question. 
Due to this Uttar Pradesh has lagged behind 
in various fields. Although agriculture is the 
main rofesshion there even then no facilities 
are being provided in this sphere. Centre's 
contribution for the undertaking of the State 
should have been 18% whether it was only 
8.6% in 1988-89 I seek your 
protection.Government should adopt a uni-
form policy throughout the country. Myques-
tion is whether Government is going to pro-
vide to V. P. per-capital outlay equal to the 
national average. If not, how long? 

MR. SPEAKER: If so, when it will be 
done? 

[English] 

SHRf H. R. BHARDWAJ: Sir, for the 

Annual Plan of 1992-93, the State Govern-
ment proposed only. Rs. 4034.42 crore. The 
matter was discussed in the Working Group 
and they proposed Rs. 4542.10 crores. It 
was a need-based outlay. This was the felt 
need. 

There after, the Chief Minister of U. P. 
and the Deputy Chairman discussed the U. 
P. Plan thoroughly. Both have agreed to an 
outlay of As. 3853 crores. This figure was 
arrived at on the basis of the availability of 
resources. 

So, that is the position with regard to 
1992-93 and the Chief Minister was fully 
satisfied by this. 

[ Trans/ation] 

SHRI SANTOSH KUMAA GANGWAR: 
Since the name of the Chief Minister has 
been mentioned, the matter can be clarified 
only after making enquiries oron him. Many 
of the projects of Uttar Pradesh are under 
consideration of the Central Government 
like Oreyya Gas Crackle project for which 
approval has been given while Anpara proj-

. ect is still awaiting clearance due to paucity 
of funds. Public Tubewel Project has been 
submitted to the Central Government. 
Jamrani Dam Project has been approved by 
the Planning Commission, but it has not 
been cleared by the Environment Ministry. 
State Government has sent a proposal for a 
gas based power plant. 

MA .SPEAKER: It seems that the list is 
very long and it will take one hour. 

SHRI SANTOSH KUMAR GANGWAR: 
HBJ pipeline and natural gas has to allotted. 
These are the four-five important things. Mr. 
Speaker, Sir, I would like to know as to when 
the Government is going to grat approval 
under a time bound programme so that 
development of Uttar Pradesh may take 
place because Uttar Pradesh is suffering 
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due to these things. This is part (a)' the (b) 
part is about allotment of Sugar, Kerosene 
Oil, wheat etc. by the Central Government. I 
will sprier only one thing. 

MR. SPEAKER: You will have to ask it 
in the from of a question. Questions are not 
asked like this. 

SHRI SANTOSH KUMAR GANGWAR: 
Out of total 11 lakh metric tonnes only 50 
thousand tonnes have been given, then how 
do you expect development of Uttar Pradesh, 
how can it feed its people? I want your 
protection and would like to say ttiat justice 
should be done with Uttar Pradesh. 

MR. SPEAKER: Don't ask for protection 
ask ,the question only in the first part. I will 
perfect that. 

SHRI SANTOSH KUMAR GANGWAR: 
I have referred to five projects. I would like to 
know when these would be approved? 

MR. SPEAKER: Are you going to give 
some money for that ? 

[Eng/ish] 

SHRI H. R. BHARDWAJ: So far as this 
questicn is concerned, I have noted whatthe 
hon. Member has said. But I would give him 
one information that part (b) has been in-
cluded and provision has been made be- . 
cause that is a long standing yojna. This 
question relates to the total plan outlay. So, 
I have given in details. I must give him one 
good information that UP has been given the 

. highest outlay in the country. So, there is no 
question of any discrimination. 

[ Trans/ation] 

SHRI BHUWAN CHANDRA KHAN-
DURI: Mr. Speaker, Sir gecently Planning 
Commission has fixed some new norms for 
giving financial aid where under 60 percent 

population and 25 percent per capita income 
have been fixed as criteria and on this based 

• only assistance is being given. My submis-
sion is that the hilly areas·of Uttar Pradesh 
have the maximum population and per cap-
ita income is the lowest but in comparison to 
other hilly areas of the country the Uttranchal 
area of Uttar Pradesh is getting the lowest 
assistance, whether the han. Ministerwould 
State that why Uttranchal is being neglected 
every year. This has happened this year also 
and will justice be done with this area. 

[Eng/ish] 

SHRI H. R. BHARDWAJ: In the Special 
Central Assistance for the Hill Development 
Programme, an amount of Rs. 182.1 crores 
in addition to the plan outlay has been allot-
ted to the Hill Development Programme, in 
UP. This is in addition to Rs. 38,000 and and 
odd crores given in the outlay. This is a fair 
provision. 

SHRI BHUWAN CHANDRA KHAN-
DURI: He did not answer my question. 

[ T rans/ation] 

SHRI RAM NIHOR RAI: Mr. Speaker, 
. Sir, through you, I would like to submitto the 

hon. Minister of Planning and Programme 
Implementation that the Gujarat project situ-
ated in the Sonabhadra district of Uttar 
Pradesh and encompassing parts of Madhya 
Pradesh and Bihar which will also beflefit 
from it, is lying incomplete for want of funds. 
Millions of Rupees have already been in-
vested in the project. On the projects com-
pleted, large chunks of agricultural land wold 
be brought under irrigation from the water 
provided by the Rihand Dam. Around 5 ther-
mal power stationCs are located in its periph-
ery. I would like to know whether the Govern-
ment will allocated the requisite funds for the 
said project and re-commence work in it at 
the earliest? Wi\\ it maKe immediate "\)To\li-
sicn fOT tunds, keeping in mind the \ad. that 
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millions of Rupees have already been in-
vested on the projed and the backward 
areas of Uttar Pradesh, Madhya Pradesh 
and Bihar will immensely ,benefit from it? 
This _ region is extremely backward and tl\e 
land is lying barren, in the absence of irriga-
tion facilities. 

[English] 

SHRI H. R. BHARDWAJ: Kindly excuse 
me, the han. Member has a point to know 
from me. But, is it covered by this question? 
This is the plan outlay far 1992-93. 

MR. SPEAKER: Every time you do not 
expect that this does not come out of the 
question. 

SHRI H. R. BHARDWAJ: Whatever 
information is required, I am dealing with the 
project on that at so. He can write to me. I will 
give him full details. 

[ Translation) 

SHRI RAM NIHOR RAI: Mr. Speaker, 
Sir, millions of Rupees have already been 
spent on it. Please get it investigated as 
many expensive machinery are getting rusted 
on account of disuse. 

[English] 

SHRI H. R. BHARDWAJ: I am prepared 
to help him in the information he wants. . 

MR. SPEAKER: You shQuld help him. 

[ Translation] 

SHRI CHANDRA JEET YAD: AV: Has 
the Planning Minister's attention been drawn 
to the public statement made by the U. P. 
Chief Minister, in which he has alleged that 
the Planning Commission has done injustice 
to Uttar Pradesh by reducing the allocation 
for the State's annual plan outlay by 300/0. 

There are many backward areas in the State, 
but it is not receiving fund for development, 
in proportion to its backwardness. Seoondly, 
I would like to mention here that the Uttar 
Pradesh Government has written to the 
Planning Commission that the State has 
some of the most backward areas in the 
country. Earlier, the Planning Commission 
used to identify certain areas as "No Industry 
Districts' -and provided them with special 
assistance, in order to enable the establish-
ment of industries in those areas. I would like 
to know whether the Planning Commission 
has abandoned the scheme of identifying 
such areas? The U. P. Chief Minister has 
written to us that the Union Government has 
refused to provide any special assistance to 
the backward districts of the State. The di'3 
tricts in the eastern partot Uttar Pradesh are 
extremely backward and the State Govern-
ment had requested the Planning Commis-
sion to make special provisions, and provide 
assistance for the development of these 
arrears. I would like to know the han. Minis-
ter's reaction to this request. 

[English] 

SHRI H. R. BHARDWAJ: I am fully 
ensure of whatthe hon. Member sings, This 
issue was taken up by the Chief Minister of 
Uttar P~adesh with the Planning Commis-
sion, and there after another round of talks 
were held between the Deputy Chairman of 
the Planning Commission and the Chief 
Minister. I am very happy to inform that the 
provision has been stepped up by 4.1 per 
cent; it was not brought down as against the 
last year's provision. Now, a step up has 
been made. And I told that the Chief Minister 
is satisfied. 

Regarding the other part of the ques-
tion, the Chief Minister is fully satisfied with 
the step up of 4.1 per cent over and above 
last year's provision. It was increas8d-.. 
against the last year's provision. (Int9"Up-
tions) 
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MR. SPEAKER: Pleased do not reply to 
Shri Niraml Kanti Chatterjee's queries be-
cause it will become an unending affair. 

SHRI H. R. BHARDWAJ: I value Shri 
Chandra Jaet Yadav very much. I would like 
to be as brief as possible. 

That statemenf has been fully redressed 
and there-after he is satisfied but with regard 
to the Eastern U. P. I am worried; how it has 
to be treated , being a backward region. I 
have made a noted of it I do not have that 
information now. The people of the Eastern 
U.P. do deserve a better treatment, there are 
a large number of patriotic people from there, 
and I agree that they deserve a better treat-
ment. (Interruptions) 

MR. SPEAKER: This is a question relat-
ing to U. P. vou should understand you are 
from Bihar. 

Commercial Flat. In Nehru Place 

"493. SHRI PAWAN KUMAR BANSAL: 
Willthe Minister of URBAN DEVELOPMENT 
be pleased to state: 

~) whether the Delhi Development 
Authority had offered commercial flats in 
Nehru Place for allotment by drew of lots in 
1984 and also invited applications therefore; 

(b) whether the lots were drawn and 
successful applicants were asked to deposit 
different instalments; 

(c) if so, the total amount collected and 
the tima by which the possession is to be 
given; 

(d) whether the construction work has 
since been started; and 

(e) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 

MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. 

(b). Yes, Sir. 

(c) The Delhi Development Authority 
have reported that an amount of Rs. 1 .62 
crores has been collected from the alia-
catees. However, possession of flats could 
not be given because of a ban on construc-
tion of high rise buildings at Nehru Place and 
subsequently the scheme was abandoned 
by the DDA. 

(d) Does not arise. 

(e) Does not arise. 

SHRI PAWAN KUMAR BANSAL: It is 
not a happy situation to find that governmen· 
tal agencies like the Delhi Development 
Authority here. Chandigarh Housing Board 
and various other agencies act like pr:vate 
property dealers. In certain cases the offers 
are made and they ad as dream merchants. 
People respond to the advertisements, 
money is deposited and ttien nothing further 
is done thereon. There are various incidents. 
This is one before us I knew sirnilar things 
have been happening in Chandigrah. People 
applied in 1977 for MIG flats which were not 
considered and subsequent scheme are 
announced. 

In this scenario, I would like to know 
-.from the hon. Minister whether the Govern· 
ment has issued instructions or would issue 
instructions to at least all the governmental 
agencies under the Central Government to 
honour the commitments on the offers made 
to the citizens. 

SHRI M. ARUNACHALAM: We have to 
ensure thatthe DDA fulfills the commitments 
made to the applicarlts. In this particular 
case, I would like to say that the mistake was 
not by the DDA. A ban was introduced. 
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Therefore, they could not fuKil the commit-
ments. 

As far as the private builders are con-
cerned, we cannot compare the private build-
ers with the governmental agencies.We have 
some social obligations and we fuKii those 
social obligations. 

SHRI PAWAN KUMAR BANSAl: I am 
amused by this answer. I always thoughtthat 
the development authorities are the nodal 
agencies for planning things. But we are told 
that the ban was imposed and the DOA had 
nothing to do with it. But in any case it is 
found from the answer of the Minister - which 
is quite dear - that Rs. 1.62 crores were 
taken from the people who had responded to 
the advertisement. I would like to know even 
in the situation that prevails now, whether 
the Government would at least consider 
giving them alternative gifts. Would a policy 
like that be framed, that in a given case if they 
cannot honour the commitmenttothe people 
who respond to the advertisement, it would 
be ensured that they do not suffer are not 
forced to go to the courts? 

SHRI M. ARUNACHAlAM: After the 
advertisement we have received 219 appli-
cations for Nehru peace commercial flats. 
Out of these 219, 133 have been selected by 
a draw. Out of these 133,99 allocates have 
taken back their deposits because of the 
hes. Out of the remaining 99 people 39 have 
opted for Bikaji Cama Place, 20 have al-
ready been allotted and eight will be given in 
Bikaji Can,.Place and Six will be adjusted in 
Laximi Vagar or Janak Puri as per their 
choice. 

f Trans/ation] 

SHRI MADAN LAL KHURANA: Mr. 
S~,*,e~, Si~, \ \ee\ that this has not been 

C>Q-ne\-n a"'Q""'~ 'Na'l ,because \n 'De\n\,\ano 

~~\~~~~ ~~~\~ \~~ ~~~, ~ ,¥W,,~~~\ 
commercial plots are not allotted but auc-

tioned and the revenue· earned from such 
auctions is used for construction of flats for 
the weaker sections of the society. So, I 
would like to know from the hon. Minister 
whether it is true that the official policy in this 
regard in Delhi is to auction commercial 
plots, instead of allotting them and utilising 
the profits accruing them from to construct 
M. I. G. and l. I. G. flats as well as provide E. 
W. S. flats at cheap rates to the needy? H this 
is true, I would like to know the names of 
those people who got possession of the flats 
in Nehru Place following the last draw of lots. 
Were these flats allotted to big shots? What 
are names of those who were allotted flats, 
on the basis of draw of lots and at what prices 
were they given away? Earlier the practice 
was to auction such plots. When did you start 
this draw allotment scheme? This is the first 
(a) part of the question and the second (b) 
part of my question is (Interruptions) ... as I 
said, large amount of money was collected 
from the people and nothing was given to 
them in return. This is a very serious issue as 
crores of rupees were collected from the 
people and then the scheme was aban-
doned. In this context, I would like to know 
the number of such cases, in which money 
was collected from the people and the 
schemes shelved later on and the money 
withheld? 

[English] 

SHRI M. ARUNACHALAM: Sir, as far 
as Nehru Place commercial complex in 
concerned, the draw was conducted on 
5.9.1984. As far as other areas are con-
cerned, I may inform the hon. Member that 
no area has been abandoned. 

Consumer Protection Measure 

+ 
*494. SHRI LAL K. ADVAI: 

SHR\ P. C. ,\-\O""I\S: 

~~ ""~ \,~~'t.. ~"\~\'t.~ ~ce ))\ceo.<:,,~ \10 
state: 
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(a) the salient recommendations made 
by the High Level Working Group consti-
tuted by the Government to review the con-
sumer protection measures; 

(b) the response of the Government to 
each of these recommendations; and 

(c) other suggestions for protection of 
consumers, including those for amending 
the Ad, received from different sources? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS & PUBLIC DISTRIBU· 
TION (SHRI KAMALUDDIN AHMED): (a) to 
(c). A Statement is laid on the Tabie of the 
House. 

STATEMENT 

(a) and (b). A High Power Working Group 
was constituted to suggest suitable recom-
mendations to the Government for making 
the Consumer Protection Act, 1986 and 
MRTP, 1969 more effective. The Working 
Group has submitted its report. The main 
recommendations of the Working Group 
are:-

(i) to enlarge the definitions of 'con-
sumer' and ' complaints' to cover 
those who purchase goods for self-
employment and cases arising out 
of likely loss/injury to consumer; 

(ii) to bring services in hospitals run by 
Government and local bodies and 
mandatory services provided by 
local bodies within the purview of 
the Act; 

(iii) to allow consumer organisations to 
file complaint on behalf of consum-
ers; 

(iv) to give additional power to three 
tier redressal agencies such as 

powers to issue cease and desist 
order, recall of defective and un-
seat goods etc. 

(v) to increase the monetary jurisdic-
tion of State Commissions and 
District Forums; 

(vi) to dispense with the procedure of 
seeking prior approval of Central 
Government in setting up the State 
Commission and District Forums; 

(vii) to provide a separate Chapter on 
Rights of Consumers in the Ad; 

(\fiii) to restrict the role oj lawyers in the 
three tier redressal agencies; 

(ix) to bring the decision of the National 
CommissionlState commissionsl 
District Forums within the Article 
323 B of the Constitution so as to 
exclude writ Jurisdiction of High 
Court; and 

(x) to streamline the procedure for 
appointing the non-official mem-
bers of the three tier redressal 
machinery etc. 

Central Consumer Protection Council 
discussed the report of Working Group on 
31-3-1992. Government would examine 
these recommendations and then come up 
with appropriate amendments to the Act. 

(c) Some of the suggestions received 
from the States and other sources are: 

(i) promotion of more 'voluntary con-
sumer organisations; 

(ii) grant of financial assistance to con· 
sumer organisations; 

(iii) introduction of consumer eduction in 
schools/colleges; 
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(iv) A publicity campaign to generate 
awarenees amongst the consumers about 
their rights etc. 

SHRI LAL K. ADVANI: Sir, the con-
sumer Protection Act excludes from its pur-
view those who receive services free of 
charge. Services are covered. But those 
who recewe services free fo charge are 
excluded. The result it that 3. victim of medi-
cal negligence in a Government hospital 
cannot claim compensation because he is 
not a consumer as defined by this Act. He is 
served free of cha·ge. It applies even to 
hospitals wt:ich are fun by civic bodies, etc. 
This is ono of the recom mendations made by 
a High Power Group among many recom-
mendations. Whaqhe GovlJrnment propose 
to do in this rega,""? 

SHRI KAMALUDDlN AHMED: Yester-
day. Central Consume: Protection Co.unci! 
met and had considerad all the ten recom-
mendations made by the- Working Group. 
Right new I may not be able to tell the 
Government's reaction because I have to 
consult the Ministry of Health and Family 
Planning. This is one of t"e very important 
recommendations which has been made by 
the Working Group. And about the ho:;:pital 
ser ,ices and the housing. which were just 
being diSCUSSed in the earHer question, even 
the housing societies and the local bodies 
whICh are rendering the services in the field 
of municipalities and housing services, they 
also are sought to be brogue under the 
purview services, they also are sought to be 
brought under the purview of the Consumer 
Protection Act. I can only submit to the hon. 
Member that we will consider thiS. This is a 
very important question. A number of impli-
cations will be there. The organisations 
aoocerned with the medical profession are 
opposing this recommendation. They also 
had come yesterday and they are also 0p-
posing this recommendation. I can only say 
at this moment that since it has come to the 
Government only yesterday, we will con-

sider about these recommendations and we 
will come forth with a legislation. 

SHRt LAL K. ADVANI: I have pointed 
I)ut this only as an instance. Otherwise I 
would say that though we have enacted this 
:aw in 1986. it is a well internationed p~ of 
legislation, at the level of Implementation if. 
has been floundering badly. It has poorly 
implemented. 'Firstly, the consumer move-
ment in this country is yet young. I want to 
have a specific assurance from the Govern-
ment in this regard. 

Now, a High Power Group had gone into 
the various shortcoming and made jts rec· 
ommendations. The Minister has said that 
the Central Corsumcr protection Coune:l 
has a!so met. We have the Soc,sion upto thfl 
middle of May. Soma of these rocommenda 
lions can be :Il'plemolntad by an Executive 
Order and some wold of ;,:,:OIHse be by ar' 
amendment to the law. :s the Governmont 
willing to commit that taking into accour.! the 
importance of tris particl:!ar matter, it Hili 
make up its mind soon and before this Ses· 
sion ends come forth with a specific Execu ' 
tive Order as well as with necessary amend· 
inants? 

SHRIKAMALUDDINAHMED:Sir,lver; 
much like to come with the Bili to amend this 
Act in this Session its&lf plO't,ided tha inter· 
Ministerial consultations are over much be . 
fore the end of this Session. I would like to 
inform the. hon. Members that these Ie., 
rocommendations mainly deal with different 
provision of the Act. Of course, as regards 
the executive orders, as the han. Members 
has said, it may be possible for us. But the 
amendment to the Act has to take plaCe. A 
number of cnsultations with the other Minis-
tries have to be made. 

SHRI P. C. THOMAS: Sir, it is al~rming 
and really surprising to note that the High 
~ower Committee has also recommended 
under recommendation no. 8 to restrict the 
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role of lawyer in the three tier redessal agen-
cies. I am sure you will agree to this as a 
competent lawyer and you can see ... 

MR. SPEAKER: No.1 am not practising. 

SHRI P.C. THOMAS: Sir, there are very 
many han. Members just like Shri Somnath 
Chatterjee and others, who are practising 
now, also. 'am sure under the black Coat and 
the black gown .... 

MR. SPEAKER: It is your question that 
'are you going to allow the lawyers' ? 

SHRt P. C. THOMAS: Sir, , have not 
finished. ThIne is a real urge to fight for 
justice. 

MR. SPEAKER: Please comlJ to the 
question. There are other hon. Member also. 

St-ij=li P. C. THOMAS: So, my question 
is will the Government see that restrictions of 
this nature, restricting the public to get their 
real right by appointing a lawyer should not 
Oflly be not accepted but also will the Gov-
ernment see that the poor consumer is really 
given the service of good lawyer for fighting 
for his cause? 

SHRI KAMALUDDIN AHMED: Si~ am 
also a non-practising lawyer. I do appreciate 
the ccncern of the hon. Member. I can only 
say that the general consensus in the Pro-
tection Council yesterday was to bar the 
entry of the lawyers. The main intention was 
to have speedy disposal of the cases and 
this is not only thing. A number of tribunals 
have also said. (Interruptions). In _a number 
of tribunals the entry of layers is barred. 
(Interruptions). 

SHRt SOMNA TH CHATTERJEE: I sup-
port the ban on lawyers. 

SHRIKAMALUDDIN AHMED: Whatthe 

hon. Members has said is not a very valid 
point. 

SHRI SOBHANADREESWARA RAO 
VADDE: I would like to know from the hon. 
Minister whether in view of the fact that 
important aver like banks and telephone 
securs where the consumers, the people are 
not getting adequate satisfactory services, 
the Government will consider bringing these 
sectors also within the purview of the Con-
sumer Protection Act? I would also like to 
know from the hen. Minister what steps the 
Government is going to take in the very near 
future to enlighten the piJblic regarding the 
right to know and to fight the injustice the 
damage that has been caused to them? You 
must provide more funds through the media 
about whatever information the public wants 
to know. -

SHRI KAMALUDDIN AHMED: Sir, a 
number of steps have been taken to bring 
the awareness among the consumers and 
the hon. Members is also aware of that. In 
the State of Andhra Pradesh itself there are 
more tt*n 180 voluntary organisations en-
gaged in the Consumer Awareness and 
Consumer Education programmes. 

SHRI PETER G. MARBANIANG: Sir, I 
would like to point out that the need of 
protection of the consumes is very much felt 
ion the North Eastern States where the people 
are backward illiterate. We find that almost 
all the State in the North Eastern Region 
have not set up Consumer Protection Courts. 
I would like to know from the hon. Minister as 
to what are the suggestions of the High level 
Working Group to set up such courts in the 
North Eastern States? . 

SHRI KAMAlUDDIN AHMED: Sir, we 
have requested the State Governments. 
Even the Supreme CoOrt has also directed. 
'But three States, i. e. S~im. 'h\egha\a.y a aM' 
Nagaland are yet to tonn the State District 
Forums and the State Commissms. 
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SHRI BRAJA KISHOAE TRIPATHY: 
Sir, May I know from the hon. Ministerwhether 
in the proposed amendment, the Govern-
ment will also consider the proposals sub-
mitted by the State Government and to 
strengthen the Consumer Forms Can the 
financial help also to be provided in the 
proposed amendment? 

SHRI KAMALUDDIN AHMED: Sir, that 
is one problem which the State Government 
have been continuously representing to the 
Central Government They are complaining 
of the financial constraints. They have also 
approached the Planning Commission to 
see that the recurring expenditure is treated 
as plan expenditure. But, Planning Commis-
sion has not agreed to. They have their own 
difficulties and we are trying to find ways to 
solve this problem. 

[ Translation] 

Minimum Needs Programme 

• 495. SHRI KASHIRAM RANA: Will the 
Minister of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether Central assistance being 
provided to Gujarat for the Minimum Needs. 
Programme has been curtailed; 

(b) if so, the amount curtailed during the 
last three years; 

(c) the names of programmes for which 
the said amount of assistance has been 
curtailed; and 

(d) the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H. R. 
BHARDWAJ): (a) No, Sir. 

(b) to (d). Do not arise. 

MR. SPEAKER; The scoop of this ques-
tion is confined to matter relating to the State 
of Gujarat ~nly. 

AN HON. MEMBER.: Therefore, 
Members from Gujarat should be given the 
chance to speak. 

SHRI KASHIRAM RANA: Mr. Speaker, 
Sir. in his reply, the hon. Minister has stated 
that the central assistance being provided to 
Gujarat for the Minimum Needs Programme 
has not been curtailed, but I would like to say 
that the Central is doing injustice to Gujarat 
in many other matters, whether it be alloca-
tion 0 gas, coal supply of foodgrain quota 
filed for the State. I am mentioning this here 

• because on the basis of the quota allocated 
earlier, minimum 10 kilograms and Mexi-
mum 40 kilograms of wheat used to be 
provided, but since last moth it has bee 
reduced to half with minimum 5 Kilos and 
maximum 20 kilograms. Similary a minimum 
of 5 kilograms and a maximum of 20 kgs of 
rice used to be given, but now it has come 
down to minimum of two kilos and a maxi- • 
mum of 5 kilos. Now. if the Central assis-
tance being provided to Gujarat for the Mini-
mum Needs Programme has not beeo cur-
tailed, then I would like to know from the hen. 
Minister the amount of assistance provided 
by the Union Government in the last two 
year? 

[English] 

MR. SPEAKER: Cae you give iast year's 
and this years's figures? 

SHRI H. R. BHARDWAJ: Sir, this gas 
and other things are not covered, but on the 
minimum needs programme the ~ntre has 
not generally made any cuts in any State, but 
the States do have their own problems and 
those problems will be discussed in the 
Eighth Plan. My information is that up to 
seventh Plan there was no cut. 
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MR. SPEAKER: Can you give the fig-
ures or the supply made to them? 

SHRI H. R. BHAR DWAJ: Definitely, 
Sir, whatever the hon. Members wants. 

SHRI KASHIRAM RANA: I wantto know 
the figures because I have asked the ques~ 
tion regarding the fugures. 

SHRI SPEAKER: Do you have the fig-
ures now? 

SHRI H. R. BHAR·DWAJ: Sir, I can 
give all the figures to him in writing. 

SHRI KASHIRAM RANA: I would like to 
know from the hon. Minister, through you, 
whether the Govemment is thinking of revis-
ing the norms otminimum needs programme 
due to heavy prise rise in essential com-
modities and the rushing in the number of 
persons who live below the poverty line. 

SHRI H. R. BHAR ·.oWAJ: Sir, there is 
a strategy in the Eighth Plan. A small working 
group was constituted to see how effective 
the implementation of these programmes 
are. So, they have suggested, as a matter of 
fact, reducing the 12 ·programmes to 5 pro-
grarnmesandconcentrateonthemandthose 
important areas are elementary education, 
rural health, rural water supply rural roads 
and rural electrification. They have now been 
focussed at and the funds will be diverted 
mainly to them. Because of the resource 
constraints, other programmes are not get-
ting that attention and there is a difficulty in 
funding those programmes. 

iTranslation) 

SHRI HARIN PATHAK: Mr. Speaker, 
Sir, through you, I would like ~ knowtrom the 
hon. ·Minister whether the Chief Minister of 
Gujarat has urged the centre to increase the 
central assistance being provided to the 

State under the Minimum Needs Pro-
gramme? 

SHRI H. R. BHARDWAJ: Sir, at pres-
ent, I don't have any information pertaining 
to the correspondence of the hon. Chief 
Minister. If you ...... (lnterruptions) ..... . 

SHRI HARIN PATHAK: Mr. Speaker, it 
is such an important question and the hon. 
Minister is expressing his ignorance about it. 
The Chief Minister had written a letter ... 
(Interruptions) 

SHRI H. R. BHARDWAJ: I am not even 
aware whether he has written any letter or 
not... (Interruptions) ... I do not know. (Inter-
ruptions) 

MR. SPEAKER: H you ask too many 
question in one go, then chances are thatthe 
hon. Minister may not get your point There-
fore, please ask question one after another. 

(I nterruptions) 

(Eng/ish] 

SHRI HARIN PATHAK: Sir,l have asked 
a pointed question, whether the Gujarat 
Government has made any demand for in-
crease in the quota. (Interruptions) 

[T rans/ation] 

SHRI H. R. BHARDWAJ: Mr. Speaker, 
Sir, as I submitted earlier also, we have not 
curtailed central assistance. If the Gujarat 
Chief Minister has written any letter in this 
regard, please give me the details, I shall 
certainly give a reply. (Interruptions) 

SHRI RA TllAl VARMA: Mr. Speaker, 
Sir, the hon. Minister has just now stated that 
Central assistance for drinking water supply 
in Gujarat has not been curtailed. If this is 
true then through you, I would like to know 
from the hon. Minister the reasons for the 
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gradual shortage of potable water in the 
State's rural areas which is having an ad-
verse impact on the health of the village folk 
and which has already claimed many pre· 
cious lives (Interruptions) 

SHRI H. R. BHARDWAJ: You can verify 
from the Chief Minister, the facts which I 
have submitted. . 

[English] 

Urban Settlement Policy 

*497. SHRI R. DHANUSKODI 
ATHITHAN: Will the Minister of URBAN 
DEVELOPMENT be pleased to state.: 

(a) whether the urban population in the 
country has been increasing rapidly; 

(b) whether the Government have any 
urban settlement policy; and 

(c) if some the details thereof? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI SHEILA KAUL): (a) 
Yes, Sir. 

(b) and (c). Urban Development is pri-
marily the responsibility of the State Govern-
menW. T. Administration. The Central Govt. 
plays only a catalytic/nodal role. The policy 
content in the programmes undertaken has 
efforts at reduction of migration at population 
from rural araas to major urban areas, through 
removal of poverty and jobs for urban poor 
through Nehru Rozgar Yojana, and improve-
ment in the living conditions in slum areas. 

SHRI R. DHANUSKODJ ATHITHAN: 
Mr. Speaker, Sir, the hon. Minister's reply is 
very evasive. My question was about the 
policy on urban settlement, but she did not 
mention anything about that. When I visited 
metropolitan cities I found the downtrodden 
people sleeping in the streets during nY;Jht. 
So, \ would like to know from the han. Minis-
ter whether the Government have any spe-
cific programme to give shelterfor the people 
who al'e \M~ be'mc \"e \X)..,~ \\,,~. \..\¥-8-
we, in cities 1ike Delhi, Bombay, Madras 
etc., the Central Government employees 
have not been provided adequate accom-
modation. Hence, I would also like to know' 
whether the Government have any plan to 
give accommodation for them at the earliest. 

SHRIMATI SHEIlA KAUL: Sir, I would 
like to inform the hon. Members that the 
urban popUlation of our country is increasing 
and it has gone up by 5. n crores and at 
present it is 21.72 crores. The Urban Devel-
opment Ministry is in the process of formulat-
ing a National Urban Policy and it may be 
called Settlement Policy also. Then, recog-
nition the serious situation of urbanisation 
process, the Government has constituted a 
National Commission on Urbanisation and it 
has recommended adequate investment in 
the growth centres so that they become 
sources of employment for neighbouring 
areas. We have already formulated various 
schemes and they are under examination. 

SHRI R. DHANUSKODI ATHITHAN: 
Sir, I would like to know whether the Govern-
ment have any plan to construct parallett 
cities near the metropolitan cities with ali 
amenities to check the growth of population. 

SHRIMATI SHEILA KAUL: We have a 
scheme for the integrated development of 
small and medium towns and the scheme of 
IDSFT was introduced during Sixth Five 
Year Plan which s to reduce migration from 
rural areas to urban areas, to generate more 
employment and to provide sufficient infra-
structure facilities to these towns and their 
hinterlands to serve them better. 

SHRI SUNIL DATT (Bombay North 
West): In Bombay we have more than 40 per 
cent people living in slums. The hon. Minister 
said that there is improvement in the living 
conditions in some areas. But we have slums 
on piation land, we have slums on railway 
property and we have slums on Defence 
land. No amenities are provided over there. 
I would like to ask the hon. Minister if they 
have done anything to give proper amenities 
to the slum dwellers 0' those areas. 

SHRIMATI SHEIlA KAUL: This is a 
question about the tacilites to the slum ar-
eas. You would perhaps recall that Rs. 100· 
crores was given for improvement of T aravi 
area and if you go to that area, you will see 
that thil'l'ds have im\)rovQQ. '(Qt, \hQfe are 
celtain areas, as you mentioned railways 
areas, which need improvement. It is under 
Railway Ministry and we would like to see 
that also improves. 
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WRITIEN ANSWERS TO QUESTIONS 

[ Translation) 

FacllJtl .. to Unemployed 

*496. SHRI MAHENDRA KUMAR 
SINGH: Will the PRIME MINISTER be 
pleased to state: 

la) whether any facilities are being pro-
vided by the Union Government to the unem-
ployed youth to set up their own industrial 
units under the new.lndustrial Policy; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF lNOLJS~V (PROF. P.J. 
KURIEN): (a) and (b). Under the industrial 
policy, unemployed youths desirous oi set-
ting up their own industrial unrts are given 
facilities through Entrepreneurial Develop-
ment Programme, subsidy t'r.ri,," San·Em-
pIoyment Scheme for educated youth. credit 
facilities through financial institutions and 
banks and other Infrastructura. tacllrtles. 

• Consumption ~i ec,.' 
"498 SHRt RAJENDRA KUMAR 

SHARMA: Will the MinlSt8f at COAL be 
pleased to stat.: 

(al the annual oonsumptiorl at ~ In ' 
the coul1ll'y; . 

(b) whether the frequent rise In the price 
of coal has adversely atf8Ct9d I!!' ron.,~ 
tion; and 

{e) If so, the measures adOptecI by the 
Gov.mment 10 intHlH the production of 
coal and the check its price-rise? 

THE MINISTER Of STATE OF THE 
MINISTRYOFCOAl (SHRI P.A. SANGMA): 
Ca) and (b). Planning Commission has pro-

jected the total demand of coal in the country 
as 309.2 million tonnes (.xcludlng 7.70 mil-
lion tonn" of middlings) forth. terminal year 
of the 8th Plan (1996-97) against the ae1ual 
consumption of 21.0.07 million tonnes (ex-
cluding 2.07 million mnnas rrf middlings) 
during 1990-91. Coal proces. are fixed by 
the Central Govemment from time to time 
keeping in view the cost of various inputs as 
well as tn. impact of increase on various 

. coal COn8UmIng 88dors. 

(c) .... "en to Increase further "'-
coal proCkIctD\. ...... -a11a, Include opening 
of rtew rnIMa, tnocMmisatioll of existing 
mines, .... .." d nw technologies to 
achi.ve maximum .-uIts atK rnllklnc; avail-
able r8QllirM inputs and infrutruotural, fa· 
cilities In time to optimi$e production of coal. 

w.ter from Haryarw to DeIhl 

499.. SHRI MUMTAZ !lNSARI: 
SHRI JEEWAN SHARMA: 

Win the Minister of URBAN DEVELOP-
MENT be pIeaed to stilte: 

Ca> whether demands have ~" made 
during the last three years for supply of 
unflIIered water from Haryana to Delhi; 

(b) If 80, the details thereof; and 

(Cl the existing anangements for supply 
or ~ from Haryana? 

THE MINISTER Of URBAN DEVEL· 
OPtENT (SHRNATI SHEILA KAUL): (a) 
and (b). Delhi war $uppIy (D.W.S) & 
Sewage DieposaI Undertaking had belan 
!'equ_1ng GcHwnment to Haryana10f 200 
CuMC8 of raw WIler for the And 100 MaD 
Water Treatment Plant being .. up at Haid-
erpur. The water for this treatment plant is 
proposed to be taken from the Westem 
Jamuna Canal aystem which .uppha water 
for Haryana and DeIhl. In exchange , Dethi 
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has proposed to supply treated effluent from 
the Sewage Disposal Works at Okhla. 

After a series of meetings at various 
levels, the Chief Minister, Haryana has fi-
nally agreed to consider favourably the re-
quest of Delhi Administration for the ex-
change of 200 Cusecs of Raw Water pro-
vided 1-112 (one and a haH) times treated 
effluent is made available by the D.W.S. & 
S.D. Undertaking and provided the quality of 
treated effluent is superior to the quality of 
water presently flowing through the Gurgaon 
Canal. 

(c) When Bhakara Beas Management 
Board is unable to supply additional water 
required for Delhi, Haryana is requested to 
supply the same from its own share for the 
Water Treatment plants. 

[English] 

Ambedkar Awas VOJana 

500. SHRI RAJNATH SONKAR 
SHASTRI: 

tm. LAL BAHADUR RAWAL: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether the Delhi Development 
Authority has refunded the deposit money of 
the Scheduled Caste applicants who have 
not been declared successful under the 
Ambedkar Awas Yojana; 

(b) if not, the reasons therefor; and 

(c) the steps taken to refund the money 
along with the interest thereon as a~vertised 
by DDA while inviting applications? 

, THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI SHEILA KAUL): (a) to 
(c). Out of a total 17825 unsuccessful ltG 
and Janta applicants, refund cheques were 

prepared for 17695 cases and were sent 
through courier service and 12700 cheques 
have already been delivered. 4995 cheques 
were retumed owing to non-availability of in~ 
dividuals or proper addresses. In regard to 
this category, a press advertisement has 
been issued by the DDA asking such appli-
cants to oolled their refund cheques from the 
office of the DDA on any working day from 
30.3.92 to 10.4.92 after producing a copy of 
the challan vide which payment was made 
by them. The remaining 1 SO cases are under 
process for effecting refunds. In the bro-
chure there is no provision for payment of 
interest on registration deposit to unsuc-
cessful r~istrants. 

2. Thedrawforfinalisation of registrants 
under MIG category is subjudice and, there-
fore, the question of refunding the deposit in 
case of MIG category of unsuccessful appli-
cants does not arise. However, the appli-
cants are free to withdraw. 

Centrally Sponsored Schelll86 

*501. SHRIMATI V ASUNDHARA RAJE: 
Will the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased 
to state: 

(a) whether the Planning and Commis-
sion has conducted any study regarding 
effective Implementation of variolls Cen-
trally Sponsored Scheme; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the steps taken to make these 
schemes more meaning full and effective? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) and (b). A Statement is 
attached. 
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(c) Does not arise. 

CHAITRA 12. 1914 (SAKA) Written AnswelS 62 

(d) The NDC at its meeting held in 
December. 1991 decided to transfer 113 
schemes to the States aIongwith their out-

lays as suggested by the NDC Commilteeon 
CSS (Narasimha Rao Committee). This will 
give more flexibility in implementing these 
schemes by the states. Schemes are evalu· 
~ed to apply correctives where necessary to 
make them more meaningful and effective. 
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Committee on PricIng on IrrlgatJ;on 
, water 

*502. SHRI BALRAJ PASSI: 
SHRIMATI DIPIKA H. 

TOPIWALA: 

WIll the Minister of PLANNING AND 
PROGR~ IMPLEMENTA nON be 
pleased tID state: 

(a) whether the C',o"1mittee on Pricing of 
Irrigation Water has submitted its final re-
port; 

(b) if so, the details of the recommenda-
~ns and the reaction of the Government 
therato; and 

(c) if not, the time 17( which the Commit-
tee is likely to submit its report? 

THE tAlNlSTER OF STATE IN THE 
MINISTRY OF PLANNING AND PRO-
GRA_MME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) No, Sir. 

(b) Does not arise 

(c) The Committee is to submit the final 

SI. No. State Total 

report by 30th Julv, 1992. 

Fund. Allocation und.r D.P.A.P. 

*503. SHRIM/I,TI MAHENDRA 
KUMARI: 

SHRIMATI RITA VERMA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the Central assistance given to each 
State under the Drought Prone Area Pro-
gramme during 1991-92; 

(b) whether the Government have de-
cidedtotransferthe Programmetothe States; 

(c) if so, the details thereof; and 

(d) if not, the time by which a decision is 
likely to be taken in this regard? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI G. VENKAT SWAMY): (a) The Cen-
tral assistance given to each State under the 
Drought Prone Areas Programme during 
1991-92 is as under:-

(Rs. in /akhs) 

Cf!mtral Releases 
Allocation Share 

-_._--_-, 

'1 2 3 4 5 

1. Andhra Pradesh 1203.00 601.50 620.14 

2. Bihar 828.00 414.00 319.97 
I 

. 3. Gujarat 746.00 373.00 404.77 

4. Haryana 135.00 67.50 67.SO 
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(Rs. in lakhs) 

Sf. No. State Total Central Rel9as8S 
Allocation Shat'9 

2 3 4 5 

5. Jammu & Kashmir 214.50 107.25 158.48 

I) Karnataka 1249.00 624.50 537.87 

7. Madhya Pradesh 809.00 404.50 36518 

8. Maharashtra 1343.00 671.50 612.01 

9. Orissa 621.00 310.50 23721 

10. Rajasthan 514.00 257.00 331.00 

11. Tamil Nadu 657.00 328.50 321.93 

12. Uttar Pradesh 1386.00 693.00 67827 

13. West Bengal 517.50 258.75 232.15 

TOTAL' 10223.00 5111.50 4886.48 

(b) No, Sir. (a) whether the attention of the Govem-
ment has been drawn to the item appearing 

(c) The Question does not arise. in "The Tribune· dated February 27, 1992 
under the caption "NBO is being wound up. 

(d) It has been decided to continue the 
Drought Prone Areas Programme as a (b) if so, the reaction thereto; 
Centrally Sponsored Scheme. 

(c) whether the Government are farmu-
[Translation] !citing any scheme forthe expansion of Build-

ing Making Technology Promotion Council; 
National Building Organisation 

504. DR. MAHADEEPAK SINGH 
SHAKYA: 

SHRI NITlSH KUMAR: 
Will the Minister of URBAN DEVELOP· 

MENT be pleased to state: 

(d) if so, the details thereof and the work 
assigned to both the institutions and their 
annual budget separately; and 

(8) the achievements made by both 
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these institutions in their own fields sepa-
rately during the last three years? 

THE MINISTER OF STATE OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 
KAUL): (a) and (b). The possibility of surren-
dering various surplus posts in the National 
Building Organisation (NBC) is under dis-
cussion. 

(c) Plan provision for the support to the 
lIctivities of the Building Material and Tech-
nology Promotion Council (BMTPC) has been 
anvisaged during the Eight Plan period. 
However, the oUllay for Plan period has not 
been finalised. 

(d) The proposed Action Planof BMTPC 
for the VIII Plan period corers the following:-

development, documentation 
and promotion of cost effective 
materials and constriction tech-
nologies in order to reduce shel-
ter costs and use of energy in-
tensive materials; 

promotion of manufacture of 
building materials based on the 
utilisation of industrial and agri-
cultural wastes; 

to assist entrepren~rs for the 
commercial production of build-
ing materials and prefabricated 
components developed by re-
search institutions and for more 
efficient manufacture of bricks 
and other collVentional materi-
als; 

updating standards and depart-
mental specifications for promot-
ing widespread use of low cost 
innovative materials by public and 
private agencies and setting up 
Nationals and Component Reg-
ister; 

to promote technology validation 
and skill upgradation through 
building centres, demonstration 
housing and training of profes-
sionals; 

to facilitate large inflow of risk 
capital and finance for increased 
supply of low cost building mate-
rials; 

The tasks for which the NBO was 
established were as under:-

, . Collection, collation and dissemi-
nation oftechnical and statistical 
information on various aspects 
of housing and promotion of 
exchange of experience based 
on R&D studies and field experi-
ence. 

2. 

3. 

Coordinating the efforts and find-
ings of differel"1t agencies con-
cerned with development and 
practice of building technologies 
and construction. 

Promoting low cost housing tech-
nology through putting up ex-
perimental housing and cluster 
demonstration housing. 

The original annual budget provisions 
for the tow organisations during the year 
1991-92 was as under: 

N.B.O. Rs. 128 lakhs 

BMTPC Rs. 300 lakhs. 

(e) Although the BMTPC was registered 
in June, 1990, it became operational only in 
January, 1991. The achIevements of the 
Council over:-

Development of action plans for 
the large scale utilisation of 
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wastes like flyash ands phospho-
gypsum for the production of 
bricks etc. by public agencies 
and entrepreneurs. 

Inducing the public construction 
agencies like CPWD to adipt cost 
effective alternative materials in 
their schedules of specifications 
and effect savings in the total 
cost construction. 

• Successfully advocating grant of 
fiscal incentive for prefabricated 
components • wood substitutes 
and building materials based on 
utilisation of industrial and agri-
cultural wastes like fly-ash. 
phospho-gypsum and Red Mud. 

Proposals to assist entrepre-
neurs in securing risk capital, 
equity and loan for low cost 
materials and innovative tech-
nologies from financial institu-
tions. 

Action initiated for preparation of 
technology profiles for setting up 
of building materials plants based 
on waste materials as well as 
National Registry for building 
material industry. and prepara-
tion of manuals and training 
materials for assisting the people 
in construction of durable houses 
in earthquake prone areas like 
Uttarkashi. 

Evolution of a certification sys-
tem in collaboration with Bureau 
of Indian Standards for promot-
ing cost effective technologies 
while devising amendments to 
departmental speficiations. 

Assisting in evaluation of Build-
ing Centre and arrangements for 

\ technology dissemination. 

Achievements made by NBO during 
. the last 3 years from 1989-90 onwards 
include:-

[English] 

support to the construction of 
144 experimental houses for the 
economically weaker sections 

construction 150 low cost dem-
onstration houses 

organising 30 training courses 
through the Regional Housing 
Development Centres to impart 
training to 600 inservice person-
nel 

conduct of seminars on "Modu-
lar coordination and pre-fabrica-
tion" and timber 

conduct of 3 state level training 
courses on housing and and 
building statostocs 

collection and publication of data 
relating to housing and building 
construction 

support to exhibitions and re-
search projects on building tech-
nology. 

Import of Edlel. oils 

• 505. SHRIMATI GEETA MOKHER-
JEE: Will the PRIME MINISTER be pleased 
to state: 

(a) whether some States are allowed to . 
import Palmolein through private agents; 

(b) if so, the States which have imported 
Palmolein and the quantity thereof;. 
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(c) whether payment toa firm controlled 

by a Singapore based Non-Resident Indian 
(NRI) by T ami! Nadu, Kerala and Karnataka 
States has been made for their imports; 

Cd) if so, whether and inquiry has been 
conducted into the matter; and 

(e).if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI· 
BUTION (SHRI KAMAlUDDIN AHMED): (a) 
Some of the State Government had mad a 
request that they should be allowed to import' 
Palmolein directly for Public distribution 

System CPDS). The Central Government 
allowed the import of 80, 000 MT of edible oil 
by the State Government for distribution in 
PDS. The scheme was not to involve any 
outgo of foreign exchange, and the amount 
paid for import was to be kept in an EX· 
CROW Account to be utilized for financing 
exports only. 

(b) The details about imports effected 
by State Governments are I statement given 
in the attached. 

(c) Yes, Sir. 

(d) No, Sir. 

(e) Does not arise. 

STATEMENT 

1. Tamil Nadu 

2. Kerala 

3. Karnataka 

4. Andhra Pradesh 

5. West Bengal 

6. Gujarat 

7. Maharashtra 

Dellcenslng of industrial Alcohol 

*506. SHRI SOBHANANADREES· 
WARA RAO VADDE: 

SHRIMATI DIL KUMARI 
BHANDARf: 

WiR the PRIME MINISTER be pleased 
to state: 

Quantity imported till date 

(InMTs) 

17,940.83 

14,927 

Not yet imported. 

Not yet imported. 

8.000 

8,000 (Ship not yet docked) 

8,000 

(a) whether the Government propose 
to delete 'Industrial Alcohol' from the list of 
compulsory licensing; 

(b) if so, the details thereof; and 

(c) the estimated increase in the pro· 
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duction of Industrial Alcohol as a result 
. thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICAlS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) to (c). 
'Industrial Alcohol' mentioned under item 
22.07 a~d 29.05 on the Indian Trade Classi-
fication (Harmonised Commodity Descrip-
tion and coding System)has been deleted 
from the list of industries in respects of which 
industrial lincensing is compulsory on J 4-2-
1992. This is expected to lead to increase in 
the production of Industrial Alcohol, though 
the level of such increase cannot be pre-
cisely determined at this stage. 

[ Translation] 

Special Category Stat .. 

*S07. SHRI RAM TAHAL COUDHARY: 
Will the Minister of PlANNING AI;4D PRO-
GRAMME IMPLEMENTATION be pleased 
to state: 

(a) ttJJiI c~ileria fixed for declaring a State 
as a special category State; 

(b) the States which come under this 
category on the basis of the said criteria; and 

(c) the reasons for not including Bihar in 
this category? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) The States included among 
the Special Category States, for the Purpose 
of Central Assistance for Plans, are those 
which have a strategic bcation on the bar-

• der with neighbouring countries, some with 
\aUJ9 \t\ba\ ~\aoon aMlot ..m\c\\ niNe 
been cons\\\u\ed 0\1\ 0\ 'ormet sma\\ \.)n\on 
Territories/districts wjth.. limited and .. 

resource base comparad to their develop-
ment needs . 

(b) The present ten Special Category 
States are: Arunachal Pradesh, Assam, 
Himachal Pradesh, Jammu and Kashmir, 
Manipur, Meghalaya, Mizoram, Nagaland, 
Sikkim and Tripura 

(c) The Criteria mentioned in (a) above 
do not apply to the State of Bihar. 

[EnglisllJ 

AboIHIon of Scavenging 

*S08. SHRI VISHWANATH 
SHASHTRI: 

SHRI RAM LAKHAN SINGH 
YADAV: 

Will the Ministerof URBAN DEVELOP-
MENT be pleased to state: 

(a) the strategy df~n up by the Union 
Government for abolishing the practice of 
scavenging; 

(b) the Stcrtes which have abolished this 
practice; 

(c)theamountprovid8dforthepu~ 

during tbe last threw years, State-wise; " 

(d) whether the Union Government have 
dillwn up any programme for low cost sani-
tation in various States; 

(e) if so,the details thereof, State-wlse 
and 

(f) the amount spend during the above 
period. State-,,"'Ise? 

THE MtNlSlER or: , ~.:;. _: ~. UR~~ 

\}E~E'-Q~V.E~1 \~\\~\V.f\'\ ~\\'t.\\..f\ 
~UL): ta) \0 tt). The Government d \nd\a 
has launched the scheme 'of low Cost 
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Sanitation and Liberation of Scavengers 
since August, 1989. Guidelines have been 
circulated to the State Governments and 
Union Territories for implementation of the 
scheme in a time bound manner. The scheme 
envisages conversion of dry latrines/con-
struction of new low cost water seal pour flus 

EWS 

LlG 

MIG/I-tlG 

The State Government have been re-
quested to amend the municipal bye-laws to 
prevent further construction of dry latrines 
and to convery dry latrines in Government 
buildings immediately. A Coordination 
Committee has been set up in the Ministry of 
Urban Development for clearance fa the 
proposals received from the State Govern-
ments. Review meetings are held from time 
to energise the implementation of the 
scheme. Since sanitation is a State subject, 
a proposal for a Central legislation for mak-
ing the employment of manual scavenging 
a punishable offence from a future date is 
being pursued with the State Governments. 

No State has reported regarding aboli-
tion of !}lis practice. However, only Arun-

latrines on a 'whole town' basis in 500 towns 
..annually. It is being operated through the 
Housing and Urban Development Corpora-
tion (HUDCO) by providing a mix of subsidy 
from the Central Government and loans from 
the HUDCO in a synchronised manner, as 
per the following financing pattern:-

45% subsidy, 50% loan and 
5% beneficiary contribution. 

25% subsidy, 60% loan and 
15% beneficiary contribution. 

Nil scbsidy, 75% loan and 
25% beneficiary contribution. 

achal Pradesh has reported that manual 
scavenging is totally unknown to them. The 
states of Karnataka, Kerala and Gujarat 
have claimed that they are scavenger free 
and Maharashtra has claimed that they would 
be scavengerfree by 31 st March, 1992. 

No specific amount is provided State-
wise for implementation of the scheme. 
However, number of town are allocated State-
wise on the basis of urban population the 
extent of the problem of dry latrines, and 
scavenger population. The amount to be 
sanctioned depend on the actual proposals 
received from the local bodies through the 
State Governments as to the number of units 
to be converted/constructed. The financial 
progress of the scheme is given in the at-
tached statement. 
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ModHicatlofls In Land Ceiling and Rent 
Central laws 

*509. SHRIMATI BASAVA 
RAJESAWARI: 
SHRI VILAS MUTTEM-
WAR: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether a conference of Chief Min-
ister was convened on March 7, 1992 to 
consider modifications in the land ceiling 
and rent control laws; and 

(b) if so, the main decision taken therein? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI SHEILA KAUL): (a) 
Yes, Sir. 

(b) No decision were taken as the 
objective of the Conference was to elicit the 
considered views to the State Governments 
on the following issues:-

(i) Amendment to the Urban Land 
(Ceiling & Regulation) Act, 1976; 

(ii) Model Rent Control Legislation; 
and 

(iii) Legislation for Abolition of Man-
ual Scavenging. 

Welfare Scheme. for Colr Work.,.. 

*510. SHRITHAYILJOHN ANJALOSE: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Union Government have 
recently received any proposal from the 
Government or Kerala regarding implemen-
tation of welfare schemes for coir workers; 

(b) if so, the details thereof; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KUFUEN): (a) to (c). State Government of 
Kerala made a request to contribute a sum of 
Rs. 50 lakhs to the Kerata Coir Workers 
Welfare Fund. The request was considered 
in consultation with Coir Board and Planning 
Commission and the Coir Board was in-
structed to contribute a sum of Rs. 25 lakhs 
to the Fund. 

Wage Goods Model 

5463. SHRI SANAT KUMAR MANDAL: 
Will the MINISTER OF PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether a study commissioned and 
financed the Planning Commission by some 
eminent economists has called for the ad0p-
tion of a Wage-goods model for Planning 
process; 

(b) if so, the salient features of the 
various recommendations/observations 
made in the report recently submitted to the 
Deputy Chairman, Planning Commission; 
and 

(c) the reaction of the Government there 
to particularly its approach in the adoption of 
the new core of the planning process for the 
Eighth Plan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) Yes, Sir. 

(b) The report explains the features and 
technicalities of wag8iJOOds model. A wage 
goods paradigm is developed on the hy-
Pbthesis that the wage gods sub-economy Is 
at the core of the economy of a developing 
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country. The economy's residual activities 
are classified as non-core sub-economy. 
The wage goods model , the report sug-
gests, should form the core supplemented 
by macro economic policies. The market 
forces. should operate partially in order to 
allow a higher growth of exports, to induct to 
better incentives for production a~ savings, 
to reduce Government expenditures, to 
improve the fiscal health of the economy and 
to modernise technology. In the wage-goes 
strategy priority is accorded to the expan-
sion of production capacity of the wage-
goods. 

(c) Th. id ... contained in thle report 
and many other ideas on development and 
the planning process are kept in view while 
preparing the Eighth Five Year Pian. 

PostIng of All India ServIce8 Female 
Member. 

5464. SHRI RAM NARESH SINGH: Will 
the PRIME MINISTER be pleased to state: 

(a> wh8therthe Government have taken 
a decision not to post female members ofthe 
A" India Services to certain State cadres; 

(b) If so, which .... the State cadres and 
the reasons therefor; 

(c) whether Punjab is included among 
theM among these cadres; and. 

(d) if not, tn. • ...,ns therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET AlVA): (a) On the recommen-
dations of some of the Govts. of north East-
ern States and the Director, Lal Bahadur 
Shastri National Academy of Administration, 
Musaorrt. and keeping In view the political, 
socio-economic, Cultural and law and order 
situation prevaUing in these States the Cen-

tral Govt. decided that women officers should 
not be allocated to Assam Meghalaya, 
Manipur - Tripura, Nagaland and J&K from 
1990 to 1994. 

(c) No, Sir. 

(d) The situation in Punjab was not 
comparable to that ObtalAing in those States 
when the decision was taken and hence It 
was not applied to that Stat •. 

[T fans/aOOn] 

implementation of Urban Land Ceiling 
Act 

5465. SHRI BAGWAN SHANKAR 
RAWAT: Will the Minister of URBAN DE-
VELOPMENT be pleased to stat.: 

(a) whether the Government .. ...,.. 
that there has been heavy i~ in the 
implementation of UrbM Land ~ .Act; 

(b) if so, the details of the action pr0-
posed to be taken by the Government In this 
regard; 

(c) whether the Government have re-
ceived complaints regarding the irregulari-
ties made and exploitation done to the farm-
ers in urban land ~uisition cases in the 
land acquisition offices; 

(d) if so, the main reasons for these 
complaints; 

(.) whether any proposal is under con-
sideration of tn. Government for rsmovlng 
anomalies in the Urban Land Ceiling Act; 
and 

(1) the dataita of the land acquired under 
the Urban Land Ceiling Act in various States 
and Union Territories upto March 31,1991 
and the maximum r .. at compenut\of\ 
given to them? 
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THE MINISTER OF STATE OF THE against them and requested for deleted for 
MINISTRY OF URBAN DEVELOPMENT deletion of it. The Govt. has been consider-
(SHRI M. ARUNACHALAM): (a) and (b). It is ing amendment to the Act to give more 
not true to say that the implementation Ur- protection to the genuine farmers. 
ban Land Ceiling Act is the only factor for 
heavy increase in the rates of urban land. 
There are some other factors also such as 
ever-rising demand for residential, commer-' 
ciai and other uses of land, inadequate supply 
of houses owing sometime to shortage of 
building materials and other materials. The 
Govt. has however. been considering amend-
ments to the Act SO that more land becomes 
available for construction of houseslplots. 

(c) and (d). Several representations have 
been received from the farmers that Expla-
nation 'C'below section 2 (0) operates harshly 

(e) Govt. of India has been considering 
appropriate amendments to the Act for 
removing the anomalies. 

(f) The details ofthe land acquired under 
the Urban Land Ceiling Act in each State and 
Union Territory, as per information furnished 
by them, is the Statement enclosed. The 
maximum rates of compensation prescribed 
in the Act are Rs. 101- per sq. mtr. in 
Category 'A' and '8' urban agglomerations 
and Rs. 5/- per sq mtr. in category 'C' and '0' 
urban agglomerations. 

STATEMENT 

Name of the State GovtlU. T. Extent of vacant Extant of vacant 
land acquired and land physically 
vested in the State acquired by the 
Govts./UTs State GovtslUts 

(in Hectares) (in Hectares) 

1. Andhra Pradesh 2,621-67 1,777-77 

2. Assam 18-99 7-63 

3. Bihar 23-92 19-16 

4. Gujarat 2,085-00 770-00 

5. Karnataka 2,347-64 852-97 

6. Madhya Pradesh 4,245-18 1,447-00 

7. Maharashtra 4,494-70 974-70 

8. Orissa 68-42 47-08 

9 P:mjab 71-71 
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Name of the State GovVU. T. Extent of vacant Extant of vacant 
land acquired and land physically 
vested in the State acquired by the 
Govts./UTs State GovtslUts 

(in Hectares) (in Hectares) 

10. Rajasthan 1,733-47 565-55 

11. Uttar Pradesh 11,514-14 3,828-03 

12. West Bengal 

13. Delhi 

14. Pondicherry 

15. Chandigarh 

16. Cantonment areas 

Migration of Poor People from Bihar 

5466. SHRI BHUBANESHWAR 
PRASAD MEHTA: Will the PRIME MINIS-
TER be pleased to state: 

(a) whether people in large numbers 
from tribal, harijan communities and weaker 
sections migrate in search of employment 
from Bihar, particularly. from Chhota Nagpur, 
Santhal Pargana to Punjab, Haryana, Delhi 
and other States; 

(b) whether they forced to work beyond 
the required working hours without proper 
wages and are exploited by all means; and 

(c) the steps proposed to be taken by 
the Government to ensure that payment of 
proper wages to these poor people and to 
prevent their exploitation? 

169-24 46-14 

25-80 1-99 

28-12 3·75 

362-67 21-79 

29,813 10,373-53 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) to (c). Information 
is being collated and will be laid on the Table 
of the House. 

[English) 

Encroachment and Unauthorised 
Construction In Deihl 

5467. SHRt BHAGEY GOBARDHAN: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) the number of encroachments and 
unauthorised construotions removed during 
the preceding three years and the number of 
such cases identified and boded till the end 
of 1989-90 within the jurisdiction of Munici-
pal Corporation of Delhi. 
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(b) the number of such cases detected 
during the during the years 1990-91 and 
1fi1-92 respectively; and 

(c) whether the existing cases of en· 
aoachments and unauthorised constructions 
.... bein; ...gularised7 

THE MINISTER OF THE MINISTRY 
OF URBAN DEVELOPMENT (SHRI M. 
ARUNACHALAM): Ca) and Ce). The Informa-
tion is being collected and will be laid on the 
Table of the Sabha. 

Ala.g.d Discrepancy In oAr ... of Stat •• 

5468. SHRI SHANKARRAO KALE: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the areas of the States and 
Union T erritDries calculated by the Surveyor 
General of India and that by the concerned 
State Government's Director of Land rec· 
ords, do not tally with each other; 

(b) if so, the details thereof and reasons 
therefor; 

(c) whether the Government have ever 
tried for reconciliation of these figures; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBL.IC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) No such difference 

Financial Year Oty (Lakh MTs) 

1990-91 5.38 

1991-92 1.07 

(UplO 26.3.92) (Prov.) 

has been brought to the notice of the Gov-

emment. 

(b) to (c). Question do not arise. 

Reduction In Oil Import 8111 

5469. SHRI GOPI NATH GAJAPATHI: 
Will the PRIME MINISTER be pleased to 
state: 

<a) whether the Government had a 
proposal to reduce the oil import bill in 1991-
92; 

(b) if so the achievements made in that 
direction so far; 

(c) the percentage of reduction made in 
the oil bill in 199192 than the previous year; 

(d) the targets set for 1992-93; and 

(e) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDiN AHMED): 
(a) to (b). The requirement of import of edible 
oils is constantly reviewed and imports made 
as and when required considering local 
availability, foreign exchange and indige-
nous production of edible oils, Imports dur-
ing the Financial Year 1990-91 and 1990-91 
are as under: 

CIF Value (Rs. Crares) 

349.95 

103.51 
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(d) and (e). The Governmen1 have not {English} 
yet decided about the import of edible oils 
including quantity thereof for the year 1992-
93. 

(T ratlslation} 

IIIegeI Construction under the High 
Tension ElectrlcHy Line. 

5470. SHRI DAU DAYAL JOSHI: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether Government have con-
ducted any survey of such areas in Delhi 
where houses have been constructed un-
authorisedly under 33 K.V. High Tension 
Electricity lines; 

(b) if so, whether the administration had 
served any notice for removing these houses 
in Railway colony of Mandavali complex in 
Eastern Delhi; and 

(c) if so, the action being taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Delhi Elec-
tric Supply Undertaking has conducted such 
a survey. 

(b) As reported by Delhi Electric Supply 
undertaking (DESU) necessary notices for 
accessibility of the 33 KV overhead line 
passing over houses in Mandawli Complex 
have been served. The copies of these 
notices have been sent to Municipal Corpo-
ration of Delhi and Electricallnspeclor, Delhi 
Administration for necessary action. 

tc) Action for demolition ofthese houses 
is required to be taken by the concerned 
local authority. 

Hou .. for Rural Poor 

5471. SHm R. SURENDER REDDY: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the allocation for the Aural 
Development Department has been slashed; 

(b) if so, the details of the new Centrally 
sponsored programme for construction of 
house for the rural poor; and 

(c) the manner is which these new 
schemes are likely to be implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRIG. VENKATSWAMy}:(a)There is no 
cut in the proposed allocation of funds under 
Centrally-sponsored rural development oro-
grammes for the year 1992-93. 

(b) and (c). Government have planned 
to launch a new Centrally-Sponsored 
Scheme for Rural Housing from the year 
1992-93 for the people living below the 
poverty line in rural areas for providing 'starter' 
houses with a covered areas of 20 sq. mts. 
The unit cost of construction for a new house 
has bee kept at Rs. 10.000 and for upgrada-
tion of existing dwellings at Rs. 4,000 per unit 
for 1992-93 with provisions for escalations in 
later years. It is proposed to be implemented 
through the State Governments. 

Electrical Items for Kolab Power Project 
by Sharat Heavy Electrical. Limited 

5472. SHRI ARJUN CHARAN SETHI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Bharat Electricals Um-
ited has has not yet supplied the critical 
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electrical items for Unit - IV of Upper Kolab 
Power Project in Orissa; 

(b) if SO, the reasons therefor; and 

(c) the time by which these are likely to 
be supplied? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI. P.K. 
THUGON): (a) No critical electrical item is 
pending with BHEL. 

(b) and (c). The question do not arise. 

[ Translation] 

Ham Centre for Science and 
Technology 

5473. SHRI VISHWANATH SHASTRI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the date on which the "NAM Centre 
for Science and T echnology- in Delhi was 
set up; 

(b) the objectives of setting up this centre; 
and 

(c) the names of the countries which 
have become its member so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMA TI 
MARGARET ALVA): (a) Sir, the Centre for 
Science and Technology of the Non-aligned 
and Other Developing Countries was set up 
in New Delhi with the convening of the first 
meeting of the Governing Council in New 
Delhi on March 19-18, 1989. 

(b) The objectives of the Centre are: 

to promote various actions called 
for by the Programme for Ec0-
nomic Cooperation and by the 
common strategy for coopera-
tion in the fields of science and 
technology in order to strengthen 
cooperation among non-aligned 
and other developing countries; 

to promote mutually beneficial 
S& T Collaboration, and joint 
R&D; 

to ad as a clearing house for 
technological information; and 

to maintain a registry of S& T 
experts. 

(c) Thirty-one countries have become 
members of the Centre so far. 

[English] 

Development of Bldar, Karnataka 

5474. SHRI RAMCHANDRA: Will the 
MINISTER OF PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased 
to state: 

(a) whether the Government of Karna-
taka have sent some development projects 
of Bidar districts to the Planning Commis-
sion for approval, during last two years; 

(b) if so, the details thereof; and 

(c) the details of action taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) No, Sir. 

(b) and (c). Do not arise. 
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Public Sector Undertakings In Mahar-
aahtra 

5475. SHRI MANIKRAO HODLYA 
GAVIT: Will the PRIME MINISTER be 
pleased to state: 

(a) the total investment in the public 
sector undertakings located in Maharashtra 
till February,1992; 

(b) the annual production, profitJloss 
and the number of employees workings in 
each of these undertakings; and 

(c) the details of the central projects 
located in the State of the Maharashtra 
wherein the Union Government propose to 
make further investments and the names of 
such Central projects under implementation 
and by when projects will be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI. P.K 
THUGON): (a) Total investment in terms of 
gross block in the Central Plblic Sector 

. Enterprises in the State of Maharashtra as 
on 31.3.1991. upto which period only the 
information is available, was As. 22012.36 
crores. 

(b) A Statement is enclosed. 

(c) The details of the central projects 
located in the State of Maharashtra and in 
other States costing over As. 100 crores 
under implementation, ant~ed date of 
commismning, approved originallrevised 
cost, anticipated cost etc., are given at Pages 
44 to 50 of Vol. I of Public Enterprises Survey 
1990-91 placed on the Tables of both the 
House of Parliament on 5.3.1992. 
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Usurping of Power by Planning 
Commission 

5476. Will the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether some State Governments 
have complained that the Planning Commis-
sion is usurping the powers of thi! National 
Development Council and the Inter-State 
Council; 

(b) if so, the details thereof; and 

(c) the action takenlproposed to betaken 
in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.A. 
BHARDWAJ): (a) No such complaint has 
come to the notice of the Planning Commis-
sion. 

(b) Does not arise. 

(c) Does not arise. 

Central Investment SubSidy to 
Karnataka 

5477. SHRI S.B. SIDNAL: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the claims of Centrallnvest-
ment subsidy ~rom Karnataka are lYing 
pending with the Union Government; 

(b) if so, the details thereof; and 

(c) the time by which these claims are 
likely to be settled? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF P.J. 
KURIEN): (a) to Ic) DUI;"g !he year 1990· 
91, an amount of Rs. 2fi.51 cores WrtS I.:m 

bursed to the Government of Karnataka' 
towards claims under the Central Invest-
ment Subsidy Scheme. In respect of claims 
amounting to Rs. 15.6 Iakhs, certain clarifi-
cations have been sought from the State 
Government. Eligibleclaims out of th8Se will 
be reimburses when funds become avail-
able. 

Encroachments on Footpath. In NOMe 
Ar .. 

5478. SHRI MADAN LAL KHUR-
ANA: 

SHRI JEEWAN WHARMA: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether the High Court of Delhi have 
asked the NDMC to remove the encr0ach-
ments of footpaths in its area for tOe use of 
the pedestrians; 

(b) if so, the steps taken to clear aU the 
footpaths in its area; 

(c) the time by which an the footpaths 
will be cleared; 

(d) whether there is any proposed to ask 
MCD to clear all footpaths in their area also; 

(e) if so, the details thereof; 

(f) whether the National Commission on 
Urbanisation had also made similar recom-
mendatIOns In their report on the encroach-
ments; and 

(9) if so, the steps taken to Implement 
the commiSSion's recommendations? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM) (a) Y.·~ S" In 
C IN 1\10 353291 fded by SQU:1~" 
t '19 at Jar-path iclne. for restra!~ 



115 Written Answers APRIL 1, 1992 Written Answers 116 

from removing them, the Hon'ble High Court 
of Delhi dismissed their writ but directed the 
Committee to remove all the encroachments 
from footpath and to PIOtect the public prop-
erty and thus discharge statuary duties prop-
erty. 

(b) As reported by NCMC. it is con-
scious of the problems of encroachment on 
footpaths existing in its area and takes ap-
propriate steps by conducting regular raids 
under Section 173 (2) of Punjab Municipal 
Act, 1911 for removal of encroachments. 
NDMC has removed unauthorised encroach-
ments from Connaught Place .• Janpath and 
Church Road at Central Secretariat. Sarojim 
Nagar and Chelmsford Road with the help of 
local police. 

{e) As reperted by NOMC. a large number 
of squatters are doing theirbiJsiness in NOMC 
area under the Strength of the Stay Orders 
from various Courts. Clearance will depend 
on the final orders of the various Courts. 

Besides. the Supreme Court of India 
has constituted a Judicial committee under 
the Chairman ship of Shri G.P. Tharaja, 
Additional District Judge to scrutinise the 
claims of the hawkers/sq uatters operating in 
NDMC area. Many such applications are 
pending before the Committee. 

h may, howevsr, be mentionBd that the 
removal of squatters has to be done on a 

continuous basis and hence no time limit can 
begNen. 

(d} As reponed by Municipal Corpora-
tion Delhi, encroachment on municipal roads 
including footpattlaA)erms are actionable 
under Section 321 and 322 of Delhi Munici-
pal Corporation Act, 1951. Operations are 
carried out by MCD from time to time to 
remove such encroachments in various 
areas. 

(f) National Commission on Urbanisa-

tion has recommended as under:-

"Squatting on public land may be regu-
larised where possible. But land required for 
public and social purposes must be pro-
tected and selective relocation of squatters 
from ecologicail~' sensitive land must be 
undertaken". 

(g) So far as regulation of squatting is 
concerned. NOMC and MCOgrant Tehbazari 
and stallslkiosks to the squatters. As reperted 
by NOMC. a policy has been framed by it 
which apart trom demarcating squatting 
zones also enumerates methods of rehabili-
tation of the squatters. 

Princes of Esaentlal Commodities 

5479. SHRI B. OEVARAJAN: Will the 
PRIME MINISTER be pleased to state: 

(a) the princes of essentialeommodities 
including edible oils. sugar vegetables. 
pulses. onion etc. in retails consumer mar-
kets as on February 29,1992; 

(b) the measures proposed to counter-
act inflationary pressure on these commo-
tidties; and 

(c) the results achieved as a resuh 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMAlUDDIN AHMED): (a) 
The retails prices of 10 essential commodi-
ties have not been reported by the State Civil 
SUppfIH Departments as on 29.2.1992. 
However, the retail p'icea as on 28.2.92 
(Rearest date available) are given in the 
enclosed Statement. 

(b) and (c). The Cabinet committee on 
Prices under the Chairmanship'of the Union 
Finance Minister reviews the supply and 



117 Written Answers CHAllRA 12,1914 (SAKAl Written Answers 118 

prices of essential commodities at regular 
intervals and takes appropriate action to 
correct the imbalances in the demand and 
supply. Towards this end, palmolein oil has 
been imported to supplement the overall 
supply of edible oils in the country. Efforts 
are also being made to augment the produc-
tion of Pulses and oilseeds in the country. 
Public Distribution System has been re-
vamped and extended to far flung remote 
and hifly areas to help the poorer sections of 
the society in getting essential items at rea-
sonable prices. Forthis Purpose, 1700 blocks 
have been selected under the revamped 
PDS programme. The Government have 

intensified the action under the Essential 
commodities Act. 1955 against hoarders, 
black-marketeers and such antisocial ele-
ments. During the period 1.1.1991 to 
29.2.1992 as many as 1634781 raids were 
made, 5673 persons arrested, 6690 persons 
prosecuted, 281 persons convected and 
goods worth As. 25.41 crores have been 
confiscated. As a result of various measures 
taken by the Government, there has been a 
decline in the prices of essential commodi-
ties such as pulses, potatoes, onions, chil-
lies, tea, gur, mustard oil, groundnut oil and 
vanaspati. The price of sugar has also 
stablised at most of the centres. 
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linked only by roads. Liquidation of Non-Cocking Coal 
Pit head stocks 

5480. SHRI PLUSTIRKEY: Will the 
Minister of COAL be pleased to state: 

(a) whether the Government have is-
sued instructions to Coal India Limited to 
launch a special drive immediately to liqui-
date 20 million tonnes of non-cocking coal 
pithead stocks which have been accumulat-
ing nearthecollieries overthe last few years: 

(b) if 50, the details thereof; 

(c) the details of the criterion to be 
followed to open the sale of the stocks; 

(d) whether pri')rh}' is proposed to be 
given to certain industries/consumers; and 

(e) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) to (e). A decision has recently 
been taken to release twenty million tonnes 
of coal from the pitnead stocks of Coal India 
Ltd. The company has been instructed to 
categories the stocks as follows: 

1. 

2. 

3. 

4. 

Stocks lying in collieries within 3 
Kms. of railway sidings; 

Stocks lying in collieries beyond 
3 Kms. of railway sidings; 

Pithead stocks lying in co!lieries 
which are captive to consumer 
points like thermal Power Sta-
tions; 

Stocks in collieries which are 

The stocks under category two and four 
would be offered for sale. In such sale 
priority would be given to actual consumers, 
like manufactures of cement, paper, textile, 
glass, lime, small industries and brick kilns 
etc. The sale price will be the price notified by 
the Government for a particular grade and 
handling charges etc. The grade of coal will 
be fixed by the Coal Controller. 

[ Translation) 

Development of Hilly District of Uttar 
Pradesh 

5481. SHRI BHUWAN CHANDRA 
KHANDURI: Will the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the target fixed for the development 
of hilly district of Uttar Pradesh during the 
Seventh Five Year Plan; 

(b) whether the targets has been 
achieved; 

(c) if so, the details thereof; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) to (d). Outlay and expen-
diture by major heads of development are 
given at Statement I and important physical 
targets and achievement are given at State-
ment II. PhYSical targets were achieved 
except in respect some items. 
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Major Headwise out lats and Expenditure the Seventh Plan (1985-90) - UttaranchaJ 

(Hill Area Sub Plan of u.p.) 

51. No. Major heads development 

1. Agriculture & Allied Services 
including Rural Development 

2. irrigation and Flood Control 

3. Energy 

4. Industry & Mining 

5. Transport 

6. Science & Technology 

7 General Economic Services 

8. Education, Sports, Art & Culture 

9. Medical & Public Health 

10. Water Supply, Housing & 
U:ban Development 

11. Ir,forrnation 

12. Welfare of Scheduled Casles, 
Schtldi.Jied Tribes & Other 
Backward Classes 

13. 

14. 

Labour Welfare, Social Security 
& Walfare 

General Services 

GRAND TOTAL. 

Seventh Plan (1985-90) 

Approved outlay Expenditure 

22699 31994 

7350 0222 

13700 2422 

4300 4039 

17600 18604 

101.' 53 

217' 3736 

9700 13587 

3360 3738 

16036 19477 

3C 73 

1430 1725 

2394 2607 

604 639 

10"'500 121316 
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[English] 

Modernisation of HMT Units 

5482. SHRI V.S. VIJAYAR-
AGHAVAN: Will the PRIME MINISTER be 
pleased to stale: 

(a) whether the Government have 
any proposal to diversify and modernise 
HMT units in near future; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) HMT has planned to mod-
ernise various units and diversify during the 
8th Rve Year Plan 1992-97. The 8th Five 
Year Plan proposals are yet finalised. 

Allotment of Plots by Government of 
Assam 

5483. SHRI PROBIN DEKA: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state the amount provided by the 
housing organisation like HUDCO to people 
of Assam to construct houses on plots allot· 
ted by the Government of Assam? 

THE MINISTER OF STATE OF THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): HUDCO pro· 
vide loan assistance to various State level 
borrowing agencies for implementation of 
housing sch~me for various income groups. 
No loan iN sanctioned by HUDCO directly to 
the individuals to construct house on plots 
allotted by the State Government. 

SUpply of Coal by elL 

5484. SHRI M. V. CHANDRASEKHAR 
MURTHY: Will the Minister of COAL be 
pleased to state 

(a) the details of venoers exclUSively 

belonging to Public Sector Undertakings 
enlisted by the Coallndias limited till March 
1992 for various supplies; 

(b) whether a number of Public Sector 
Undertakings are not getting enough Sup-
port form the Coal India Limited for the 
supply of their products; 

(c) whether similar products are being 
offered and accepted by Coal India limited 
from other sources than Public Sector Un-
dertakings ; and 

(d) if so, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) All public Sector Undertakings 
are automatically enlisted with Coal India 
limited. 

(b) to (d). Coal India Ltd. is a commer-
cial undertaking and has to operate as such. 
Purchases are made by Cil Of the basis of 
competitive tendering proCedure and the 
most competitive and techno-{X)mmercially 
acceptable offer is accepted against tender. 
It is not mandatory for coal companies to 
procur~ only tram public sector undertakings 
in case similar items are also manufactured 
by others. 

Pension Scheme for Employees of 
Public Sector UndertakIngs 

5485. SHRI HARISH NARAIN 
PRABHU ZANTYE: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government have 
received any proposal from the employees 
of some Public Sector Undertakings for in-
troduction of pension scheme to the employ· 
ees subscribing Provident Fund; and 
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(b) if so, reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) and (b). The proposals 
received by Government from the PSEs and 
other organisations for introduction of Pen-
sion Scheme to the employees of PSEs in 
lieu of the existing Provident Fund Scheme 
have been examined and it has been de-
cided that in respect of retirement benefits. 
Public Sector Enterprises should continue 
with the Contributory Provident Fund Scheme 
. Individual Public Sector Enterprises may, 
if they so desire. work out a suitable annuity 
scheme through the Life Insurance Corpora-
tion of India , based on purely voluntary 
contributions by the employees, through a 
tund outside the Public Sector Enterprises 
and without any liability on the Public Sector 
Enterprises! Government. 

Eradication of Poverty 

5486. SHRI DHARMABIKSHAM: Will 
the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased 
to state: 

(a) whether the Government of Andhra 
Pradesh has sent any scheme to eradIcate 
poverty for World Bank aid; 

(b) i1 so, the details thereof; and 

(c) the quantum of assistance sought 
and the response of World Bank in this 
regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H. 
R. BHARDWAJ): (a) and (b). Government of 
Andhra Pradesh have evolved a project 
proLie "Andhra Pradesh Poverty Alleviation 
Project" for possible World Bank support. 
The project includes investments in agricul-

ture and related sectors, irrigation, forestry, 
horticulture, sericulture, fisheries, education, 
women and child development, health etc. 
sectors. 

(c) The suitability, timing and extent of 
World Bank assistance would depend on 
mandatory clearances from the concerned 
administrative ministries from technical, 
feasibility angle and the Planning Commis-
sion from resource angle, detailed project 
preparation and donor preference and 
availability of commit1able funds with donor 
agency . 

Poverty Alleviation Scheme of A_P. for 
World Bank Assistance 

5487. SHRI J. CHOKKA RAO: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government have re-
ceived a Poverty Alleviation Scheme for 
World Bank assistance from the Govern-
ment of Andhra Pradesh. 

(b) if so. the details thereof; and 

(c) the action taken thereon and the 
manner in which the said loan is proposed to 
be re-paid? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTIAMBHAI H. PATEL): (a) to (c). 
Government of Andhra Pradesh have pro-
posed a project profile "Andhra Pradesh 
Poverty Alleviation Project" for possible 
World Bank assistance. The project includes 
investments in agriculture and related sec-
tors, irrigation, forestry, horticulture, sericul-
ture, fisheries. educaticn. wc.me., and child 
development. health etc. 

The Ministry of Finance is studying the 
stuitability. timin~ and extent of World Bank 
assistance subjec.1 to clearance lrom the 
concerned administrative ministries from the 
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technical, feasbility angle and the Planning 
Commission from the resource angle. 

District Industries Centre In Uttar 
Pradesh 

5488. SHRI ARJUN SINGH YADAV: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whetller the Government have set 
up district industries centres in all the dis-
tricts of Uttar Pradesh, if so, the details 
thereof; 

(b) the names of the districts wnGre 
such centres have not been set up and the 
reasons therefor; and 

(c) the steps taken by the Governfne"t 
to set district industries centres in such dis-
tricts? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROf. P.J. 
KURIEN): (a) The Oistfict Industry CentrA 
under the centrally sponsored DIC Pro-
gramme are functioning in 56 districts in U.P. 
as given in ~ endoaed Statement. The 
MWIy created 7 districts viz., Kanpur Oehat 
Maharajganj, Siddharath Nagar, Ma .. , 
Sonbhadra, Haridwar & Firozabad are also 
being ooyered by existing DICs. These 7 
DIGs have been set up by U.P. Govemment 
and could not be set up under the centrally 
sponsored DIC Programme due to financial 
constraints, and pendency of approval by 
the Palnning Commission. 

(c) Government have not taken any 
decision to set up addGonaI Dies under 
centraUv sponsored programme, including 
seven districts in U.P. 

STATEMENT 

Ust of District Industries Centres of Uttar 
Pradesh 

Name of the District Industries c.ntre~ 
approv9d by the Qmtra11Stat9 Govem-

ment. 

1. ·Agra 

2. A1igarh 

3. Etah 

4. Mathura 

5. Mainpuri 

6. Allahabad 

7. Fatehpur 

8. Pratapgarh 

9. Kanpur (Nagar) 

10. Etawah 

11. Farrukhabad 

12. Banrilly 

13. Badaun 

14. Pilibhit 

15. Shahjahanpur 

16. FaizablKt 

17. Gonda 

18. Bahraich 

19. SuJtanpur 
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20. Barabanki 44. Varanasi 

21. Gorakhpur 45. ·Mirzapur 

22. Dearia 46. Jaunpur 

23. Azamgarh 47. Ghazipur 

24. Basti 48. Ballia 

25. Jhansi 49. Nainital 

26. Lallpur 50. A1mora 

27. Jalaun 51. Pitauragarh 

28. Banda 52. Paurigarhwal 

29. Hamirpur 53. Chamoli 

30. Muradabad 54. Uttar Kashi 

31. Rampur 55. T ehri Garhwal 

32. Bijnore 
56. Dehradun 

33. Lucknow 

34. Rae Barelly Name of the new District Industries 
C9ntres approved by the State Govt. & 

35. Unnao approval of C9ntral Government 
(O.C.(SSI) has b8en found pending 

36. Sitapur 

37. lakhipur Kheri 1. Kanpur (Dehat) 

38. Hardoi 2. Sonbhadra 

39. Meerut 3. Firozabad 

40. Sharanpur 4. Siddharath Nagar 

41. Muzaffarnagar 5. Mau 

42. Ghazlabad 6. Haridwar 

43. Buland Shahar 7. Maharajganj 



147 Written Answers APRIL 1, 1992 Written Answers " 148 

Drinking WaterlElectrlficatlon In Sc/ST 
Dominated Areas 

5489, SHRI RAM NARAIN BERWA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether any scheme is under con-
sideration of the Government to provide 
electricity and drinking-water facilities to the 
colonies of Scheduled Castes and Sched-
uled Tribes of rural areas: 

(b) if so, the details thereof and the 
funds allocation made for this purpose dur-
ing 1992-93, State-wise; 

(c) whether the Government propose to 
work on a time-bound action-plan for provid-
ing the said facilities in the above areas; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAI H. PATEL): (a) The 
drinking water facilities to the colonies of 
scheduled Castes and Scheduled Tribes of 
rural areas are provided under the State 
Sector Minimum Needs Programme (MNP) 
and Centrally Sponsored Accelerated rural 
Water Supply programme (ARWSP). The· 
first source of sage drinking water supply 
has to be provided in Scheduled Castes/ 
Scheduled Tribes Iocolities. Atleast 25% of 
the outlay under Accelerated Aural Water 
Supply Programme is to be utilised for drink-
ing water facilities for Scheduled Castes and 
10% for Scheduled Tribes Similar minimum 
our lays are earmarded under the Minimum 
Needs Programme for Scheduled Castes 
under the Special component Plan and for 
Scheduled Tribes under the Tribal Sub-Plan 
and for taking up Rural Water Supply 
Schemes exclusively for Scheduled Caste/ 
Scheduled Tribes respetively. In addition, in 

order to accelerate their coverage, special, 
special assistance of Rs. 19.80 crore was 
sanctionde to 9 States in 1989-90 for ~ver­
ing 11,000 waterless Scheduled Castes! 
Scheduled Tribes habitations. A sum of As. 
60 crore has been sanctoned during 1991-
92 for coverint 30,000 Scheduled Castes! 
Scheduled Tribes habitations in the various 
States as part of Dr. Baba Saheb Centnary 
Programme. 

No scheme is in operation/under con-
sideration to provide electricity facilities to 
the colonies of Scheduled Castes/Sched-
uled tribes in th erural areas. 

(b) State-wise allocation under Acceler-
ated Aural Water Supply Programme for 
1992-93 has not been finalised so far. 
However, under AAWSP a minimum amou!'t 
of As. 97.5 crore for Scheduled Castes and 
Rs. 39 erore for Scheduled Tribes will be 
utilised for drinking water facilities in 1992-
93. 

While deciding the plan lunds and physi-
cal targets and formulating the rural electri-
facation scheme by the State Electricity 
Departments, the question of providing elec-
tricity to the tribal and Harijan basis is kept in 
view. The identification/section of villages 
for electrification is decided by the Stales. 

(c) and (d). Allthe un-served and under-
seved Scheduled Caste!Scheduled Tribe 
localities will be provided safe drinking water 
facilities under the Normal Plan Progr1lmme 
by the end of the Eighth Five Plan. 

Out of the total of 1,11, 886 tribal vil-
lages, 73,596 Tribal villages have been 
reported as electrified on 31 st December, 
1991. About 2,45,906 Harijan basis were 
reported electrified as on 31 st December, 
1991. 
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Development of Indigenous Technol-
ogy 

5490. SHRI K.V. THANGKABALU: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government have re-
cently preparated an elaborate plan for pro-
motion and marKeting of indigenously devel-
oped technologies to compete with improt-
ted technology; 

(b) if so, the detailsofthe plan with areas 
of application; 

(c) whether any time bound action plan 
has been drawn for its implementation; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
MARGARET ALVA): (a) Yes, Sir. 

(b) to (d). The Corporation proposes to 
take new initiatives several areas for promo-
tion and marketing of indigenously devel-
oped technologies. The anature of these 
initiatives and the approach proposed to be 
adopted by the Corporation are outlined 
below: 

Technology Development Programme for 
Priority Projects 

The Corporation has started promoting 
and funding technology developmentthrough 
a fGW carefully Priority projects contracted 
by NRDC to R&D laboratories, IlTs and 
selected universities, wherever possible on 
a joint bases with industry or in industry 
directly. To achieve the objective, theCorpo-
ration has set for itself, the followith opera-
tionalobjectives: 

i. To select around 5 projects on 
the basis of marKet potential and 

ii. 

iii. 

iv. 

technobgy supply considera-
tions. 

To identify and associate a 
manufacturing company from the 
very beginning of the project so 
as to ensure quick and effective 
commercialisation of the tech-
nology when developed. 

Where necessary, to identify and 
associate engineering consult-
ants and equipment fabricators 
at the appropriate stage of proc-
ess/product development. 

To closely monitor the progress 
of the projects either in-houses 
staff oft he Corporation orthrough 
Monitoring Committee. 

Design and Engineering Programme 
for Upscaling Laboratory Process 

Design and engineering of laboratory 
processes has long been recognized as 
perhaps the most serious gap in the innova-
tion chain which needs to be closed, if a 
laboratory development is to emerge as a 
commercially made product in the marKet. 
This programme would involve basically two 
components, first the building up inside the 
Corporation of a small core of process and 
plant design engineers supported with ade-
quate draftsman support and a small Com-
puter -Aided Design facility. This core group 
would interact with the various sectoral in-
house groups e.g. chemicals or electronics, 
as also with clientsl1icensees, in defining the 
techno-economics of upscaled processes! 
plants, providing the engineering inputs for 
FeasibilitylProiect Reports and undertaking 
a limited in-house 'hands-on effort' in basic 
and detailed engineering. Secondly, con-
tracting design and engineering work to 
external engineering design companies, 
particularly on major processesllechnolo-
gies, with the in-house core-group action as 
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the ·switching node· between the laboratory, 
the license and the external design com-
pany. 

Techno-Commercial Financial Support to 
Entrepreneum Commercia/ising ildige-
nous technologies lienesed by NRDC 

To create and infuse confidence among 
entrepreneurs in indigenous technologies, 
the Corporation proposes to provide the first 
licensee product price support to face se-
vere price competition vis-a-vis products 
produced with foreign collaboration or im-
ported under popular brand names or im-
ported under Open General Lieence with low 
or nil costom duties. It also proposes to help 
the licensees in marketing their products by 
providing on a highly seledive basis subsidy 
towards advertising, technical literature, 
product testing, certification, etc. To start 
with the Corporation has begun providing 
financial support towards the advertisement 
& publicity of products manufactured on the 
basis of indigenous technologies licensed 
by it to industry. 

Members of U.P.S.C. 

5491. SHRISYED SHAHABUDDIN: Will 
the PRIME MINISTER be pleased to state: 

(a) whether most of the present mem-
bers of the UPSC are retired government 
servants; 

(b) the number of appointments made 
to the Commission since Januarty 1, 1986 
and the number of retired government ser-
vants among then as well as the total num-
ber of members at present who are retired 
government servants with break-up by serv-
ice/cadre to which they belong; 

(c) the norms, if any of the distribu1ion of 
the members among various spheres of 
experience and walks of national life; and 

(d) the particulars of present members 
who are not retired Government servants 
with field of experience, 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
MARGARET ALVA): (a) to (d). Appointment 
to the post of Chairman and Members, Union 
Public Service Commission is made keeping 
in view the provisions of Article 316 (1) of the 
Constitution and the functions of the UPSC 
laid down in Artide 320 of the Constitution. 

13 appointments were made to the 
UPSC since 1.1.86, induding the appoint-
ment of one of its members as the Chairman. 
Of these the following tow have sine retired: 

1. 
2. 

Lt. Gen. G.S. Dyal 
Sh. Q. M. Ahmed 

The present composition of t.he mem-
bers of UPSC is as follows: 

Retired Govemment Severnts: 

Chairman Back ground 

1. Shri J.P. Gupta Chairman, Railway Board. 

Members Back ground 

2. Vice Admiral Viee-Chief of Naval Staff 
G.M. Hiranandani (Rertd.) 
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Chair •. 'an Background 

3. Shri A. Padmanabhan lAS (TN) 

4. Shri J.A. Kalyanakrishnan lAS (UP) 

5. Shri Harish Chandra DG,CPWD 

6. Sm!. Otima Bordia lAS (Raj.) 

7. Shri S.J.S. Chatwal Indian Foreign Service 

8. Shri J.M. Qureshi IPS (MP) 

9. Shri S.K. Misra lAS (Haryana) 

Non-Government SeNants 

Members 

1. Smt. Rose Millan 
Bothew Kharbuli 

) Dr. (Ms) P Selvie Das 

Paper and Pulp Board Industry In 
Madhya Pradesh 

5492. KUMAR I PUSHPA DEVI SINGH: 
I' the PRIME MINISTER be pleased to 
Ie: 

(a) whether the Government industries 
'e a proposal to set up paper and pulp 
.rd based industries in Madhya Pradesh 
:lesh in view of the tremendous growth of 
1boo in the State and particularly in Rai-
I district if so the details thereof; 

{b} whether the Government of Madhya 
esh have submitted any proposal in this 
'd; and 

c) if so, the reaction of the Union Gov-

Members, Meghalaya Public 
Service Commission. 

Vice-Chancellor, 
University of Mysore. 

ernment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) and (b). No, Sir. 

(c) Does nof ariSE! .. 

UnH of BHEL In Eastern Region 

5494. SHRJ SA TV AGOPAL MISRA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government propose to 
set up one unit of BHEL in Eastern region of 
the country; 

(b) if so, the details thereof; and 
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(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI. P.K. 
THUNGON): (a) No, Sir. 

(b) The question does not arise. 

(c) At present BHEL has a lean order 
book position and, therefore, is not contem-
plating setting up any new factory. However, 
BHEL has set up regional headquarters at 
Calcutta and service centres at Bhubanes-
war and Patna for rendering prompt services 
to utilities. 

Development of 'Char' Areas 

5495. SHRI UDDHAB BARMAN: Will 
the Minister PLANNING AND PROGRAMME 
IMPLEMENTATION be pieased to state: 

(a) whether the Union Government have 
received any proposal from Government of 
Assam for the development of 'Char' areas 
durong Eighth Five Year Plan period; and 

(b) if so, the details thereof? 

THE MINiSTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) and (b). Government of 
Assam have including proposals for devel-
opment of Char areas in their Drat! Five Year 
Plan 1992-97. These involve removal physi-
cal sociological and institutional constraints 
to development of the Char areas through (i) 
Special Programmes with emphaSis on 
Agriculture/dairy activities/drinking water 
su~ly facilitiesiweavlng. sewing etc.lCot-
tage Industries and education for bringing up 
the population, mostly cultivators, above 
poverty line; (ii) growtn cf adequate trans-
port and communica:;c;n facilities for inter-
Char mobility and creation of infrastructure 
of marketing facilkitldes; (iii) raising of stan-
dard of living by opening to the poor people. 

new opportunities for a richer and mo" 
varied live with increased production and r.' . 
capital income; and (iv) sustaining the pc"~ , 
of economic growth achieved in the Seventh 
Five Year Plan over the Eighth Plan period. 

The new schemes proposed for the 
Eighth Plan are for sports and youth weHare, 
fishery, training facilities for unemployed 
youth, distribution of rickshaws and pull-
carts, mobile dispensaties on boats and urban 
night shelters, 

Issue of Licences of E.P.S. and Kero-
sene Depots in Delhi 

5496. SHRI RAM VILAS PASWAN: Will 
the PRIME MINISTER be pleased to state: 

(a) the number of licence of Fair Prince 
Shops and Kerosene Oil Deposits issued, 
separately, so far, in the Union Territoty of 
Delhi; 

(b) the number out of these allotted to 
the Scheduled Castes. Tribes, separtely, till, 
date; 

(c) whether there is any reservation in 
th e allotment of these licences shopsldepots 
to the SC/ST: 

(d) if not, the reasons therefor; 

(e) whether Government propose to ~ 
make reservation in the above mer.tioned 
licenced Fair Price Shops and kerosence 
Depots as in the case of allotment of Petrol 
Pumps and L.P,G. agencies? 

THE MINISTER OF STATE IN THF 
MINISTRY OF CIVIL SUPPLIES, CON 
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED): (a) 
The number of Fair Price Shops and Kero-
sene Oil Deports licenced in the Union Ter-
ritory of Delhi is as under: 
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Number of Fair Price Shops -3554 

Number of kerosene Oil Depots -1864 

(b) The number of Fair Pri ce Shops 
and Kerosen Oil Depots allotted to SCIST is 
given below: 

Number of Fair Price Shops allotted to SCI 
ST-312 

Number of Kerosene Oil Depots alloted to 
SC/ST-166 

(c) and (d). Yes Sir. Since February, 
1989, specific quota for SC/ST is allotted, 
based on a roster system by the Delhi 
Administration. Prior to this, these was a 
criteria of preference, subject to eligibility. 

(e) The Central Government has re-
quested the State Governmentsl U.T. Ad-
ministrations to consider fixing of quota for 
issue of licenaes for running of Fair Price 
Shops, Kerosene Oil Depots, Coal Depots 
etc. under the Public distribution System, to 
Scheduled Casdtes and Scheduled Tribes. 

Unauthorised Construction in Govern-
ment Accormmodation 

5497. SHRI K. RAMAURTHEE TINDI-
VANAM: Will the Minister of URBAN DE-
VELOPMENT be pleased to state: 

(a) whether the Government are aware 
that some unauthorised constructions of 
additional rooms in Governrrent quarters 
have been detected, particularly in Sarojini 
Nagar; and 

(b) if so, the action proposed to be taken 
in this regard? 

THE ~INISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHEI M. ARUNACHALAM): (a) Yes, Sir. 

(b) It is proposed to issue notices to te 
allottees who have resorted to unauthorised 
construction of additional rooms etc. in Govt. 
quarters asking them to demolish the un-
authoriswed construction with in 15 days, 
failing which action would be taken against 
them under the allotment Rules. This will be 
done subsequent to confirmed report awaited 
from CPWD. 

Land Reforms 

5498. SHRI ZAINAL ABEDIN: Will the 
PRIME MINISTER be pleased to state: 

(a) whether in the report of the Evalu-
ation Project on Implementation of Land 
Reforms the Lal Bahadur Shastri Academy 
of Administration has sought Union Govern-
ment's intervention in some identified areas 
for more effective land reform; 

(b) if so, the areas so identified; 

(c) the Union Government's reaction 
thereto; and 

(d) the salient features of the said re-
port? 

THE MINISTER OF STATE IN THE 
. MINISTRY OF RURAL DEVELOPMENT 
(SHRI G. VENKAT SWAMY) : (a) to (d). A 
Project for ·concurrent evaluation of land 
reforms" had been allotted to Lal Bahadur 
Shastri Academy of Administration, Musso-
rie for three years (1989-1992). The Acad-
emy has subm itted evaluation reports fort he 
first two years which include general and 
State specific recommendations for more 
effective implementation of land reforms. 

These recommendations relate to ten-
ancy reforms, land ceiling, legal and admin-
istrative measures for better implementation 
of ceiling laws. 
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Land being a State subject it is for the 
State Governments to adopt these recom-
mendations for implementation. 

Sick Public Sector Undertaking to 
Workers Cooperatives 

5499. SHRI GEORGE FERNANDES: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government propose to 
had over sick public sector undertakings to 
worker's cooperatives; 

(b) if so, whether major trade unions 
have rejected this proposal; 

(c) if so, the details thereof: and 

(d) the reactions of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) to (d). Some trade unions 
have suggested the setting up of workers' 
cooperatives during the meeting of special 
Tripartite Committee held on 20-1 -92. Gov-
ernment is prepared to consider viable pro-
posals for running sick PSUs through work-
ers' cooperatives where the workers are 
willing. However, the details in this regard 
have to be worked out based on specific 
proposals from workers' cooperatives com-
pany-wise. 

Marking of retail price on drugs 

5500. DR. C. Sil VERA: Will the PRIME 
MINISTER be pleased to state: 

(a) whetherthe Pharmaceutical compa-
nies have been printing new maximum retail 
price on each of their products while launch-
ing new batch and lot of supplies; 

(b) the details of existing guidelines/ 

norms in this regard; 

(c) whether the revision of retail price is 
being done 'very frequently by the drug 
companies; and 

(d) if so, the yard stick followed by these 
companies in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) and (b). 
As per existing guidelines, in the case of non 
scheduled formulations, pharmaceutical 
companies are required to print maximum 
retail price inclusive of all taxes on the label 
of container of the formulation and the mini-
mum pack thereof offered for retail sale from 
the batches manufactured on or after 
1.1.1992. 

(c) and (d). Sir, in the case of scheduled 
form ulations, pharmaceutical companies are 
required to obtain approval of Government 
under DPCO, 1987 before revising the prices. 
In the case of formulations outside price 
control, the companies are free to revise the 
prices under intimation to the Government. 

Entrusting management of technologi-
cal parks to Public Sector Undertakings 

5501. SHRI SRIBALLAV PANIGRAHI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the number of Software Technologi-
cal Parks set up by the Government together 
with its details; 

(b) whether the Government propose to 
entrust the management of these parks to 
Public Sector Undertakings; and 

(c) if so, the details thereof and the 
reasons for entrusting management to Pub-
lic Sector Undertakings? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) Governmentof India, 
Department of Electronics have set up seven 
Software Technology Parks (STPs) at Pune, 
Bangalore, Bhubaneswar \ Hyderabad, 
Thiruvananthapuram, Gandhinagar and 
Noida. 

(b) and (c). Yes, Sir. It has been decided 
to entrust the management of some of these 
STPs to public sector undertakings/socie-
ties under the administrative control of the 
Department of Electronics in view of the 
following reasons: 

(i) 

(ii) 

S.No. 

1. 

making optimum use of 
the existing infrastructure 
and manpower available 
within the eXisting organi-
sationsofthe Department 
of Electronics; 

utilising the technical and 
marketing skills available 
within these organisa-
tions; and 

Name of Press/Location 

Gov1. of India Text Book Press 
Bhubaneshwar, Orissa. 

(iii) effecting maximum 
economies in operations 
due to financial con-
straints. 

Text Book Presses 

5502. DR. KARTIKESWAR PATRA: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the number of Government Text 
Book Presses are functioning in the country 
and the capacity and locations thereof, par-
ticularly the Government Text Book Press at 
Bhubaneswar, Orissa; 

(b) whether the Government Text Book 
Press at Bhubaneswar is running under 
capacity; and 

(c) if so, the steps being taken/proposed 
to be taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Three Gov1. 
of India Text Book Presses are functioning in 
the country as per details given below:-

Assessed Annual Capacity 
(No. of Impressions) 

5,7B,65,300 

2. Gov1. of India Text Book Press. 
Chandigarh. 

10,07,91,800 

3. Gov1. oj India Text Book Press, 
Mysore. 

(b) Yes, Sir. 

(c) Steps have been taken to ensure 
dequate supply of paper, expenditious repair 

9,28,08,850 

of machinery as and when defect take place, 
besides sanctioning few posts of operatives. 
Orissa Electricity Board has been requested 
to treat the Press as priority installation and 
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exempt it from various restrictions like Ioad-
shedding etc.. and maintain proper voltage 
level. 

Limiting Losses and Subsidies at 
Chemicals & Fertilizers and Pesticides 

5503. DR. R. MALLU: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government are con-
sidering to limit losses and subsidies on 
chemical fertilizers and pesticides: 

(b) if so, the details of Iossed and subsi-
dies direct and indirect thereon, during the 
last three years; 

(c) whether the Government are aware 
of the development and use of wide-range of 
non-chemical alternatives to these pesti-
cides which are now being widely used in 
USA; and 

Year 

1988-89 

1989-90 

1990-91 

TOTAL: 

Administrative 
approval accorded 

(Rs. in lakhs) 

414 

298 

150 

862 

(c) and (d). Yes, Sir. Use of non-<:hemi-
cal fertilizers and pesticides is evoking keen 
interest in many countries of the world. To 
reduce consumption of chemical fertilizers, 
the use of bio-fertilizers is being encouraged 
through a Central sector scheme. Adoption 
of integrated pest management based on 
cultural practices, biological and mechanical 
interventions and minimum use of chemical 

(d) if so, the details thereof and the 
steps proposed to be taken to adopt the 
latest technology in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) and (b). 
Government is concerned about mounting 
subsidy bill. The subsidy paid on chemical 
fertilizers, including the loss (under recov-
ery) suffered on sale of imported fertilizers at 
statutorily notified prices during the years 
1988-89, 1989-90 and 1990-91 was Rs. 
3200.70 crores, Rs. 4542.10 crores and Rs. 
4389.06 crores, respectively. 

As regards pesticides, the subsidy ex-
tended by the Central Government to vari-
ous StatesiUnion Territories for implement-
ing a scheme during the last three years is 
given below: 

Amount released 
(Rs. in lakhs) 

200 

420 

135 

755 

pesticides is being accorded high priority. 

[ Translation) 

Assistance for Earthquake affected 
areas of U.P. 

5504. SHRI SURENDRA PAL PATHAK: 
Will the PRIME MINISTER be pleased to 
state: 
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(a) whether the Union G~vernment have 
received a proposal from the Government of 
Uttar Pradesh asking for special assistance 
to the State under Jawahar Rojgar Yoiana 
for providing job opportunities in earthquake 
affected areas of Garhwal; and 

(b) if so, the details thereof and the 
action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI G. VENKAT SWAMY): (a) and (b). 
Jawahar Rozgar Yojana (JRY) is a regular 
plan scheme for generation of wage-em-
ployment opportunities in the rural areas 
under which the funds are distributed 
amongst the State/Districts in accordance 
with the pre-determined criteria. As such, 
there is very little scope for accommodating 
the type of request received from Uttar 
Pradesh Government in 1991-92 for earth-
quake affected areas of Garhwal region. In 
spite of this limitation, the proposal of Uttar 
Pradesh Government was considered sym-
pathetically in anticipation of shortfall of 
expenditure in some of the poor-performing 
districts of the country. 

The examination of the proposals re-
ceived from the Uttar Pradesh Government 
indicated that it was more in nature of seek-
ing assistance for creation of assets than 
creation of job opportunities. In spite of the 
limitations as mentioned above, the Govern-
ment of India accommodated the request of 
the Uttar Pradesh Government to the fullest 
possible extent as the facts mentioned in the 
following paragraphs would show: 

INDIRA AWMS YOJANA (lAY.): 

Uttar Pradesh Government had asked 
for an allocation of Rs. 7.25 crores for Indira 
Awaas Yojana for the earthquake affected 
areas of Garhwal. Out of that. Rs. 5.80 
crores (80)% worked out to be the Central 
share. This demand was met in full. 

MILLION WELLS SCHEME (MWS): 

Uttar Pradesh Government had also 
requested for an amount of Rs. 2.10 crores 
for Million Wells Scheme. They were ad-
vised that this could be met by suitable re-
allocation of Ihe amount already allotted to 
them under Million Wells Scheme and which 
was Rs. 102.19 crores. 

OTHERS: 

Uttar Pradesh Government also re-
quested for an additional amount of Rs. 
13.87 crores under JRY for the districts of 
Uttarkashi, Chamoli and Tehri Garhwal, in 
addition to what they had asked for Indira 
Awaas Yojana a'1d Million Wells Scheme. 
Out of that, the Central share worked out to 
Rs. 11.09crores (80%). After examination 01 
the proposal and administrative limitation of 
capacity to utilise the amount, the Central 
Government sanctioned an additional grant 
of Rs. 5.00 crores for the Programme. The 
judgement of the Central Government has 
been vindicated as till the end of February, 
1992, the Uttar Pradesh Government has 
utilised only 12%, 73.1 % and 42.4% of avail-
able funds for the districts of Uttarkashi, 
Chamoli and Tehri Garhwal respectively. 

[English] 

Commission of Restructuring of 
Planning Commission 

5505. SHRI J. CHOKKA RAO: 
SHRI R. SURENDER 

REDDY: 

Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the expert panel set up 
under the Chairmanship of Shri V. Krish-
namurthy, Member. Planning Commission 
on restructuring of the Planning Commission 
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has since submitted its Report; 

(b) if so, the details thereof; and 

(c) the Government's reaction to the 
pruning of the strength of members of the 
Commission and its Secretariat? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) Yes, Sir. 

(b) An Interim Report of the Task Force 
set up regarding structure and manning of 
the Planning Commission has been received. 
ThE": broad features of the recommendations 
made in the Interim Report are that the 
Planning Commission should perform a 
Think Tank' role and suggested restructur-
ing of the Divisions with this end in view 
enabling greater interaction in the Commis-
sion, with central Ministries and the State 
Governments. The system of engaging Non-
Official Consultants for undertaking short-
term expertise needs to be strengthened 
and various educational and research or-
ganisations to be involved to provide neces-
sary inputs. The Commission should en-
deavour to get best quality personnel and 
there should be flexibility in giving higher 
grade posts within the total number. depend· 
ing upon seniority, merit and perform-
ance. 

(c) In pursuance 01 the recommenda-
tions, the number of posts in the commission ~ 
have been reduced. 

Funds Allocation for Rural Develop-
ment Programmes 

5506. SHRI K. PRADHANI: 
SHRIJITENDRANATH DAS: 
SHRI BHUBANESHWAR 

PRASAD MEHTA: 
SHRI SATYNARAYAN 

JATIYA: 
SHRI SANTOSH KUMAR 

GANGWAR: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether there is any cut in the funds 
allocation under rural development pro-
grammes during 1992-93; 

(b) if so, the details thereof; and 

(c) the details of the funds allotted under 
the different heads of the programme'during 
1991-92 and for 1992·93. State-wise and 
the amount released in the current year so 
far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTIAMBHAI H. PATEL): (a) No, Sir. 

(b) Does not arise. 

(c) A Statement showing State-wise 
allocation and release of funds under impor-
tant Centrally sponsored rural development 
programmes in 1991-92 is enclosed. State-
wise allocation of funds for the year 1992-93 
is yet to be finalised. 
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Production, SUpply and Demand of 
explosives 

5507. SHRI S.B. THORAT: Will the 
PRIME MINISTER be pleased to state: 

(a) the details of production, demand 
and supply and import of explosives during 
each of the last three years State-wise; 

(b) whether the Government propose to 
formulate any programme to increase the 
production of explosives during the Eighth 
Five Year Plan; and 

(c) if so, the details thereof? 

THE MINISTRY OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) to (c). A total capacity of 
4,85,700 tonnes has been licensed for ex-
plosives in the country. The demand of 
explosives in the country by the end of 
1990,1995 and 2000 has been estimated to 
be 1,88,000 tonnes, 3,32,000 tonnes and 
4,12,000 tonnes respectively. The produc-
tion of explosives during 1988-89, 1989-90 
and 1990-91 was 1,37,044 tonnes, 1,59,145 
tonnes and 1,45,529 tonnes respectively. 
The import of specialised explosives for use 
by the Oil and Natural Gas Commission 
(ONGC) and Oil India limited during the 
same period was worth Rs. 289 lakh, 1 B4 
lakh and 202 lakh respectively. 

The demand of explosives varies ac-
cording to requirement of mining and non-
mining sectors. Licensed capacity is esti-
mated to be sufficient to meet the demand of 
explosives during the 8th Five Year Plan. 

State-wise figures of demand and pro-
duction of explosives are not being main-
tained. 

[ T rans/ation] 

Coordination between Computer 
Networks 

5508. SHRI RAJVEER SINGH: Will the 
Ministerof PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) the extent of coordination between 
the computer network of Science and Tech-
nology Department, Department of Elec-
tronics, Telecommunications Department 
and National Informatics Centre; 

(b) whether processing and communi-
cation facility is available on all the networks 
in Hindi; 

(c) if so, the extent to which it is being 
used: 

(d) if not, by when such facility is likely to 
be provided: 

(e) whether all these networks can be 
connected with foreign networks and whether 
they can exchange information with each 
other; 

(f) if so, the details thereof; and 

(g) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) The largest computer 
network, NICNET set up by the National 
Informaties Centre (NIC) with 550 Earth 
Stations and as many computers in District 
Headquarters .. State Capitals, etc., has ter-
minals located at the Department of Science 
& Technology, Department of Electronics 
and Department of Telecommunications. 
NICNET is a computer network primarily 
serving the Government and some central 
public sector units. The computer network of 
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the Department of Telecommunications, 
RABMN. is a Remote Area Business Mes~ 
sage Network and is a facility serving the 
business community on a commercial basis, 
This supplements a growing public data 
network called. I-NET, The computer net-
works of the Department of Electronics and 
Department of Science & Technology are at 
present,based on leasJd circuits and Public 

i ~ Switched Telephone Network (PSTN) of the 
Department of Telecommunications! Ma-
hanagarTelephone Nigam Limited (MTNL), 
The coordination between these networks, 
wherever found necessary is earned out 
through PSTN, 

• 

(b) and (c). For NICNET, bilingual termi-
nals have been provided at several remote 
sites of the network, In all the computer net-
works, the data in Hind, can be converted to 
ASCII formats and then transmitted over the 
network. 

(d) Does not aris(', 

(e) Yes, Sir. 

(f) All these networks can be connected 
with foreign networks through the Gateway 
Packet SWitch System (GPSS) at the Videsh 
Sanchar Nigam Lim ited, Bombay. Wherever 
and whenever necessary, the vanous net-
works can exchange Information through 
proper authOrisation utiliSing GPSS. 

(g) Does not anse. 

[English] 

Petrochemicals Industry in 
Haryana 

5509, SHRI NARAIN SINGH 
CHAUDHRI: 

SHRI DHARAMPAL SINGH 
MALIK: 

Will the PRIME MINISTER be pleased 
to state: 

(a) Whether the Government have any 
proposal for seting up of petro-chemical 
industrtes at Hissar, Sonepat and Jind Dis-
tricts of Haryana: and 

(b) if so, the details thereof? 

THE MINISTER Of' STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR, CHINT A MOHAN): (a) No, S,r. 

(b) Does not anse. 

[ Translation] 

SC/ST Posts lying Vacant In Civil 
Services 

5510. SHRI MANKU RAM SODHI Will 
the PRIME MINISTER be pleased to state: 

(a) the number of lAS and IPS posts 
lying vacant in the cOuntry as per the reser-
vatIOn quota for SCs/ST s upto the year 1990: 
and 

(b) the numberof posts filled uptoMarch, 
1991 out of them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL PUBLIC 
GRIE VANCES AND PENSIONS (SHRtMATI 
MARGARET ALVA): (a) and (bl. In the In-
dian Administrative Service and the Indian 
Police Service no posts are reserved exclu-
sively for Scheduled Castes and Scheduled 
Tribes. However. while making direct re-
cruitment to these Services vacancies are 
reserved for Scheduled Castes and Sched-
uled Tribes in the proportion of 15% and 7-1 i 
2% respectively. All such reserved vacan-
cies are filled up on the basis of CiVil Serv-
ices Examination conducted by UPSC every 
year. 
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[English] 

Palm Oil Production 

5511. SHRI VILASRAO NAG 
NATHRAO SUNDE-
WAR: 

SHRI UTTAMRAO DEORAO 
PATIL: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the production of palm oil during the 
last two years; 

(b) whether the Government propose to 
boost the produc;tion thereof; and 

(c) if so, the target fixed for :t dUring 
1992-93? 

THE MINISTER OF STATE IN THE 
MINISTER OF CIVIL SUPPLIES CON-
SUMER AFF.AIRS ,~N[) PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AH~ED, (3) 

The production oj ;la,m 0;; Hi the la::,: two 
years by MiS. 0;; Palm India Ltd .. WhiCh is the 
major producer of palm 0;, have been 2035 
MT and 2108 MT respectively in the year 
1988-89 and 1989-98. The totai croduction 
of palm oil In the cou'1try ,s estimated to be 
around 2,50C MT. 

(b) ThE: Gov c' r:rn.::nt or Ind'a have sanc-
tioned severai c:o:ects t:;( u,,',elopment of 
all palm In Stales pan;cu;ilfy Andhra Pradesh 
and KarnataKa W"lerf: 0ulK of the land has 
been identllied for thE- purpose. 

(C) No ta~get has be,=n 1Ix(:d. 

[ Trans,ailOn] 

'Kush,)k' Dr,1m Contract 

5512. SHRI HAR! KEWAL Fnll.SAD: 
Willtb'? M,nlst'Jroi UREAN DEVELOPMENT 

be pleased to state: 

(a) whether the Government are aware 
aw,!re that contact for Rs. 1.20 crores has 
been awarded recently by the New Delhi 
Municipal Committee (NDMC) to cover the 
200 meter long 'Kushak' drain near INA 
Market Violating the existing rules; 

(b) if so, whether the estimate for this 
construction work has been prepared and 
approved by the technical committee; and 

(c) if not, the reasons therefor and the 
action taken against those found guilty? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN OEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) The work 
for save ring 200 meIer length of Kushak 
Nal'3h near INA market was awarded to one 
of th'? contractors by the N.D.M.C. who have 
also re;:>or1ed !hat r.o rules have been vio-
'.lIed a"d nil sodal formalities have been 
obsprvOO. 

(b) Yes, Sir 

(c) Not applicable In view of reply to part 
(a' '1bove. 

'English] 

lAS, IPS and IFS Officers for Arunachal 
Pradesh cadre 

5513. SHRI LAETA UMBREY Will 
ihe PRIME MINISTER be pleased to state: 

',3\ wether :here IS any proposal to set 
up a separate Arunachal Pradesh cadre of 
lAS. IPS and IFS: 

Ib) If so, the details of the proposal: 

(C) If not, the reasons therefor; 

(d) whether the officers of these cadres 
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are posted to the North-East region; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATi 
MARGARET ALVA): (a) No, Sir. 

(b) Does not arise. 

(c) A proposal for creation of separate 
cadres for All India Services for, inter-alia, 
Arunachal Pradesh was made by the State 

" Government but it was found that such cadres 
would not be viable. 

(d) and (e). Arunachal Pradesh is a part 
of the AGMU (Arunachal Pradesh, Goa. 
Mizoram and Union Territories) Cadre for all 
the All India Services and any officers from 
this joint cadre can be posted to serve in 
Arunchal Pradesh and Mizoram. Besides, 
like All India Service Officer-s belonging to 
other State Cadres, AGMU Cadre Officers 
can also be appointed in ether North Eastern 

... States on State-to· State deputation basis. 

'Foul Brude' by Bees 

5514. PROF. K-V. THOMAS Will the 
PRIME MINISTER be pleased to state: 

~ . (a) whether the Government are aware 
of a disease called 'Foul Brude' caused by 
bees in States like Kerala: a:1d 

(b) if so, the steps taken t::> t-Irevent this 
disease? 

~ THE MINISTER OF STATE IN THE 
A. MINISTRY OF INDUSTRY (PROF P .J. 

KURIEN): (a) Yes. Sir. 

(b) KVIC had conducted tria!~ of three 
wE1eks' duration in a few selected diseased 
colonies for treatment with two arlibiolics 
namely terramycin and restechn. After trials 

satisfactory progress was noticed. The 
beekeepers of the diseased areas were 
explained about the cause of the disease 
and the consequences. The method cif treat-
ment was also demonstrated. Necessary 
informative steps through media of TV, radio 
and local newspaper were also taken. Bee-
keepers have started the treatment and there 
is progress in curing the disease. 

Use of Plastic in Agriculture 

5515. SHRI GANGADHARA 
SANIPALLI: Will the PRIME MINISTER be 
pleased to state: 

(a) whether any plastic can be made 
use of in varIOus spheres of agriculture; and 

(b) if so, the extent to which this is being 
used therein? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTil-
IZERS (DR. CHINTA MOHAN): (a) Yes, Sir. 

(b) h is used for drip irrigation, green 
houses. mulching. nursery bags, covers for 
outdoor storage for food-grains. Consump-
tion of plastics in these applications has 
grown over the years to about 35,000 TPA in 
1991. 

Cold Storages 

5516. SHRI H.D. DEVEGOWDA: Will 
the PR1ME MINISTER be pleased to state: 

(a) the number of cold storages estab-
lished In the country so far. Slate-wise. to-

o gether with their storage capacity: 

(b) whether 1 he G:"Jvernment propose to 
construct somp. morE' co'd storages in the 
country; If so. the details thereot: 

(c) whether the Unton Government allo-
cate funds for construction of cord storage in 
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the States; and 

(d) if so, the details therefor and the 
criteria for allocation of such funds? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRIUTTAMBHAI H. PATEL): (a) State-
wise inform;:'hon on the number of cold stor-
ages and their storage capacity is given in 
the enclosed statement. 

(b) The Government does not under-

take the construction of cold storages. Cold 
storages are set up largely in the private 
sector which accounts for about 86% of the 
cold storage capacity in the country. Cold 
storages are set up by various agencies! 
institutions including Cooperatives on the 
basis of requirement of each agency keep-
ing in view the storable surplus. 

(c) No, Sir. 

(d) Does not arise. 

STATEMENT 

State-wise Distribution of COLD storapes with capacity as on 31.12.1991. 

(A) Under C.S.O., 1980. 

S. No. StatetfJ. T. No. of Cold Capacity 
storages (in tonnes) 

1 2 3 4 

1. Andhra Pradesh 70 32887 

2. Assam 3 1703 

3. Bihar 208 435134 

4. Gujarat 142 199219 

5. Goa 28 2041 

6. Himachal Pradesh 14 9647 

7. Jammu and Kashmir 17 17316 

8. Kerala 112 12641 

9. Karnataka 79 19100 

10. Maharashtra 238 126527 

11 . Madhya Pradesh 116 222599 
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S. No. StatelU. T. No. of Cold Capacity 
storages (in tonnes) 

1 2 3 4 

12. Nagaland 1149 

13. Orissa 47 83681 

14. Rajasthan 48 59102 

15. Tamil Nadu 84 18625 

16. Tripura 3 4278 

17. Andaman & Nicobar (UT) 2 203 

18. Chandigarh (UT) 12 18387 

19. Delhi (UT) 94 114025 

20. lakshadweep (UT) 36 

21. Pondicherry (UT) 5 201 

Total of (A) 1324 1378501 

(B) Under respective State Acts/Orders (as on 31.12.1990r 

22. Uttar Pradesh 906 3554310 

23. Punjab 309 572821 

24. West Bengal 283 2089287 

25. Haryana 148 192680 

Total of (B) 1646 6409098 

Total of (A) and (B) 2970 7787599 

• The information in respect of UP, Punjab, West lJen9<11 and Haryana who are implementing 
their own AdslOrders is available only upto 31.12.1990. 
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FIlling up of Posts for SCslSTs In 
public Sector Undertakings 

5518. SHRIV. DHANANJAYAKUMAR: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether posts reserved for SCIST 
candidates are not filled up in majority of the 
public sector undertakings: 

(b) if so, the details thereof and the 
reasons therefor; 

(c) whether a number of such posts are 
being filled up by deserving them: and 

(d) if so, the steps taken to fill up the 
reserved quota for SCs/STs in these under-
takings? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRr PK 
THUNGON): (a) to (d). On the baSIS of 
information furnished by 139 PublIC Sector 
Undertakings, 12149 vacancies have been 
identified for being filled up by SCIST candi-
dates. Various steps have been taken to fill 
up these posts by Public Sector Undertak-
ings. A special Recruitment Drive had been 
launched during 1991 for filling up these 
reserved vacancies by Public Sector Under-
takings. Relaxation in age limit, confession 
in examination fee, incentiv~ of travelhng 
expenses for attending interviews pre-re-
cruitmenttraining, relaxation in standard and 
experience, separate sitting for interview for 
SCIST candidates etc. are available for se· 
lection in Public Sector Undertakings. De-
reservation of vacancies in direct recruit-
ment has been banned in Public Sedor 
Undertaking!: as in Government Depart-
ments_ 

[ Translation] 

National Policy on Edible Oils 

5519. SHRt DtLEEP BHAI SANGHANI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government propose to 
formulale a national policy on edible oils: if 
so, the details thereof: 

(b) whether the Union Governments 
propose to encourage farmers for increasing 
the production of edible oils: and 

(c) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRt KAMALUDDtN AHMED): (a) 
Government has formulated an integrated 
policy on oil seeds/edible oils covering the 
aspects relating to the production, process-
ing, modernisation of industry. import/ex-
port, distribution etc. with the basic objective 
of achieving seH-reliance in edible oils. 

(b) and (c). Government has taken a 
number of measures to encourage farmers 
for increasing the production of oilseedsl 
edible oils. 

A statement In this regard IS attached. 

STATEMENT 

Steps taken by the Govt. Encourage 
farmelS for increasing the production of 

edible oils 

1 . Two centrally sponsored schemes 
namely National Oilseeds Devel-
opment Projects (NDDP) and 
Oilseeds Production Thrust Proj-



197 Written Answers CHAITRA 12,1914 (SAKA) Written Answers 1 98 

acts (OPTP) which were operating 
till 1989-90 have been merged 
during 1990-91 into a single scheme 
namely Oilseeds Production Pro-
gramme (OPP) This schema pro-
vides essential assistance to the 
States for productIOn and distnbu-
tion of quality seeds, plant protec-
tion measures including supply of 
plant protection chemicals and 
equipments and organising dem-
onstration of advanced technology, 
with particular reference to mus-
tard, groundnut, soyabean and 
sunflower, 

2, Supporting oilseeds projects of the 
,.NDDB. 

3. A Technology Mission on Oilseeds 
was established I~ May. 1986 for 
harnessing the best of production, 
processing and management tech-
nologies. 

4. Intensification of research efforts 
for increasing the production of 
oilseeds. 

5. .Increasing the areas under non-
traditional oilseeds crops like soy-
abeen and sunflower and exploita-
tion of ollseeds of tree and forest 
origin, rice bran etc 

6. Setting up of necessary process-
ing and infrastructural facilities to 
keep pace with the production 
programme of oilseeds 

7. Assistance for oil palm develop-
ment. 

B. Better incentive to producers 
through fixation of minimum sup-
port prices 01 major oilseeds. 

9. Identification of equipments for 

modernisation of processing units. 
custom duty concession on imports 
of certain equipments. 

10 Funding research and development' 
programmes undertaken by van· 
ous Institutions tor fuller explona-
tion of oil from oil bearing matenais. 

{English] 

Prices of Essential Commodities 

5520. SHRI SHANKERSINH 
VAGHELA: 

SHRI ATAL BIHARI 
VAJPAYEE' 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether 'Proxy' farmers have been 
partially responsible for the spurt in the prices 
of Essentia! Commodities as reported in 
Hlndustan Times dated January 7, 1992' 

(b) if so, the details Hwreoi: ana 

(c) the steps taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED) \al 
to (C). The supply of essl:!ntlal commodil,es 
in the open market has been hampered by 
various factors including the reported reten-
tion of these commodities by the farmers In 

larger quantity than their reqUirements. SUCh 

an activity creates inbalanc~ in the normal 
demar>d and supply management This 
Ministry has not received any specl ! (; re-
ports regarding the hoarding ot essential 
commodities by 'Proxy Farmers' However, 
the Government is commined to control the 
prices of essential commodities within rea-
sonable limns. Stringent actIon is being taken 
under Essential Commodities Act and other 
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similar iegislations. StatesNT AdmInistra-
tions have been askea to use these legisla-
tions against those who are including in anti-
social activities inc!udind hoardirg and black-
marketing ele. 

Prlvatisation of Public Sector units 

5521. SHRI SARAT CHANDRA 
PAnANAYAK: 
SHRI RAM NIHOI=! RAI: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government have fixed 
any criteria for privatising the public sector 
units; 

(b) if so, the details of the Dublic sector 
units privatised so far, and 

(c) the numberof employees retrenched 
as a result of privatisation? 

THE MINISTER 0F STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) No, Sir. 

(b) and (e). Do not arise. 

Transfer of Technology from NRlsI 
Foreign Countries 

5522. SHRI AMAL DAnA: Will the 
PRIME MINISTER be pieJsed to state: 

(a) the existing rules/guidolines regard-
ing transfer of technology trom foreign coun-
tries into India by NRls al"ld by foreigners: 

(b) the number of applications received 
for transfer of technology during the last 
three years: 

(c) the procedure for receiving applica-
tions, processing the same and giving ap-
proval: and 

(d) the present status of the applications 
received during the period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) to (d). As spelt out in the 
Statement on Industrial Policy tabled in both 
Houses 01 Parliament on 24th July, 1991:-

(i) The Reserve Bank of India accords 
automatic permission for foreign 
technology agreements upto a 
lumpsum payment of Rs. 1 crore, 
5% royalty for domestic sales and 
8% for exports, subject to total 
payments of 8% of sales over a ten 
year period from date of agreement 
or seven years from commence-
ment of production. 

(ii) Other proposals need specific ap-
proval 01 the Government under 
the general procedures in force. 

Applications for foreign technical 
collaboration coming within the pur-
view of automatic approval are 
received in Form FC (RBI) by the 
Reserve Bank of India, scrutinised 
to check that proposals conform to 
the prescribed parameters and 
approvals or other disposal letters 
are issued without any bottlenecks 
by the Reaserve Bank of India. 
Other proposals lor foreign techni-
cal collaboration are received in 
Form STA (FC) by the Secretariat 
for Industrial Approvals in the Min-
Istry 0 1 Industry and are circulated 
for examination and comments by 
administrative Ministries, Techni-
cal Evaluation Comminee of the 
DGTD etc. Thereafter, the propos-
als are placed before the Project 
Approval Board and based on the 
recommendation of the Board, 
Government finally issue approv-
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als or other disposal letters to the 
applicants. 

The Reserve Bank of India started 
receiving applications for technical 
foreign collaboration only after 16th 
September, 1991. The total num-
ber of applications for technology 
transfer arrangements received is 
428 (including 93 applications 
envisaging both financial and tech-
nical collaboration) and out of which 
342 proposals h-ave been approved 
till 21st March, 1992.51 proposals 
were returned to the respective 
applicants as these were not within 
the powers delegated to the Re-
serve Bank of India. As on 21 st 
March, 1992, only 35 such applica-
tions were under processing by the 
Bank. 

The number of application for for-
eign technical collaboration alone, 
approved by the Secretariat for In-
dustrial Approvals in the Ministry of 
Industry, during the last three years 
is as under:-

Year No .of applications for 
technical collaboration 
alone approved 

1989 
1990 
1991 

( Translation] 

411 
472 
514 

Finds for Development of Bombay 

5523. SHRI YASHWANTRAO 
PATlL: 
SHRI GOVIDNRAO NIKAM: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to satate: 

(a) Whether the Government of Mahar-
ashtra have demanded Funds for the devel-
opment of Bombay; and 

(b) if so, the decision taken by the 
Government in this regard? 

T.HE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. 

(b) The allocation offunds forthe Urban 
Development Schemes of the State Govts. 
and U.Ts is made by the Union Planning 
Commission on the basis of Plan proposals 
submitted by StatelUnion Territories con-
cerned. Except for certain specific Centrally 
sponsored schemes such as IDSMT, NRY & 
UBSP for which provision is madse in the 
budget by the Ministry of Urban Develop-
fTlent the overall allotments Urban Develop-
ment are made in the State Sector. It is 
therefore for the State Govt. to formulate 
suitable schemes/proposals for development 
of Bombay while forwarding the State Plan 
proposals. 

2. However, an amountofRs. 100crores 
was sanctioned to Govt. at Maharashtra to 
meet the aeute problems at Housing and 
slums in Bombay. In addition. on the recom-
mendation of the 9th Finance Commission a 
one-time grant 01 Rs. 50 crores on matching 
basis has been sanctioned to Govt. 01 Ma-
harashtra for slum clearance, environmental 
Improvement of slums & provision of basic 
amenities in slums in Bombay. 

(English] 

Foreign Investment Promotion Board 

5524. SHRI OSCAR FERNANDES: Will 
the PRIME MINISTER be pleased to stale: 

(al whether the Government have con-
stituted the Foreign Investment Promotion 
Board to promote investment by multina-
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tiona I and trans-national firms for setting up 
of industries in the country; 

(b) whether the GO',ernment of Karna-
taka have sen! any proposal during 1991-92 
offering facilities for receiving such foreign 

• investments in Bangalore city, which has 
excellent potential for the .purpose: and 

(c) if so, the action taken by the Govern-
ment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) Yes, Sir. The foreign Invest-
ment Promotion Board has been constituted 
to invite and facilitate investment in India by 
international companies in projects which 
are considered to be of benefit to the India 
economy. 

(b) and (c). The Chief Minister of Karna-
taka has written to the Prime Minister that, 
while considering proposals of international 
firms for investment in the country, the loca-
tional advantages of Karnataka be kept in 
view and the Foreign Investment Promotion 
Board should be advised accordingly. 

Modalities for Compensation DIsburse-
ment to Bhopal Gas Victims 

5525. SHRI PARASRAM BHARDWAJ: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Union Government has 
appointed a Committee under the Chair-
manshipof the Union Finance Minister to lay 
down the directives on modalities for com-
pensation disbursement to Bhopal Gas Vic-
tims, 

(b) if so, whether the guidelines have 
since been laid down and the committee 
submitted its report; 

(c) whether a survey of three locolities 

showed a large majority of the gas exposed 
population had not been covered by the 
surveys and Claims registration procedures 
initiated by the Government; 

(d) whether the studies conducted by 
the Indian Council for Medical Research had 
also documented the gas related ailments of 
children and the Directorate of Gleams, 
Madhya Pradesh had refused to register 
their claims for personal demagoes denying 
the compensation to over 1,00,000 postdis-
aster gas affected children: and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) Yes, Sir. 

(b) No, Sir 

(c) No survey has been ordered by the 
Central Government. 

(d) and (e) All persons affected by the 
Gas leak are eligible to file claims for com-
pensation which will be awarded to them 
after due adJudication, The claims can be 
filed with the Directorate of Claims, Govern-
ment of Madhya Pradesh or with the Welfare 
Commissioner, 

Import of Oil Seeds 

5526. DR. D. VENKATSWARA RAO: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government propose to 
import oil seeds instead of edible oil; 

(b) if so, the details thereof: 

(c) if not, the reasons therefor; and 

(d) the amount proposed to be spent 
thereon? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED): (a) 
No, Sir. 

(b) Does not arise. 

(c) In addition to quarantine and other 
logistic problems and the possibility of psy-
chological set back this might cause to the 
indigenous efforts for increased production 
of oilseeds, the overall economics of import 
of oil seeds has, by and large. not been found 
favourable. 

(d) Does not arise. 

[ Translation] 

Poverty Line 

5527. SHRI JAGMEET SINGH 
SRAR: 
SHRI SHRAVAN KUMAR PATEL: 

Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the criteria and formula for poverty 
line computation suggested by Task Force 
in 1979; 

(b) the extent to w.hich it is adequate in 
view of the rising prices; 

(c) the steps taken to update the formula 
in the present context: and 

(d) the number of persons likely to be 
benefited by the raising poverty line? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) and (b). The Task Force 
on Minimum Needs and Effective Consump-

tion Demand defined the poverty line as per 
capita monthly expenditure of Rs. 49.09 in 
rural areas and Rs. 56.64 in urban areas, at 
1973-74 prices, corresponding to the. per 
capita daily calorie rt'lquirement of 2400 In 
rural areas and 2100 ,n urban areas. The 
poverty line is updated regularly for price 
rise, using the private consumption deflator 
derived from the National Accounts series. 

(c) and (d). An Expert Group on Estima-
tion of proportion and number of poor has 
been appointed ''to look into the methodol-
ogy for estimation of poverty at national and 
State level and also to go into the question of 
re-defining poverty line, if necessary. The 
report of the Expert Group is awaited. 

[Engltsh] 

Feasibility study of Turning saline 
water Into potable water 

5528. SHRI ANKUSHRAO RAOSAHES 
TOPE: Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government have con-
ducted any feasibility study on turning saline 
water into potable water; 

(b) if so, the details thereof; 

(C) whether the Government propose to 
evolve a water grid to ensure sound water 
management techniques in the country; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE ·IN THE 
MINISTRY OF RURAL DEVElOPMENT 
(SHRI UTTAMBHAI H. PATEL): (a) and (bl. 
Based on the discussions with the concerned 
State Governments. study of chemistry of 
raw water. design of the plant to bring down 
total dissolved solids within permissible limit, 
selection of site. resolution by the village 
panchayat for agreeing to have a treatment 
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plant, etc., the Government had decided to 
set up 152 desalination plants for converting 
saline water into potable water. Out of these, 
134 plants have been set up so far. 

(c) and (d). The national perspective 
plan for water resources development pre-
pared by the Government, envisages inter-
linkages between the major rivers of the 
Peninsular region and between the Hima-
layan rivers separately for transfer of water 
from surplus to water short areas. This in-
volves conducting studies and preparing 
feasibility reports for optimum utilisation of 
available waters. Preliminary feasibility re-
ports have been completed for 7 transfer 
links out of the 17 such links envisaged 
under Peninsular river component. Imple-
mentation of water transfer links depends on 
preparation of the detailed project reports 
and the consensus/agreement amongst the 
basin States. 

Tripartite Industrial Committee on Elec-
tricity Generation 

5529. SHRI GEORGE FERNAN-
DES: 

SHRIMATI BASAVA RA-
JESHWARI: 

Will the P.RIME MINISTER be pleased 
to state: 

(a) whether the Government have set 

up a tripartite industrial committee on elec-
tricity generation and distribution; 

(b) if so, the details of the members of 
the Committee; 

(c) the scope and functions of the 
Committee; 

(d) the time by which the Committee is 
likely to submit its report; and 

(e) the extent to which it will be helpful 
for both power and coal? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) In pursuance of 
the recommendation of the meeting of the 
Special Tripartite Committee held on De-
cember 21, 1991 that Industrial Committes 
be revived in respect of industries in which 
sickness in endemic, the Industrial Commit-
tee on Electricity Generation and Distribu-
tion was reconstituted on March 31,1992. 

(b) Tha composition of the Committee is 
given in the attached statement. 

(c) to (e). The functions of an Industrial 
Committee are in general to study and dis-
cuss the problems of the industry concerned 
with a view to bringing about a better under-
standing of the problems among the parties. 
rendering advice in solving the problems 
and reaching a consensus of views. 
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[ Translation] 

Monitoring of drinking water schemes 
In U.P. 

5530. SHRIMATI SHEELA GAUTAM: 
Will the PRIME MINISTER be pleased to 
slate: 

(a) whether any monitoring has been 
done in regard to the Centrally sponsored 
drinking water schemes in Uttar Pradesh 
during 1991-92; 

(b) if so, the outcome thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTIAMBHAI H. PATEL): (a) The 
monitoring of physical and financial prog-
ress of the Centrally Sponsored Accelerated 
Rural Water Supply Programme is done 
through mcnthly, quarterly and annual prog-
ress reports received from U.P. Jal Nigam 
and also during discussions in meetings 
convened with State Government and dur-
ing visits of technical officers to the State. 

(c) During 1991-92 (uptoJanuary, 1992), 
2876 villages including 58 'No Source' prob-
lem villages have been provided safe drink-
ing water facilities benefiting 5.89 lakh rural 
population including 1.81 lakh ScheduIed 
Castes and 0.01 lakh Scheduled Tribes. The 
expenditure incurred during 1991-92 (upto 
December, 1991) was Rs. 28.88 crores in-
cluding Rs. 62.48 lakh in Mini Mission Proj-
ects in Agra, Unnao, Sultanpur and Mirzapur 
Districts. 

(c) Does not arise. 

[English] 

Bassein Vihar water supply scheme of 
Maharashtra 

5531. PROF. RAM KAPSE: Will the 

Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Government of Mahar-
ashtra has sent Bassein Vihar Water supply 
scheme for approval by the Union Govern-
ment; 

(b) if so, the details thereof; 

(c) whetherthe Union Government have 
approved the said scheme; and 

(d) if not, the time by which the scheme 
is likely to be cleared? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No, Sir. 

(b) to (d). Do not arise. 

Neyveli Lignite Corporation 

5532. DR. P. VAllAl PERUMAN: Will 
the Minister of COAL be pleased to state: 

(a) the reasons for the shut ·down of 
Thermal Station-II of Neyveli lignite Corpo-
ration in the year 1988-89; 

(b) the total loss of revenue caused by 
this shut down; and 

(c) the action taken against the officials 
involved in the forced shut down? 

. THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) On 09-01-1989, the running 
units 1 and 2 in thermal power station-II had 
tripped due to grid disturbance caused by 
Nagarjunasagar-Cuddappa 400 KV feeder 
tripping and consequent low grid frequency. 
Unit No.3 was under shut down for modifica-
tion works during the period. The total shut 
down of the TPS II was due to grid distur-
bance only. 
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(b) The loss of revenue due to above 
shut down works out to Rs. 21.03 lakhs. 

(c) Does not arise since the shut down 
of the units and consequential total supply 
failure in the station was due to the low 
frequency caused by the grid disturbance 
which was beyond the control of NLC. 

Urban Land Ceiling Act 

5533. DR. Y.S. RAJASEKHARREDDY: 
Will the Ministerof URBAN DEVELOPMENT 
be pleased to state: 

(a) the states which have demanded in 
the Urban Land Ceiling Act, 1976; 

(b) the purpose for which such demand 
has been made: and 

(c) the reaction of the Union Govern-
ment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c). All 
tlte State Governments where the Act is 
being implemented, have requested to 
amend the Urban Land Ceiling Act to make 
it more effective and workable. On the basis 
of the suggestions received from the State 
Governments, this Ministry formulated ap-
propriate proposals for making amendments 
in the Act. These proposals were discussed 
in the Chief' Ministers 'Conference held in 
New Delhi on 7.3.92, and are being modified 
as per the views expressed by various State 
Govts. 

[ Translation] 

Indian Engineering Services, 
1991 

5534. SHRI BRAHMANAND MANDAL: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the interview letters were 
not issued in time to the candidates who 
have qualified the written Examination of 
Indian Engineering Services 1991; 

(b) whether the U.P.S.C. propose to 
conduct interview again for those candi-
dates who did not get interview letters in time 
or got it after the expiry of the interview date: 

(c) the action likely to be taken against 
the administrative officers who are respon-
sible for it; and 

(d) the reasons for not publishing the roll 
numbers and date,of the interview in the 
newspapers prior to the start of the inter-
view? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET AL VA}' (a) and (b). Union Public 
Services Commission has been sending 
letters intimating the date (s) of personality 
test to the candidates qualifying in the writ-
ten part of the Indian Engineering Services 
Examination, 1991, by Registered A.D. post 
well in advance So far no candidate has 
intimated late receipt of call letters for the 
personality test to the Commission. How-
ever, if any such case comes to the notice of 
the Commission, it would take steps to ac-
commodate the request of such candidates 
for interview at a subsequent date. 

(c) In view of the position stated above, 
the question of taking action against any 
officer does not arise. 

(d) It is not possible to do so due to 
administrative reasons. 

Drinking Water Scheme 

5535. SHRI GtRDHARI LAL BHAR-
GAVA: Will the Minister of URBAN DEVEL-
OPMENT be pleased to state: 
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(a) the date on which the approval was 
accorded 10 the Veesalpur Drinking Water 
scheme for providing drinking waterlo Ajmer 
(Rajasthan); 

(b) the total estimated cost of this 
scheme: 

Ic) the time by which this scheme is 
proposed to be completed and the present 
position in regard thereto; 

(d) whether the Government o'oP(,SE' to 
complE'te this scheme before the scheduled 
time; and 

(e) it nol, the reaction of t1e Govpr!"l-
ment in regard thE'reto? 

THE' MINISTER OF STATE IN THE 
. MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHAlAM): (a) The scheme 
was accorded lechnical approval in August 
1987. A component of the rElQrganisation of 
distribution system, etc. for Ajmer town was 
approved in August 1991. 

(b) The estimated cost of the water 
supply augmentation scheme for Ajmertown, 
including Beawar, Kishanganj, Nasirabad, 
Kekri and Sarwar is Rs. 64.37 crores. The 
cost of the reorganisation of distribution 
systflm, etc is estimated at Rs. 7.754 crores. 

Ie) to (al Ac: pC't aVClili\blp information, 
the waIN '\u;ml)' 3ugME'ntatior schom", was 
tn be cornrletpd by 19139-90 and thp compo· 
nentfor rC\orga"isation ot rlistriblJtion system 
pte. by 1993-94. SineI'! water supply i'" a 
State subject, it is for the State Governl1'ent 
to tal<e suitablE' measures for completion of 
the scheme by the scheduled time. 

[English] 

Penslon-cum-Insurance for Agricultural 
labour 

5536. DR. A.K. PATEL: 

DR. LAXM!NARAYAN PAN-
DEYA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whe!1er a pensinn-cum-insuranee 
scheme for ;;Jgrk:.~.;ltur'li 'abour has b~ .. n '''-
trodur:ed in A'1dhra Pradesh; 

(b) jf S'1. the details of the scheme: and 

(c~ the ste,l!' lake" i~ this reg8rd for the 
welfare of agric!Jiture labour if' other States 
also? 

THE DfPUTv MINISTER fill THE 
MIIIlISTRY 01= LABOUR (SHRI PABAN 
SINGH GHATOWARI: (a) to (c). Information 
is being collected and will be laid on the 
Table of the House . 

Restructuring of Small Scale Industry 

5537. SHRI AJOY MUKHOPADHYAY: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the details of the measures being 
proposed by the government to restructure 
the small scale industrial units: 

(b) the time by which such measures 
are likely to be Implemented; and 

Ic) the types of units likely to be bene-
fited? 

THE' MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) The New Industrial Policy for 
Small Scale Sector already announced on 
6.8.91 envisages to import more vitality and 
growth impetus to this sector by providing 
various facilities and support assistance. 
There is no specific proposal for restructur-
ing of SSI Units. 
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(b) Wh1!e some measures contained in 
the Policy Measures have already been 
implemented, others are under inter-minis-
terial discussion and will be implemented at 
the earliest possible. 

(e) All types of eligible SSI units are 
likely to benefit from the Policy Measures. 

Coal for Power Stations 

5538. SHRI RAJENDRA AG-
NIHOTRI: 

SHRIMATI DIPIKA H. 
TOPIWALA: 

Will the Minister of COAL be plGased to 
state: 

(a) the toial requirement of coal each 
year for power stations in the country during 

the last three years; 

(b) the linkage sanctioned by the gov-
ernment against this requirement; 

(c) the total quantIty of coal supplied to 
power stations during 1991; 

(d) whether some power stations were 
shut down for want of coal recently; and 

(e) jf so, thE? details thereof, and the 
remedial steps taken thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) tc (c). Details regarding de-
mand, linkages sanctioned by the Standing 
Linkage Committee (Short-term) (SlC), and 
the quantity oj coal supplied to power utilities 
during the last three years are given below:-

(Figs. in mil/ion tonnes) 

1989-90 1990-91 1991·92 

i) Demand 121.00 131.00 137.00 (Full Yea i) 

ii) Linkages sanctioned 141.8 148.6 164.50 (Ful! Year) 
(By SLC short-term) 

iii) Despatches of coal 115.12 118.79 124.75 (upto Feb' 1992) 

(Date provisional. Ali figures include middlings also.) 

(d) and (e). As reported by Coal India 
Ltd., no power station 'was shut down com-
pletely for want of coal during the ],SOlI" 1991-
92. However, Cent'a: Eiectricity A:Jtf~ority 

have repo!'ted t~at 2. ~E'W paWE" stak)[',s hOld 

to shut down sor.,o o~ th"" uni:s, caUSing 
generation loss due to shortago of coa! in 
1991-9? Despatcr. sf coa! to powe' stat:o'1" 
is monitored da:!y, an.-I crw:.ctive action are 
taken immediately to maintain regular sup 
plies. 

[ Translation] 

Regional Super Computer Centre 

5539. SHRI RAJESH KUMAR: 
SHRI TEJ NARAYAN SINGH: 

W'!i the PRIME MINISTER be pleased 
to state. 

(a) whether any decision has been taken 
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to set up Regional Super Computer Centres 
in the country; 

(b) whether there is any proposal to set 
up such a unit in each district of Bihar; and 

(c) if so, the time by which the said 
project is likely to be started? 

,.. THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) There is no pro-
posal to set up Regional Super Computer 
Centres in various parts of the country. 

(b, and (c). Do not arise. 

[English) 

Bihar Industrial Development Corpora-
tion 

5540. SHRI RAMASHRA Y PRASAD 
SINGH: Will the PRIME MINISTER be 
pleased to state: 

(a) wether the Bihar Industrial Devel-
opment Corporation has submitted some 
proposals for setting up industries with 
foreign collaboration and with the help of 
Non-Resident Indians; 

(b) if so, the details thereof; and 

(c) the proposals cleared by the Union 
Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) No such proposal has been 

. received in the recent past. 

t . 
(b) and (c). Do not arise. 

FPS to Consumer Cooperatives 

5541. SHRI TARA CHAND KHANDEL-

WAl: Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government have de-
cided to give preference to the consumer 
cooperatives for setting up Fair Price Shops 
throughout the country; 

(b) if so, whether the directions to all 
State Governments have also been given to 
adopt the said procedure; 

(c) if so. whether the interest of cons um-
ers is proposed to be protected as a result of 
this step; and 

(d) if so, the extent thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED): (a) 
to (d). The administration of the Public Distri-
bution System (PDS) is done by the State 
GovernmentlUT Administrations. Decisions 
regarding opening and allotment of fair price 
shops are taken by them. The Central Gov-
ernment has advised the State Governments! 
UT Administrations to give preference to 
Cooperatives and Civil Supplies Corpora-
tions to open fair price shops particularly in 
rural areas. They have also been requested 
to take special care with regard to those 
areas, where private people (traders) are 
reluctant to run fair price shops or are not 
running them efficiently. There are about 
3.78 lakhs fair price shops as on 31.3.91 of 
which about 22.5% are run by Cooperatives. 
Cooperative Institutions are meant to protect 
the interests 01 the people. Whenever mal-
functioning of such institutions come to no-
tice, remedial action is taken by the State 
GovernmentslUT Administrations. 

Stowing of Sand In Coalmlnes 

0542. SHRI ANll BASU: Will the Minis-
ter 01 COAL be pleased to stat9: 
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(a) whether the studies by the Central 
Mining Research Station, Dhanbad to fix 
inter-relationship of different parameters for 
achieving higher rate of stowing of sand in 
the coalmines have been completed; 

(b) if so, the details thereof? 

(c) if not, the reasons therefor; and 

(d) the steps taken in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA 
GOUDA): (a) to (d). The Central Mining 
Research Station (CMRS), Dhanbad, have 
informed that they have fabricated a small 
laboratory model for conducting preliminary 
scientific study relating to hydraulic sand 
stowing. The studies are in progress. These 
studies are to be extended finally for field 
trails and them only the inter-relationship of 
different parameters, if any, can be estab-
lished. 

Agreement with Japan 

5543. KUMARI UMA BHARTI: Will the 
PRIME MINISTER be pleased to state: 

(a) whether any agreement have been 
signed with Japan during the lastthree years 
in the filed of electronics; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) and (b). Govern-
~ent of India, Department of Electronics 

/have not entered into any 3greement with 
the Government of Japan in the field of 
electronics. However, 35 Indian firms have 
entered into foreign collaborations with 
Japanese companies in electronic items viz. 
Colour Picture Tubes, Audio Tape Deck 
Mechanism, Digital microwave equipments, 

electronic switches, SofVHard ferrits, floppy 
disk drives etc. 

Accident in Indian Petrochemicals Ltd. 
Nagothane 

5544. SHRI RAMESHWAR PATI-
DAR: 

SHRI DHARAMPAl SING~ 
MALIK: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether a number of persons died i~ 
an accident which took place in IPCl's new 
plant at Nagothane, Maharashtra in 1990; 

(b) if so, whether any inquiry into the 
causes of the accident has since been held; 
and 

(c) if so, the outcome thereof and the 
action taken or proposed to be taken in the 
matter? 

THE MINISTER OF STATE IN TH~ 
MINISTRY OF CHEMICALS AND FERTil-
IZERS (DR. CHINTA MOHAN): (a) Yes Sir. 
32 persons died in the accident. 

(b) Yes, Sir. 

(c) Government is examining the report 
submitted by the Enquiry Committee. In the' 
meanwhile an Action Plan is being drawn by 
for I.P.C.L. to implement the recommenda-
tions of the Committee for improvement in 
process/plant safety and emergency proce-
dures. 

[ Translation] 

Growth Rate of Orissa 

5545. SHRI SRIKANTA JENA: Will the 
PRIME MINISTER be pleased to state: 
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(a) whether the industrial growth rate in 
Orissa is very slow; 

(b) if so, the reasons therefor; and 

(c) the resources provided by the Union 
Government to the State Government for 
t:celerating the industrial growth rate? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) and (b) Central Statistical 
Organisation does not compile State-wise 
(\1dex of Industrial Production. However, as 
perthe Index of Industrial Production forthe 
country as a whole, the overall rate of growth 
was 8.5 % during 1990-91. During the cur-
rent financial year, the figures available upto 
November, 1991 showed a growth of -0.8% 
during April-November, 1991 over the corre-
sponding period of last year. 

(c) According to the Planning Commis-
sion, the plan expenditure in the large and 
medium industries including mining sector 
i:"ias Rs. 8355 lakhs during 1990-91 in the 
State of Orissa. 

[English] 

IRDP in Maharashtra 

I 5546.SHRISUDHIRSAWANT:Wilithe 
PRIME MINISTER be pleased to Unstarred 
Question No. 1239 on March 4, 1991 state: 

(a) the number of projects sanctioned 
under the IRDP, district-wise during the last 
three years in Maharashtra' ,. . 

(b) the amount of subsidy given under 
the programme, district-wise during each of 
the last three years in Maharashtra; 

(c) whether the families belonging to 
Sindhu Durg and Ratnagiri districts secured 
very. little benefit; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAI H. PATEL): (a) The 
Integrated Rural Development Programme 
(IRDP) is a programme for assisting families 
below the poverty line by giving them loan 
and subsidy to pursue incOme generating 
activities and projects in the normal sense of 
the term are not sanctioned under this Pro-
gramme. 

(b) The amount of subsidy given under 
the Programme, district-wise by the Central 
Government during each of the last three 
years in Maharashtra is given in the en-
closed statement. The state is also ex-
pected to give an equal amount to the re-
spective district. 

(c) The amount of subsidy under IRDP 
to the districts in Maharashtra is done on the 
basis of the number of blocks and the inci-
dence of poverty in the district. There is 
nothing to inferthat Sindhu Durg and Ratnagiri 
districts have secured lower benefit than 
their entitlement under this programme. 

(d) Does not arise. 
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Rural Sanitation Programme In Gujarat 
and Maharashtra 

5547. PROF. PRAFUL PATEL: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Rural Sanitation Pro-
gramme has been revised in recent past: 
and 

(b) if so, the amount of funds allocated 
and the details of achievements made in the 
States of Gujarat and Maharashtra during 
the last three years both in the revised policy 
and under the previous policy so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAI H. PATEL): (a) The 
guidelines of the Centrally Sponsored Rural 
Sanitation Programme were revised in March, 
1991. 

(b) Pending revision of the guidelines 
for implementation of the programme, no 
funds were released in 1988-89 and 1989-
90 to the State Governments including the 
States of Gujarat and Maharashtra.ln March, 
1991, a sum of Rs. 20 lakhs was released to 
the State Government of Gujarat and Rs. 15 
lakhs to Maharashtra. In 1991-92, no funds 
have been released so far. 

The State Government of Maharashtra 
had reported construction of 687 individual 
household latrines in 1988-89. The State 
Government of Maharashtra had reported 
an expenditure of Rs. 18.231akhs in 198B·89 
and Rs. 6.981akhs in 1989-90. No expendi· 
ture was incurred in 1990-91. No report has 
been received against Rs. 151akhs released 
in March, 1991. 

The State Government of Gujatat has 
not reponed any physical progress for the 
period from 1988-89 to 1991-92 so far. An 
expenditure of Rs. 56.49 lakhs in 1988-89 
and Rs. 29 lakhs in 1989-90 (upto Decem-

ber, 1989) was reported by Gujatal Water 
Supply and Sewerage Board. There after, 
no expenditure has been reported so far. 

[ Translation] 

Construction work under I.A.Y. 

5548. SHRI UPENDRA NATH VERMA: 
Will the PRIME MINISTER be please to 
state: 

(a) whether the Government have is-
sued directives to the State Governments 
that responsibility of constructing houses 
under Indira Awaas Yojana should be put on 
the beneficiaries the selves; 

(b) if so, whether the Government are 
aware that the construction work of such 
houses is slill being carried out by the de-
partmental or outsider contractors and sub-
standard houses are being constructed as a 
result thereof; and 

(c) i1 so, the reaction of the Union Gov-
ernment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI G. VENKAl SWAMY): (a) Yes, Sir. 

(b) and (c). Indira Awaas Yojana (lAY) 
houses are required to conform to cost-
norms prescribed in thiS behalf and require-
ments of the plinth area which is prescribed 
to be 17-20 sq.m. In view of the experience 
that if the construction of the houses is left to 
the beneficiaries themselves, there will not 
only be economy in quality of construction 
but a large measure of personal satisfaction 
to them, the involvement of the beneficiaries 
at all stages of the construction of lAY houses 
has been emphasised. 

However, neither any design for lAY 
houses nor the use of any specific material 
has been prescribed under the guidelines 
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exceptthat in the interest of economy, locally 
available Iow-cost and durable materials 
should be used. As on standard materials! 
designs etc. have been prescribed, it is diffi-
cult to opine whether substandard houses 
are being constructed. 

Wherever complaints of poor quality 
construction of lAY houses have been re-
ceived, the Government of India has got the 
matter enquired into through the State Gov-
ernment agencies and asked the State 
Governments to take remedial action. 

The Government of India has aiso reit-
erated recently its guidelines that outside 
contractors should not be employed for 
construction of houses and that the benefici-
aries should be involved in the construction 
right from the very beginning. 

[English] 

Uniformity in Subsidy on Fertilizers 

5549. SHRI V. KRISHNA RAO: 
SHRI K.H.MUNIYAPPA: 
SHRi C.P. MUDLA 
GIRIYAPPA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether there is no uniformity in the 
subsidy on fertilizers; 

(b) whether there is a demand by the 
farmers and agricultural university experts to 
bring in uniformity therein; and 

(c) if so, the reaction of the Union Gov-
ernment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) Since 
subsidy is the difference between the reten-
tion price (minus dealer's margin) of a par-

ticular fertilizer produced by a particular unit 
and the statutorily notified consumer price of 
that fertilizer, subsidy differs from unit to unit. 

(b) No such request has been received 
by the Department of Fertilizers. 

(c) Does not arise. 

[ Translation] 

Jaipur Industries Ltd. 

5550. SHRIMATI KRISHNENDRA 
KAUR (DEEPA ). Will the PRIME MINIS-
TER be pleased to state: 

(a) whether the Government propose to 
take over "Jaipur Industries Limited" of Sawai 
Madhopur (Rajasthan); 

(b) if so, the details thereof; and 

(c) the details of the decision proposed 
to be taken with regard to the employees 
working in the said unit? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (pROF. P.J. 
KURIEN): (a) to (c). The matter regarding 
revival/rehabilitation of Jaipur Udyog lim-
ited, Sawai Madhopur is beiore the BIFR, 
Which is a quasi-judicial body. 

[English] 

Institute of Ocean Development in 
Andaman & Nlcobar 

5551. SHRI MANORANJAN BHAKTA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government propose to 
open an Institute of Ocean Development in 
the Union Territory of Andaman and Nicobar 
Islands for research and education purposes: 
if so, the details thereof; and 
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(b) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEl, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
ARGARET ALVA): (a) No, Sir. The Govern-
ment have no proposal at present to open an 
institute of ocean development in the Union 
Territory of Andaman & Nicobar Islands 
exclusively for reasearch and education 
purposes. However, the Department of 
Ocean Development have established in 
1991 an Andaman a. Nicobar Centre for 
Ocean Development (ANCOD) at Port Blair 
in Andamans which will provide basic facil-
ites for coordinating programmes on ocean 
related activities. 

(b) Since the ANCOD is already taking 
care of programmes on ocean related activi-
ties in A&N Islands, the necessity to set up 
another Institute of Ocean Development for 
research and education purpose does not 
arise at present. 

Golden Hand Shake scheme for em-
ployees of pu.bJic sector undertakings 

5552. PROF. UMAREDDYVENKATES-
WARLU: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government are con-
sidering any "Golden Hand Shake" Scheme 
for the employees taking voluntary retire-
ment in various ptJblic sector undertakings; 

(b) if so, the details thereof; 

(c) the namesofthepublicsector under-
takings where the scheme has been or pro-
posed to be introduced; 

(d) the amount allotted in the budget for 
the year 1992-93 for this scheme; and 

(e) whether there will be any assistance 

from any foreign financial agency for the 
scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) and (b). Government has 
advised Central Public Sector Enterprises 
who have surplus manpower to their require-
menlto adopt Voluntary Retirement Scheme 
under which the following benefits are ad-
missible to the employees opting for volun-
tary retirement; 

(i) the balance in his Provi-
dent Fund Account pay-
able as perthe CPF regu-

(ii) 

(iii) 

(iv) 

(v) 

(vi) 

lations. . 

cash equivalent of accu-
mulated earned leave as 
per the rules of the enter-
prises. 

gratuity as per Gratuity Act 
or the gratuity scheme 
applicable to the employ-
ees. 

one month's/three 
months' notice pay (as per 
the conditions of service 
applicable to him). 

an ex-gratia payment 
equivalent to 1 1/2 
months' emoluments 
(pay+DA) for each 
copmleted year of Serv-
ice of the monthly 
emo lument (pay+DA) at 
the tirae of retirement 
multiplied by the balance ; 
months of s{" -vice left ,; 
before the normal date of~' 
retirement, whichever is.~ 
less. 

~ 
the employees and his' 
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family would also be en-
titled to travel by the en-
titled -class to the place 
where the intends settling 
down. 

(c) and (d). A sum of Rs. 148.75 crmes 
has been earmarked for transfer to the Na-
tional Renewal Fund under the Budget. Name 
of the public sector enterprises where the 
scheme has been or proposed to be intro-
duced and the amount allotted in the budget 
for the year 1992-93 for the scheme has 
been indicated in Statement 9 printed on . 
page 23 of Expenditure Budget for the year 
1992-93 Volume I, copies of which have 
been presented to the Parliament on 
29.2.1992. 

(e) Assistance from foreign financial 
agencies may also be forthcoming for the 
National Renewal Fund. 

World Bank Assistance for water 
supply schemes 

5553. SHRI ANNA JOSHI: Will the 
Minister of URBAN DEVELOPMENT be 

pleased to state: 

(a) the amount of World Bank assis-
tance disbursed for water supply scheme in 
different cities, state-wise; 

(b) whether the Union Government have 
received any request for World Bank assis-
tance for water supply scheme in Pune; 

(c) if so, the details thereof; and 

(d) the action taken by the Union Gov-
ernment thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) A state-
ment showing the amount of World Bank 
assistance disbursed for water supply and 
sewerage/sanitation projects and the names 
of the citiesllowns which hadlhave been 
included in the water supply component of 
these projects is unclosed. 

(b) No, Sir. 

(c) and (d). Do not arise. 
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Construction of Government Quarters 
In Kerala 

5554 SHRI RAMESH CHENN ITHALA: 
Will the Minister of URBAN DEVElOPMENT 
be_pleased to state: 

(a) whether the Government propose to 
construct general pool accommodation for 
Central Government employees working in 
various cities of Kerala: and 

(b) il so, the details thereof and the time 
by which the construction work is !ikely to 
commence? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
General Pool Accommodation has been 
recently constructed at Coching. Further 
proposals for constructions of General Pool 
Accommodation in CIties in Kerala can be 
considered depending upon the availability 
of funds 

Delineation of New Hill Areas 

5555. SHRI C.P. MUD ALA GIRIYAPPA: 
Will the Minister 01 PLANNING AND PRO-
GRAMME IMPLEMENT A TION be pleased 
to state 

(a) the re'Xlmmendations m'lde by the 
expen group on uE:ilr:eanon C; flew hili areas 
tor the Hril Areas uevelopment Programme; 
and 

(b) the time by which the recommenda-
tions are likely to be implemented? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) and (b). The Expert Group 

. recommended a set of criteria for delineation 
of new hill areas and identified certain hill 
areas accordingly. Planning Commission 

considered the recommendations and in view 
of resource constraint, it has been decided 
not to include any new hill areas under Hill 
Areas Development Programme. 

Ancient Scripts 

5556. SHRI, ATAL BIHARI 
VA.iPAYEE: 

SHRi 
V.AGHELA: 

SHANKERSINH 

Will the PRIME MINISTER be pleased 
to refer to the reply given to Starred Question 
No. 183 on December 4, 1991 and state: 

(a) lhe details of ancient scripts trans· 
lated and compiled in modern context and 
the specific subjects choosen for basic stud-
ies together with the progrE'SS rr'3de so far in 
each case; 

(b) the names of various programmes 
related to technology development in the 
Indian languages, outline thereof and prog-
ress made in each one and the targets fixed 
therpfor; and 

Ic) whether an 'Over view Volume' 
c..'lmpnslng oetails of these Inter-related 
prograrnrrle has been prepMed, it not, the 
reasons therefor') 

TrlE MINISTFR Or: STATE IN THE: 
MiNISTRY elF PEf4S~'\NNEL, PU'3I!C 
GRIE VANCES AND PENSIONS \SHRIMATI 
MARGARET ALVA): (1'1\ and (b). The details 
of the projects/studies recently soonsored 
by the Government are: 

1. Coordinated programmes 
related to Technology 
development in the Indian 
Languages. Some rele-
vant programmes of the 
Department of Electron-
ics are: Computer As- ':' 
sisted Learning and 
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Teaching (CAL T) of Hindi 3. 'History of Science & 
Technology in Ancient 
India \I. Formation 0\ 
Theoretical Fundamen-
tals of Natural Sciences .. 
NISTADS 1991. 

2. 

and other Indian lan-
guages; Computer As-
sisted Sanskrit Teaching 
and learning Environ-
ment; Speech Oriented 
Learning System for 
Handicapped; and Lan-
guage Analysis of Malay-
alam, Hindi and English 
for Computer based T ech-
nical Translation, knowl-
edge representation and 
style. T"eseprogrammes 
have made some prog-
ress. 

Foundations and method-
ologies of theoretical sci-
ences (logic, linguistics, 
mathematic, cognitive 
science) in Indian Tradi-
tion. 

3. This programme has only 
recently been initiated in 
National Institute for Sci-
ence, Technology and 
Development Studies 
(NISTADS). 

(c) Some details of the History of Sci-
ence and Technology in Ancient India are 
available in the following volumes: 

1. 'A Concise History of Sci-
ence in India' by Bose, 
Sen and Subbarayappa .. 
Indian National Science 
Academy (INSA) 1971. 

2. 'History of Science & 
Technology in Ancient 
India L The Beginnings' 
by Debiprasad Chotto-
padhyaya.... NISTADS 
1986. 

I[ Trans/ation] 

New Godowns in Madhya Pradesh 

5557. SHRI ANAND AHIRWAR: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government propose to 
establish new godowns in Madhya Pradesh 
for civil supplies; 

(b) if so, the details thereof and places 
where these godowns are proposed to be 
established; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED): (a) 
to (c). The Public Distribution System is 
implemented by the State Governments/U. 
T. Administrations, including Madhya 
Pradesh, As a part of implementing the PDS, 
the State Governments make arrangement 
to develop storage capacity or hire godown 
space or encourage agencies involved in 
creating storage capacities for undertaking 
distribution of PDS commodities. In the pro-
pose implementation of the revamped PDS, 
The Madhya Pradesh Government has pro-
posed to create godown capacity of about 
43,000 tonnes to be located in centres in 
about 200 identified blocks. Most of the 
godowns are likely to 6e at the Block or 
Taluka levels so that the supply of PDS items 
to the fair price shops in the identified area& 
is facilitated. 
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The Central Warehousing Corporation 
(eWC) and the Food Corporation of India 
(FCI) also undertake construction of ware-
houses in various locations throughout the 
country for storage of foodgrains and other 
essential commodities. At present, CWC's 
godowns are under construction in Madhya 
Pradesh at Suhagpur in District Hoshan-
gabad (5000 MT) and at Narsingpur in Dis-
trict Jabalpur (4100 MT). During the Eighth 
Plan period, a total additional capacity of 
about 65000 MT is proposed to be created 
by CWC in Madhya Pradesh. FCI has pro-
posals to construct godowns at Unain (5000 
Mn and Itarsi (15000 MT) during the Eight 
Plan period. 

[English] 

Science Councillors Abroad 

5559. SHRI PRITHVIRAJ D. CHAVAN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Department of Science 
and Technology has five scoience council-
lors posted in foreign countries; 

(b) if so, the countries where thesll are 
posted; 

(c) the nature of work assigned to these 
officials; and 

(d) the annual expenditure born by the 
Government in maintaining their offices? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIVANCES AND PENSIONS (SHRIMATI 
MARGRET ALVA): (a) and (b). There are 
'OUT Science Couflse\\ors posted in·\oreign 

countries, namely in" Germany, Japan, Rus-
sia and U. S. A. 

(c) Their work pertains to the impiemE ,-
tation of bilateral programmes of coopera-
tion in Science and Technology keeping the 
Indian agencies and institutions informed 
about the latest scientific and tl?Chnicalogi·· 
cal advancements, assembling and analys-
ing the latest S& T developments in the host 
countries and other similar activities pertain-
ing to scoience and technology. 

(d) The annual expenditure was Rs. 
114.341akhs during the last for all the Coun-
selloras. 

Import of Coal 

5560. SHRI M. V. V. S. MURTHY: Will 
the Minister of COAL be pleased to state: 

(a) the details of the imports of various 
types of coal during the past three years; 

(b) the reasons therefor; 

(c) the target period for achieving self-
sufficiency in coal production; and 

(d) the ~etails ofthe available resources 
of coal in the country? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S. B. NYA~A­
GOUDA): (a) and (b). Integrated steel plant 
are the main importers of low ash coking coal 
for the pupose of blending with indigenous 
coal for meeting the gap between the indige-
nous availability and the demand and also to 
improve the quality of overall blend to be 
used in steel plants. Coking coal imported by 
steel plants during the last 3 years is given 
below:-
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Year 

1988-89 

1989-90 

1990-91 

Coking Coal 
imported 
(million tonnes) 

4.49 

4.66 

5.72 

(c) Steps have been taken to augment 
indigenous availability of coking coal. As a 
result, the import of coking coal by the steel 

•• plants is likely to come down progressively. 

(d) The Geological Survey of India has 
estimated (as on 1.1.92) the reserves of coal 
in the country as 196 billion tonnes. 

Clearance of Projects of E. C. L 

5561. SHRI HARADHAN ROY: Will the 
Minister of COAL be pleased to state: 

, (a) whether the Coal India Limited and 
the Administrative Ministry gives dearance 
to Eastern Coalfields limited for further 
projects after it is ensured the extent to which 
the earlier projects have been implemented 
by the undertaking; 

(b) if so, the names of the projects 
reviewecj: and 

Cc) if not, the reasons thereof? 

THE DEPUTY MINISTER IN THE 
, MINISTRY OF COAL (SHRI S. B. NYAMA-

GOUDA): (a) to (c). Clearance of coal Proj-
ects for investment approval is given after 
considering various factors like demand of 
coal, infrastructural facilities available, 
techno-economic viability of tM project, 
environmental and forestry clearances and 
availability ot resources etc. Monitoring of 

progress of implementation of sanctioned 
and on-going pro;ects is an independent 
activity undertaking by the subsidiarY com-
pany, Coal India ltd., and Ministry of Coal. 
Presently there are 6 major projects each 
costing over As. 100.0 cores under imple-
mentation in Eastern Coalfields Ud. These 
projects are being closely monitored every 
month at various levels. 

Entry of .... ltinational Companies 

5562. SHRI NANI BHATTACHARYA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government are aware 
that Multinational Companies invest in de-
veloping countries for cheap labour, make 
export to their country of origin and also have 
repatriation of profit: 

(b) if so, the steps being taken to pre-
vent our labourers from being fleeced by 
Multinational Companies; and, 

(c) the steps being taken to prevent our 
country being fleeced by Multinational 
Companies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P. J. 
KURIEN): (a) to (c). The Government's pol-
icy is to welcome foreign investment which 
would bring the much needed foreign ex-
change, additional resources for investment 
and generated employment, foreign invpst-
ment would also bring in technology trans-
fer, market expertise and modern manage-
rial practices which, in turn, enhance the 
possibility for exports. Availability of man~ . 
power at competitive wage levels would 
remain an important factor for attracting for-
eign investment in India However, the for-
eign investor would also be governed by the 
labour laws of the country and repatriation of 
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dividends will have to be covered by export 
earnings. 

Safety Measures In Nuclear Power 
Plants 

5563. SHRI PRAKASH V. PATIL: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government propose to 
take fresh steps to ensure safety of each of 
the nuclear power plants in the country; and 

(b) if so, the details of such steps being 
taken? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) The Atomic Energy 
Regulatory Board is responsible for over-
seeing safe operation of the nuclear power 
stations. The Nuclear Power Corporation of 
India Ltd. are alive to the improvements in 
technology towards better safety of nuclear 
power stations. These improvements are 
incorporated in our nuclear power plants. 

(b) Site Selection of unclear power 
plants, their design, construction, commis-
sioning and operation is done after taking 
into account all safety related factors. Func-

tions of all safety related systems are guar-
anteed by diversity and redundancy. Safety 
reviews are carried out at each of the stages 
by professional committees at different lev-
els. Rigorous surveillance and quality assur _. 
ance are continuing at the power stations. 
The reactors are operated only by qualified 
staff licensed by the Atomic Energy Regula· 
tory Board. The liquid and gaseous dis-
charges from the reactors are monitored 
systematically to ensure that they are well 
within the technical specifications. Because 
of these reasons, no fresh steps are needed 
to ensure safety in each of the nuclear powe~ 
plants. 

[ Trans/ations] 

Registered Industrial Units in States 

5564. DR. RAMESH CHAND 
TOMAR: 

SHRI DEVI BUX SINGH: 

Will the PRIME MINISTER be pleased. 
to state the number of industrial units regis-
tered in various States Union Territories 
under the New Industrial Policy, State/Union 
Territory-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P. J. 
KURIEN): A Statement is enclosed. 

STATEMENT 

Statement indicating State/Union Territory-wise break-up of Industrial Entrepreneur 
Memoranda filed by the Entrepreneurs during the period from 24th July, 1991 to 29th 
February, 1992. 

S.No. StateAlnion Territory 

1 2 

1. Andhra Pradesh 

Industrial Entrepreneur 
Memoranda 

3 

218 
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S.No. State/Union Territory Industrial Entrepreneur 
Memoranda 

2 3 
" 

2. Andaman & Nicobar Islands 2 
#e 

3. Arunachal Pradesh 

4. Assam 6 

5. Bihar '34 
of 

S. Chandigrah 7 

7. Dadra & Nagar Havely 22 

8. Delhi 95 

9. Daman & Diu ~ 

10. Goa 15· 

~ 11. Gujarat 400 

12. Haryana 309 

13. Himachal Pradesh 38 

14. Jammu & Kashmir 4 

15. Kamataka 132 

16. Kerala 31 

17. lakshdweep , 
18. Madhya Pradesh 346 

19. Maharashtra 605 

20. Manipur 
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S.No. StatelUnion Territory 

1 2 

21. Meghalaya 

22. Mimram 

23. Nagaland 

24. Orissa 

25. Pondicherry 

26. Punjab 

27. Rajasthan 

28. Siddm 

29. TllfTIiI Nadu 

30. Tripura 

31. Uttar Pradesh 

32. West Bengal 

33. State not indicatedl 
More than one State 

Total 

[Engjsh] 

Hudco Loan to Bihar HousIng Agenc_ 

5565. SHRI SHIBU SOREN: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

Industrial Entrepreneur 
Memoranda 

3 

32 

13 

337 

324 

4 

200 

652 

135 

3972 

(a) whether the State agencies of Bihar 
have been unable to obtain funds from 
Housing and Urban Development Corpora-
tion (HUDCO) 'for construction of houses 
and an improvement in urban inffasstrueture 
since 1990-91; 
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(b) if so, the details of the various pro-
posals for loan put by 1he State agencies of 
Bihar; and 

(c) the action being taken/proposed to 
be taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c). The 
following are reported as the details of 
schemes sanctioned by HUDCO in the State 
of Bihar. 

Years No. of schemes Loans sanctioned No. of units Plots 
sanctioned 

1991 15 24.50 crores 26181 492 

1991-92 6.03 crores Nil Nil 

(upto 31-1-92) 

In addition to this state schemes are 
under process for a loan of Rs. 4.18 crores 
by HUDCO. It has been found that the gen-
des in Bihar have not been able to avail the 
mesleves of larger loans from HUDeO be-
cause of non-submission of schemes ac-
cording to HUDCOguidelines, organizational 
constraints and problems fo state Govt. 
guarantees. Since the Housing Agancies 
are under the administrative control of the 
State Govt., it is for them to take remedial 
measures. However, the matter has been 
brought to the notice of the State Govt. by 
HUOCO a number of times. 

[ Tnmslations) 

Rag Pulp Based Industry In Bihar 

5566. SHRI BHOGENDRA JHA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government of Bihar 
had sent any proposal for setting up of a rag 
pulp industry and a power plant in Rames-
war Nagar in 1982-83: 

(b) if so, the details thereof; and 

(c) the reaction of the Union Govern-
ment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P. J. 
KURIEN): (a) to (c). The original application 
of MIs. Ashok Paper Mills Limited proposing, 
inter-alia, substantial expansion in the ca-
pacityfo rag pulp and installation of a captive 
power unit was rejected in the year 1982. No 
further proposal has been received thereaf-
ter by Government of India. 

Credit/Debit with Bharat Coking Coal 
Limited and Central Coalfield Limited 

5567. SHRI LALIT ORAON: Will the 
Minister of COAL be pleased to state: 

(a) the details of the amount in creditl 
debit with Bharat Coking Coal Limited and 
Central Coal-field Limited for more than three 
months against which the coal is not sup-
plied: 

(b) the details of the amount and part 
thereof in credit/debit with both the agencies 
of licences, installations and institutions of 
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Bihar for more than three months; 

(c) the details of the process of coal 
lifting in both the above agencies; 

(d) whether seriatim system is not im-
plemented in coal lifting; and 

(e) the time by which the coal lifting is 
proposed to be done/completed for those 
whose amount is in deposit for more than 
three months duration? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S. B. NYAMA-
GOUDA): (a) According to the information 
received from Coal India Ltd. (Cll) , the amount 
in credit with Bharat Coking Coal Ltd. (BCCL) 
and Central Coalfields Ltd. (CCL) for more 
than three months against which coal has 
not been supplied/lifted by the consumers, is 
Rs. 50 crores and Rs. 21.09 crores respec-
tively. 

(b) The amount and part thereof, in 
credit with Bharat Coking Coal Ltd. in re-
spect of licences, installations, and institu-
tions of Bihar for more than 3 moths, is Rs. 13 
crores. The information in respect of Central 
Coalfields Ltd. is being collected and to the 
extent available will be laid on the Table of 
the House. 

(c) and (d). According to information 
furnished by Coal India. Ltd., coal consum-
ers, in possession of all documents required 
for supply of coal. are required to deposit the 
coal value at areas/collieries in the form of 
Bank Drafts. After encashment of Bank 
Drafts. delivery orders are issued for the 
quantity of coal for which deposits haven 
been made. The consumers are then al-
lowed to place strucks for lifting of coal as ~r 
the allocation chart of loading of the coo-
cerned colliery/loading point. The allocation 
chart for loading of coal is drawn on seniority 

basis of the receipt of loading programme of 
consumers by the loading collierylloading 
point. However, some priority is given to 
road linked local total industries in drawing 
up the allocation chart of loading. 

(e) Coal companies have been instructed 
to complete the delivery of coal by 30th April, 
1992 against all v~lid pending orders booked 
on, and from 1.1.1991. 

Demand of Raw Material for Paper 
Industry 

5568. SHRI RAM LAKHAN SINGH 
YADAV: 

SHRIMATI DILKUMARI 
BHANDARI: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether paper industry is facing raw 
material shortage due to the National Forest 
Policy; 

(b) the demand made by various States 
for supply of raw material for paper industry 
during the last three years, State-wise; 

(c). the quantity of raw material made 
available by the Government during the 
period State-wise: and 

(d) the steps taken by the Government 
to encourage p~J ind!J,st'Y;to-Utilise waste 
paper as raw material? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P. J. 
KURIEN): (a) On account of the National 
Forest policy, the use of forest based raw 
materials for .industrial purposes is nol being 
encouraged. Therefore, in-adequate supply 
of conventional raw material is one of the 
problems being faced by Paper Industry. 
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(b) and (c). Statistics of demand made 
by various paper units for supply of raw 
material State-wise and the quantity thereof 
made available by States to the paper indus-
try are not being maintained by Government 

(d). Government encourages the use of 
waste paper as raw material by paper indus-
try. Paper units based on minimum 75% pulp 
from bagasse, agricultural residues and other 
non-conventional raw materials, such as 
waste paper, are exempted from the provi-
sions of industrial licensing. Import of waste 
paper has been allowed under OGL at a low 
rate of costoms duty. During the year the 
cutoms duty on the import of waste paper 
was reduced from 40% to 20%. 

Unauthorised Construction of Cham-
bers In TIS Hazarl Courts 

5569. SHRI MORESHWAR SAVE: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether a number of unauthorised 
chambers are being constructed in Tis Hazari; 

(b) if so, whether any inquiry has been 
made in this regard; and 

(c) the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. 

(b) and (c). Delhi Administration have 
reported that no inquiry has been instituted 
in this regard. The matter is pending in the 
High Court of Delhi. 

Assistance to GuJarst for Land Re-
forms. 

5570. SHRI RATILAL VARMA: Will the 

PRIME MINISTER be pleased to state: 

(a) whether the Government propose to 
provide a special assistance to the Govern-
ment of Gujarat for land reforms; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI G. VENKAT SWAMY): (a) to (c). 
There is no proposal to provide special 
assistance to Gujarat for land reforms. As-
sistance to State is provided under the 
Centrally Sponsored Scheme of Financial 
Assistance to Assignees of Ceiling Surplus 
Land, the Centrally Sponsored Scheme of 
Strengthening of Revenue Administration 
and Updating of Land Records, and the 
Central Sector Scheme of Computerisation 
of Land Records. During 1991-92 Gujarat 
has been sanctioned Rs. 40 lakhs under the 
Centrally Sponsored Scheme of Financial 
Assistance to Assignees of Ceiling Surplus 
Land. 

[English) 

Alleged Corruption In Allotment of 
Land in Sonepur Bazar Project 

5571. SHRI SHASHI PRAKASH: Will 
the Minister of COAL be pleased to state: 

(a) whether the Government are aware 
of the alleged corruption regarding allotment 
of land in Sonepur Bazari Project of Eastern 
CoaHields Limited, West Bengal under Coal 
India Ltd. as reported in the Press dated 
February 29, 1992; 

(b) if so, the details thereof; and 

(c) the action being taken by the Gov-
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emment against those involved? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAl (SHRI S. B. NYAMA-
GOUDA): (a) to (c). The information is being 
collected and will be laid on the Table of the 
House. 

(Translations] 

Excise Duty by Small Scale Industries 

5572. SHRI RAM SAGAR: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Small Scale Industries 
do not pay excuse duty on the purchase 01 
raw material and other materials; 

(b) if so, the reasons therefor, and 

(c) whether the Government have fixed 
any limit of exemption to be provided to 
Small Scale Industries; and if so, the details 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P. J. 
KURIEN): (a) and (b). Excise duty is paid by 
the smaU scale industrial undertaking on the 
purchase of raw material and other materials 
wherever it is applicable. 

(c) Excise exemption to Small Scale 
units is mainly/chiefly granted under notifica-
tionNo.l75J86-.CEdt 1.3.1986 as amended 
from time to time. Presently, small scale 
units are allowed complete exemption from 
excise duty in respect of clearance of speci-
fied goods up to a Value of As. 20 Lakhs in 
case such goods fall under one Chapter (As. 
30 lakhs when goods fall under more than 
one Chapter) of the Central Excise Tariff. 
Subsequent clearances 01 goods upto As. 
75 lakhs attract normal duty reduced by 10 
percentage points subject to a minimum of 

5% advalorem. Clearances of goods above 
As. 75 lakhs upto Rs. 200 lakhs attract 
normal rate of excise duty. No excise ex-
emptiOn/concession under the above notifi-
cation is available to a manufacturer in case 
the aggregate value of clearances of all 
excisable goods had exceeded rupees two 
hundred lakhs in. the preceding financial 
year. 

[English] 

Shopping Complexes by D. D. A. 

5574. SHRI ANANTRAO DESHMUKH: 
Will the Minister 01 URBAN DEVelOPMENT 
be pleased to state: 

(a) the places where DDA has con-
struct ed the shopping complexes; and 

(b) the places where the shopping 
complexes are under construction and the 
time by which these shopping complexes 
are likely to be completed? 

TI-IE MINISTER OF STATE FOR 
URBAN DEVELOPMENT (SHRII. M. ARUN-
ACHAlAM):(a)AsperStatement-lenclosed. 

(b) As per Statement-II enclosed. 

STATEMENT-I 

Places where shopping comp/eKes have 
construction by DDA 

1. Rohini Sector 1 to 8 

2. Rohini Sector 9.13,14,15, & 16. 

3. Dilsad Garden Residential Com-
plex 

4. Yamuna Vihar Residential Com-
plex 



269 Written AnswelS CHAIlRA 12, 1914 (SAKA) Written AnswelS 270 

5. Mayur Vihar Residential Complex 

6. Loni Raod Residential Complex 

7. Nand Nagari Residential Complex 

8. Nirman Vihar Residential Complex 

9. Madhuban Residential Complex 

10. Bhat-Nagar CHRS Residential 
Complex 

11. Defence Enclave Residential 
Complex 

12. Swasthya Vihar Residential Com-
plex 

13. Anand Vihar Residential Complex 

14. Jhulmil Ph. II Residential Complex 

15. Mandawali FazalpiJr Residential 
Complex 

16. Vivek Vihar Residential Complex 

17. T rilokpuri Residential Complex 

18. PrOOf Vihar Residential Complex 

19. Jhilmil Residential Complex 

20. Dayanand Vihar Residential Com-
plex 

21. AGCR CHBS Shahdra 

22. Teachers Colony, CHBS, Shahdra 

23. Jagriti Enclave CHBS, Shahdra -

24. American Embessy, CHBS, 
Shahdra 

25. P. N. B. Society, CHBS, Shahdra 

26. Planning Commission, CHBS 
Shahdra 

27. Kondli Gharoli, Residentail Com-
plex 

28. Zafrabad 

29. Bhikaji Cama Place 

30. Nehru Place 

31. l=riends colony 

32. Zamrud pur 

33. East of Kailsh 

34. Dakshinpuri 

35. Masjid Moth, Udai Park 

36. Haus Khas 

37. Safdarjung Enclave 

38. Munirka 

39. Opp. Mool Chand Hospital 

40. Under Defence Colony flyover 

41. Kalkaji 

42. Sidhartha Enclave 

43. Sarai Juliana 

44. Pamposh Enclave 

45. Sarita Vihar 

46. Niti Bagh 
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47. Saldarjung Residental Scheme 70. Janakpuri Residntal area 

48. Badarpur 71. Rajindra Place 

49. Sidharth Extension 72. Rewari 

50. Vijay Mandai Enclave 73. Karampur 

51. Kalkaji Extension 74. Loha Mandi 

52. New Friends colony 75. Jail Rd. Janakpuri (Shiv Ng.) 

53. Alaknanda 76. Nangal Raya 

54. Sarai Juliana n. Tilak Nagar 

55. Saidulazaib 78. Kirti Nagar 

56. Masjid Moth 79. Mayapuri 

57. Azad Apartments 80. Tagore Garden 

58. Navjivan Vihar 81. Adarsh Bhawan 

59. Asian Games 82. Hastsa 

60. ShahpurJat 83. PeeraGarh 

61. Saker 84. Madipur 

62. ladoSarai 85. Sunder Vihar 

63. Sarvahitkari CHB Soc. 86. Maya Enclave 

64. Pulpehlad Pur 87. Jawala Hari 

65. Naraina Residentail Com. 88. Sukhdev Vihar 

66. Vikas puri 89. Lajwanti Garden 

67. Rajouri Garden 90. Basaidarapur 

68. Rajinder Nagar 91. Sheikh Sara; 

69. Paschimpur 92. Kalwaria Satai 
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93. Vasant Kunj 105. Anand Niketean 

94. Sarvpriya Vihar 106. Vasant Vihar 

95. Safda~ung Enclave 107. R.K. Puram 

96. Wazirpur 108. Basant Lot 

97. YusufSarai 109. Pitampur 

98. Panchseel Colony 110. Shalimar Bagh 

99. Haus Khas 111. Gulabi Bagh 

100. EPDP colony, Kalkaji 112. Lawrence Road 

101. Aravaila Apartments, Kalkaji 113. Ashok Vihar 

102. J.J. Terments, Kalkaji 114. Basant Enclave 

103. Massod Pur 115. Safda~ung Dev. Area 

104. Shanti Niketan 

STATEMENT-U 

S.No. Places where the shopping complexes Likely time 01 
are under construction completion 

1 2 3 

1. Rohini Sector 3,6,7,11,13,14,15 &16. Dec., 1992 

2. Dilshal Garden 12192 

3. Pushpanjali Enclave 9192 

4. Saini Enclave 12192 

5. MayurVihar 6192 

6. Preet Vihar 3193 

7. Rashtriyanjan 12192 
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S.No. Places where the shopping complexes U<ely time of 
are under construction completion 

1 2 3 

8. Rishab jain CGBS Shahdra 3193 

9. Shreshta Vihar 3193 

10. Mansrovar Park 9193 

11. Shastri Park 2193 

12. Jhilmil 5193 

13. Kondli Ghroli 8191 

14. KondliGhrofi 2191 

15. laxmi Nagar Disst. Centre 3191 

16. Sheikh Sarai 3191 

17. Friends Colony 3192 

18. Zamrud pur 12192 

19. Yusuf Saria 3/92 

20. Mayapuri 3/94 

21. I<!rti Nagar were Housing 3196 

22. Raksha VIhas, Vikaspuri 12193 

23. Sarai Sohal, Manglapuri 12193 

24. Meara Bagh CHBS . 12193 

25. Near Galaxy, Vikaspuri 12193 

26. Paschim Vihar 12193 
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S.No. Places where the shopping complexes Ucely time of 
are under construction completion 

2 3 

27. Kalkaji 6192 

28. Kalkaji 3193 

29. Sarita Vihar 12192 

30. Sarita Vihar 6192 

31. Sarita Vihar 1193 

32. Madangir 3193 

33. Pamposh Enclave 3193 

34. Vikaspuri 1193 

35. Rajouri Garden 3193 

36. Hari Nagar 3193 

37. Rajinder Nagar 3193 

38. Paschimpuri 3/93 

39. Janakapuri 3193 

40. BerSarai 3193 

41. Vasant Kunj 12193 

42. Pitampura 3/93 

43. Shalimar Bagh 3193 

44. Narela 3193 

45. Gulabi Bagh 3193 
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S.No. Places where the shopping complexes Likely time of 

are under construction 

1 2 

46. Lawrance Road 

47. Ashok Vihar 

48. Bindapur (Dwarka) 

Mobile Planetorium 

5575 SHRI PRA T APRAO B. BHOSALE: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether some State govemments 
have decided to purchase mobile planeto-
rium to create science awareness among 
the rural population; 

(b) if so. the details thereof with names 
of such States; 

Cc) whether the Union govemment pro-
pose to provide similar facility to all other 
States also; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) Yes Sir. 

(b) Gujarat- Viltram A. Sarabhari Com-
munity Science Centre, Ahamendabad. 

Punjab-State Council for S& T 

Haryana-State Council for S& T 

completion 

3 

3193 

3193 

6192 

Rajasthan - State Council for S& T State 
Institute of Science Education (SISE). 

West Bengal -State Institute of Science 
Education 

Delhi-State Institute of Science Educa-
tion National Council for Science & T echnol-
ogy Communication (NCSTC). Department 
of Science and Technology. 

In addition to the above state Govern-
ment have been assisted by National Coun-
cil for Science Museum (NCSM) to get 
portable planetariums for their units at Cal-
cutta, Bombay. Bangalore, Delhi, Patna, 
Bhubaneswar, Nagpur, 

for their regional centres f •• Lucknow, 
Guwahati, Bhopal, Tirupati and district level 
science centres; at Purulia, Gulbarga. Dhar-
ampur, Tirunelveli. 

(c) Support may be extended to other 
States depending upon the availability of 
finds and proposed usage planned by the 
State Govemrnentlinstitutions. 

Cd) A proposal has recently been re-
cekred from the state of Assam. 
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( Trans/ation] 

Demand of Coal 

5576.SHRISURYANARAYANYADAV: 
Will the Minister of COAL be pleased to 
state: 

(a) the estimated demand of coat during 
1992-93; 

(b) the target fixed for the production 
thereof during 1992-93; and 

(c) the steps proposed to be taken to 
meet the gap between the demand and 
production thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRYOFOFCOAL(SHRIS.B. NYAMA 
GOUDA): (a) The country's coal demand in 
1992-93, as assessed recently by the Plan-
ning Commission, is estimated at ~4.50 
million tonnes (excluding 5.30 million tonnes 
of middlings). 

(b) The country's coal production target 
for 1992-93 has been fixed at 238.20 million 
tonnes. 

(c) The gap, if any, between demand 
materialisation and production is proposed 
to be met by drawal from pithead stocks, and 
in case of coking coal for steeJ plants by 
imports for blending purposes. 

InveetlgatJonlProeecutlon on 
corruption charge. 

5578. SHRI SHIV SHARAN VERMA: 
Will the PRIME ~INISTER be pleased to 
refer to the reply given to U. S. a. No. 3397 
on December 11, 91 and state: 

(a) whether the information regarding 
investigation/prosecution of officers on cor-

ruption charges has since been collected; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS ( SHRI-
MATI MARGARET ALVA): (a) No, Sir. 

(b) Does not arise in view of (a) above. 

(c) The information has yet to come 
from some of he State GovernmentslUnion 
Territories Administrations. 

Allocation of Coal on recommenda-
tion of MP's 

5579. SHRI CHHEDI PASWAN: Will 
the Minister of COAL be pleased to state: 

(a) whether there is a provision for allo-
cation of coal on the recommendation of 
Members of Parliament under special cir-
cumstances; and 

(b) if so, the quantity thereof and the 
head under which the allocation is made? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) No, Sir. 

(b) Does not arise. 

(English] 

Closing of Coal Mines 

5580. PRO~. ASHOK ANADRAO 
DESHMUKH: Will the Minister of COAL be 
pleased to state: 

(a) whether the Coal India Limited pro-
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poses to close down a large number of coal 
mines; 

(b) if so, the reasons therefor; and 

(c) the reaction of the Government 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) At present Coal India Limited 
have no proposal to close down a large 
number of coal mines. 

(b) and (c). Do not arise. 

Implementation of !.R.D.P. in 
Lakhsadweep 

5581- SHRI P.M. SAYEED: Will the 

PRIME MINISTER be pleased to state: 

(a) the number of projects sanctioned 
under IRDP in lakshadweep during the last 
three years, Island-wise; and 

(b) the amount of subsidy given under 
the programme during the above period year· 
wise and Island-wise; 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVElOPMENT 
(SHRI UTIAMBHARI H. PATEL): (a) and 
(b). A statement is enclosed. 
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Foreign Investment in consumer goods 
Industry 

5582. SHRI HARI KISHORE SINGH: 
Will the PRIME MINISTER be pleased to 
state; 

(a) whether the Government have any 
policy to allow foreign investment in con-
sumer goods industry also; 

(b) if not, the reasons for allowing these 
foreign investment in this sector; and 

(c) the number of foreign investment 
projects for consumer goods cleared during 
the last year? 

THE M,1,ISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) to (c). The Policy on oreign 
investment in India has been laid down in the 
Statement on Industrial Policy tabled in both 
Houses of Parliament on 24th July, 1991. As 
per the Policy, automatic approvals are being 
given by the Reserve Bank of India for dire8t 
foreign investment upto 51% foreign equity 
in high priority' industries listed in Annexure-
III to the Statement. Other foreign invest-
ment proposals, outside the parameters for 
automatic clearance ,are also considered and 
approved on merits by the Government. A 
statement giving sector-wise break-up of 
foreign investment proposals approved dur-
ing 1991 is attached. 

STATEMENT 

List of Sector-wise Break-up of foreign Direct investment cases approved by the 
Government during the year 1991. 

S. No. Name of the Sector involved 

2 

1. Metallurgical Industries 

2. Fuels 

3. Boilers & Steam Generating Plants 

4. Prime Mover (other than Elect. Generators) 

5. Electrical equipment 

6. Telecommunication 

7. Transportation 
, 

8. Industrial Machinery 

1991 Approvals of 
foreign direct 
Investment 

3 

3 

3 

55 

6 

8 

37 
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S. No. Name of the Sector involved 

2 

~. Machine Tools 

10. Agricultural Machinery 

11- Earth ~Ving Machinery 

·12. Misc. Mechanical & Engg. Industry 

13. 

14. 

15. 

16. 

, 17. 
, 

18. 

19. 

20. 

21. 

22. 

'23. 

Commercial. Offices & Household equipment 

Medical & Surgical Appliances 

Industrial Instruments 

Scientific Instruments 

mathematical Surveying & 
Drawing Instruments 

Fertilizers 

Chemical (other than 
Fertilizers) 

Photographic Raw Film 
& Paper 

Dyestuffs 

Drug & Phramaceuticals 

Textiles (including those 
dyes. printed or otherwise 
processed) 

24. Pulp & paper including 
paper products. 

Written Answers 290 

1991 Approvals of 
foreign direct 
Investment 

3 

8 

7 

4 

10. 

2 

49 

2 

8 
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S.No. Name of the Sector involved 1991 Approvals of 
foreign direct 
Investment 

1 2 3 

25. Sugar 

26. Fermentation Industries 

27. Food Processing Industries 14 

28. Vegetable Oil & Vanaspati 3 

29. Soap. Cosmetics & Toilet 
preparations. 

30. Rubber Goods 4 

31. Leather. Loather Goods 8 
& Pickers 

32. Glue & Gelatine 

33. Glass 3 

34. Ceramics 5 

35. Cement & Gypsum Products 2 

36. Timber products 

37. Defence Industries 

38. Cigarettes 

39. Consultancy & Services 15 

40. Misc. Industries 29 

Total: 289. 
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VehicleS In Chltra Coal Mines 

5583. SHRI SIMON MARANDI: Will the 
Minister of COAL be pleased to state: 

(a) whether there are large number of 
vehicles/carsllrucks etc. in Chitra-Colliery, 
Dumka (Bihar); 

(b) if so, the total number thereof as on 
January 31.1992 and the monthwise details 
of the expenditure incurred on their mainte-
nance since January 1990; 

(c) the total amount allocated for the 
maintenance of said collieries during the last 
three years; and the details of the expendi-
ture incurred on the development works there; 
and 

(d) the total number of employees work-
ing in this colliery and the number of those 
belonging to Adivasi/Scheduled Tribes 
Communities? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S. B. NYAMA-
GOUDA): (a) and (b). As on January, 1992, 
the number of vehicles in Chitra colliery is as 
follows:-

Store truck 2 

School bus 

Ambulance 

Van 

Trakker 

Light vehicle 2 

Month-wise details of expenditure in-

curred on the maintenance of vehicles since 
January, 1990 is given below:-

Moth 

Jan. 90 

Feb. 

March 

April 

May 

June 

July 

Aug. 

Sept. 

Oct. 

Nov. 

Dec. 

Jen.91 

Feb. 

March 

April 

May 

June 

July 

Maintenance 
(Figures in '000 
Rupees) 

1.40 

15.3 

0.8 

.3 

22.2 

2.1" 

6.9 

5.1 

1.1 

.3 

0.5 

23.4 

4.7 

43 

8.4 

8.2 

2.8 
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Moth 

Aug. 

Sept. 

Oct. 

Nov. 

Maintenance 
(Figures in '000 
Rupees) 

1.7 

9.3 

Moth 

Dec. 

Jan. 92 

Maintenance 
(Figures in '000 
Rupees) 

2.0 

(c) The total expenditure incurred for 
Chitra colliery during the last three years is 
indicated below:-

(Rs. in crs) 

Year Capital expenditure Revenue expenditure 

1988-89 3.31 13.28 

1989-90 2.38 23.16 

1990-91 8.68 25.03 

Details of capital expenditure incurred on development works during last three years 
is given below:-

(Rs. in crs.) 
1988-89 1989-9(' 1990-91 

Mini development 

Prospecting & boring 

Building 

Road, water supply etc. 

(d) The total number of employees 
working in Chitra is 2020. The number of 
scheduled cast employees is 639 and the 
number of scheduled tribe employees is 
384. 

0.13 0.39 

0.35 023 0.18 

0.29 1.18 0.24 

0.81 0.03 0.04 

[English] 
Theft of Coal 

5584. SHAI AAMCHANDAA GHAN-
GAAE: Will the Minister of COAL be pleased 
to state: 
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(a) whether coal in large quantities is 
being stolen daily from coal depots and 
collieries around Chandrapur; 

(b) whether certain contractors engage 
a number of coolies for this purpose; 

(c) the number of thefts caught by the 
authorities and the quantity and the value of 
the materials seized in these theft in 1990-
91 ; 

(d) the action taken thereon; and 

SI. No. Area Oty. in Tonnes 
Approx. 

1. Chandrapur 

2. Wani 119.0 _ 

3. Ballarpur 29.8 

Total 148.8 

(d) and (e). F. I. Rs were lodged as and 
when such cases were detected. Following 
steps are being taken by WCL authorities to 
check any thebt of coal. 

The strength of security guards in areas 
around Chandrapur has been increased. 
The security personnel are being provided 
with better tele-communication network and 
motorcycles for improving their mobility. 
Surprise raids are being conducted by the 
senior officials of WCl. A close liaisoning 
with the State authorities in this regard is 
also being maintained. 

Ultra High Frequency Sets 

5585. SHRI MUKUL BALKRISHNA-
WASNIK: Will the PRIME MINISTER be 

(e) the steps contemplated to check the 
theft in the above area? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S. B. NYAMA-
GOUDA): (a) No. Sir. There is no coal depot 
operated by Western Coalfields Limited 
(WCl) in and around Chandrapur. 

(b) No such instance has come to the 
notice of WCl authorities. 

(c) Details are given below: 

No. of Value Recovery 
(thebt cases approx. value 
reported) approx. 

~ 

Nil Nil 

17 46700 46700 

3 11500 11500 

20 58200 58200 

pleased to state: 

(a) the number of ultra high frequency 
(UHF) walkie talkie sets imported by the 
Government during the last three ypars and 
the ou!1low of foreign exchange as a result 
thereof; 

(b) whether the Government have any 
plants to develop a fully indigenous UHF 
walkie talkie sets to replace the out dated 
UHF (Ultra High Frequency) sets; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) The Department of 
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Electronics have cleared the import of 500 
sets of Ultra High Frequency (UHF) transre-
ceivers,walkie talkie sets during the last 
three years. These sets are valued at 19 lack 
US dollars (approximately.). 

(b) No, Sir. 

(c) Does not arise. 

[Translations] 

S. P. V. System 

5586. SHRIMATI SUMITRAMAHAJAN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Central Electronics 
Limited produce less Solar power voltage 
than its requirements; and 

(b) if so, the details of? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNel, PUBLIC 
Gf\\E'J~CES~DPENS\oNS (SHRIMATI 
\t..to...~to...~t' ~""'-'y. \~ ~~, ~\~. 

(b) Does not arise. 

Government Accommodation to 
Political Parties 

5587. SHRI SURAJBHANU SOLANKI: 
Willthe Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) the norms laid down forthe allotment 
of bungalowsJflatslhouses for the office 
bearers of various political parties in and 
outside Parliament and trade unions, 
Women'sorganisation and voluntary organi-
sations; 

(b) the details of accommodations allot-

ted and the period of such allotments; 

(c) whether the allottees are still in 
possession of such accommodations; and 

(d) if so, the amount of rent being paid by 
them and the reasons for holding posses-
sion on these accommodations so far? 

THE MINISTER OF STATE FOR 
URBAN DEVELOPMENT (SHRI M. ARUN-
ACHALAM): (a) The norms for allotment of 
General Pool accommodation to Political 
Parties, Clubs, Associations, Co-operative 
Societies are given in the attached state-
ment-I. Other organisation which are not 
covered by these guidelines can be allotted 
accommodation with the specific approval of 
the Cabinet Committee on Accommodation. 

(b) to (d). As given in the attached 
statement-II. The period of these allotments 
in some of the cases was unspecified. In a 
few cases the allotment has been cancelled 
and eviction proceedings initiated. 

STATEMENT-I 

No: 12016(2) 188-:Pol,1I (Vol. III) (xviii) 
government of India MinisllY of Urban De-
velopment (Directorate of Eastates) 

New Delhi, the 24th Oct, 1985 

Office Memorandum 

Subject:- Review of guidelines for allot-
ment of general pool accommo-
dation - politickal Parties. 

Guidelines for allotment of general pool 
accommodation to parties prorates were 
reviewed by the cabinet committee on Acco-
modation at its meeting held on 12th Sep-
tember, 1985 and the following proposal 
have been approved by the Committee:-
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(i) Only such of the apolitical parties or 
groups as have been recognished 
as such by the speaker need by 
given accommodation. a list of 
parties and groups as recognised 
by the Speaker, may be obtained 
from the Ministry if parliamentary 
Affairs, licensce fee may be calcu-
lated in terms and of f. R, - 45-A 

(ii) Allotment may be cancelled in ineli-
gible cases. 

(iii) Only 113 rd of the staff within over-
911 ceiling of six units for party for 
residential purposes may be allot-
ted. 

(iv) As regards accomodation for of-
fice, residential buildings may be 
allotted, susied to availability, after 
screening the space requirements 
subject to the condition that licence 
fee at market rate is charged. 

tv) Allotment should bQ made in the 
name of political parties and not in 
the name of any office bearer. 

2. It is requested that necessary further 
action may be taken according to above 
decision. 

Sd/-

(V.S. RAMAN) 

DEPUTY DIRECTOR OF ESTATES(P) 

To 

1. Asstt. Directors of All Allotment Sec-
tions. 

2. Asstt. director, CON-I Section. 

3. Asstt. Director, Office Section. 

4. All Deputy Directors of Directorate of 
Estates. 

NO. 12016 (2)180-Pol.lI (Vol.IlI) (xi) 
Government of India 

Ministery of urban development 
Directorate of Estates 

New Delhi, the 24th Oct. 1985 

Office Memorandum 

SubjectReview of guidelines for allot-
ment of general pool accom-
modation - Clubs/Associations 
cooperative stores and Con-
sumer Cooperative Societies of 
Government employees. 

Guidelines for allotment of general Pool 
accommodation and shops etc. to the above 
calegories of Clubs, Associations, etc. were 
reviewed by the Cabinet Committee on 
Accommodation at its meeting held on 12th 
Sept. 1985 and the Committee approved 
that existing allotments may be continued 
and fresh allotments may also be made 
according to the terms and conditions indi-
cated in the Ministry of Works & Housing 
(Date. of Estates) Memo No. 18015 (1)168-
pol. I dated 4.12. 1970 (copy enclosed for 
ready reference). The above decision is 
brought to the notice of all concerned for 
information/guidence. 

Sd/-

(V.S. Raman) 

Deputy Director of Estates 
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To 

1. All Allotments Sections. 
~ 

:11 2. Coordination-I sectionlRegion sec-
': tion/market Section. 

3. All Deputy directors. 

Encl. one. 

Government of India, Ministry of WorkS 
& Housing (Directorate of Estates) 

New Delhi, the 4.12.1970 

MEMORANDUM' 

Subject: Allotment of accomodation to 
clubs and associations of the 
Govt. employees and to the 
Consumer·s Cooperative S0-
cieties run under the scheme of 
the Ministry of if Home Affairs 
or other Cooperative Societies 
run by the Govt. servants and 
the rate of licence fee to be 
charged from such organisa-
tion. 

The undersigned is directed to say that 
the subject mentioned above has been under 
consideration of the Government for some 
time past. It has now been decided as under: 

(i) Continuance of the allotment of ac-
commodation to the Central Government 
employees Consumers Cooperative Socie-
ties run under the aegis of the Department of 
Personnel at the nominal licence fee of Rs. 
11p.m_ plus for charges for services. 

(ii) Continuance of the provision of 
accomodation offices out of a Departments 
entitlement to the Cooperative Societies 
Stores run by the Departments or by Em-

ployees Associations at a nominal licence 
fee of Rs. 1 P.M. plus electricity, water 
charges etc. In accordance with the detailed 
procedure laid down in the Ministry of Works, 
Housing and Urban Development letter No. 
22/12/65 Acc. " dated the 28th February 
1966 and Date of Estates lettor No. 12019 
el1 )/67 Pol. III dated the 24th December 
1968 as may be amend from the time to time. 

(iii) Continuance of the allotment of 
residential accommodation tothe recognised 
Clubs and associations on payment of full 
standard licence fee und.er FA. 45-A or pooled 
standard licence fee under FR 45 (Where 
the licence fee have been pooled) plus serv-
ice charges in accordance with the detailed 
procedure already prescribed vide Minister 
of Works Housing and Supply Office No. 12/ 
110153 Acc-I dated the 2nd April 1960 as 
may be amended from time to time. 

(iv) Continuance of provision of office 
accommodation for office purposes to 
recognsed Association/Unions of the Cen-
tral Govt. Employees set up to take up the 
cause of such employees from the point of 
employer and employees relationship on 
payment of standard licence fee under FR. 
4S-A or pooled standard licence fee under 
FA. 45-A where the licence fees have been 
pooled. plus charges for services as per the 
orders contained in the Directorate of Es-
tates Office Memmo No. 18011 (6)68 Pol. I 
dated the 25th April 1969 as may be amended 
from time io time. 

(v) Continuance of provision of building 
specitically contracted for recreation and 
belbare purposes i. e. Halls Recreation 
Centres and Club buildings to the recog-
nised Associations covering the actual cost 
of maintenance and repairs service eharges 
and such other clement~ as may be decided 
to be recovered from the allottees of such 
buildings in accordance with the ordes 
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contained in para 4 of the MID Works Hous-
ing and supply Office Memo No. 121110/58 
Acc. I dated the 2nd April 1960, as may be 
amended from time to time. 

(vi) Provision of residential accommo-
dation to the Association of Central Govern-
ment employees for running Cooperative 
Stores on payment of licence fee under FA. 

45-8 with Departmental Charges and other 
services, if any. 

Sd/ ... A. B. Saxena. 
Deputy Director of Estates 

To 

1. Ministry of FinOance (U&R) New 
Delhi Etc. Etc. 
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[English] 

Coal from North Eastern States 
\ 

5588. SHRI BASU DEB ACHARIA: Will 
the Minister of COAL be pleased to state: • 

1*\ (a) whether the Government propose to 
, bring Coal from North Eastern States through 
Bangladesh to utilise it for Steel Plants; and 

(b) if so, the Retails thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S. B. NYAMA-
GOUDA): (a) and (b). Some coal from North 
Eastern States is being supplied to steel 
plants. However. at present, no coalfor steel 
plants is being moved through Bangladesh. 

Effect of use of Lab Detergents 

5589. SHRI NAWAl KISHORE RAI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government are aware 
of the controversy raging over harmful effcts 
and dangers from the use of lab. detergents; 
and 

(b) if so, the steps taken to settle this 
issue effecting both environment and ecol-
ogy? 

THE MINISTER OF STATE IN THE 
• ; MINISTRY OF INDUSTRY (PROF. P. J. 

KURIEN): (a) and (b). Govemment are aware 
of the different views expressed on the crite-
ria for labelling detergents as 'Environment 
Friendly Products' as proposed and notified 
by the Ministry of Environment and Forests 
on 29.11.91 inviting objections againstthese 
criteria. The objections received are being 

examined.by that Ministry with a view to 
formulate an acceptable Scheme on label-
ling of 'Environment Friendly Produces' and 
to improve the quality of environment. 

Import of Technical Knowhow 
by.pel 

5590. SHRI K. P. REDDAIAH YADAV: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Indian Petrochemicals' 
Limited had, advanced 10 million dollars to B. 
P. Chemicals. ~ndon during 1986 or so far. 
import of technical knowhow to manufacture 
various plastic compounds; 

(b) if so, whether the technical knowhwo 
has since been utilised; 

(c) if so, the quantum of the saving in 
import substitution by utilising this facility; 
and 

(d) if not, the reasons therefor and ac-
tion proposed to be taken in matter. 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTll-
ISERS(DR.CHINTAMOHAN):(a)BPchemi-
cals were paid nine million dollars in Mayl 
October, 1986, by IPCl, in confederation of 
the engineering and technical assistance 
and licence and rights for the manufacture of 
LlDPElHDPE at MGCC in Nagothane . 

(b) The manufacturing facilities have 
been installed and the plants are in advance 
stage of commissioning. 

(c;:) and (d). Savings by way of import 
substitution will accuse once stabli!;ed pro-
duction is achieved. 
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[ Tmnslation] 

Regularlsatlon of Services of ePWD 
Employees. 

5591. SHRI RAM BADAN: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Government are con-
• templating to regularise the. services of 

employees of CPWD working on temporary 
posts for the last several years; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. 

(b) and (c). Government has taken a 
proposalforcreation of some additional posts 
in the work charged establishment of CPWD 
for regularising the services of muster roll 
employees of CPWD. A$ soon as the posts 
are created, the services of these workers 
will be regularised. 

Increase In Production of Coal 

5592. SHRI B. L. SHARMA PREM: 
Will the Minister of COAL be pleased to 
state: 

(a) whether inspite of the fifteen percent 
increase in the production of coal, many 
power units of the country have been closed 
on account of non-supply of coal to them in 
time; 

(b) if so, the reasons for not supplying 
coal to these power units; and 

(c) the persons responsible for it and the 

action taken against them? 

THE OEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S. B. NYAMA-
GOUDA): (a) to (c). Coal production in the 
country during April '91 to January '92 was 
10.7% more than the corresponding last 
year. High priority is given for supply of coal 
to thermal power stations. Despatches of 
coal to power utilities !lave shown marked 
improvement during 1991-92. During the 
period April '91 toJanuary '92, 112.13 million 
tonnes (including middlings) of coal were 
supplied to power utilities by Coal India Ltd. : 
and Singareni. Collieries Company ltd. as 
against 97.87 million tonnes (including mid-
dlings) supplied during the corresponding. 
period last year. showing a growth of 14.6%. 
Central Electricity Authority have reported 
that a few power stations had to shut down 
some of their units temporarily for want of 
adequate supply of coal. However. coal 
supply to power utilities is monitored regu-
larly, and whenever necessary, appropriate 
action is taken immediately to meet the f 

committed supply from alternative sources. 
Thus the supply of coal to thermal power 
stations during 1991-92 has been generally 
satisfactory. As such question of fixing of 
responsibility and taking action for inade-
quate supply does not arise. 

[English) 

Centrally Sponsored Industries In 
Western Maharashtra 

5593. SHRI DHARMANNA MON-
DAYYA SADUL: Will the PRIME MINISTER 
be pleased to state: 

(a) the details of the Centrally spon-
sored industries in the Western Maharashtra 
including those in: district Solapur; and 

(b) the progress made by these indus-
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tries during 1989-90, 1990-91 and 1991-92 
upto December, 1991? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P. J. 
KURIEN): (a) and (b). There is no such 
category as' centrally sponsored industries'. 

Lossees in IDPL 

5594. SHRI HARIN PATHAK: Will the 
PRIME MINISTER be pleased to state: 

(a) whether Indian Drugs & Pharmaceu-
ticals limited is incurring heavy losses for 
the last two years; 

(b) whether the undertaking and no funds 
for the payment of salary to their officers! 
staff working in the organisation; 

(c) whether some profit making Public 
Sector Undertakings paid a huge amount to 
IDPL for payment 'of salary to its staff; 

(d) the terms of refunding the huge 
amount to those PSUs; and 

(e) the steps taken to save Indian Drugs 
&.Pharmaceuticals limited from the losses? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
ISERS (DR. CHINTA MOHAN): (a) Yes, Sir. 
Indian Drugs & Pharmaceuticals limited has 
been incurring losses for past several years. 
The net loss incurred by the company was 
Rs. 42.74 crores in 1989-90 and Rs. 88.26 

00\ crores in 1990-91. 

(b) No, Sir. The salaries of employees 
are paid despite working capital and other 
financial constraints. 

(c) to (e). An inter corporate loan of Rs. 
5 crores was given by Indian Petrochemicals 

Corporation limited to Indian Drugs & Phar-
maceuticals Limited recently. The loan given 
in two equal instalments is re-payable on 
expiry of two years, The loan bears interest 
as well as a provision for penal interest. The 
package for improvement in the perform-

, ance of IDPL would involve stepping up of 
capacity utilisation, emphasis on highersales, 
exports, increase in efficiencies by savings 
on services and utilities, cost reduction, 
improvement in the system of collection of 
outstanding dues and voluntary retirement 
schemes etc. It would also involve heavy 
investments, write-off of Government loans 
and funds for working capital. 

HMT Unit In Mandya, Karnataka 

5595. SHRI G, MADE GOWDA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Union Government 
propose to set ~ any H. M. T. Unit at 
Mandya, Karnataka; 

(b) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI p, K. 
THUNGON): (a) No, Sir. 

(b) Does not arise. 

(c) HMThas planned for growth through 
technological upgradation and productivity 
in the existing units and does not plan set up 
any new unit for the persent. 

Increase In the Price of Coal 

5596. SHRI CHITTA BASU: Will the 
Minister of COAL be pleased to state: 

(a) whether the Bureau of Industrial 
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Costs and Prices has since worked out a 
new formula for increasing the price of Coal 
·from time to time. 

(b) if so, the details thereof; 

(c) whether the Government have any 
proposal to increase the price of Coal; and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S. B. NYAMA-
GOUDA): (a) The previous reported of Bu-
reau of Industrial Costs & Prices (BICP) in 
respect of Coal India Limited and Singareni 
Collieries Company Limited were received 
in 1987 .and 1988 respectively. There-after 
Bureau of Industrial Costs and Prices has 
not yet worked out a new formula for increas-
ing the price of coal from time to time. 

(b) Does not arise. 

(c) There is no proposal under consid-
eration 9t present to increase the price of 
coal. 

(d) Does not arise. 

Central Investment In Backward Dis-
tricts of Kerala 

5597. SHRI KODIKKUNIL SURESH: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the Central Investment made in the 
backward districts of Kerala for the develop-
ment of industries during 1990-91; 

(b) whether the Union Government have 
received any request from the Government 
of Kerala in this regard for the industrial 
development of backward districts; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P. K. 
THUNGON): (a) to (c). The information is 
being collected and will be laid on the Table 
of the House. 

DPAP In Orissa 

5598. SHRI MRUTYUNJA YA NA YAK: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government of Orissa 
has sent a proposal to include the nine 
blocks of Bolangir district in DPAP and its 
implementations in Eighth Five Year Plan; 
and 

(b) if so, the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI G. VENKAT SWAMY): (a) The Gov-
ernment of Orissa has submitted aproposal 
for inclusion of 10 more blocks of Bolangir 
district in DPAP. 

(b) It has been decided to continue 
DPAP as a Centrally Sponsored Scheme 
with the pres_ent coverage. 

Appointment to Sports Persons 

5599. SHRI P. C. THOMAS: Will the 
PRIME MINISTER be pleased to state the 
number of sports persons given jobs in vari-
ous departments of the Government during 
each of the last three years. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): The instructions issued 
by the Government for appointment of meri-
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torious sports persons in Group 'C' and 
Group '0' posts are applicable not only to the 
Departments of the Government but also to 
their attached, subordinate offices and vari-
ous field formations. Powers of appOintments 
to these posts vest in the delegated authori-
ties in these organisations. no information! 
data is centrally available in regard to the 
appointments made during the last three 
years. 

Energy for Rural Requirements 

5600. SHRI ARJUN CHARAN SETHI: 
Will the PRIME MINISTER be pleased to 

. state: 

(a) the details of the recommendations 
made by the Advisory B?ard on Energy for 
rural requirements in the Eighth Five Year 
Plan period; and 

(b) the manner in which afforestation 
plans have been coordinated with rural fuel 
requirements? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI G. VENKAT SWAMY): (a) and (b). 
The information is being collected and will be 
laid on the Table of the House. 

Cost of Sonepur Bazarl Project 

5601. SHRI BHAGEY GOBARDHAN: 
Will the Minister. of COAL be pleased to 
state: 

(a) the revised estimated cost of Sonepur 
Bazari Coal Project now as compared to its 
original estimated cost; 

(b) whether the Project is viable with the 
revised estimated cost; 

(c) the opinion of the Work Bank in 

regard to viability due to cost escalation; and 

(d) the time by which the project is 
proposed to start supplying power grade 
coal to linked thermal power station? 

. 
THE DEPUTY MINISTER IN THE 

MINISTRY OF COAL (SHRI S. B. NYAMA-
GOUDA): (a) to (c). As compared to the 
sancitoned cost of Rs. 192.96 crores for 
Sonepur Bazari OCP of ECl the tentative 
cost according to the Revised Cost Esti-
mates prepared is Rs. 453.91 crores (1991 
prices). The economics calculated in the 
Revised Cost Estimates indicates that the 
project is economically viable. The World 
Bank has indicated that the economic and 
financial viability Would need to be reviewed 
by them for which action has been initiated. 

(d) Coal supply from Sonepur Bazari 
project is linked to Bakreshwar TPS (3 x 21 0 
MW). As indicated by Central Electricity 
Authority. the first unit of Bakreshwar TPS is 
expected to be commissioned in 1995-96. The 
coal requirement of this unit would be sup-
plied from Sonepur Bazari project. 

Urban Poverty Alleviation Programmes 

5602. SHRI BHAGEY GOBARDHAN: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether any evaluation of the urban 
poverty al!eviation programmes has been 
made; 

(b) if so, the details thereof; 

(c) the estimated urban slum population 
in the country by the end of 1991; and 

~1j 

(d) the parentage of urban population , 
living below the poverty line? ,. r 

''is' 
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THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVElOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
The main urban proverty alleviation pro-
gramme of this Ministry is called the Nehru 
Rozgar Yojana which was launched in Octo-
ber, 1989. The Yojana has three schemes 
viz (i) Scheme of Urban Micro Enterprises 
(SUME); (ii) Scheme of Urban Wage Em--
ployment . (SUWE); and (iii) Scheme of 
Housing & Shelter Upgradation (SHASU. 
The progress of the Yojana with regard to its 
implementation by the StateslUTs. is moni-
tored StatesiUTs, a subsidy to the tune of 
Rs. 5.89 crores has been sanctioned to the 
beneficiaries under SUME. Under the train-
ing companent of this scheme, about 48,500 
persons have been trainedl are under-going 
training. Under SUWE the States/ UT s. have 
reported expenditure of Rs. 110.42 crores 
as a consequence of which about 197.60 
lakh mandays of work has been ganerated. 
Under SHASU, the housin_g and Urban 
Development Corporation has sanctioned 
subsidy and loans worth Rs. 52.64 crores 
and Rs. 204.33 crores respectively involving 
upgradation of 6,58,072 dwelling units. 

In addition, under the scheme of Urban 
Basic surviceslUrban Basic Services for the 
Poor social amenities such as immunization, 
mother and child health care, pre-school 
education and assistance to the needy are 
provided in low income neighborhoods. 
During 1991-92 Central funds to the tune of 
Rs. 2 crores and Rs. 20.85 crores have been 
released to the State slUTs under UBS and 
UBSP respectively. 

(c) According to the estimates made by 
the 'Town & Country Planning Organisation 
of the Ministry, the slum population was 
projected to be 512,281akhs in 1990. 

(d) According to the estimate made by 
the Planning Commission, the percentage of 

urban population living below the poverty 
line in 1987-88 was 20.1%. 

Water Supply Facilites 

5603. SHRI BHAGEY GOBARDHAt!: 
Will the Minister of URBAN DEVElOPMENT 
be pleased to state: 

(a) the percentage of the urban popula-
tion covered with the water supply and sani-
tation facilities during 1981-1991 as a part of 
the International Drinking Water Supply and 
Sanitstion Decade; and 

(b) The total expenditure incurred in the 
State sector and the Central sector respec-
tively? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) As per the 
information furnished by the State Govern-
ments and Union Territories, the percentage 
of the urban population covered with water 
supply and sanitation facilities at the begin-
ning of the decade, that is in the year 19981 
was 77.8% and 27% respectively. The cOr-
responding coverage as on 31.12.90 was 
83.81% and 46.76%. 

(b) The information is being collected 
and will be laid on the Table of the Sabha. 

Digging of Wells in Rajasthan 

5604. SHRIMATI VASUNDHRA RAJE: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government of Rajast-
han has asked for Central assistance for 
digging 2 lakh wells during the coming five 
years; 

(b) if so, the amount sanctioned to Ra-
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jasthan for that purpose; 

(c) the amount allocated therefor in 1992-
93 annual plan; and 

(d) the number of villages likely to be 
provided with drinking water facilities in 
Rajasthan during the above period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAI H. PATEL): (a) No, Sir .. 

(b) and (c). Do not, arise. 

(d) Under the Normal Plan Programmes 
- State Sector Minimum Needs Programme, 
Centrally Sponsored Accelerated Rural 
Water Supply Programme etc., all the iden-
tified resideual44 problem villages and 3893 
partially covered villages and all the un-
served habitations are likely to be provided 
safe drinking water facilities during the Eighth 
Five Year Plan. 

Exploitation of Child Labour 

5605. SHRI MANIKRAO HODLYA 
GAVIT: Will the PRIME MINISTER be 
pleased to state: 

(a) whether a pilot project on child la-
bour with the assistance of I. L. O. to provide 
essential and social welfare services for 
working children and to improve their living 
conditions besides protecting them from 
exploitation, is functioning in India; 

(b) if so, the details thereof, State-
wise; and 

(c). the steps taken to impro\te and 
protect the children from exploitation par-
ticl:llarly in the State of Maharashtra? 

THE DEPUTY MINISTER IN THE 

MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) and (b). No, Sir. 
However, with ILO assistance two projects 
for the benefit of working children namely 
CLASP (Child Labour Action and Support 
Programme) and IPEC (International Pro-
gramme on Elimination of Child Labour) are 
under finalisation. 

(c) Legislative provisions have been 
made in various labour laws to protect chil-
dren from exploitation at work and to im-
prove their working conditions. In addition, 
the Child Labour (Prohibition & Regulation) 
Act, 1986 prohibits employment of children 
in certain hazardous occupations and proc-
esses and regulates their employment in 
other areas. For strengthening the enforce-
ment machinery of the state governments! 
UT administrations who are mainly respon-
sible for enforcing these provisions, 50% 
assistance is made available under a cen-
trally sponsored scheme which has been 
taken up on a pilot basis. 

The National Policy on Child Labour, 
1987 has been formulated which inter-alia 
envisages focussing of general development . ! 

programme for benefit of child labour and 
project based plan of action in areas of high 
concentration of child labour. 

Financial assistance to voluntary or-
ganisations is provided for taking up action 
oriented projects. 

The above measures are operative 
throughout the country. 

Funds Under TRYSEM to Kerala 

5606. SHRI THA YILJOHN ANJALOSE: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the amount allocated to the Govern-
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ment of Kerala under TRYSEM Scheme 
during 1989-90, 1990-91 and 1991-92; 

(b) the number of beneficiaries under 
the scheme during the above period in Ker-
ala; and 

(c) whether there is any proposal to 
enhance the allocation under this scheme 
during Eighth Plan? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAI H. PATEL): (a) During 
1989-90 and 1990-91 separate allocation 
were not being made for Recurring Expenses 
under TRYSEM. The expenditure on this 
account was being met from overall alloca-
tion for Integrated Rural Development Pro-
gramme. The allocation under this head 
during 1991-92 from Central Government to 
Kerala was Rs. 84.90 lakhs. State Govern-
ment has also to give additional equal share 
for the programme. 

(b) The number of beneficiaries under 
the scheme during 1989-90, 1990-91 and 
1991-92 (upto January, 1992) was 6113, 
5657 and 5581 youth respectively. 

(c) Allocation for eighth plan has not 
been finalised yet. 

equity Shares to Eorelgn Companies 
and Blghlndustrlal Houses 

5607. SHRI RAM NAIK: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government have re-
vived any response vis-a-vis tile policy to 
allow 24 per cent equity shares to foreign, 
companies and big industrial houses in the 
small scale units; 

(b) if so, the details thereof; and 

(c) the rationale being such a policy? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P. J. 
KURIEN): (a) and (b). The details guidelines 
on Equity Participation by other industrial 
undertakings to the extent of 24% of total 
equity in the Small Scale Industrial Under-
taking are being finalised and will be placed 
before the Parliament. The response can be 
assessed only after the implementation of 
the Policy. 

(c) The rationale behind the Policy is to 
provide access the capital market and to 
encourage modernisation and technological 
upgradation. This would also provide a 
powerful boost to ancillarisqtion and sub-
contracting leading to expansion of employ-
ment opportunitie~. 

Small Scale Industries Development 
Centres 

5608. SHRI S. B. SIDNAL: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government propose to 
set up small scale industries development 
centres in the backward areas of the country 
during the Eight Five Year Plan period; 

(b) if so, whether such backward areas 
have been identified by the Government; 

(c) if so, their number and the locations 
thereof; 

(d) whether the Government have for-
mulated any time bound programme to 
implement this stheme; and • 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINI&TRY OF INDUSTRY (PROF. P. J. 
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KURIEN): (a) to (e). A draft Scheme of 
Integrated Infrastructural DevGio:;p:t'rent (ill-
ciuciing technological back-up services) for 
small scale industries in rural and backward 
areas has been prepared and included in the 
Eighth Five Year Plan (1992-97) proposals 
in pursuance of policy measures for promot-
ing and strengthening small, tiny and village 
enterprises announced on 6th August, 1991. 
The draft Scheme is under finalisatio~ in 
consultation with the concerned authorities 
in the Centre and StateAJT Governments. 

Export of Maruti cars to Yugoslavia 

5609. SHRI SANAT KUMAR MANDAL: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the extent to which the ongoing 
ethnic violence in Yugoslavisa has affected 
the plan fa the Maruti Udyog Limited to 
export 30,000 vehicles to that country; 

(b) the number of vehicles averting 
export; 

(c) its impact on Maruti's production 
programme and on capital outlay; and 

(d) whether payment in respect of ve-
hicles already shipped has been received. by 
the Maruti Udyog Ltd? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P. K. 
~U~GON): (a) and (b). Maruti Udyog 
Limited had signed an agreement in Febru-
ary 1991 to supply 1 0,000 cars to Yugoslavia 
till March 1992. Againstthis, abo~t5150cars 
are expected to be ~hipped by 31-3-92. 

(c) There has been no impact on Maruti's 
Production programme or capital outlay on 
this account. 

(d) Yes, Sir. 

ISRo-Industry Partnership In TechnolO-
gies 

5610. SHRI SANATKUMAR MANOAl: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whe\herthe promotion of technology 
developed by the Indian Space Research 
Organisation (ISRO). both within and out-
sidethe country spanning a wide spectrum is 
being bogged down because of delays; 

(b) whether the technologies developed 
by ISRO as products can serve import sub-
stitutes and save precious foreign exchange; 
and 

(c) if so, the steps being taken to trans-
fer ISRO technology to industry and estab-
lish ISRO-industry partnership in advanced 
technologies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEl, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) No, Slr. 

(b) an~ (c). Technologies developedby 
the Indian Space Research Organisation 
(ISRO) are mainly related to the fields of 
Space technology and application and to a 
large extent these have been transferred to 
industries both in the' public and private 
sector. By utilising these technologies, re-
quirements of ISRO in its satellite andjaunch 
vehicle programmes are being met. Besides, 
industries, wherever feasible, benefit by the 
appJication of these technologies to their 
own area. 

It has always been the endeavour of 
ISRO to foster the-growth of industries and 



339 Written Answers APRIL 1, 1992 Written Answers, 340 

organisations utilising to the utmost benefit, 
the technologies developed by it. So far, 

o ISRO has transferred to industry 185 tech-
nologies in diverse fields such as electronic 
and computer based systems, chemicals 
and special matJtrials, telecommunication 
aM broadcasting, optical instruments, 
mechanical and electromechanical spheres 
etc. ISRO also provides technical consul-
tancy support to Indian industry to upgrades 
their technologi'ls. There is a close coopera-
tion between and interaction with ISRO and 
Indian industry !~ rne~! ~!i;; ;leeOs oi b:!~er 
party. 

DrtJgs from Sea 

5611. SHRI SANATKUMAR IVlANDAL: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the National Institute of 
Oceanography, Goa has identified marine 
animals for preparation of drugs from the sea 
under Project Drugs; 

(b) if so, the details of the drugs pre- . 
i pared or being prepared presently; 

(c) whether any trials regarding useful-
ness of these drugs has been carried out 

'I 
before marketing them; if so, the results 

5 

achieved therefrom; and 

(d) the time by which these are likely to 
be marke1ed and though which agency? 

.. ~ 
THE MINISTER OF STATE IN THE 

MINISTRY OF PERSONNEL, PUBLIC (. 
j GRIEVANCES AND PENSIONS (SHRIMA TI 

MARGARET ALVA): (a) Yes, Sir. 

(b) Active components from some ma-
rine animals have been isolated, character-
ized and synthesized in the laboratory. 

(c) No, Sir. 

(d) Does not arise. 

Application of Provisions of Indian 
Evidence Act In Department ... 1 Pro-

ceedings 

5612. SHRI MADAN LAL KHURANA: 
SHRI RAJNATH So.NKAR 

SHASTRI: 

,ar- _ ...... c .'- _-- - _. 
yyUI the PHIIY,L.. ""INIS I t::H be pleastto 

to state: 

(a) whether during the course of discipli-
nary proceedings, the basic fundamental 
principals of natural justice are followed; 

(b) if not, the reasons therefor; 

(c) whether in the departmental pro-
ceedings, the provisions of the Indian Evi-
dence Act are made applicable; 

(d) if not, the extent to which the same 
are applicable; and 

(e) whether there is any proposal to lay 
down guidelines for the disciplinary authori-
ties and to what extent provisions in the 
Indian Evidence Act are to be applied in the 
departmental proceedings? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBliC 
GRIEV ANCESAND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) Yes, Sir. 

(b) Does not arise. 

(c) to (e). The departmental proceed-
ings being quasi-judicial proceeding only, 
the strict adherence to the rules df Indian 
Evidence Act is not necessary. However, the 
enquiry officer in any disciplinary proceed-
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ings gives adequate opportunity to the delin-
quent officer to be heard and also cross 
examine the witnesses presented on behaH 
of the Department to establish the charge. 
The delinquent officer is also allowed oppor-
tunity to present evidence through his own 
witnesses if he so desires. The existing 
rules/instructions incorporate these prin-
ciples. 

[ Translation] 

Production and Export of Maruti cars! 
vans 

5613. SHRI BHWAN CHNDRA KHAN-
DURI: Will the PRIME MINISTER be pleased 
to state: 

(a) the total number of Maruty cars/Vans 
manufactured by the Maruti Udyog Limited 
during each of the last three yeas, modal-
wise; 

(b) the total number of cars exported to 

foreign countries during each of these years, 
model-wise; 

(c) whether this production and export 
are in accordance with the targets fixed in 
this regard; and 

(d) if not, the reason therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P. K. 
THUNGON): (a) and (b). The details of Maruti 
vehicles produced anti ii;,:ported during the 
last 3 years are given in the Statement 
below. 

(c) and (d). The production targets fixed 
for the last 3 years in the Memorandu,!, of 
Understanding (MOU) have been exceeded. 
No targets were, however, fixed for the 
"Number of vehicles exported in the MOUs. 
The target fixed for 'Export Earnings' and 
'Foreign Exchange Earnings' in the MOU for 
1989-90 and 1990-91 respectively were 
achieved. 

STATEMENT 

The details of Maruti vehicles produced and exported during the last three years (1988-89 
to 1990-91) are as follows:- . 

Year Maruti-8oo Omni Gypsy Maruti-1oo0 Total 

1988-89 Production 67547 31171 6829 105547 

Export 918 75 373 1366 

1989-90 . Production 73410 35058 9053 "7521 

Export 4012 208 950 5170 

1990-91 Production 74149 33834 10023 5077 123083 

Export 3177 200 1423 4800 
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Medicinal Plants based Industry In 
Uttar Pradesh 

5614. SHRI BHUWAN CHANDRA 
KHANDURI: Will the PRIME MINISTER be 
pleased to state : 

(a) whether the Government have 
launched any licence-cum-Ioan scheme for 
the medicinal plants based industry; 

(b) if so. the details thereof; 

(c) whether the Government have re-
ceived applications during 1991-92 from the 
enterpreneure <>! hill areas of Uttar Pradesh 
for setting up such industries; 

(d) if so, the details of the industrial 
licences issued so far;-

(e) whether the Government propose to 
issue such licences priority basis under this 
policy by relaxing the present criteria for 
setting up industries in the aforesaid areas; 
and 

<f) if so, the details thereof and if not, the 
. reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) and (b). 
The Department of Chemicals and Petro-
chemicals has launched no such scheme. 

(c) to (f). No application has been re-
ceived by this Department during the last 
0'!8 year for setting up such industries. 

[EngliSh] 

Urtian Development Project. of Kerala 

5615. SHRI V.S. VIJAYA 
RAGHAVAN: 
SHRI THAYIL JOHN 
ANJAlOSE: 

Win the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether some urban development 
projects of Kerala are lying pending with the 
Union Government for approval; 

(b) if so, the details thereof; 

(c) whether all the projects have been 
approved by the Union Government; and 

(d) if not, the time by which these are 
likely to be approved? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (d). Govt. 
of Kerala has submitted two Project Propos-
als tor possible external assistance as un-
der: 

1. KUDP with an estimated cost of Rs. 
426 crores aims at improvement in road 
development and Traffic management, Water 
supply & sewerage Improvement, Surface 
watClr drainage and other urban DeveloJ>-: 
ment components including low cost sanita-
tion to be implemented in Thiruvananthapu-
ram, Kechi & Kozhikode. The State Govt. 
has entrusted consultancy studies relating 
to traffic & Transportation, Institutional ar-
rangements for executing the projects etc. to 
reputed consultants. 

2. Upgradation of slums at an estimated 
cost of As. 30 crores with the components of 
physical infrastructure, health care activities 

. & Community Development programmes 
including skill upgradation and infrastructu-
raj ~evelopment etc. 

3. Both the proposals are under process 
for obtaining external aid. No firm time limit 
can be indicated as.final apprOval depends 
on the decision of Donor agenci8s. 
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Grants of Regional Centres of Khadl 
and Village Industries Commission In 

Karnataka 

5617. SHRIMATI BASAVARAJES-
I· WARI:WillthePRIMEMINISTERbel?leased 

to state: 

(a) the details of the grants provided by 
. the Union Government to' .the various re-

gional centres of the Khadl and Village In-
dustnes Commission in Karnataka during 
each of the last three years; 

~ (b) whether the Government propose to 
increase these grants dwing 1992-93; 

Khadi 

Yeat . Grant Loan 

1988-89 204.09 147.82 

1989-90 263.88 142.84 

1990-91 225.96 98.54 

(b) KVIC will be informed about the 
extent of Centra' Government's bUdgetary 
support after the demands for grants of this 
Ministry are passed by the Parliament. 
Thereafter KVIC finalises the State-wise 
aliocatiQn in due course of time after detailed 
budget discussions with it's directly aided 
institutions and different State KVI Boards. 

(c) The Government is giving following 
concessionslfacilities for popularisation of 
Khadi throughout India including Karnataka: 

(i) Exemption from Excise and Customs 
:My. 

(c) the steps being taken to popularise 
Khadi in Karnataka? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) Union Government is giving 
funds to Khadi and Village Industries Com-
mission (KVIC) by way of grants and loans to 
promote Khadi and Village Territories under 
its purview in all the States and Union Terri-
tories Including Karn~.taka State. Out of the 
funds received from the Union Government, 
KVIC disbursed the following funds in Kar-
nataka during the last three years:-

(Rs in lakhs) 

Village Industries 

Grant Loan 

14.14 229.57 

19.29 176.99 

12.66 583.81 

(ii) Provision of rebate on Sale of Khadi. 

(iii) Purchase preference to Khadi. 

(iv) Introduction of improved designs to 
meet the consumer's need. 

(v) Assistance in Marketing through 
KVIC. 

Production by Tannery and Footwear 
Corporation of India Limited. 

5618. SHRI V. SREENIVASAPRASAD: 
Will the PRIME MINISTER be pleased to 
stete: 



347 Written Answers APRIL 1, 1992 Written Answers 348 

(a) the details of the production being 
made now in the Tannery and Footwear 
Corporation of India limited: 

(b) the details of product range avail-
able with the company at present; 

(e) whether the full installed c;afJaclty of 
the company is not being properly utilised, If 
so, the reasons therefor; and 

(d) the steps taken by the Government 
to improve the performance of the com-
pany? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) and (b). The details of prod-

uct-range available with Tannery and Foot-
wear Corporation of India Limited (TAFCO) 
at present and the actual production during 

,1991-92 (upto February, 1992) are given in 
the enclosed Statement annexed. 

(c) The capacity utilisation has been low 
mainly due to lack 01 adequate Defence 
orders, old machin€ry. low productivity of-
labour etc. 

(dj The Governmer.! have been releas-
Ing funds to T AFCO for implementing vari-
ous Schemes to make the unit more viable. 
During the .Iast 5 years (upto 31.3.91). funds. 
to the extent of Rs. 2 05 crores under plan 
and Rs. 19.53 cra'res under Non-Plan had 
been .released. 

STATEMENT 

Details of the Product-Range of T"AFeO and the actual production during 1991-92 (upto 
February, 1992) 

Product 

Footwear 

Bark Leather . 

Chrome Leather 

Leather Board 
Rubber Goods 

Shoe Finishes 

Industrial Leather 

Less: Internal consumption 

Net 'production 

Unit 

pairs 

Kg. 

Sq.m. 

Sheet 
Kg. 

Rs. 

Acrual production (prov) 
during 1991-92 (upto February,92) 

(Rupees in lakhs) 
---- -----------_--_.-

474.06 

56.82 

251.58 

11.12 
67.02 

21.90 

1.83 

884.33 

355.28 

529.05 
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Development of Small Scale and 
Cottage Industries 

5619. SHRI BHAGWAN SHANKAR 
RAWAT: Will the PRIME MINISTER be 
pleased to state: 

c 

(a) the targets proposed in the Eighth 
Five Year Plan for the development of small 
scale and cott~ge industries; 

(b) the financial resources required for 
achieving these targets: 

(c) the number of the persons likely to 

1 . Estimated additional 
empoyment generation 

2. Estimated increase in 
production at 1990-91 
prices 

.(b) The provisionally estimated addi-
tionallong term and working capital require-
ments during Eighth Five Year Plan period 

1. Additional Working Capital 
(Net of Promotors 
contribution of 25%) 

2. Additional long term 
capital 
(Net of Promoters 
contribution of 25%) 

(c) The number of persons likely to get 
employment therefrom is estimated at about 
24.5Iakhs. 

get employment therefrom; 

Cd) wh':ltner there is any scheme to 
encourage unemploved graduates to start 
small scale and cottage industries; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) The targets proposed for the 
development of small scale industrial units 
falling under the purview of Small Industries 
Development Organisation in respect of 
employment and production in Eighth Five 
year Plan (1992.-97) are as tallows: 

24.5 lakh persons. 

Rs. 73,436 crores 

(1992-1970 to achieve the targets are as 
below: -

Rs. 13,769 crores 

Rs. 10,750 crores 

(d) and (e). No, Sir. However, Govern-
ment is implementing a Scheme known as 
"Self Employment Scheme for Educated 
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Unemployed Youth" (SEEUY). Under the 
scheme, a target of 12.5 lakh beneficiaries 
has been set during the Eighth Five Year 
Plan (1992-97). 

Slum Development Schemes of Uttar 
Pradesh 

5620. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minister of URBAN DE-
VEL'OPMENT be pleased to state: 

(a) whether some slum development 
sch~mes of Uttar Pradesh are lying pending 
clearance with the Union Government; 

(b) if so. the details thereof: and 

(c) the time by which these are likely to 
be cleared? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). A 
Project proposals for improvement of slums 
in Varanasi. and Agra had been received 
from the Government of Uttar Pradesh seek-
ing assistance from Overseas DeVelopment 
Administration (CDALUK). Both the propos-
als envisage development of infrastructure, 
provision of civic amenities, health care, 
community development etc. for raising 
standard of living of the slum dwellers. So far 
Varanasi has been posed for DDA assis-
tance, pending the identification of a donor 
country for Agra. 

(c) No firm time limit can be indicated as 
final approval depends on decision of Donor 
agencies. 

Child Labour Welfare Centres 

we' . r.er, n Rajasthan; and 

(b/ :. e action taken/proposed by the 
Government to take these Centres more 
efficient and effective? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATDWAR): (a) A National Child 
Labour Project has been set up at Jaipur in 
Rajasthan for 1000 Child labour engaged in 
gem industry. Welfare facilities are being 
extended through 20 special schools, each 
covering 50 children. 

(b) Project societies have been consti-
tuted for the effective running of each NCL 
Project. Besides, a Central Monitoring 
Committee also reviews the functioning of 
these projects. 

[English] . 

Officers from Bihar in All India and 
Central Services 

5622. SHRI SYED SHAHABUDDIN: Will 
the PRIME MINISTER be pleased to state: 

(a) the percentage of representation of 
officers from Bihar in the All India and Cen-
tral Services as on January 1, 1992 service-
wise; 

(b) the percentage of officers from Bihar 
in various All India services in States other 
than Bihar; and 

(c) the percentage of officers from out-
side Bihar in various All India Services in the 
Bihar cadre? 

. THE MINISTER OF STATE IN THE 
5621. SHRI RAM NARAIN BERWA: MiNISTRY OF PERSONNEL, PUBLIC 

Will the PRIME MINISTER be pleased to GRIEVANCES AND PENSIONS (SHRIMATI 
state: -MARGARET ALVA): (a) and (b). In view of 

the constitutional provisions of equality of'op-
(a) the locations of the child labour portunity for entering into government serv-
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ices, State/region-wise representation in the 
All India/Civil Services is not monitored 
centrally. 

(c) Dire.ct recruits each year to the All 
India Services are allocated to State Cadres 
in the ratio of 1:2 between insiders and 
outsiders and this ratio is maintained in Bihar 
also. Promotee officers are all insiders. 

[ Translation] 

Action taken against alleged guilty 
Officers of D.D.A. 

5623. SHRI PIUS TIRKEY: Will the 
Minister of URBAN DEVELOPMENT be 
pleaseP to state : 

(a) whether the attention of the Govern· 
ment has been drawn towards the press 
report appeared in daily 'Jansatta' dated 
January 14, 1992 regarding action taken 
against guilty officers of DDA; 

(b) if so, whether the Vigilance Depart-

. me' ,'r 1,'lhi Development Authority has 
not taken any action against higher officers 
found guilty though they are also charged 
with the allegations of committing irr!'!9ulari-
ties and corrupt practices; 

(c) the year-wise details of the action 
taken against higher officials and junior offi-

\Cia Is by the Vigilance Department of DDA 
during the last three years; and 

(d) the steps being taken by the Govern-
ment to eliminate corruption in DDA? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM) (a) Yes, Sir. 

(b) Action is taken against guilty officers 
irrespective oftheir status or level, on charges 
being established, in accordance with the 
prescribed procedures. 

(c) The year-wise details in given below: 

Year Officials charge-sheeted Off~cials penalished 

All categories Group 'A' All categories Group 'A' 

1989 106 17 

1990 63 17 

1991 87 

(d) In addition to punitive action taken 
against functionaries of DDA upon charges 
being established, the Chief Vigilance om-
cer of DDAaiso carries our preventive checks 
in accordance with the prospective proce-
dures. 

9 

4 

29 

29 

Cobalt Piant by Bhabha Atomic Re-
search Centre 

5624. SHRI DAU DAYAL JOSHI: Will 
the PRIME MINISTER be pleased to state: 
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(a) whether the Bhabha Atomic R~ 
search Centre has nol installed any cobalt 
plant in Rajasthan during the last three years; 

(b) if so, the reasons therefor; 

(c) the number of cobalt plants installed 
in the country during the last three years; 

(d) whether any financial assistance 
has been provided to the state for installing 
cobalt plant; 

(e) if so, the locations thereof and the 
extent of amount provided for this purpose; 

(f) whether the State Government has 
utilised the said amount and if so, the loca-
tions where such cobalt plants have been 
installed with these funds: 

(g) if not, the reasons therefor: and 

(h) whether the Department has con-
ducted any inquiry in this regard if not, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA); (a) to (c). Bhabha 
Atomic Research Centre (BARe) has not 
installed any Cobalt Plant in Rajasthan, 
though it is in the process of installing a major 
cobalt plant at the Defence Research Labo-
rata ry , Jodhpur(Rajasthan), for multi-purpose 
irradiation facility_ Similarly, BARC has not 
set up any telecobalt plants for therapy in the 
country. Telecobalt units are procured by 
medical"institutes/hospitals directly from the 
manu-facturers. BARC has, of late, com 
menced supplying radiosotope cobalt-60 for 
these plants.Thirtyfiveteletherapy plant have 
been installed in the country il1 tile last five 
years. 

Cd) No, Sir. BARC does not provide any 

financial assistance to any state in this re-
gard. 

(e) to (h). Question does not arise. 

[English] 

Special leave petition and prayers filed 
by Indian Council of Agricultural 

Research 

5625.SHRIRAJNATHSONKARSHAS-
TRI: Will the PRIME MINISTER be pleased 
to r'?fE" to the answer giv9n on July 31, 1989 
to USQ 1967 and state: 

(a) the details of the salient points taken 
up in the special leave petition and in the 
prayers filed by Indian Council of Agricultural 
Research: 

(b) whether the Supreme Court has 
given any ruling on the special leave petition 
and on the prayers: and 

(c) If so, the details thereof and the 
action taken in this matter by the Union 
Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) Thefollowing points 
were, inter alia, stated in the special leave 
petition filed in Supreme Court by ICAR: 

(i) Non promotion of a Government ser-
. vant during the currency of a penalty is 
a consequence of the punishment im-
posed and does not amount to double 
jeopardy. 

(ii) It would be difficult to implement the 
penalty imposed in a lower scale if the 
penalty is given effect to in the higher 
scale after promoting an officer under- . 
gOing the penalty of withholding of in-
crements. The penalty is ordered with 
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reference to a specific pay scale which 
would change if the officer is promoted. 
Silnilarly. on promotion. the disciplinary 
authority for an official working in the 
hlQher scale may be nigher in ranK than 
the olsciplinary authority which imposed 
the punishement in the lower scale. The 
order ot the lower disClpLna~y ad!hority 

" may not be legally sustainable if it is 
sought to be implemented in the case of 
rtn official In the higher pay scale. 

(iii) It· will not be in pubhc interest to 
promote afl officer who's undergOing pun-

0; ishment as it would lead to a piquant situ-
ation where the officer is punisht:)d or: one 
hand in the lower post and is rewardedonth€> 
other hane' wit', promotion. 

(ll) T~€ Supreme Court disposed of the 
SLP without going into the question of the 
validity of ttl(; Govern ,nenl's instru:::ilons Ir, 

the matter since thf' judgement d 1he Tribu-
nal had already been Implemented. 

(c) The Supreme Court has considered 
, the issue raised in the above S.L.P. in Civn 

Appeal No 4718191 (U.O I. & ors. Vs. K. 
Krishn-'lrr) and upheld Government s instruc-
tions In toe matter. Tofo' Supreme COurt h81d 
that the VIE:W taken by the Tnbunal !lolding 
thai torbidding the promotion of a state 
employeo during the curroncy of the penalty 
results in a second punishment is not cor-
rer.! Tiler;:, i" only one punishment visiting 
the employee as a result of the conclusion 
reached in thl': disciplinary proceedings lead· 
ing to the withholding of increment and the 
denial of promotion durinr, thl? cU'~ency of 
the pena'ty is merely a consequential result 

"thereof. Supreme Court further held that the 
,view that a Government servant for the rea-
son that he IS sufferin9 from a penalty or a 
disciplinary proceedings cannot at the same 
time be promoted to a higher grade is a 
logical one. There is no reason to codemn it 
as unjustified, arbitrary or In violation of 
Article 14 & 16 of the Constitution of India. 

Application of C.P.A_ to Medical Profes-
sion 

5626. SHRIMATI BASAVA 
RAJESWARI: 
DR. Y.S. RAJASEKHAR 
REDDY' 

Will the PRIME MINISTER be pleas'ed 
to state: 

(a) whether the Government have re-
ceived a representation from the Indian 
Medical Association, New Deihl regarding 
the applicability of Consumer Protection Act, 
1986 to medical profession; 

(b) if so, the nature of their grievances: 
and 

(e) the reaction of the Government 
thereto') 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED)" (a\ 
to (C', Govornment has received a represen-
tation ftom the Indian Medical ASSOCiation 
whetein they have raised the follOWing ob-
jectior15 regarding applicability of Consumer 
Protection Act to the medical profeSSion' 

n th,,\ medical profession cannot be 
equated with any trade selling commod-
ity. 

(ii) medical profession comes under 'cor.-
trac! for personal service'S undf'r "('c-
tion 2(1) (0) of the Act and thE'rrlfore, 
exempted from the ConsumAr ProIAC-
tinn Act 1986. 

(iii) tllere is specific agency namely Medical 
Council of India and State Medical 
Council which have statutory powers to 
award punishment for alleged mlscon-
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duct and negligence against medical 
professionals. 

All the services which are hired for a 
consideration are covered under the Con-
sumer Protection Act, 1986. The National 
Consumer Disputes Redressal Commission 

. in a judgement has held that contract of 
personal services stems from master-ser-
vant relationship. The relation between a 
patient and the professional doctors does 
not come with in that category. Further 
Consumer Protection Act, only provides for 
additional remedy to the consumers for the 
redressal of their grievances against serv-
ices which are hired for a consideration. It is 
for the c.onsumer to decide the forum where 
he wants to seek redressal. 

Supreme Court Judgement of Compul-
sory Retirement 

5627. SHRI SAN AT KUMAR 
MANDAL: 
SHRI 
SHARMA: 

JEEWAN 

Will the PRIME MINIS1ER be pleas~ 
to state: 

(a) whether the Go'!ernment have since 
studied the implications of the recent Su-
preme Court Judgement that the Govern-
ment can compulsorily retire its employees 
without assigning any reason or following 
the princlpies of natural justice; 

(b) if so, the outcome thereof; 

(c) the follow~up action being taken 
thereon: 

(d) whether thIs matter has been dis-
cussed with the Staff Associations also: and 

(e) if so, the reaction thereto? 

THE MINISTER OF STATE IN THE 

MINISTRY OF PERSONNEl, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMA TI 
MARGARET ALVA): (alto (e). Yes, Sir. The 
Supreme Court judgement dated 19th Feb-
ruary, 1992 in the case of Shri Baikuntha 
Nath Das & another Vs. Chief District Medi-
cal Officer Baripada & another, has clarified 
the legal issues i~volved In the existing 
Govt. instructions on the subject. These have~ 
been noted by the Govt. and no special 
action on them is called for. 

Poverty Alleyiation Programmes 

5628. SHRI MANIKRAO HODL YA 
GAVIT: 

SHRI BABU HARI CHAURE: 

Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the Government propose to 
pay greater attention under poverty allevia-
tion programmes to the backward, drought 
prone, desert, hilly and tribal areas by intro-
ducing micro planning reaching to the district 
and block level; 

(b) if so, the details regarding its prog-
ress during the Seventh Five Year Plan 
period, particularly in the State of Maharash-
tra; and 

(cl the schemes whcih are proposed to 
be undertaken for up lift of backward areas in 
the Stat~ of Maharashtra? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) Yes, Sir. 

(b) Statements I and II giving the finan-
cial and physical performance under various 
poverty alleviation programmes in rural ar-
eas of the country and in Maharashtra State 
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during the Seventh Five.Year Plan are at-
tached. 

During Seventh Plan. flow to TSP from 
S.tate Plans was of the order of Rs. 6216.76 
crores constituting 8.84% of the total State 
Plan of the concerned States. The Mahar-
ashtra, out of the total State Plan of Rs. 
10,500 crores, the flow to TSP was Rs. 
531.21 crores (5.06%) during the Seventh 
Plan. The SeA released during Seventh 
Plan for TSP was Rs. 846.95 crores (expen-
diture Rs. 586.00 crores) and in case of 
Maharashlra it wq,s 60.61 crores (expendi-
ture Rs. 49.76 crores). Against the target of 
economically assisting 41.56 lakh ST fami-
lies below the poverty line during the Sev-
enth Plan, the achievement was 52.89 lakh 
families (127.27%). In case of Maharashtra, 
the target was to assist 3.871akh ST families 
during the same period, and the achieve-
ment was 4.871akh STfamilies (126.03%). 

As regards micro-level planning, vari-
ous States including Maharashtra have 
strengthened their planning machinery both 
at State and disitrict level, provided untied 
funds to facilitate local initiative in planning 
and undertaken the preparartion of District 

level Plans during the Seventh Five Year 
Plan period. 

(c) No Specific new scheme in respect 
of development of backward areas in the 
State of Maharashtra is proposed to be taken 
up. However, removal of regional imbalance 
is one of the basic aims of State Government 
policy. During 8th Plan PerIOd it is envisaged 
to lay emphasis on removal of the estimated 
regional backloh in various sectors of devel-
opment. In addition, the State Government 
has also proposed a Special Action Plan for 
certain inaccessible tribal areas. In 1989, 
Special Action Programme for Gadchiroli 
and parts of chandrapur and Dhule district 
was formulated with the objective of ensur-
ing certain minimum developments of these 
areas within a definite time frame-work. Under 
this programme emphasis has been laid on 
providing betlerfacilities for Communication 
(through road network), electrification, edu-
cation, health, employment, irrigation, nutri-
tion etc. Encouraged by the progress made 
under the SAP of the above mentioned dis-
tricts, Governme!1t sanctioned similar pro-
grammes for the extremely backward tribal 
taluka of Kinwat in Nanded district .and part 
of Yavatmal district in April,1990, and July, 
1991 respectively. 
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Community Development Centres 

5629. SHRI MUMTAZ ANSARI: 
SHRIMATI SHEELA 

. GAUTAM: 
SHRI TEJ NARAYAN 
SINGH: 
SHRI RAJESH KUMAR: 

Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether some States and Union" 
Territories have sent proposals for setting up 
Community Development Centres in their 
States during Eighth Five Year Plan; 

(b) if so, the details thereof; and 

(c) the reaction of the Union Govern-
ment thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNiNG' AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARD~AJ): (a) No such proposals have 
been received in the Planning Commission 
from States and Union Territories. 

(b) and (c). Do not arise. 

[Eng/ish] 

AgrlcuHural labourers 

5630. SHRI ARJUN ~INGH YADAV: 
SHRI HARI KEWAL PRASAD: 
SHRI RAM LAKHAN SINGH 

YADAV: 
SHRI RAM TAHAL CH-

OUDHARY: 
SHRI BARE LAL JATAV: 
SHRI MRUTYUNJAYA 

NAYAK: 

SHRI MOHAMMAD ALI 
ASHRAF FATMI: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the names of welfare schemes im-
plemented by the Government for agricul-
tural labourers during the last three years, 
State-wise; and 

(b) the number of agricultural labourers 
benefited by these schemes, state-wise? 

THI;: DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) Major existing 
welfare schemes for the Welfare of Rural 
Workers including Agricultural Labourers are 
listed below: 

(i) 

(ii) 

(iii) 

(iv) 

Integrated Rural Develop-
ment Programme(IRDP). 

Training of Rural Youth for 
Self Employment (TRYSEM). 

National Rural Employment 
Programme (NREP). 

Rural Landless Employment. 
Gurantee Programme 
(RLEGP). 

In addition there are severallnsura.nce, 
Group Insurance and Insurance-cum-Re-
tirement Benefit Special Schemes run by 
State Governments. 

(b) State-wise statistics of beneficiaries 
are not maintained. 

[ Trans/ation] 

Cold storage facility In U.P. 

5631. SHRI ARJUN.SINGH YADAV: 
SHRI HARI KEWAL PRASAD: 
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Will the' PRIME MINISTER be pleased 
to state: 

(a) whether the Government are aware 
that storage facility for fruits, vegetables and 
millets is inadequate in Uttar Pradesh; 

(b) if so, the efforts made or proposed to 
be made in this regard; and 

(c) the places in U.P. where such facility 
is likely to be provided in the near future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTIAMBHAI H. PATEL): (a) to (c). 
The cold storage order, 1980 is not appli-
cable in the state of Uttar Pradesh. The cold 
storages in the State of Uttar Pradesh are 
governed by the Uttar Pradesh Cold Storage 
Act, 1976. As per available information, there 
were 906 cold storages in Uttar Pradesh with 
total capacity of 3554310 tonnes as on 
31.12.90. There is no report of inadequacy of 
cold storages in Uttar Pradesh. 

Fertilizer Subsidy in Maharashtra 

5632. SHRI S.B.THORAT: 
SHRI DlLEEP SINGH BHURIA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the total amount of subsidy given to 
fertilizer units in tne country·during 1991-92 
with special reference to Maharashtra under 
the Retention Price~um-Subsidy Scheme; 
and 

(b) the provisions made in 1992-93 
therefor? 

THE MINISTER OF STATE: It~ THE 
MINISTRY OF CHEMICALS AND FER11L 
IZERS (DR. CHINTA MOHAN): (a) The to~ i 

amount of subsidy given to manufacturers oj 
indigenous fertilizers during 1991-92 upto 

27th March, 1992 under Retention Price-
Cum-Subsidy Scheme is R.s. 3,131.47 crores. 
This includes a s4m of Rs. 295.88 crores 
given to the units located in Maharashtra. 

(b) A provision of Rs. 3,500 crores has 
been made as subsidy on indigenous fertil-
izerS during 1992-93 for all units taken to-
gether. 

~pdating of Land Records 

5633. SHRI GOPI NATH 
GAJAPATHI:WiIi the PRIME MINISTER be 
pieased to state : 

(a) whether the Government had a 
proposal to update land record by the end of 
March, 1992; and 

(b) if so, the specific progress made in 
this regard, State-wiseY 

THE MINISTER CF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI G.VENKAT SWAMY): (a) and (b). 
There was no proposal to update land rec-
ords by the end of March, 1992, since updat-
ing of land records in the States is a continu-
ous process. States hav.e been advised from 
time to tjme on the need for upto date and 
correct land records. 

Committee for Sale of Shares of Public 
Sector Undertakings 

5634. SHRI RABI RAY: Will the Minister 
of PRIME MINISTER be pI~ased to state: 

(a) whether th~ Government have set 
up a Committee to examine alternative 
modalities for the sale of shares of public 
sector enterprises; 

(b) if so, the details thereof; and. 

(c) the composition and terms of refer-
.t!"ce of this Committee? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) Yes, Sir. 

(b) and (c). The details of t~e compos i-

tion and terms of reference of the Committee 
is given in the enclosed statement. The 
Committee is expected to submit its report 
by 30th MaY,1992. 

STATEMENT 

Composition of the Committee 

(i) 

(ii) 

(iii) 

Shri V. Krishnamurthy 
Member, Planning Commission 

Shri K.P. Geethakrishanan 
Finance Secretary 

Shri M.S. Ahluwalia 
Secretary (EA) 
Department of Economic Affairs 

Chairman 

Member 

Member 

iv) Shri Suresh Kumar . 
Secretary,Department of Public Enterprises 

Member 

(v) 

(vi) 

(vii) 

Shri Ashok Desai 
Chief Consultant 
Department of Economic Affairs 

hri S.S.Nadkarni 
Chairman, IDSr. Bombay 

Shri Kamal Pande 
Joint Secretary (Inv.) 
Department of Economic Affairs 

The terms of reference of the Committee 

1 . To devise criteria for selection of Public 
Sector Enterprises for disinvestment 
during 1992-93; 

2. To advise on limits on the percentage of 
equity to be disinvested in respect of 
such Public sector Enterprises: 

3. To suggest the target clientele including 

Member 

Member 

Member -Secretary 

Mutual Funds Financial Institu1ions, 
Banks, Employees, Resident Investors, 
Non-resident Indians, Foreign Institu-
tional Investors etc; 

4. To make suggestions on the modus 
operandi 01 disinvestment, whether 
through public offers or private place-
ments; 

5. To lay down the criteria for valuation of 
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equity shares of Public Sector Enter-
prises; 

6. To make recommendations on any other 
subject matter germane to the disin-
vestment plan. 

Exportllmport of Medicines and Chemi- . 
cals 

5635. DR. ASIM BALA: Will the PRIME 
MINISTER be pleased to state: 

(a) the details of import bills of insecti-
cides_, pesticides and life saving drugs dur-
ing the last tl)ree years. year-wise; 

(b) whether any medicines and chemi-
cals are also being exported; and 

1989-90 

199O-9~ 

1991-92(April. 91 to Jan 1992) 

National Tripartite Committee 

5636. SHRI' MANIKRAO HODLYA 
GAVIT: 

SHRI BAPU HARI CHAURE: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the issues discussed in the meeting 
of the national Tripartite Committee on cot-
ton textile industry; 

(b) the names of the sections whose 
representatives participated in it; and 

(c) if so, the details thereof; 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTAMOHAN): (a) Thedatat 
information are not available with the Minis-
try. It is considered that the time and effort in-
volved in collection/complication of the same 
would not be commensurate with theresults 
likely to be achieved. 

(b) Yes, Sir. 

(cl According to Basic Chemical. Phar-
maceuticals and Cosmetics Export Promo-
tion Council (CHEMEXCIL), Bombay the 
following exports have· been achieved in 
resped of Chemicals & Allied Products 
(Including durgs and pharmaceuticals) dur-
ing the last three years:-

(Rs. in crores) 

2118.8 

2355.9 

2328.5 

(c) the decisions taken in the meeting? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATO~AR): (a) to (c). The at..-
tached statement contains a list of the cen~ 
tral ministeries, state governments and or-
ganisations, representatives of which at-
tended the meeting ofthe Industrial Commit-
tee on Cotton TextileS Industry held on 
February 21, 1992. 

The Committee at the aforesaid meet-
ing discussed the question of industrial sick-
ness in the cotton textile industry. It was, 
inter alia,' decided that the position of 34 
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chronically sick mills of the National Textile 
Corporation should be closely examined. 
The Ministry of Textile would, for this pur-
pose, furnish the requisite data to the trade 
unions. The trade unions and the NTC would 

... submit specific proposals for revival of sick 
units within 2 112 months. 

~ It was a1so agreed that the full implica-

( 

tions of the proposal of the NTC to regroup 
units in different subsidiaries in order to 
make some of these subsidiaries financially 
viable, should be explained to the workers. 

STATEMENT 

List of Central Ministries, state govern-
ments and organisations, representatives 

of which attended the meeting of the 
Industrial CommHtee on Cotton T exti!es 

Industry held on 21.2.1992. 

Centml Ministeries 

(1) Ministry of Textiles 

'(2) Department of Public Enterprises, 
Ministryof Industry 

(3) Ministry of Labour 

State Governments 

(1 ) Government of Uttar Pradesh 

,(2) Government of West Bengal 

(3) Government of Gujarat 

(4) Government of Punjab 

(5) Government of Maharashtra 

(6) Government of Andhra Pradesh 

Employets' cimanisations·. 

(1) Standing Conference of Public Enter-

prises (SCOPE) 

(2) Employers Federation of India (EFI) 

(3) All India Federation of Cooperative 
Spinning Mills Ltl 

(4) Indian Cotton Mills Federation (ICMF) 

(5) All India Organisation of Employers 
(AlOE) • 

Workers' Organisations 

1. INTUC 

2. BMS 

3, AITUC 

4. NLO 

Edible 011 Import 

5637. SHRI ARJUN SINGH YADAV: 
SHRI BAPU HARI CHAURE: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the mustard crop, which 
has started arriving ahead of schedule, is 
estimated to be of the order of 70-75 jakh 
tonnes as against last year's 60.50 lakh 

• tonnes; 

(b) if so, whether the Government pro-
pose to curtail its edible oil imports; 

(c) if so, the exteni thereof; and 

(d) the details regarding the other edible 
oils the Government has decided to import 
aIongwith the quantity? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
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BUTION (SHRI KAMALUDDIN AHMED): (a) Limited during the last 3 years is given as 
No, Sir. The estimate of Rapeseed & Mus- under:-
tared production during 1991-92 is 55-57 --------~~-----

lakh tonnes, as against 51.5 lakh tonnes in Yea; Rs. in crores 
1990-91 ). 

(b) and (c). Imports in a particular year 
.depends upon various factors like availabil-
ity of foreign exchange, international prices 
of edible oils. indegenous production of ed-
ible oils etc. . 

(d) Dur;"g the current oil year 1991-
92.(November to October), the State Trad-
ing Corporation Ltq has so far imported 0.95 
lakh MTs of palmolein upto 26.3.1992. In 
~ddition seven State Govts have been per-
mitted 10 import 80,000 Mts of palmolein 
~irectly uplo the end:>f March'1992. 

Amount of Cess Realised from Coal 
Mines 

5638. SHRIMATI RITA VERMA: Will 
the Minister of COAL be pleased to state: 

(a) the amount of cess realised fron, the 
Coal Mines under Sharat Coking Coal lim-
ited during each of the last three years: 

(b) the percent of such cess spent for 
the development of the area where such 
mines are located; and 

(c) the details of the developmental work 
done so far? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI 
S.B.NYAMAGOUDA): (a) to (c). Under the 
Coal Mines (Conservation and Development) 
Act, 1974, the Central Government is col-
lecting excise duty on despatches of coal 
and coke. The present rate of collection of 
excise duty is Rs. 4.25 per tonne on coking 
coal despatches and Rs. 3.500n non-coking 
coal. The realisation of excis<; duty on 
despatches of O)!); b~· [J~,Ha' Coking ';:.)<;;1 

1988-89 13.33 

198~-90 9.12 

1990-91 7.51 

The collection of Excise duty is U1ilised 
for meeting the expenditure on the activities 
such as sand stowing and other protective 
works, conservation of coal, introduction .~t 
new technology in coal mines, improvement 
of safety in mines and developmer:t of roads 
in coalflefd areas etc. 

Availability of Water 

5639. SHRI R. DHANUSKODI 
ATHITHAN: Will thePRIME MINISTER be 
pleased to state: 

(a) the figures of per capita availability Clf 
water in the country, STate-wise; 

(b) whether the per capita availability of 
water in two Southern districts of Tamil Nadu 
is the lowest; and 

(c) the steps taken/proposed to be taken 
to augement availability of water in Tamil. 
Nadu? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAI H. PATEL): (a) The 
information available for the various States 
based on the reports received from them is 
given in the enclosed statement. 

(b) Because of inadequate ground wa-
ter potential and due to difficulty in securing 
potable perennial sources, the per capita 
availability of water in the two southern dis-
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tricUl of Ramnathapuram and Pasumpon is 
the brest 

(c) The steps being lc!ken to augment 
availability of water in Tamil Nadu fnclude 
boring of 1000 wells every year as compen-
satory borewells for the failed sources. Prior-
ity is being g_iven for supply of drinking water 

to the habitations having lesser per capita 
supply. COmbined water supply schemes 
are being taken up for so1ving the various 
prOblems. Attempts are also being made to 
find out least cost solutions to treat the 
available sources as a pilot study such as 
.desalination, iron removal, fluoride removal 
etc. 

STATEMENT 

51. No. Name of the 5tatelUTs 

2 

1. Assam 

2. Andhra Pradesh 

3. Arunachal Pradesh 

4. Bihar 

5. Goa 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. Jammu and Kashmir 

10. ~ataka 

11. Kerala 

12. Madhya Pradesh 

13. Maharashtra 

14. . Manipur 

15. MeghaJaya 

16. Mizoram 

Per capita availability 
of drinking water(litres) 

3 

25.70 

50 

40 

23.40 

40 

30 

40 

24 

40 

37.79 

40 

40 
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51. No. Name of the StalelUTs P9I' capita avaKabirtly 
ofdrinlring waler(/itres) 

1 2 3 

17. NagaJand 40 

'18. Orissa 

19. Punjab 40 

20 . Rajastha.n 33 
. 

21. Sikkim 40 

22. TamiiNadu 40 

23. Tripura 25 

24. Utta! Pradesh 25 

25. West Bengal 

26. Andaman & Nicobar Islands 

27. Chandigarh 115 

28. Daman & Diu 

29. lakshadweep 

30. Pondiche~ 40 

31. Delhi 68 

32. Dadra & Nagar Haveli 25 

Blank means informations is Awaited from the St~elUT Government. .:¥~~:, 

Investment in NeyveU lignite Power Witt the Minister of COAL be pleased to 
Project state: 

5640. SHRI R. DHANUSKODI 
ATHITHAN: 

SHAI C. SREENIVAASAN: 

(a) whether any offer has been made by 
any foreign company or the NRI for invest-
ment in Neyveli lignite Power Generation . 
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Projects in Tamil Hadu and Rajasthan; THe DEPUTY MINISTER IN THE 
and MlNISlRY OF COAL. (SHRI S.8. NltfAMA-

GOUOA): (a) Thefolbwingoffers have been 
(b) if so, the details thereof and with • received {or inveslment in NeyveIi lignite 

result? Corporation's powergelleralion projac:ts:-

, S.No. Name ct the firm 

1- ST Power Systems 
(HRI-USA) 

2. Mis. Coleman Associates 
(Australian finn) 

(b) The offer of MIs. ST f50wer Systems 
is for ~ent in the power station project 
with lignite linkage to be provided ~ NlC. 
The offer is being examined. 

Mis. Colerncn Associates' offer is for 
investment in both, the mine and the Ther-
mal Power Station, of Batsingsar project. 

,_ This is being examined along with the legal 
amendments necessary 10 permit captive 
mining of lignite in the private sector. 

No final decision has been taken as yet 
in respect of either of these projectsIoffers. 

Damage to HayveU Lignite Corporation 

5641. SHRI K. RAMAMURll-IEE TIN-
DIVANAM: WiR the Minister of COAL be 
pleased to stale: 

(a) whether the ~ precautionary 
measures were undertaken by the NeyveIi 
lignite Corporation during the recent cy-
clonic storm and flood which hit Neyveli; 

(b) whetherthecyclone warning system 
was made use of to take precautionary 
measures and howfarthe system waseffec-
live; 

Name of the PtOjsct 

Zero Unit (1x210 aM) 
at NeyveIi, T amilnadu 

Barsingsar mine (1.7 mly)-aJm-power 
(2x120MW) 

project at Barsingsar in 8bner District of 
Rajasthan. 

(c) the reasons for extensivedamagetD 
the lignite mines despite advance warning 
syslem;and 

(d) the total loss caused to NeywIi 
lignite corporation because of flooding of 
mine in the last year flood? 

THE DEPUTY MINISTER .. mE 
MINISTRY OF COAL (SHRI S.B. NVAMA-
GOUDA): (a) Yes, Sir. 

(b) Yes, Sir. On inbmaIion 01 antici-
pated heavy rains, cerf.U'I pracautionary 
steps, such as poslionirlg of bUlldozers and 
trench a.tIter at sIJaIegic points and storing 
of gunny bags and sand filings *- went 
taken. 

(c) The unusual qwftum of minlal in 
the second hal of Novamber, 1991 com-
bined with breaches in tanks, inadequacy of 
drainage channels upsIream in the ragion 
and also breaches along the Uanindthar 
river caused heavy ~ inrush 
of water, Ieadinn to floOding 0I1he mine. 

Cd) The anticipated shortfall in inoome 
and extra expendlure on account 01 the 
flooding is about As. 47.91 aoras.. . 
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RacomIMndatians of (I-H. Hun:-n 
RIghts Commission 

5642.. SHRI RAM VIlAS PASWAN: Will 
the PRIME MINISTER be pleased to state: 

(a) the action taken by the Government 
on the recommendation made by the U.N. 
Human Rights Commission working group 
regarding oontemporary form of slavery 
during its session held in 1989, 1990 and 
1991 in the areas of abolition of child 
Iabour;and 

(b) the conventions of IlO relating to the 
Bonded labour including child labour that 
have been ratified and are awaiting ratifICa-
tion by the Government? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF lABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) The Working 
Group on oontemporary form of sJav8ry of 
the Sib Commissio,'-on Prevention of Dis-
crimination and Protection of Minorities has 
recommended that measures should be 
taken to eliminateexpbitation of child labour 
and debt bondage. In India the Child laIiour 
(Prohibition and Regulation) Act 1986 was 
enacted with a viewto regulating the working 
conditions of children and prohibiting em-
ployment of children in specified 0ccupa-
tions. The NatiOnal Child labour Policy, inter 
ala, envisages focusing on the general 
devaIopment programme for· the benefit of 
chid labour and taking UP.. project-based 
plan of action in areas of high concentration 
of child labour. 

(b) The Govemmentof India has ratified 
LO ~ention No. 29 on fofced labour, 
Convention No. 5 on minimum age (indus-
try), Convention No. 6 & 90 on night work of 
young persons (industry), Convention No. 
150n minimum age of trimmers and stocker 
Convention No. 16 on medical examination 
of young persons (Sea) and CortvInion No. 
123 on minimum age (underground work) 

etc. It has not been possible to ratify other 
Conventions on the subject as the Law and 
the practice in ~ndia do not oonform to the 
requirements of the Conventions. 

environment In Roads In DeIhl 

5643. SHRI MADAN lAl KHURANA: 
Willthe Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether the Delhi Police has 
launched a drive to clear the encroachments 
from the roads in Delhi; 

(b) if so, the details thereof; 

(c) whether there is any proposal to 
remove the encroachment from other areas 
than roads also: and 

(d) if so, the details ther89f? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. It 
is reported that Delhi Police has embarked 
upon a modest programme and selected 
some sections of the roads and a number of 
bus stops to dear the encroachments. 

(b) The details may be seen at the 
enclosed statements I and Il 

(c) and (d). Removal of encroachments 
is a oontinuous process and action is taken 
from time to time by local authorities under 
the provisions of various Acts to remove 
encroachments as and when noticed. 

STATAENT-l 

Roads Annarlced for Removal of En-
aoachtrJ9lJts. Distt.-wise. 

New Delhi Dist,ICt 

1. Panchkuan Road. 
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2. OUter Circus Connaught 2. Road No. 41 from Wazir 
pur Depot to Rohini Sec-
tor-VI. 

Place. 

East Distt. 

1. Vikas Marg. 

2. Madhuban (Patpar Ganj 
Road) 

North-East Distt. 

1. G. T. Road. Shahadra to 
Loni Road. 

2. 100 Feet Road from Dur-
gapuri Chowk to Railway 
line 

• Csntral Distt. 

1. . D.B. Gupta Road. 

2. 

1. 

2. 

3. 

4. 

1. 

Subhash Marg. 

North Distt: 

Shyame Prasad Mukher-
jee Marg.(Outside Delhi 
Main Rly. Station) 

Subhash Marg. (area of 
lalQuila) 

Rani Jhasi Road (area of 
Subzi Mandi. B.H. Road 
and Sadar bazar). 

Boulevard Road. 

North-West Distt. 

G. T. Kamal Road-from 
Gud Mandi to Sanjay 
Gandhi 

Transport Nagar. 

West Distt: 

1. Najafgarh Road. 

2. 

1. 

2. 

1. 

Rohtak Road. (Genl. 
Store Chowk-Nangloi) 

South-West Distt: 

Outer Ringh Road Mu-
nirka Market. 

.... 
Ring Road Naraina-
Dhaula Kuan-Nauroji 
Nagar . 

South Distt: 

Rlngh Road from Mool 
Chand to Capt. Gaur 
Marg 

2. Guru Ravi Das Marg. 

STATEMENT· II 

Distt. -Wise Bus Stops selected for 
removal of Encroachment: 

New Delhi Distt. 

1. 

2. 

3. 

4. 

5. 

In front of Patiala House. 
2 Bus Stops on Tilak Marg. 

Panchukian Road Bus 
Stop. 

hivaji Stadium Bus Termi-
nal. 

Super Bazar Bus stop 
Connaught Place. 

Central seen. 
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South Distt. 13. Old Rohtak Road Bus 
Stop. 

1. Double Storey lajpat 
Nagar. 14. Sarai Rohilla Road No. 

40. 
2. Safdarjung Wing Ring 

Road. 15. Balak Ram Hospital. 

3. A.~.I.M.SI Bus Stop. 16. Timarpur Bus Stop. 

4. Qutab Bus Stop. 17. Mall Road Bus Stop. 

5. I.I.T. Ring Road. 18. Sant Nagar Bus Stop. 

6. Badarpur Check Post. 19. Barafkhana Bus Stop. 

North Distt: 20. ludlo Castle SchoolBus 
Stop. , . Old Punjab Roadways 

Bus stop S.P.Marg Road. 21. Alipur Road Bus Stop. 

2. Andha Mughal. Central Distt: 

3. '40' Road Partap Nagar. 1. Ajmeri Gate Bus' Stop. 

4. Kishan Ganj Dispensary. 2. Vikas Marg B.S.Z. Marg 
Bus Stop. 

5. . Rani Jhansi Road Bus 
Stop. 3. Chetmes -ford Road Bus 

Stop. 
6. Azad Market Gurudwara. 

4. D.B.G. Road Bus Stop. 
7. Ritz Cinema Bus Stop. 

5. M.M. Chembry Crossing 
8. Upper Subhash Marg Bus Bus Stop. 

Stop. 
6. D.B.G. Road Sheila Cin-

9. Lower Subhash Marg Bus ema. 
Stop. 

" 7. Arya Samaj Road Bus 
10. SadarThana Road Bus Stop. 

Stop. 
8. F.aiz Road Bus Stop. 

11. Main G. T. Road Shakti 
Nagar. . 9 . Anand Parvat Bus Stop. 

12. Kamla Nagar Bus Stop. 10. Karol Bag Bus Terminal. 
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, 

11. 

112. 

1. 

2. 

Shankar RoadBus Stop. 

Ganga Ram Road Bus 
Stop. 

East Distt: 

Laxmi Nagar Bus Stop. 

Madhuban Chowk Bus 
Stop. 

3. Kharkeri More Bus Stop. 

4. Krishna Nagar Bus Stop. 

5. 

1. 

2. 

3. 

4. 

5. 

1. 

2. 

3. 

4. 

5. 

6. 

Azad Nagar Bus Stop. 

West Distt: 

Hari Nagar Depot Bus 
Stop. 

Shadipur Depot Bus Stop. 

E.S.!. Hospital Bus Stop. 

B-1, Janakpuri Najafgarh 
Road Bus Stop. 

TPT Bus Stop Rohtak 
Road. 

South-West Distt: 

Munirka Bus S~op. 

Se.1. R.K. Puram Bus 
Stof.\~ 

Dhaula Kuan Ring Road. 

Safdarjung Hospital Bus 
Stop. 

Nauroji Nagar Bus Stop. 

Jharexta B.us Stop. 

7. 

1. 

2. 

3. 

Palam Colony Main Mar· 
.ket Bus Stop. 

North-W8St Distt: 

Guruteg Bahadur Nagar. 

Rana Pratap Nagar. 

Azadpur. 

4; Wazirpur Depot. 

North-East Distt: 

1. Shastri Park New I.S.B. T. 

2. 

3. 

4. 

5. 

6. 

Road Bus Stop. 

SeelampurG.T.RoadBus 
Stop. 

Welcome 3rd G.T. Road. 

Durgapuri Chowk. 

Nathu Colony Chowk. 

Roads:- 1. G.T. Road, 
2.100 Feet Road. 

Encroachment on land for CGHS 
Dispensaries 

5644. SHRI MADAN LAL KHURANA: 
Willthe Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether due to the encroachment on 
the land meant 10rthe construction 01 CGHS 
dis~nsaries and Samaj Sadans in South 
Delhi the work has been held up for many 
years; and 

(b)·if so, the steps taken by Delhi Pob 
to get those sitesllands vocated cleared from 
encroachments? 

THE MINISTER OF STATE IN THE 



APRIL 1, 1992 Wnlten AnSIWIS 396 

MINISTRY OF URBAN DEVELOPMENT 
(SHRI U. ARUNACHAlAM);(a) The work of 
construction of CGHS dispensaries in South 
Delhi is not held up due to encroachment on 
the a1lotteed land. However, the work of 
construction of Samaj Sadans in Sector VIII 
RK. Purarnad Sadiq Nagar has been held 
up due to encroachment on the land allotted 
for the purpose. 

(b) Removal of encroachment on such 
land is not the responsibility of the Delhi 
Police but that of the land owning/allottee 
agencies. However, Police protection is 
provided whenever sought by these agen-
cies to remove the unauthorised encroach-
ments. 

~ Jhuggis in Government Colonies 

5645. SHRI MADAN tAl KPiURANA: 
WiUthe Min ister of URBAN DEVELOPMENT 
be pleased to state: 

(a) the total number of jhuggis in Govern-
ment colonies like RK. Puram, Mali Bagh, 
Nanakpura, Siriniwaspuri etc. and the num-
ber of unauthorised Jhuggis out of them; 

(b) the steps taken to clear aD such jhug-
gis; and 

(c) the number of complaints received 
from the residents of the Government colo-
nies for the removal of the Jhuggis and the 
action taken thereon? 

l'HE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHAl...AU~(a) As reported 
by Central Public Works Oepartment there 
are approximately 6829 jhuggis and aft of 
them are unauthorised. 

(b) As and when such encroachment is 
noticed by C.P.W.O., the same is being 
reported to the concerned authorities for 
taking necessary action in accordance with 

the instructions issued by the Government 
on the subject from time to time. In some 
cases where eviction was initiated, the en-
croachers have obtain~ stay orders from 
the cCourts. . 

(c) As reported by CPWD, 15 numbers of 
complaints have been received and the same 
have been passed on to the concerned au-
thorities for taking further action. 

[ Translation] 

Essential Commodities Act 

5646. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minister of PRIME MINIS-
TER be pleased to state : 

(a) whether any policy to further extend 
the provisions of Essential Commodities 
(Special Provision) Act by reviewing its 
implementation, is under consideration of 
the Government; 

(b) if so, the details thereof; and 

(c) the details of the commodities noti-
fied under the said Act in regard to wtJich 
challans were made under the said Act and 
punishement was not awarded even in a 
single case? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON· 
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION(SHRlKAMALUDDINAHMED):(a) 
and (b). The Essential Commodities (Spe-
cial Provisions) Act, 1981 is valid upto 
31.8.92. The matter regarding furtherexten-
sion of the validity of the special provisions is 
presently being examined in consuHation 
with State Governments! U.T. Administra-
tions. 

(c) This Ministry monitors the statistics 
regarding action taken under the Essential 
Commodities Act by the state Governments! 
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U. T. Administrations in respect of various 
essential commodities. It has no information 
regarding any essential commodity in re-
spect of which proceedings under provisions 
of the Ad. did not at all result of conviction. As 

No. of raids made 

NO. of persons arrested 

No. of persons prosecuted 

No. of persons convicted . 

Value of goods confiscated 

[English] 

Coverage of Additional Cormnodities 
by Public Distribution System 

5647. SHRI AMAl DATTA: Will the 
PRIME MINISTER be pleased to state: 

(a) the measures initiated to extend the 
coverage of additional commodities by the 
Public Distribution System; 

(b) the commodities already bmughtl 
have been aecided to be broughVare being 
brought under the Public Distribution Sys-
tem; and 

(c) the way in which the cooperation of 
the State Govemment is being sought in this 
respect? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED): (a) 
to (c). The Central Govemment has taken 
th~ responsibility for procurement, storage 
and . transportation d key essential com-
modities, viz-Rice, Wheat, levy Sugar, 

per reports received upto 282.1992 the fol-
lowing action was taken by the State Gov-
emmentslU.T Administrations during the year 
1991:-

164781 

5673 

6690 

281 

As. 2541.55 lakhs 

Imported Edible Oils, Kerosene and Soft 
Coke and allocation of these commodities is 
made to the State Govts./UT Administra-
tions forfurtherdistribution through Fair Price 
Shops. The State GovemmentsIUT Admini-
strations were requested to include addi-
tional commoarties of mass consumption, 
taking into account local preferences for 
distribution under the PubflC Distmution 
System (PDS). Some State Govemments 
are distribution on their Own, a number of 
additional commodities using the PDS out-
lets. In the implementation of revamped POS, 
the StatesIUT s have been requested to get 
in touch with National level organisations 
like NAFED, NCCF, Tea Board etc. to indi-
cate their requirements of tea, iodised sal, 
pulses (gram) and soaps so that they could 
procure these items for arranging regular 
supplies to the StateAJT s. The State Gov-
emmentsIUT Administrations hav~ sup-
ported the revamped PDS and expressed 
full support in its implementation. 

Dehoarding of Foodgralns 

5648. SHRI AMAl DATTA: Will the 
PRIME MINISTER be pleased to state: 
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(a) the measures for dehoarding of 
foodgrains and other Essential Commodi-
ties taken and the results of such measures; 

(b) whether any steps have been taken 
to reduce the bank credit of traders in 
foodgrains and other Essential Commodi-
ties; and 

(c) if so, the details thereof and the . 
results achieved? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED): (a) 
State GovemmentslUT Administrations have 
been asked to st~p up action against hoard-
ing and other malpractices in essen!ial 
commodities. As per reports received from 
them upto 29.2.92,10619 raids were con-' 
ducted, 222 persons arrested, 647 persons 
prosecuted, 4 persons convicted and goods 
worth As. 5.27 lakhs confiscated under the 
Essential Commodities Act, 1985 during the 
current year,1992. 

(b) and (c). With a view to avoiding use 
of bank finance for hoarding of essential 
commodities, the following measures have 
been taken by the Reserve Bank of India 
under selective credit Control:-
(i) Raising of minimum margin on bank 

advances against foodgrains viz. 
paddy/rice wheat, pulses etc, oilseed! 
vegetable oils(including Vanaspati), 
sugar, gur and Khandsari and cotton 
and kapas. 

(ii) lowering of the level of credit on the 
basis of the peak level of credit availed 
by the borrowers during the three 
preceding years and. 

(iii) Raising of minimum lending rate ~ 
ad9ances against the above com-
modities. • 

These measures are expected to dis-
courage hoarding of these commodities with 
the help of bank finance. 

[ Translation] 

Rural Development Pro.Je!:t 

5649. SHRI BARE LALJATAV: Will the 
PRIME. MINISTER be pleased to state: 

(a) the details of the rural development 
projects in Madhya Pradesh; 

(b) the funds allocated by the Union 
Government for each projact during each of 
the last three years; and 

(c) the steps proposed to be taken to 
complete these projects in time? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOpMENT 
(SHRI UTIAMBHAI H. PATEL): (a) The 
major Centrally Sponsored Projects in 
Madhya Pradesh are as follows:-

1. Integrated Rural Development Pro-
gramme (IRDP) 

2. Training of Rural Youth for SeJf-G 
Employment (TRYSEM). 

3. Development of Women and Chil-
dren in Rural Areas (DWCRA). 

4. Jawahar Rozgar Yojana (JRY). 

5. land Reforms. 

i) Financial Assistance to the Assignees 
of ceiling surplus land. 

• ii) Strengthening of Revenue Admini-
stration and updating of land Records and 

iii) Corriputerisalion of land Records. 
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6. Drought Prone Area Rrogramme • (DPAP). 

7. Accelerated Rural Water Supply. 

1. I. R.D.P. 

Anocation of funds from Union Govt. 

(Rs. "Iaksh) 

1989-90 1990-91 

3648.52 3648.52 

2. TRYSEM 

1989-90 1990-91 

268.60 206.17 

3. D.W.C.RA 

1989-90 1990-91 

63.72 42.98 

4. J.R.Y 

1989-90 1990-91 

-.:",-.,',,\-, .. 
", 
"'l' 

25,618.79 26;402.50 -J. 

S. Land Reforms 

1989-90 1990-91 

15.00 30.45 

6. D.PAP. 

1989-90 1990-91 

809.00 809.00 

Programme (!'RWSP). 
(b) Allocation of funds for the aboVe 

Progammes during the last three years is as 
follows:-

Remarks 

1991-92 • upto Feb., 1992 

3432.78 

1991-92 

273.00 

1991-92 

23.63· ·upto Feb., '92. 

1991-92 

26,402.50 funds include State's share 

. 1991-92 

223.98 Central allocation for various 
years include fund allocation 
for all three schemes under 
Land Reforms 

1991..:.92 

809.00 
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Allocation of funds from Union Govt. 

(Rs. in lak.sh) 

7. AR. W.S.P. (Rs. in crores) 

1989-90 1990-91 

25.47 25.47 

(c) These are continUing shcemes, 
implementation and timely completion of 
which are monitored at district, Stale and 
Central levels. 

[Engfsh] 

Apotment of Industrial PIo1s 

5650. SHRI PAWAN KUMAR BANSAL: 
WiRthe Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether the Chandigarh Administra-
tion allotted Industrial plots in 1982-and the 
aIIottees were given specific plot numbers; 

(b) if so, the details thereof; 

PJotSize 

4 Kana! plots 

3~.·alplots 

2 .. 

1 " 

10 Marla Category 

;; 

Rematks 

1991-92 

28.19 

(c) whether the allottees have paid the 
entire cost of plots but have not been given 
possession so far; and 

(d) if so, the reasons therefor and the 
time by which the possession is likely to. be 
given. 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHAlAM) (a) and (b). 339 
industrial plots with indication specific num-
bers were allotted by Chandigarh Admini-
stration in the year 1982. Plot sizes and 
nUmb8r of allotments made against each 
size are given beIow:-

No. of aJlonf19S 

92 

3 

172 

58 

14 

339. 
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(c) and (d). Only 3 allotlees out of 339 
have paid the entire oost of the plots. Since 
the Plots earmaked for them were located in 
the "Forest Area" and the conversion of 
forest area into industrial Plots was not agreed 
to, these allottees were offered alternative 
plotson27.3.91 inthe Industrial Area, Phase-
II Extension. An interim stay was ordered on 
the same date by the Punjab and Haryana 
High Court restraining Chandigartr Admini-
stration from issuing intentlallotment letters 
and finalising the list of the draw. Further 
action regarding final intentlallptment letters 
will be taken by Chandigarh Administration 
after the vacation of stay by the court. 

[Translation] 

KYle Office In 8bner 

5651.SHRIGIRDHARtlAlBARGAVA: 
Will the PRIME MIN ISlER be pleased to 
state: 

(a) whether the Khadi and V~lage In-
dustries Commission proposes to open its 
regional office in Bikaner; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to start 
functioning? 

THE MINISlER OF STAlE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURtEN): (a) to (c). KVIC has proposed to 
open a regional Office at Bikaner to cater to 
the needs of the Institutions of Western 

Year 

Districts namely Bbner, Ganganagar, Bar-
mar Jaisalmer, Churu, Nagaur, Jodhpur, 
Si<ar and Jhunjhunu of Rajasthan Stale. 

• is likely to start trOm firtanCial. year 
1992-93. 

Coal Production 

5652. SHRI RAJENDRA KUMAR 
SHARMA: 

DR. D. VENKATESWARA 
RAO: 

SHRt GOPt NATH GAJAPA-
THI: 

SHRI S.B.THORAT: 

WiD the Minister of COAl be pleased to 
state: 

(a) the production of coal in the Seventh 
FIVe-Y ear-Plan vis-a-vis the target fixed; 

(b) the measures taken to achieve the 
target; 

(C)lhe estimated production thereof in 
the f:ighth Plan; and 

(d) the amount proposed to be spent 
thereon? 

THE DEPUTY MINISTER IN lHE 
MINISTRY OF COAL (SHRI 
S.B_NYAMAGOUDA): (a) The coal produc-
tion of the country during the Seventh FIYB 
Year Plan period VIS-a-vis the targets fixed is 
as under: 

Coal Production (in milion moos) . 

1985-86 154.50 154.50 

1986-87 166.80 165.79 
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Coal Production (in million tannes) 

Year Target Actual 

1987-88 183.50 179.72 

1988-89 196.28 194.60 

1989-90 209.50 200.89 

(b) Steps taken to augment coal pro-
duction inter-alia, include opening of new 
mines, modernisation of existing mines, 
application of new technologies to achieve 
maximum results and ensuring timely availa-
bility of inputs and infrastructural facilities. 

(c) and (d). The Eighlh Five Year Plan 
(1992-97) is yet to be finalised by the Plan-
ning Commission. However, the Planning 
Commission have approved a coal produc-
tion plan 238.20 million tonnes for the coun-
try for 1992-93, the first year of the Eighth. 
Plan. The Planning Commission have also 
approved an investment plan of Rs. 2282 
crores for the coal sector for 1992-93. 

Production of Tyres 

5653. SHRI RAJENDRA KUMAR 
SHARMA: Will th~ PRIME MINISTER be 
pleased to state: 

(a) the production of tyres during 1990-
91 and 1991-92; 

(b) whether there has been unprece-
der.ted increase in prices of lyres during the 
last year; and 

(c) if so, the steps taken by the Govern-
'!lent to reduce the prices of tyres? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) The production of tyres during 
the years 1990-91 and 1991-92 has been 
indicated in the attached statement. 

(b) The prices of tyres have increased 
by 11 % to 15% in the last year. This was due 
to the increase in prices of raw materials, 
devaluation, etc. 

(c) There is not statuary control over the 
prices of tyres. 

STA:rEMENT 

Total Tyre Production 

Category 1990-91 

Truck & Bus 5,258,490 

1991-92 

(Apr. 91-Feb.92) 
(11 months) 

4,951,976 

• 
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6ategory 1990-91 

Passenger car 2,471,959 

JI. Jeep 596,435 

Light Truck 869.7R2 

Tr'3.ctor Front 684,935 

Tractor Rear 469,839 

Tractor Trailer 194,259 

A.D.V. 468,643 

Scooter 4,466,248 

Motor cycle 1,961,189 

Moped 554,535 

Industrial 8,499 

O.T.R. 32.469 

Aero 14,625 

Total 18,051,907 

Source' AlMA. 

[English] 

Development of Slum Areas 

5654. SHRIMATI MAHENDRA 
KUMARI: 

SHRIMATI RITA VERMA: 
SHRIMATI MAHESH KANO-

DIA: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(In Nos.) 

1991-92 

(Apr. 91-Feb.92) 
(11 months) 

1,906,603 

463,985 

679,539 

615,274 

452,113 

212,278 

550,919 

4,091,179 

1,616,825 

616,732 

15,484 

27,430 

7,132 

16,207,469 

(a) the amount sanctioned and disbursed 
by the Delhi Development Authority to im-
prove the condition of slum ~rea during 1990 
and 1991; 

(b) whether the Government propose to 
increase the amount during1992; and 

(cl if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVElOPMEN1 
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(SHRI M. ARUNACHALAM) (a) to (c). 
The approved outlay for the years 1990-91. 
1991-92 and 1992-93 and the funds re-
leased in favour of Slum Department. Delhi 
Development Authority during 1990-91 

and 1991-92 (till date) against various 
schemes to improve the conditions of slum 
areas and being implemented with effect 
from 1.12.90 is given in the enclosed state-
ment. 
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Bogus payment by DDA 

5655. DR. MAHADEEPAK SINGH 
SHAKYA: 

SHRI NITISH KUMAR: 
JJ SHRI CHHEDI PASWAN: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to refer to the reply given 
to SO No. 1 on November 20, 1991 and 
state: 

(a) whether the Government have or-
dered C.B.!. enquiry into the alleged misap-
proprition of funds by the Delhi Development 
Authority; 

• (b) if so, the time by which the report is 
likely to be submitted; and 

(c) it not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
, MINISTRY OF URBAN DEVELOPMENT 

(SHRI M. ARUNACHALAM) (a)to (e).lnves-
tigation of the allegations of bogus payments 
by DDA involves scrutiny of voluminous 
technical records of the DDA. A decision to 
order C.B.!. enquiry can be taken ony after 
a report from the Vigilance Department of 
DDA is received. 

[English] 

Sick Industrial Units In Goa 

5656. SHRI HARISH NARAYAN 
,PRABHU ZANTYE: Will the PRIME MINIS-
TER be pleased to state: 

(a) the number of sick industrial units in 
Goa Under Public and 'Private Sector at 
present; 

(b) the reasons for their sickness; 

(c) the numberotworkers retrenched as, 
• result thereof; and 

(d) the steps taken to rehabilitate teh 
rentrenched workers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF .. P.J. 

• KURIEN): (a) According to the Reserve Bank 
of India, 1,244 units in the small scale sector 
and 12 units in the non-sma) scale sector 
were sick as at the end of Sept., 1990 in the 
State of Goa. 

(b) The major causes for sickness as 
reported by banks related to technical prob-
lems, non-availability of raw materials, la-
bour problems, power shortage, natural 
calamities, transport and financial bottle-
necks. 

(c) Such data is not centrally main-
tained. 

(d) The Industrial Disputes Act, 1947 
contains provisions for providing compensa-
tion to retrenched workers and also to rede-
ploy them. 

Ancient Indian Texts 

5657. DR. AK PATEL: 
DR. LAXMINARAYAN pAN-

DEY: 

Will the PRIME MINISTER be pleased 
to refer to the reply given to Starred Ques-
tion No. 183 On December 4, 1991 and state: 

(a) whether the Government are en-
couraging to help ferreting out the secrets 
from the ancient Indian Texts; 

(b) if so, the ~etails thereof; and 

(c) the progress made so far in this 
regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI S.B. NYA~A-
MINISTRY OF PERSONNEL, PUBLIC. GOUDA): (a) A meeting of Indo-German 
GRIEVANCES AND PENSIONS (SHRI Joint Working Group on Coal was held in 
MARGARET ALVA): (a) Yes, Sir. New Delhi on 21-22 January, 1992toreivew 

(b) and (c). The projects/studies re-
cently sponsoed by the Government are: 

1. Coordinated Programmes related to 
Technology development in the Indian lan-
guages, particularly Role of Indian Sanskrit 
tradition in evolving Artificial Intelligence 
Systems. (Department of Electronics). 

2. Foundations and methodologies of 
theoretical sciences (logic, linguistics, mathe-
matics, congnitive science) in Indian tradi-
tion (National InstitUte of Science, Technol-
ogy and Deveopment Studies, NISTADS). 

Although modern developments may 
not directly be evolving from our ancient 
literature, inspiration is drawn from the work 
of ancient India and examples of utilisation 
are inthe areas of Medicine and Health (drug 
based on Gugglu for Hyperlipidamia) and 
Metallurgy (precision casting). Some of the 
subjects for basic studies in Indian Tradition 
are logic, linguistics, mathematics and cog-
nitive science. 

Indo-German Ties in Coal Projects 

5658. DR. A. K. PATEL: Will the Minister 
of COAL be pleased to state: 

(a) whether some agreement has been 
reached between India and Germany for. 
coal projects;. 

(b) if so, the fields of coal Which are 
being covered in the agreement; and 

(c) the details of cooperation being of-
fered by the Germany and how IrJdia pro-
pose to help that country in the business? 

THE DEPUTY MINISTER IN THE 

the present status of Indo-German Coop-
eration in Coal Sector and its proposals for 
future cooperation. 

(b) In Coal sector, German assistance 
has been sought for constructing open cast 
mines with "in-pit crushing and conveyor" 
technology, shaft sinking methods, coal 
preparation plants and ventilation of deep 
underground mines, etc. 

(c) Assistance from Germany has been 
received for phase I of Chinakuri Project of 
Eastern Coalfields Limited and Bina Deshal-
ing Plant of Northern Coalfields Limited. 
Germany has also agreed to provide assis-
tance for implementation of Ramagundam 11 
open cast project of Singareni Collieries 
Company Limited. The oncerned Coal 
companies are participating in these proj-
ects by making available counterpart indige-
nous project components. 

National Commission on Small Scale 
Industries 

5659. SHRI SOBHANA DREESWARA 
RAO VADDE: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government propose to 
set up a National Commission to examine 
the problems being faced by the Small Scale 
Industrial Sector; 

(b) if so, the details thereof; and 

(c) if not, th~ reason therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) No, Sir. 

(b) Do not arise. 
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(c) A committee to review the arrange-
ments for meeting the working capital re-
quirements of small scale Industries and for 
the rehabilitation of sick small scale indus-
tries and to examine any other issues relat-
ing to smal; scale industries has been ap-
pointed vide RBI memorandum dated 
9.12.91. 

Service Conditions of Scientists 

5660. SHR HAJVEER SINGH: 
DR. LAl BAHADUR RAWAL: 

Will the PRIME MINISTER b.! pleased 
to state: 

(a) whether Government is aware of the 
growir.g discontentment among sCientists 
intechmcal departments: 

(b) if so, whether a cell has been created 
for redressal of the grievances; and 

(e) if not, thE: reasons therefor~' 

THE MINISTER OF STATE IN TI-JE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
MARGA REI ALVA): (il) to (c). Thert ic; a 
Grievance Cell in theGovernmntwhich looks 
atter all such matters as and when received 
from the Government servants including 
scientists and takes prompt corrective meas-
ures. 

[ Trans/ation] 

Key-Boards of Hindi Computers 

5661. SHRI RAJVEER SINGH: 
DR. LAL BAHADUR RAWAL: 

Will the PRIME MINISTER be pleased 
'ate: 

(a) whether the key-boards of the Hindi 

computers available in the market are of 
different types; 

(b) if so, the mEiasuras taken to remove 
the hurdles in doing the work in Hindi Devna-
gn Script: 

(c) whether the Government have made 
any efforts to make available only one type of 
key-board of Devnagri Script; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a~Thcugh there are 
different computer keyboards available in 
the market for usage in Hindi, majority of 
them follow a standard layout. 

(b) and (c). Different types of keyboard 
layouts emerged in the past as there was no 
standard for such keybvoards. Ihe Depart-
ment 01 Electronics, througH the Bureau of 
Indian Standards has brought oul a standard 
for the Indam Scnp! codc for Information 
Interchan']f) (ISCII) i'l DEicember, 199~. ThiS 
also cor.tains standard keyboard iay out for 
Ir'loain scripl based computers. It is now 
expected tha! the keybilord manufactures 
will fa low the layout standardised by the 
GovermTlPr.:. 

(d) Does not anse. 

[English) 

Reversion of Oeputationists 

5662. SHRI AJOY MUKHOPADHYAY: 
Will the PRIME MINISTER be ple.:.sed to 
state: 

(a) whether the Government have is-
sued any directive on reversion of top offi-
cers in the Capital to their respective States 
on expiry of their tenure; and . . 
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(b) if so, the number of officers who 
have received such orders and the number 
of those to whom these orders are likely to be 
issued during the next fi~ncial year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) The Government 
have issued instructions on 9.1.92 laying 

down the revised tenure policy in respect of 
the officers appointed in the Central Govern-
ment on tenure deputation basis under the 
Central Staffing Scheme. This also applies 
to the top officers comprising the Additional 
Secretaries and Joint Secretaries and their 
equivalent. 

(b) A stateemnt is attached here-
with. 
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tional competitiveness of IndustrY 
including the capital goods manu-

. facturing sector. 

. Indian capital Goods Manufacturers 

5663. DR. KARTIKESWAR PA TRA: Will 
the PRIME MINISTER be pleased to state: 

(a) the various constraints faced by the 
Indain capital goods manufacturing indus-
tries at present; and 

(b) the measures taken/proposed to be 
taken by the Government to overcome these 
constraints? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) and (b). The performance of 
Indian capital.goods manufacturing indus-
tries has not been encouraging in 1991-92 
dueto several constraints. Government have 
taken a number of measures to overcome 
the constraints for the healthy growth of this 
sector. The measures are as follows:-

1. 

2. 

3. 

TIe delicensing 01 a host. of indus-
t,;es and pruning of the areas re-
served for the public sector, as 
provided in the New Industrial Pol-
icy, will promote investment in new 
projects and create more demand 
for the capital goods. 

Rmoval of margin money require-
ment on import >of raw material, 
intermediates and elimination of 
import licenSIng except for a Nega-
tive List of Specified Itms will facili-
tate quicker and easier availability 
of vital imprted inputs which have 
earlier been in short supply. 

The new Libralised Exchange Rate 
Management System will furt~er 
reduce the scope for bureaucratic 
controls, thereby imporving effi-
ciency. productivity and interna-

4. 

5. 

The rationalisation of auxiliary duty 
structure and the .Iowering of the 
peak tariff level from a maximvm of 
150% to 110% proposed in the 
Union Budget will bring about reo 
duction in costs. 

The reduction in the statutory li-
quidity ratio on incremental domes-
tic liabilities of commercial banks 
from 38.5% to 30% will release 
substantial funds for the industrial 
sector. Similarly. the reduction in 
interest rate will reduced the cost of 
funds. 

Technologies of National Research 
Development Corporation 

5664. DR. KARTIKESWAR PA TRA: Will 
the PRIME MINISTER be pleased to state: 

(a) the major tochnologies licensed by 
the National Research Dcvel,Jpment Corpo-
ration during the year' 989-90, 1990-91 and 
1991-92: 

(b) the steps taken for commercialising 
the products of these technology; and 

(c) the number of assignments of new 
processes secured by the Corporation dur-
ing the year 1991-92? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a)The r~lajor tech-
nologies licensed by NR[)C during the years 
1989-90, 1990-91 and 1991-92 are listed 
below: 
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Year 

198~90 

1990--91 

1991-92 

Technology 

2 

Fly Ash Bricks 

High Alumina Ceramics 

Monocrotophos Pesticide 

Phosphamidon Pesticide 

Electrolytic Manganese 
Dioxide 

Spiral Grooved Grinding Wheel 

Spice Oleoresin 

Monocrotophos Pesticide 

Monochloro Acetic Acid 

Rice Husk Particle Board 

R&D Institute 

3 
--------------

Central Fuel Research Institute. 
Dhanbad 

Central Glass & Ceramic Research 
Instt., Calcutta. 

Indian Instt. of Chemical 
Technology, Hyderabad. 
Regional Research laboratory, 
Jorhat 
National Metallurgical laboratory. 
Jamshedpur 

indian Instt. of Technology. 
Madras 

Central Food Technolo~jcal 
. Research Instt., Mysore 

Indian Instt. of Chemical 
Technology Hyderabad 

-<:10-

Indian Plywood Industries 
Research 
Instt., Bangalore 

Direct Reduced Iron National Metalurgicallabqratory, 
(Sponge Iron) by VRDR Process Jamshedpur 

Disposable Blood Bags, 
Soft Shell Blood Oxygen 
ator & Soft Shell Cardiatomy 

Spirulina Algae 

• Spice Oleoresin 

Sree Chitra Tirunal Institute of 
Medical Science & Technology, 
Trivandrum 

Murugappa Chettiar Research 
Centre. Madras 

Central Food Technological 
Research Inslt., Mysor? 



431 Written Answers APRIL 1, 1992 

Year 

1 

Technology 

2 

Rice Husk Particle Board 

Alcrotan and Alutan 

Bormine from Sea Bittern 

Heart Valve 

Cyclosporin A • 

Sand Lime Brick 

Thick Film Hybrid 
Microcircuits 

High Alumina Cement 

Synthetic High Alumina· 
Aggregate 

FIy'~h Bricks 

(b) The steps taken by the Corporation 
for the commercialisation of technologies/ 
products are: 

(i) Supply ofcomprhensive Know-
how documentation. 

(ii) 

Written Answers 432 

R&D Institute 

3 

Indian Plywood Industries 
Research Instt., Bangalore 

Central Leather Research Instt., 
Madras 

Central Sab & Marine Chemicals 
Research Instt., Bhavnagar 

Sree Chitra TirunalOlnstitute for 
Medical Science & Technology, 
Trivandrum 

Vector Control Research Centre, ° 

Pondicherry 

Central Building Research Institute, 
Roorkee. 

Centra Electronics Engineering 
Research Institute, Pilani 

Central Glass & Ceramic Research 
Instt., Calcutta 

- do-

Central Fuel Research Instt., 
Dhanbad 

DemonstratIOn of the process 
at concerned R&D Instt., 

(iii) Training of Licensee at the 
R&D Institute. 

(iv) Arranging the testing of the 



433 Written AnSMHS CHAIlRA 12. 1914 (SAKA) Written AnSW9ts . 434 

product at recognised Testing 
Centres both at home and 
abroad when needed. 

(v) Wher~ Government is the 
major buyer. promoting with 
the concerned user Govern-
ment Departments the pur-
chase of the products manu-
factured by NRDC dicensees. 

(vi) Popularision of the technolo-
gies/products in NRDC's port-
folio through Trade Exhibitions. 

(vii) Arranging lV interviews on 
important products such as Fly 
Ash Bricks and Rice Husk 
Particle Board. 

(viii) Offering concessional ratets of 
• advertisements for product 
advertisements in NRDC pub-
lications. 

(c) The Corporation has secured the 
assignment of 46 new technologies ftom 
various R&D institutions during the year 
1991-92. 

Investment by Japanese Companies 

5665. SI;IRIMATI BASAVA RAJES-
WARI: Witlthe PRIME MINISTER be pleased 
to state: 

(a) the details of the Japanese Compa-
nies which have agreed to invest in India 
after the announcement of new industrial 
policy; 

(b) the fields in which these companies 
are likely to set up their projects; 

(c) the location of such projects, State-
wise; and 

(d) the time by which these companies 

are Ikely to set up their projects? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) and (b). After the announce-
ment of the new industrial Policy in July, 
1991, Government, as well as Reserve Bank 
of India, have approved about 20 proposals 
till the end of February, 1992 envisaging 
direct foreign investment by Japanese 
companies of about Rs. 135.45 crores. The 
details of approved proposals of foreign 
collaboration, including the proposal envis-
aging direct investment by foreign compa-
nies in the form of equity in Indian companies 
viz. name of foreign collaboratiors, item of 
manufacture and nature of collaboration are 
being published on' monthly basis by the 
Indian Investment Centre, New Delhi, as a 
supplement to its ,l1onthly Newsletter. Cop-
ies of these publications are ~ent regularly to 
the Parliament Library . 

(c) Approvals for foreign collaboration 
generally do not indicate location of the 
projects to be set up,under the collaboration 
and, accordingly, details of foreign collabo-
ration approvals specific to a location are not 
centrally maintained. 

(d) The gestation period of an industrial 
project will val"1 not only from industry to 
industry but also from project to proj8(.1. 
Clearance. of foreign investment proposals 

• is also an on-going process. No time sched-
ule can, therefore, be indicated in this re-
gard. 

Effect of Implementation of revamped 
Public Distribution System 

5666. SHRI P.C.THOMAS: Will the 
PRIME MINISTER be pleased to state: 

(a) the effect of implementation of the 
revamped public Distribution System in 1700 
blocks in the country; 
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(b) the details of the blocks selected for 
the above programme State-wise; and 

(c) the details of the plans to develop 
these blocks and to help the people in those 
areas? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED): (a) 
and (c). The Central Government has, in 
consultation. with the State Governments 
and UT Administrations, identified about 1700 
in the country, which are covered by various 
areas specific programmes (such as Drought 
Prone Area Programme (DPAP), Desert 
Development Prpgramme (DDP) ,Integrated 
Tribal Development Programme (ITDP) and 
certain Designated Hill Areas (DHA) for 
implemetation of the revamped Public Distri-
bution System (PDS). The State Govern-

ments and ·UT Administrations have pro-
posed to open about 11,000 fair prices shops 
(FPS); issue additional ration cards to people. 
not covered so far; initiate steps for doorstep 
delivery of PDS commodities to the FDSs; 
constitute Vigilance Committees of consum-
ers etc. at the FPS level; create additional 
storage facilities in the identified areas; weed 
out bogus cardsiunits include additional 
Commodities namely, tea, iodised salt, pluses 
and soaps for distribution through PDS out-
lets. State Governments UT Administrations 
supported the proposals. The Central and 
the State Governments are monitoring the 
progress of implementation of revamped 
PDS. The strengthening and streamlining of 
the PDS is acontinual process and constant 
efforts are made in this direction. 

(b) A statement showing the number of 
identified blOcks in States/UTs is annexed. 

STATEMENT 

State wise Number of identified Blocks 

SI. No. StatelU. T. Number of Blocks 

2 3 

1. Andhra Pradesh 120 

2. Aruncha! Pradesh 48 

3. Assam 69 

4. Bihar 156 

5. Goa 

6. Gujarat 84 

7. Haryana 44 
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51. No. StatelU. T. Number of Blocks 

2 3 

8. Himachal Pradesh 7 

9. Jammu & Kashmir -28 

10. Karnataka 94 

11. Kerala 21 

12. Madhya Pradesh 201 

13. Maharashtra 114 

14. Manipur 22 

15. Meghalaya 30 

16. Mizoram 20 

17. Nagaland 28 

18. Orissa 143 

19. Punjab 
20. Rajasthan 122 

21. Sikkim 4 

22. Tamilnadu 56 

23. Tripura 18 

24. Uttar Pradesh 145 

25. West Bengal 128 

26. A & Nisland 2 

27. Chandigarh 

28. 0'& N Haveli 
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SlNo. StatelU.T. 

2 

29. Daman & Diu 

30. Delhi 

31- Lakshadweep 

32. Pondicherry 

The number of Blocks in Uttar Pradesh 
is reported as 145 by state Government. 
Andhra Pradesh has confirmed that erst-
while block equivalent of mandals identified 
as 120 only. In Sikkim, Districts have been 
taken as Block equivalent. 

Investment by MuHlnational Companies 

5667. SHRI RABI RAY: Will the PRIME 
MINISTER be pleased to state the details of 
the leading multinational companies whose 
investment proposals have been cleared by 
theGovernment during the last three months? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): The details of approved foreign 
col1abo~ation proposals viz., name of the 

. Indian company, name of the foreign col-
laborator, name of the country, the nature of 
collaboration and item of manufacture are 
being published by the Indian Investment 
centre, New Delhi, as a supplements to its 
monthly Newsletter. Copies of these publi-
cations are sent to the Parliament Ubrary 
regularly. 

Export by BHEL to Cyprus 

5668. StiRI RABI RAY: Will the PRIME 
MINISTER be pleased to state: 

Number of Bloc:Rs 

3 

5 

(a) whether the Bharat Heavy Electri-
cals Limited has sent the first consignment of 
major components for Dhakelia (Phase '" 
expansion) Thermal Power Station in Cy-
prus); and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) and (b). Yes, Sir. BHEL has 
to supply, erect and commission two Turbine 
generator units of 60 MW rating for Dhakalia 
'B' Power Station in Cyprus. The first con-
signment of about 40 tonnes of embedded 
parts was shipped in August, 1991. On 8th 
March, 1992 second shipment (first major 
consignment) comprising of major compo-
nents/sub-assemblies like condenser, 
deaerators, heaters, boiler feed pumps, 
piping, motors etc. has been made. 

Increment for Sterilisation 

5669. SHRI JAGMEET SINGH BRAR: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the benefit of one increment 
for undergoing sterilisation in available to 
Central Government employees in the event 
of joining from one organisation to another 
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on their selection against direct recruitment 
after resigning their job in the first organisa-
tion; and 

(b) if not, the reasons therefor? 

mE MINISTER OF STATE IN mE 
MINISTRY OF PERSONNEl, PUBLIC 

• GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a)and (b). If the resig-
nation is a technical one and the benefit of 
past service is given for all purposes, then 
the benefit of one increment for undergoing 
sterilisation is available to Central Govt. 
employees in the event of joining from one 
organisation to another on their selection 
against direct recruitment, after resigning 
their job in the first organisation. However, 
the benefit is not admissible if such appoint-
ment is treated as frest! employment. 

[TranslaOOnl 

hnplementatlon of N.C_R. Plan 

5670. SHRI JAGMEET SINGH BAAR: 
WiHtheMinisterof URBAN DEVELOPMENT 
be pleased to state: 

(a) whether the national capital region 
plan was formulated in view of the growing 
population of Delhi; . 

(b) if so, whether the Government have 
taken any action in this regard; 

(c) the total expenditure incurred on this 
project by 1990-91; and 

(J) the time by which it is likely to be 
implemented? 

THE MINISTER OF STATE IN mE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ASUNACHAlAM): (a) Yes, Sir. 

(b) 1hefollowing steps have been taken: 

i) Enactment of National Capital 
Region Planning Board Act, 1985. 

ii) The constitution of the NCR Plan-
ning Board. 

iii) The NCR Planning Board has pre-
pared the Regional Plan-200 1-NSR 
~ich is in force w.e.f. 23.1.1989. 

(c) The total expenditure incurred on 
schemes financed by Central GQ.vt./NCRPB 
for urban Development in selected towns of 
the Region upto 1990-91 is Rs. 141.2643 
crores. 

(d) The Regional Plan - 2001 NCR has 
the perspective of 2001 A.D. 

Registration of Individuals by DDA 

5671. SHRI JAGMEET SINGH 
BRAR: 

DR.LAXMINARAYAN 
PANDEYA: 

SHRI PHOOL CHAND 
VERMA: 

SHRI B. L. SHARMA PREM: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether a number of persons inter-
ested in having D. D. A. flats have been 
deprived of this facility as they could not get 
themselves registered with DDA at the time . 
of last registration; and 

(b) the action being taken by the Gov-
ernment to get such persons registered with 
DDA? 

THE MINI~TER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No such 
survey has been carried out. 
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(b) Considering the heavy backlon under 
the on-going schemes, it is not proposed to 
undertake fresh registration at present. 

Encroachment of DDA Land 

5672. SHRI JAGMEET SINGH BRAR: 
Will the Minister of URBAN DEVELOPMENT 
be pleased,to state: 

(a) whether the attention of the Govern-
ment has been drawn to the news items 
appeared in daily "Hindu' on July 12, 1991 
regarding encroachment of DDA land: 

(b) if so, whether major of chunkof land 
acquired by Delhi Development Authority 
has been occupied unauthorisedly; 

(c) if so, the details thereof; 

(d) whether any action has been taken 
by the Government in order to end the illegal 
occupation; and . 

(e) if so, the total land liberated 
th9feof and the steps taken to oheck such 
cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. 

(b) and (c). No, Sir. 67279.521 croresof 
land is at the disposals of Delhi Development 
Authority including acquired land, nazulland 
and land of Ministry of. Rehabilitation. Major-
ity of the land has been utilised, while some 
portion of the land is under encroachment. 

(d) and (e). As reported by D. J. A .. it 
keeps on removing encroachmenf of any 
nature regularly. From April, 1991 to Decem-
ber, 19912942encroachmentwereremoved 
and 180.75 acre for land was reclaimed. 

Antarctica Expedition 

5673. SHRI RAJESH KUMAR: 
SHRI TEJ NARAYAN SINGH: 
KUMAR UMA BHARTI: 

Will the PRIME MINISTER be plea~ed 
to state: 

(a) the achievements of the Antarctica 
expedition being run by the Indian Scientists 
and Meteorologists during the last three 
years; 

(b) the main tasks performed by this 
team on South Gangotri; 

(c) whetherthe Union Government have 
received some new suggestions from the 
fourth team of the Indian Scientists how have 
successfully completed their expedition visit 
recently; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIENANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) and (b). A state-
ment indicating the achievements of the 
Indian scientists and meteorologists of the 
Antarctica expedition during the last three 
yeas and the main tasks performed by the 
team at Dakshin GangotrilMaitri is given to 
below. 

(c) and (d). The fourth team of Indian 
scientists returned to Indian in March, 1985. 
All their suggestions were included in the 
planning of the 5th expedition and for setting 
up of the Indian station "Maitri" in the Schir-
macher ranges. The station at Maitri was set 
up and made fully operational in 1989 with 
facilities for scientific research in various 
disciplines. 
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STATEMENT 

Main Tasks and Achievements of the 
Antarctica Expeditions During the Last 

Three Years 

1. METEOROLOGY 

The meteorological phenomena on 
Antarctica was studied in the context of 
Indian monsoons. The usual meteorological 
parameters like wind, wind speed, pressure, 
temperature etc. were continually recorded 
to support both scientific and logistic activi-
ties in Antarctica. 

2. ATMOSPHERIC SCIENCES 

In this area study of the ozone layer and 
green house effects besides the study of 
trace gases and their influence on ozone 
chemistry were undertaken. The measure-
ment of radio activity in the higher 
atmosphere,m lithosphere and atmosphere 
and transport of substances like radon were 
also carried out. 

3. EARTH SCIENCES 

Scientific studies were carried out to . 
understand the structure of Antarctic geol-
ogy, the various formation and mineralisa-
tion processes, and paleo environmental 
changes. Survey of the entire Schirrnacher 
and Wilhthat regions have been completed 
and a geological map prepared. Several 
rock samples have been collected for labo-
ratory analYSis. Besides, iceberg monitor-
ing, glaciological investigation and search 
for meteorites were continued. 

4. BIOLOGICAL SCIENCES 

The study of micro plants under ex-
treme conditions were undertaken. These 
studies included bio-chemical, molecular and 
related experiments on primitive forms of life 

and their adaptation to extreme cold condi-
tions. 

The oceanographic studies on air-sea 
interaction, oceanic currents and circulation 
patterns ,and their influence on monsoon 
systems were carried out. 

5. ENVIRONMENTALPHYSIOLOOY 

Studies on the human metabolic anq 
psychological behaviour in cold and isolated 
conditions were undertaken. 

6. ENGINEERING ASPECTS 

An indigenous station "Maitri" has been 
constructed in Antarctica with all necessary 
facilities for scientific studies. The engineer-
ing materials and other related aspects are 
continually studies and improved every year. 

The station has effective waste man-
agement systems in conformity with interna-
tional regulations. 

{English] 

Housing Projects of KeraJa 

5674. SHRI THA YILJOHN ANJALOSE: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) the project under consideration of 
HUDCO for solving the housing problem in 
the rural and urban areas for Kerala; 

(b) whether HUDCO has accorded its 
approval; and 

(c) if so, the details thereof and if not, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c). Dur-
ing the current financial year, HUDCO has 
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already sanctioned loan of Rs. 69.74 crores 
to Keraia Agencies as on 292.92. In addition 
Government of KeraJa has sought assis-
tance of HUDCO for the construction of 10 
Jakhs houses in rural and urban areas of the 
State, envisaging loan assistance of Rs. 303 
crores each year. Since resources of this 
magnitude are not available with HUDCO, it 
has requested State Government to under-
take to borrow from HUDCOfundsmobilised 
by it at market rates in the immediate future. 
Formal' agreement in this matter has not 
been reached. 

Open Cast Mining by Eel 

5675. SHRI ANll BASU: Will the Minis-
ter of COAL be pleased to state: 

{a) whether the Government of West 
Bengal objected to he open cast mining by 
Eastern Coalfields limited alGangaramchak 
in Birbhum District in West Bengal; 

(b) if so, the details thereof; 

(c) whether any enquiry has been con-
ducted in this regard; . 

(d) if so, the details of the enquiry and 
the steps taken in this regard; and 

(e) if not. the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S. B. NY AMA-
GOUDA): (a) to (e). Irrigation Department. 
Government of West Bengal has raised 
objection to opencast mining at Ganga-
ramchak on the apprehension to damage to 
Hinglowdam dueto blasting vbration as weH 
as damage to the canal and inspection path. 
ECl management had maintained thatthere 
is no cause for apprehending damage to the 
irrigation system due to opencast mining at 
Gangaramchak. The silting of the canal was 
normal and the alleged obstruction of canal 

was caused by villagei-s. The damage to the 
inspection path marginal. ECl has main-
tained that blasting vibration were not as 
heavy as to cause any damage to Hinglow 
dam. Because of the difference of opinion 
between ECl management and the Irriga-
tion Department regarding apprehension of 
damage, District Magistrate. Birbhum had 
convened a meeting in August. 1 ~9 at 
Kasta. During the meeting ECl manage-
mentoffered to undertake minor repair of the 
service road of the canal as the use of the 
service road by ECl was limited and coal 
trucks were no longer plying over the dam 
proper. It was also agreed that the question 
of likely damage to the dam due to vibration 
arising out.of blasting would be referred to 
Central Mining Research Station (CMRS). 
Accordingly the matterwas refereed to CMRS 
for investigation. CMRS report confirmed 
that vilration due to blasting in Ganga-
ramchak would not cause damage to the 
Hinglow dam in as !'luch as particle veloci-
ties were below the permissible limit Subse-
quently damage to service road has since 
been repaired by ECl and they have also 
undertaken to repair damage to a culvert for 
which work order has been issued. 

In April. 1990 reference was received 
from Government of West Bengal express-
ing apprehension about adverse effects 
mentioned above due to coal mining at. 
Gangaramchak. Based on the above facts. 
in July, 1990 the Government of West Ben-
gal were informed that there should be no· 
cause for concern about apprehended 
damage to dam lcanal and other associated 
works arising from opencast mining opera-
tions. 

Ranlgan) Coalfields 

5676. SHRI ANll BASU: Will the Minis-
ter of COAL be pleased to state: 

(a) whether the Government have re-
ceived any Preliminary Status Report on 
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unstable areas of Raniganj Coalfield; 

(b) if so, the details thereof including the 
oost involved intacklingthe probIerristhereot; 

(c) the steps taken to Qplement the 
same;and 

(d) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAl (SHRI S. B. NYAMA-
GOUDA): (a) to (d). An apex Monitoring 
Committee constituted by Coal Indian lim-
ited, consisting of District Magistrate, Burd-
wan, A. D. M., AsansoI,IocaI MPsand MlAs, 
representatives from Central Mine Planning 
and Design Institute,lndian SchooIof Mines, 
Central Mining Research Station and East-
em CoaHieids Limited headed by Shri H. B. 
Ghosh, Ex. DirectorGenerai of Mines Sotety 
is studying the status of stablisation of un-
safe areas in Raniganj CoaHieid. Appropri-
ate action would be taken on receipt of the 
report remote of the Committee. 

Neyvall LIgnite Corporation 

5Sn. DR. P. VAUAl PEYUMAN: Will 
the Minister of COAl be pI~ to state: 

(a) whether the Govemment have made 
further amendments on technical and com-
mercial points ofcontracls after the issuance 
of LOI in Neyvali Lignite Corporation; 

(b) if so, the details thereof? 

(c) whether the Government have 
waived to clause for any contract; and 

Cd) if so, the number ft!ereof and the 
amount imlOlved in all the packages of TS-U 
1st stage 3x213 MW? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAl (SHRI S. B. NYAMA-
GOUDA): (a) to (d). The technical and 

commercial Parmaeters of any purchase 
C9f1b'act and the determination of L D. faR 
within the exclusiVe purview of NeyvaJi lig-
nite 'Corporation; the rol of the Government 
being confined to obtaining release cA for-
eign exchange and assisting the undertak-
ing in obtaining other statutory clearances, 
as may be required. 

Alleged Malpractices in Neyveli LIgnite 
Corporation 

5678. DR. P. VAlLAl PERUMAN: Win 
the Minister of COAL be pleoased to state: 

(a) whether the Government are aware 
of the reported malpractices in purchase of 
spare parts by the Transport Department of 
Neyveli Lignite Corporation; 

(b) if so, the actiontakenbytheGovem-
ment thereon; 

(e) the details of spare parts purchased 
by that Department during January 1990 to 
December 31, 1991; 

Cd) the amount involved in the purchase: 

(e) whether any m~werefound 
in disposal of old spare parts by the depart-
ment of NlC; and 

(f) if .so, the details thereof and the 
action taken thereon? 

THE DEPUTY MINISTER· IN THE 
MINISTRY OF COAl (SHRI S. B. NYAMA-
GOUDA): (a) and (b). In January, 1991 a 
reference was received in the Ministry of 
Coal aReging, inter-alia. ~ in the 
purchase of spare parts in the transport 
division of Neyveli Lignite Corporation. NlC 
management was asked to enquire into the 
matter. Afactfinding Commilleewasformed 
by NlC for the purpose. The Committee 
coufd not cOme to any Conclusion as to any 
ostensible malpractices as alleged. 
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(c) For the period 01-01:1988 to 31-12- Public Sector Undertakings In Kama-
1991, besides normal maintained spares, taka 
the following major aggregates have been 
purchased for the Transport Department: 

Gear box assembly 38 Nos. 

Engine assembly 31 Nos. 

Fron! axle assembly 28 Nos. 

Rear axle assembly 29 Nos. 

(d) The total value of the purchases 
including CME Branch and GWC Branch 
amounts to Rs. 703. 01 lakhs for the period 
of four years from 01-61-1988 to 31-12-
1991. 

(e) No malpractices were found in dis-
posalof old spare parts by Transport Depart-
ment. 

(f) Does not arise. 

5679. SHRI H. D. DEVE GOWDA: Will 
the PRIME MINISTER be pleased to state: 

(a) the number of public sector 
undertakings in Kamataka at present. and 
the investment made in each undertaking; 
and 

(b) the number of medium and major 
industrial units in the State at present? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P. K. 
THUNGON): (a) and (b). There were 16 
Central PSEs having their registered offices 
in the State of Karnataka as on 31-3-1991 
upto which period only the iniormation is 
available. Investment made in each of these 
PSEs as on 31-3-1991 is given in the at-
tached statement. As on 31-3-1991 there 
was only one Central Government Project 
costing more than Rs. 100 crores under 
implementation in the State of Karnataka. 

STATEMENT 

fRs. in crores) 

51. No. Name of Central PsE. Investment 

1. Bharat Earth Movers Ltd. 223.41 

2. Bharat Electonics Ltd. 297.29 

3. Bharat Gold Mines Ltd. 99.88 

4. H. M. T. (International) Ltd. 14.70. 

5. HMTLtd. 273.33 

6. Hindusthan Aerenautics Ltd. 529.88 

7. Indian llephone Industirs Ltd. 587.08 
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(Rs. in crares) 

51. No. Name of Central PSE. Investment 

8. Karataka Antibiotics & Pharmaceuticals 6.45 

9. Kudremukh Iron Ore Co. ltd. 640.80 

10. Mandhya National Paper Mills Ltd. 48.36 

11. NTC (A. P. Karnataka. Kerala & Mahe.) ltd. 207.27 

12. Spices Trading Courp. Ltd. 

13. Tungabhadra Steel Production Ltd. 

14. Vignyan Industri.es Ltd. 

15. Vijayanagar Steel Ltd. 

16. Vsvesvarayya Iron & Steel Co. ltd. 

Allocation Under Minimum Needs 
Programme 

5680. SHRISYED SHAHABUDDIN: Will 
the Minister of PLANNING AND PRO-
GRAMME IMPI£MENTATION Wpleased 
to state: 

(a) the head-wise allocations under 
the minimum needs programme during 
1990-91 and 1991-92 State-wise; 

(b) the amount spent during 1990-91 
and the amount actually released to the 
Statel Union Territories during 1991-92; and 

(c) the target fixed and achieved during 

1.50 

16.91 

3.20 

10.50 

120.7 

the last two years in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRr H. R. 
BHARDWARJ): (a) and (b). The head-wise 
and state-wise allocations under the Mini-

- mum Needs Programme during 1990-91 
and 1991-92 are given in the attached State-
ments I and II. Head-wise expenditure dur-
ing 1990-91 is given in Statement-III. State-
wise details of expenditure during 1990-91 
are being collected. 

(c) The target fixed and achieved during 
the last two years (1989-90 and 1990-91) in 
this regard is given in the attached State-
ment-lV. 
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Investment In Public Sector Undertak-
Ings 

5681. SHAISYED SHAHABUDDIN:WiII 
the PAIME MINISTEA be pleased to state: 

(a) the total investment in Central public 
sector enterprises as on 31.3.1991; 

(b) their total working capital on the sam 
date; 

(c) the total outstanding loan, domes-

Total Investment 

Total Working Capital 
loans outstanding:-

-Domestic 

- Foreign 

- Total 

(d) loan repayment to foreign parties 
during 1990-91 upto which period only the 
information is available anwPnted to As. 
1883 crores whereas inter" on foreign 
loans amounted to As. 1338.60 crores and 
As. 245.18 crores were paid as royalty and 
service charges during this period. 

(e) During 1990-91 upto which period 
only the information is available. Central 
PSEs earned a net profit of As" 2367.74 
crores. 

l T rans/ation] 

Mining of Uranium 

5682. SHAI VILAS MUTTEMWAA: 

tic and foreign as on that date; 

(d) the total remittances to foreign coun-
tries during 1991-92, on account of principal 
and interest on foreign loans as well as 
payment of royalty and service charges. if 
any; and 

(e) the total net profit during 1991-92 by 
these undertakings? • 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P. K. 
THUNGON): (a) to (c). The information as on 
31-3-91 is given below:-

(As in cores) 

As. 113233.68 

As. 40666.04 

Rs. 52598.03 

Rs. 17601.24 

Rs. 70199.27 

Will the PRIME MINISTER be pleased to 
state: 

(a) whether huge deposits of uranium 
have been discovered in the Western Khasi 
hills region of Shillong; 

(b) whether mining operations were 
stopped following public protest: 

. 
(c) whether the mining of uranium is 

essential for meeting the requirements of the 
country; and 

(d) if so, the steps taken by the Govern-
ment to CQntinue the mining of uranium and 
the results thereof? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) Yes, Sir. 

(b) Experimental mining has been 
started to carry out are amenability studies 
on pilot plant scale. Following a resolution 
passed by the Khasi Hills autonomous Dis-
trict Council, notice has been served on the 
Department to stop further work in the area. 
Since experimental. mining operations were 
undertaken after obtaining necessary per-
mission from the Khasi Hills District Council, 
the matter is being taken U? with them so that 
pilot, plant studies can be completed. 

(c) Yes, Sir. 

{oj ~,;"ing of Uranium on commercial 
7.cale will be taken up after preparation of 
Detailed Project Report and project sanc-
tion. Present activities are in connection with 
the collection of data for the preparation of a 
technical feasibility report for the project. 
The matter is being taken up with the Khasi 
Hills autonomous District Council and the 
Government of Meghalaya. 

Irregularities in Super Bazar 

5683. SHRI SURENDRA PAL 
PATHAK: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government have re-
ceived any memorandum from some Institu-
tions/Organisationslindividualsltrade unions 
regarding a probe into the alleged irregulari-
ties being committed in the branches of 
Super Bazar located in New Delhi; 

(b) if so, the ,action taken so far by the 
Government in this regard; 'and 

(c) the details of the results thereof? 

THE MINISTER OF STATE IN THE 

MINISTRY OF CIVil SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED): (a) . . 
to (c). Yes, Sir; Govt. and Super Bazar 
Management have been receiving complaints 
from InstitutionslOrganis~tionslindividuals 

regarding irregularities being committed in 
some branches by some unscrupulous 
employees. The nature of the complaints are 
generally regarding bl~ck-marketing in pal-
molein, pilferage and shortage in goods, 
overcharging of customers, non-!~~=;;1Q 
~~ . ~m~e!;; dIN wR account of Bardana 
supplies to the branches; selling goods with-
out cash memos, disCourteous behaviour 
with ccstomers etc. A full-fledged vigilance 
Depaitment under the charge of the Vig-
ilance Officer is functionil)g in Super Bazar 
and immediate steps are taken to investi-
gate the complaint and strict action in the 
shape of Departmental inquiries is taken 
against erring employees. 

[English] 

Misuse of Ration Cards 

5684. SHRI V. KRISHNA RAO: 
SHRI K. H. MUNIYAPPA: 

Will the ~RIME MINISTER be pleased 
to state: 

(a) the steps taken to obviate the mis-
use of ration cards; 

(b) the percentage of rice and wheat 
which remains unsold by PDS outlets be-
cause of unused ration cards; 

(c) whether unsold rice and wheat are 
being manipulated by the Public Distribution 
System outlets; and 

(d) the steps taken by the Government 
to check this menace? 

THE MINISTER OF STATE IN THE 
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MINISTRY OF CIVIL SUPPLIES. CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED): (a) 
and (b). State Govts.lUT Administrations 
have been advised to undertake a regular 
and sustained act~n to weed out bogusl 
false ration cards so as to ceca diversion of 
foodgrains and other PDS commodities. This 
Ministry does not maintain statistics relating 
to unutilised foodgrains carried over to next 

. periods for distribution. 

(c) and (d). Periodical inspections and 
surprise checks are carried out by the ma-
chinery. of State Govts.IUT Administrations 
to check malpractices in distribution of PDS 
items. 

Drinking water Projects 

5685. SHRIMATI RITA VERMA: 
SHRI ANNA JOSHI: 
SHRI DATTARAY BANDARU: 
SHRI ANAND AHIRAWAR: 
SHRI R. SURENDER 

REDDY: 

WiD the PRIME MINISTER be pleased 
to state: 

(a) the details of the drinking water 

projects submitted for approval to the Union 
Govemment by each of the State Govern-
men~ during 1989-90. 1990-91 and 1991-
92; 

(b) the action taken by the Union Gov-
emment on each of these project. State-
wise; and· 

(c) the amount sanctioned therefor 
during each of the above years. State-wise? 

IHE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRt UTTAMBHAI H. PATEL): (a) and (b), 
The information is being collected and will be 
laid on the Table of the House. 

(c) Central assistance releastod to the 
State is not given on project-wise basis. It is 
based on the criteria for allocatiori of funds 
under the Centrally Sponsored Accelerated 
Rural Water Supply Programme and the 
pattern of funding applicable for mini-mis-
sion projects. sub-missions activities. set-
ting up of wster quality testing laboratories. 
etc. The il'lformation relating to Central as-
sistance rel~ased during 1989-90. 1990-91 
and 1991-92. State-wise. is given in the 
enclosed statement. 
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[ Translation] 
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cases Registered by CBI Against 
Officials of Public Sector Undertakings 

5686. SHRI RAM NARAIN BERWA: 
Wili the PRIME MINISTER be pleased to 
state: 

(a) the number of cases registered by 
the CBI against the high officials of Govern-
ment Undertakings for possessing dispro-
portionate assets during the lastthree years; 
and 

(b) the number of cases out of them in 
the which chailans were filed in the court and 
the number of cases in which departmental 
action was taken and the result thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) The number of cases 
registered by CBI against high ranking offi-
cials of Public Sector Undertakings on the 
allegation of possession of assets dispro-
portionate to their known sources of income 
during the last three years is 14. 

(b) Out of these 14 cases CBI have 
referred one case for departmental action for 
major penalty and one case for suitable 
action. Challan has not so far been filed in 
any case. 

Urban Development Programme 

5687. SHRI RAM NARAIN BERWA: 
SHRIMATI SUMITRA MA-

HAJAN: 

(b) if so, by when and the names of cities 
wherein it is proposed to be implemented: 

(c) whether this scheme is not being 
implemented in all the cities; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
The improvement of slums in cities is largely 
carried-out under the $late Sector scheme of 
environmental Improvement of Urban Slums 
(ElUS). The cities and area selected under 
the scheme from time to time are determined 
by the State GovernmentslUTs. In addition, 
the schemes of Urban Basic ServiceslUrban 
Ba~ic Services for the poor are operated by 
the Central Govt. where under funds are 
provided to the State GovernmentslUTs for 
provision of social amenities in low-income, 
urban neighborhoods through Neighborhood 
Committees. 

(c) and (d). According to the information 
available on the matter, the EIUS is not in 
operation in the State of (i) Arunachal Pradesh 
(ii) Nagaland and UTs of (i) Chandigarh (ii) 
Dada & Nagar Haveli (iii) Daman & Diu (iv) 
Lakshadweep as there is no major problem 
of slums in these SiateslUTs. As regards 
UBS/UBSP, the state GovernmentslUT 
Administrations themselves identify the 
towns/ slum pockets for implementing these 
schemes. 

cases Peendlng In Central Amdmlnls-
trative Tribunai, Jodhpur 

5688. SHRI RAM NARAIN BERWA: 
Will the PRIME MINISTER be pleased to 

Will the Minister of URBAN DEVELOP- state: 
rJE NT be pleased to state: 

(a) whether the Union Government have 
fa r n1 U laled any scheme to solve the problem 
(1~ ';'ums In the cities; 

(a) the number of cases of the employ-
ees pending in tlie Central Administrative 
Tribunal, Jodhpur since last three years; 
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" 

(b) whether the Government propose to 
implement time-bound action plan to expe-
dite these cases; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PER!?ONNEl, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET AlVA): (a) The numberofcases 
of the employees pending in the Central 
Administrative Tribunal,Jodhpur Bench since . 
last 3 years is 1990. 

(b) and (c). The pendency of the cases 
in the Central Administrative Tribunal 
Benches is monitered by Government 
through periodical returns. Steps are also 
being taken to fill up the vacancy of Admin-
istrative Member at the Jodhpur Bench to 
expedite disposal of pending cases. 

[English] 

National Commission on Child and 
Women Labour 

5689. SHRI GORGE FERNANDES: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the All India Trade Unions 
Federation has demanded setting up of a 
National Commission by the Government to 
look into working conditions of Child and 
Women labourers in the country; and 

(b) if so, the Government's reaction 
thereto? 

THE DEPUTY MIN.STER IN THE 
• MINISTRY OF LABOUR (SHRI PABAN 

SINGH GHATOWAR): (a) No such demand 
from the All India Trade Unions Federation 
appears to have been recently received in 
the Ministry of Labour. 

(b) Does not arise. 

[ Translation} 

PrlorHy List for Ambedlalr Awas Volna 

5691.· SHRI DHRAMPAl SINGH 
MALIK: Will the Minister of URBAN DEVEL-
OPMENT be pleased to state: 

(a) whether the priority lists of all the 
categories (MIG, lIG, .JANTA etc. ) regis-
tered under Ambedkar Awas Yojna have 
been prepaed by the Dl:llhi Development 
Authority; and 

(b) if so, the number of applicants cate-
gory-wise whose name could not by covered 
in the priority list? 

THE MINiSTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
The Ambedkar Awas Yojna envisages allot-
ment of 30,000 flats. A total of 38,018 appli-
cations were received under the scheme as 
per details given below:-

Category 

M.I.G. 

l.1. G. 

JANTA 

No. of applica-
tions 

7,193 

20,903 

9,922 

38,018 

The priority Jist of 10,000 persons for 
UG category and 3000 persons for Janta 
category of flats have since been prepared 
by the DDA. 7000 persons for MIG category 
of flats are yet to be registered. 
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[English] 

Employees of Hlndustan Vegetable Oils 
Corporation Ltd. 

5692. SHRI PAWAN KUMAR 
BANSAl: Will the PRIME MINISTER be 
pleased to state: 

(a) whether some employees of Hin-
dustan Vegetable Oils Corporation Ltd. 
Chheharta are being retrenched; and 

(b) if so, the details thereof and the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED): (a) 
and (b). Hindustan Vegetable Oils Corpora-
tion have stated that they have not taken any 
decision to retrench the regular employees 
atChherahta.However,adecisionwastaken· 
by their Board of Directors that casuals 
workers employed in Amritsar unit should be 
discordinued. This decision has, however, 
been decided not to be implemented for the 
present. The unions have been assured that 
if they incre2Se the production of the unit to 
levels which will justify employing such cas-
uallabours, Management will be too happy 
to absorb them on permanent basis. 

{ Translation] 

Sick Public Undertakings 

5693. SHRI CHITTA BASU: 
SHRJ RABI RAY: 

Will the PRIME MINISTER be pleased 
to state : 

(a) whether the Government have since 
decided to reler about fifty sick public sector 
undertaking to Board for Jndustrial and Fi-
nancial Reconstruction; 

(b) if so, the name of the undertakings 
and the reasons therefor; 

(c) whether the tripartite consultations 
comprising Govemment, management and 
Trade Unions were held for each of the 
undertakings, before referring the BIFR; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) and (b). Based on their 
performance upto 1990-91, 54 Central PSEs 
are regarded to be referred to BIFR for 
formulation of suitable revival/rehabilitation 
plans. The list is given in the attached state-
ment. 

(c) to (e). The Special Tripartite Com-
mittee have decided to take up 6 Sectors for 
unit level studies through sectoral Industrial 
Committees. While units level discussions 
on Textile Industry has already started, the 
others are also expected soon. The findings , 
of these committees will facilitate the formu-
lation of plans undel' BIFR. 

STATEMENT 

Statement List of Sick Industrial Enter-
prises in Central Public Sector 

SI. No. StatelName of PSE 

Andhra Pradesh 

1 . Southern Pesticides Ltd. 

Assam 

2. North Eastern Regional Agricul-
tural Mktg. Corpn. 
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51. No . StatelName of PSE 51. No. StatelName of PSE 

.. 
. - Bihar 17. NTC (South Maharasthra) Ltd. 

• 3 . Bharat Refractories Ltd. Nagaland 

4. Heavy Engineering Corpn. Ltd. 
\ 

18. Nagaland Pulp & Paper Mills Ltd. 

Gujarat Orissa 

5. NTC (Gujarat) ltd. 19. Orissa Drugs & Chemicals Ltd. 

Haryana Uttar Pradesh 

6. Indian Drugs & Pharmaceuticals 20. Triveni Structurals Ltd. 
Ltd. 

21. Bharat Pumps & Compressors 
Kamataka Ltd. 

7. Bharat Gold Mines Ltd. 22. Scooters India Ltd. 

8. Vignyan Industries Ltd. 23 . Tannery & Footwear Corpn. Ltd. 

• 9. Mandya National Paper Mills Ltd. 24. British India Corpn Ltd. 

10. NTC (APKKM» Ltd. 25. Cawnpore Textile Ltd. 

Kerala 26. Elgin Mills ltd. 
11. Cochin Shipyard Ltd. 

Madhya Pradesh 27. NTC (U. P. ) Ltd. 

12. NTC (M. P. ) Ltd. 28. U. P. Drugs & Pharmaceuticals 
Ltd. 

Mhararashtra 
West Bengal 

13. Maharashtrp Antibiotics Ltd. 
29 . Indian Iron & Steel Co. Ltd. 

• 14. Richardson & Cruddas (1972) 
Ltd. 30. Bengal Chemicals & Pharmaceu-

ticals Ltd. 
15. Nationla Bicycle Corpn. Ltd. 

31. Smith Stanistreet & Pharmaceuti-
16. NTC (Mahrashtra North) ltd. cals Ltd. 
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51. No. 5tateIName of P5E 

32. Bharat Process & Mechanical 
Engineers Ltd. 

33. Braithwaite & Co. Ltd. 

34. Mining & Allied Machinery Corpn. 
ltd. 

35. Weighbird India Ltd. 

36. Bharat Brakes & Valves Ltd. 

37. Biecco'Lawrie Ltd. 

38. Cycle Corpn. of India ltd. 

39. Hooghly Dock & Port Engg. ltd. 

40. Bharat Ophthalmic Glass Ltd. 

41. National Jute Mfg. Coll?n. ltd. 

42. Rehabilitation Industries ltd. 

43. Birds, Jute & Exports Corpn. 

44. Tyre Copn. of India Ltd. 

45. National Instruments Ltd. 

46. NTC (West Bengal) ltd. 

47. Central Inland Water Transport 
Corpn. 

48. Bengal Immunity Ltd. 

Delhi 

49. Fertilizer Corpn. of India ltd. 

SO. Hindustan Fertilizen Corpn. 

51. No. 5tateIName of P5E 

51. Hindustan Shipyard ltd. 

52. Central Electronics ltd. 

53. National Seeds Corpn ltd. 

54. Intelligent Communications 
System ltd. 

Extension to Government Employees 
and Officers 

5694. SHRI VILAS MUTIEMWAR: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government propose 
to stop the practice of giving extensions to 
the retiring Government employees and 
officers for reducing the expenditure; 

(b) if so, the details therefor; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) Extension in serv-
ices are not normally granted except in rare , 
and exceptional circumstances purely in 
public interest. This policy is being contin-
ued. 

(b) and (c). Does not arise. 

[English) 

National Trust for integrated Wasted 
Management 

5695. SHRI SHANKERSINH 
. VAGHELA: 

SHRI ATAL BIHARI 
VAJPAYEE: 
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WiJlthe PRIME MINISTER be pleased 
to state: 

(a). whether there is any proposal to 
integrated waste management (conversion 
of garbage into fuelpelledts and maintenance 
of public toilet) is under consideration of the 
Government; 

(b) if so, the details thereof and the 
machinery proposed to be set up for its 
speedy implementation; and 

(c) whether private sector will be asso-
ciated with scheme and the necessary tech-
nology will be transferred to them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) to (c). There is an· 
on-going pilot project in Bombay to covert 
Municipal Garbage into fuel pellets using an 
indigenously engineered plant ar:'d to estab-
lish toilet blocks amenable for mass replica-
tion and construction. This pilot project was 
undertaking with the intention that it the 
technical feasibility of the concept and its 
potential for winder application are estab-
lished, then the city of Bombay and other 
towns and cities of Country with similar prob-
lems could also be considered for coverage 
under an innovative management mecha-
nism. 

The pilot project of Integrated Weste 
Management taken up for Bombay city is 
currently under implementation, After the 
results ofthe pilot project of Integrated Waste 
Management taken up for Bombay City are 
duly assessed, the question of its expansion 
and establishment of an appropriate organi-
sation mechanism for its implemention will 
betaken up. 

Many of the sub-systems for the project 
have been procured from private sector 
also. 

[ Translation] 

Rice of cereala 

5696. SHRI NANI BHATTACHARYA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the extent of rise in prices of cereals 
registered during the last six months; 

(b) the reasons therefor; and 

(c) the steps taken by the Government 
to contain the rising prices of cereals? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED): (a) 
A Statement showing the percentage rise in 
the wholesale Price Indices of Cereals dur-
ing the past 6 months-ending 14.3.1992 is 
given below. 

(b) The rise in the Wholesale Price 
Index Numbers of Cereals during last six 
months could be due to the lower net availa-
bility of CE!reals in the market, lower procure-
ment by the Government, increase in the 
minimum support/procurement prices of 
wheat, rice and enhanced transportation 
costs etc. 

(c) Efforts are being made to increase 
the production of cereals in the country. As 
an incentive to producers minimum support/ 
procurement prices have been enhanced 
substantially. Allocation of foodgrains to 
StatelUTs for supply through Public Distri-
bution System have been increase. Food 
Corporation of India was allowed to sell 
wheat in the apen market at a cheaper rate ,-
than the market prices when its prices rose 
significantlyduringthefourth quarter of 1991. 
As a result of all these measures, the prices 
of cereals have started showing a declining 
trend in the past few weeks. 
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STATEMENT 

Perr::entage increase in the Wholesale 
Price Indices of Cereals during the past 6 
moths-ending 14.3.1991 (between weeks-
ending 14.9.1991 to 14.3.1992) 

Commodity Percentage 
increase 

Cereals :+- 16.7 

Rice + 10.9 

Wheat +21 .. 7 

Jowar +28.7 

Bajra +76.2 

Maize + 13.0 

Barley + 14.9 

Ragi + 16.1 

Source: Office of the Economic Adviser, 
Ministry of Industry. . 

Discussion on Family Planning at 
Indian Science Congress 

5697. SHRI RAJENDRA AGNIHOTRI: 
Will the PRIME MINISTER be pleased to 

.state : 

(a) whether the subject of family plan-
ning was discussed in the last Indian Sci-
ence Congress held at Bangalore; 

(b) if so, the details for recommenda-
tions made there in; and 

(c) the action taken by the Go~ernment 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 

GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) Yes, Sir. 

The subject of family planning was dis-
cussed in the last Indian Science Congress 
held at Vadodara between 3rd and 8th Janu-
ary 1992. 

(b) and (c). The final recommendation 
of the Science Congress have not been 
received from the Indian Science Congress 
Association (ISCA). On receipt, the recom-
mendations will be processed through an 
inter-ministerial task force set up for the 
purpose, to enable. appropriate actions by 
the concerned departments and agencies. 

[English] 

Gas Crackeer Complex In Assam 

5698. SHRI PROBIN DEKA: 
SHRI BALIN KUlI: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether any letter of intent has been 
issued to Assam Industrial Development 
Corporation for setting up of gas cracker 
complex in· Assam; ~nd 

(b) if so, the progress made in this 
regjird? 

THE MINISTER OF STATE IN THE 
~INISTRY OF CHEMICALS AND FERTil-
IZERS (DR. CHINTA MOHAN): (a) Yes, Sir. 
A letter of intent has been issued to Assam 
State Industrial Development Corporation 
(ASIDC) on 25.1.1991. 

(b) The project is proposed to be imple-
ments in the joint sector. As per available 
information, ASIDC are yet to select and 
decide upon the main r:>romoter of the proj-
ect. Work on the project can start only after 
selection of promoter, preparation of De-
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tailed Feasibility Report, tie up of finances 
etc. 

Condition of Azadpur Sabjl ~ndlln 
Deihl 

5699. SHRI S. N. VEKARIA: 
SHRI AVTAR SINGH 

BHADAVA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Azadpur Sabji Mandi in 
Delhi is in a pitiable condition as reported in 
the Navbharat Times dated January 13,1992; 

(b) if so, the details thereof; and 

(c) the spteps takenlbeing taken in the 
matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAI H. PATEL): (a) and (b). 
The report appearing in 'Nav Bharat Times' 

• dated 13th January, 1992 has drawn atten-
tion to certain problems relating to traffic 
congestion, encroachments, insanitary con-
ditions, inadequate water and electricity 
supply, etc. These problems have arisen 
largely due to continuous increase in volume 
of market arrivals over the years. The condi-
tions, however, are not as bad as have been 

, made out in the report. 

(c). The steps takenJbeing taken by the 
Agricultural Produce Market Committee 
(APMC) are enumerated below: 

(i) The contract for development of 
New Pruit Market (NFM)-Phase-II, 
has already been awarded and 
considerable progress has been 
made in this regard. An additional 
auction space of around 1 0,000 sq. 
meter is likely to be developed and 
made available to the traders be-

tore the onset of monsoon. Addi-
tionally, the development on Ce-
mentGodown Area in NFM, Phase-
I is also in progress and would 
provide another 1700 sq. meters of 
auction space. 

(ii) The Kela Siding has been improved 
by providing water Bound Macadam 
hard-surface on the entire area used 
by Kela (Banana) traders. 

(iii) In order to relieve traffic;: congestion 
during the peak season, truck traf-
fic is being regulated. A new tem-
porary check-post is errected at 
Jahangir Puri to allow en\ry to treks 
only in batches. The erring truck 
owners are challenged. 

(iv) The licences are issued to the vari-
ous market functionaries as perthe 
guidelines of the Delhi State Agri-
cultural Marketing Board. The li-
censing policy is, however, being 
liberalised, in consultation with the 
Federation of Fruit and Vegetable 
Trade Association, to remove their 
genuine grievances. 

(v) Special squads have been formed 
to clear encroachments. Daily drive 
is being conducted to remove rehrisl 
khomchas. The entry of mobile 
vendors had been banned. A big 
portation of encroached land at exit 
point has been got vacated and 
fenced. 

(vi) The laneslby-Ianesldhallaos are 
being cleared every day and spe-
cial cleanliness drives are organ-
ised every Sunday. when the Mandi 
is nOrmally free from traffic. A con-
tract has been awarded to MIs 
Escorts Ltd. to maintain the road-
worthiness of sanitation vehicles. 
All the sewers and storm-water 



523 Wn1ten AnswelS APRIL 1,1992 . Written AnswelS 524 

drains have been made func-
tional. 

(vii) All street lights have been made 
fully functional and any complaint 
in this regard is attended to 
promptly. D. E. S. U. has also been 
approached for sanctioning addi-
tionalload. 

(viii) The 13 water hutslpios have been 
made fully functional. In case of 
additional requirements, the APMC 
makes arrangements for provision 
of water-trollies, particularly, dur-
ing the summer season. 

[ Translation] 

Installation of Security Equipments in 
Vigyan Bhavan 

5700. SHRI KAMAL MISHRA 
NADHUKAR: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Vigyan Bhavan in the 
Capital has been lying unused for want of 
installation of security equipments; and 

(b) if so, the steps taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM) (a) and (b). 
Vl9Yan Bhavan is presently under renova-
tion and the restoration/renovation work is 
planned for completion by April, 1993. In 
view of this, the question of its lying unused 
for want of installation of security equip-
ments does not arise. 

(English1 

Paris Convention on Intellectual 
Propety 

5701. SHRI PRATAPRAO B. BHON-
SALE: Will the PRIME MINISTER be pleased 
to state: 

(a) whether Director General of World 
Intellectual Property Organisation has urged 
the Government to Sign Paris Convention; 

(b) if so, the details in this regard; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) to (c). The World Intellectual 
Property Organisation has been requesting 
the Government of India to accede to the 
Paris Conventio~ for protection of intellec-
tual property. No decision has been taken as 
yet in the matter. 

Withdrawals from General Provident 
Fund 

5702. SHRI P. M. SAYEED: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government propose to 
ban withdrawal/advance by the Central 
Government Employees from their General 
Provident Funds accounts in view of the 
economic crisis; and 

(b) if so, the details thereof and the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
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MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET AlVA): (a) No Sir. 

t 

(b) Does not arise. 

Absorption of Employees of Abolished 
Departments 

5703. SHRI SWAMI SURESHANAND: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the names of the Department in 
which the employees of those Departments 
which have been abolished as a result of 
economic policies of the Government have 
been absorbed so far; 

(b) the total number of employees yetta 
be absorbed; and 

(c). the steps taken by the Government 
to safeguard the interest of such employ-
ees? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEl. PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET AlVA): (a) to (c). So far only 
employees of the office of the Development 
Commissioner for Cement Industries have 
been surrendered, consequent on abolition 
of that office, for redeployment by the Sur-
plus Cell. A majority of the employees thus 
surrenderee have already been nominated 
for absorption in suitable vacancies in vari-
ous of ices such as the India Meteorological 
Department, Department of Electronics, 
Office of Central Excise, CGHS, Income tax 
Offices etc. The absorption of the employ-
ees thus nominated and the nomination! 
absorption of remaining employees are being 

processed under the Scheme for Redeploy-
ment of Surplus Staff. The surplus employ-
ees will continue to draw their salaries, and 
allowances till such time as they are ab-
sorbed in the new offices. 

[T rans/ation) 

Loans to Stat. Government 

5704. DR. LAL BAHARDUR RAWA:WiU 
the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased 
to state: 

(a) whether the StateGovemmenthave 
submitted proposals for the decentiratliza-
tion of financial resources and granting of 
loans to the State Governments on the basis 
of their population and backwardness; 

(b) whether the Government of Uttar 
Pradesh has also proposed to raise loan 
from the market; and 

(c) if so, the their reaction of the Union 
Government to these proposals? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMEN ... ·ATIONS (SHRI H. 
R. BHARDWAJ): (a) Yes, Sir. Several State 
Government have brought up proposal for 
the decentrailization of financial resources 
and granting of loans to States, on the basis 
of certain weights to their population and 
backwardness, in their presentations made 
in the meeting of National Development 
Council in December, 1991. 

(b) and (c). Yes, Sir. All State Govern-
ments including the State of U. P. raise loans 
from the market to fund their plans. Planning 
Commission makes the State-wise alloca-
tion on the basis of certain growth of past 
borrowings, on a uniform basis and part on 
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the basis of backwardness, which helps the 
State of Uttar Pradesh. 

Antyod8ya Programme 

5705. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the name of the State where An-
tyodaya Programme is being implemented; 

(b) whether the Union Government have 
been providing financial assistance for this 
programme; and 

(c) if so, the amount allocated to each 
State during each of the last three years 
under the programme? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATIONS (SHRI H. 
R. BHARDWAJ): (a) At present Antyodaya 
Programme is being implemented only in 
Himachal Pradesh where it was launched 
during 1990-91. Under guidelines covering 
Integrated Rural Development Programme 
also Antyodaya Approach i. e. assisting the 
poorest of the poor on priority basis is pre-
scribed in respect of all the StateJUTs. 

(b) and (c). No Central assistance is 
being provided to Himachal Pradesh for 
Antyodaya Programme because if falls within 
the State Sector. 

[£ngBsh] 

LoanstGrants to Rajasthan 

5706. StiRI GlRDHARI LAl BHAR-

GAVA: Will the Minister of PLANNING AND 
PROG~MME IMPLEMENTATION be 
pleased to state: 

(a) the criteria adopted by the Union 
Government of giving loans/grants to States; 

(b) whether loan/grant pattern of Cen-
tral assistance to non-special category States 
is unfacvourable to Rajasthan; 

(c) if so, whether the Government pro-
pose to include Rajasthan in special cate-
gory States for the purpose; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATIONS (SHRI H. 
R. BHARDWAJ): (a) The Ioan-grant ratio of 
formula-based Central assistance for Spe-
cial Category States is 10.90 and for Non-
Special Category States it is 70.30. 

(b) to (d). No, Sir. The grant ratio of 30 
percent in case of Non-Special Category 
States, including Rajasthan, was approved 
to provide for estimated' revenue part of the 
Plan expenditure while the grant ratio of 90% 
in case of Special Category States was 
approved in view of their weak resource 
base. Since the State of Rajasthan does not 
have handicaps faced by the Special Cate-
gory States, there is no proposal to 
include Rajasthan in the Special Category 
States. 
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( Intemlptions) 

MR. SPEAKER: One after one. Shri 
Basu Deb Acharia will speak now. 

SHRI BASU DEB ACHARIA (Bankura): 
Sir, yesterday killing of one MLA from Bihar 
was raised in this House. We all condemned 
that. But what has happened inside the 
Assembly of Tripura? One MLA was beaten. 
He was seriously assaulted by CongresS-1 
MLA inside the Assembly House. It is 
condemnable. (Interruptions) 

MR. SPEAKER: Shri Basu Deb Acharia, 
you hear me first. 

( Interruptions) 

SHRI B~SU DEB ACHARIA: Sir, is this 
democracy? The MLA is beaten and 
assaulted. (Interruptions) 

MR. SPEAKER: You hear me first. Lis-
ten to me. 

SHRI BASU DEB ACHARIA: Yesterday 
you allowed 15 minutes to raise that matter. 

MR. SPEAKER: Can· we discuss here 
about what happened in the Legislative 
Assembly? 

SHRI BASU DEB ACHARIA: The Chief 
Minister instigated that. Democracy is being 
murdered there in Tripura. Yesterday you 
allowed 15 minutes to raise that matter. 
When MLAs are beaten inside the Assembly 
House, why are we keeping silent? Chief 
Minister instigated it. Democracy is being 
butchered in Tripura. 

MR. SPEAKER: This is something un-
reasonable. 

SHRI BASU DeB ACHARIA: Democ-

racy is being butchered in Tripura MLAs are 
beaten. They are assaulted. Some women 
are raped in Tripura.(/nterruptions) 

Chief Ministerinstigated it.( Interruptions) 

MR. SPEAKER: Are all of you inter-
ested in talking together? Shri Basu Deb 
Acharia, when I am standing, you are ex.-
peeled to sit down. Are all of you interested 
in talking together? If you are interested, I will 
allow you. If you are interested in making 
points, I will allow that also one after the 
other. First of all, you let me know if suppos-
ing something happened in West Bengal 
Legislative Assembly, willi allow discussion 
here. 

SHRI MANORANJAN BHAKTA (An-
daman & Nicobar Islands): That also should 
be allowed, if you allow this!(lntelTllptions) 

SHRI BASU DEB ACHARIA: MlAs are 
murdered. 

[ Translation] 

SHRI CHOTEY SINGH YADAV (Kan-
nauj): Mr. Speaker, Sir, on the 30th March, 

'we were proceeding to Ayodhya alongwith 
the former Chief Minister of Uttar Pradesh, 
Shri Mulayam Singh Yadav for an on the 
spot assessment and fact fining in view of 
ongoing rumours regarding the Ram Jan-
ambhoomi Babri Masjidcontroversy. At Ram 
Snehi Ghat, about 70 kms. from Ayodhya, 
the Police stopped and lathicharged us. (Inter-
ruptions) 

I wanted to know as to what the State 
Government is doing there. The State Gov-
ernment does not carafor the Court verdict 
and the public opInion. It is creating various 
misgivings in the minds of legal 
experts.( Interruptions) 

Mr. Speaker, Sir, nearly 250 workers 
incliJding women were beaten up by the 
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Police. Women were roughed" up by Male 
Police Constables. We were proceeding to 
Ayodhya peacefully in our own vehicles to 
make an on the spot assessment. We were 
going neither to demolish the temple nor the 
mosque there. 

Similarly, the hon. Members who went 
there to see the site at Ayodhya were not 
allowed entry. I would like to request the hon. 
Minister Df Home Affairs to send the Parlia-
mentary delegation immediately, which is 
scheduled to visit Ayodhya on the 7th April. 
Otherwise, it is apprehended that the con-
struction work would be completed there 
soon. In addition, I would also like to request 
the hon. Minister of Home Affairs to put an 
end the sorry state of affairs and dismiss the 
State Government so that both the temple 
and the mosque could be protected. (Inter-
ruptions) 

MR. SPEAKER: When I am on my legs, 
why are you speaking. 

(Inte"uptions) 

(Eng/ish] 

MR. SPEAKER: Shri Srikanta Jena, I 
warn you. You show your intelligence only 
when I am standing. When I am not standing 
you may speak it out. What is this? Other-
wise you control the House. 

One of the Members says that he has 
been assaulted. Let us hear him. When he is 
saying something, explaining something, you 
can hear him. You have already seen that 
matters of this nature come to the House. 
We do not complicate but solve them out. 
Now, supposing one or two Members come 
and tell me that they are assaulted, I would 
certainly like to hear them. 

[Translation] 

SHRI RAMSAGAR (Barabanki): Mr. 

Speaker, Sir, we were going to Ayodhya 
peacefully by road to see for ourselves the 
temples demolished there and the acquisi-
tion of disputed land of the mosque. We were 
lathicharged at a distance of 60 kms. from 
Ayodhya. A volly of canes were inflicted on 
us. The hon. Member, Shri Chotey Singh 
Yadav, suffered multiple il'!juries on his hand 
and nearly 150 of our workers were also 

. injured. All this was done ;just to stop us from 
going there for an on the spot assessment of 
their deeds. Both Shri V.P. Singh and Shri 
Ajit Singh were also prevented from going 
there. The former Chief Minister, Shri Mu-
layam Singh or any other hon. Member of 
this august House wishing to go there cannot 
go for an on the spot assessment. Just to 
conceal their deeds, we were inflicted with 
heavy canecharging and a number of our 
workers were injured. Ten M.L.As and 150 
workers have suffered injuries. 

The area D.M. says that he did not order 
any lathicharge. The incident that took place 
there was preplan ned. I would like to request 
you to immediately send the Parliamentary 
delegation of the House as per decision 
taken earlier. The deeds of the State Gov-
ernment and the facts it is suppressing should 
become public. The State Government 
should also be dismissed. I would like to 
submit that the Parliamentary delegation 
should be sent before 7th April and stringent 
action should be taken in the 
matter. (/nte"uptions) 

SHRI RAM NAG INA MISHRA (Pa-
drauna): Mr. Speaker, Sir, Shri Mulayam 
Singh Yadav during his tenure as the Chief 
Minister of Uttar Pradesh was instrumental 
in brutal killings of unarmed people and 
seven saints and now he was going there to 
register his protest. Due to this, there was a' 
lot of tension among people of the area. Had 
he proceeded to the area, the situation would 
r ave gone out of control. That's why the 
State Government prevented him from going 
to Ayodhya. When they were proceeding 
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stopped there was cf scuffle between his 
workers and the police. The workers pelted 
stones at the police. In the melee ten police-
men received injuries and these people also 
might have suffered minor injuries. I, myself 
had visited Ayodhya earlier and there was a 
lot of tension. In order to prevent distur-
bance, the State Government rightly stopped 
them from going there ...... (Interruptions) 

SHRIMATI KRISHNASAHI (Begusarai): 
... ... (lnterruptions) There is a total break-
down of constitutional machinery in 
Bihar ...... (Interruptions) ...... The roads in 
the State have been blocked. Situation in the 
State is grim. There is a lot of tension i(1 the 
universities. (Interruptions) 

The Chief Minister of the State along with 
his colleagues is shy of coming out. One of 
their Ministers made a statement that Shri 
Hemant Sahi did not suffer gunshot injuries. 
He was a criminal and has been hiding in the 
hospital. His statement has appeared in the 
Nav Bharat Times. The Chief Minister of the 
State should resign. Killings have been going 
on unchecked there. President's rule should 
be imposed there.(lnterruptions) 

SHRI SURAJ MANDAl (Godda): Mr. 
Speaker, Sir, everyday matters relating to 
Bihar are raised in the House. Even earlier 
also killings, including that of M.L.As, have 
taken place in Bihar.(/nterruptions) During 
these days, a Harijan, Shri Triloki was shot 
dead inside his house. In 1988, Chairman of 
Jharkhand Mukti Morcha, Shri Nirmal Mahto 
was shot dead in Tatanagar. At that time the 
hon. Members representing the Statepid not 
raise the issue in this august House. "Shri 
Krishna Pradhan murdered a boy of Oraon 
Community in Ranchi over a land dispute. A 
case was registered against him under sec-
tion 302. At that time Shri B. B. Sinha was the 
I.G. of Police at Ranchi. He got the case 
hushed up and acquited the culprit. Simi-

'Not recorded. 

larly, Father Anthony, a former Member of 
Parliament, was murdered.(lnterruptions) 

Killings have been going on for last 45 
years but not a single Government had been 
dismissed. (Interruptions) The poor are being 
put behind the bars. (Interruptions) • 

[English] 

MR. SPEAKER: What he says is not 
going on record. Now Shri Devendra Prasad' 
Yadav to speak. 

[ Translation] 

SHRI DEVENDRA PRASAD YADAV 
(Jhanjharpur): Mr. Speaker, Sir, I have come 
only yesterday evening after visiting the spot 
of incident about which a discussion is going 
in the House since yesterday. The hon. lady 
Member, to whichever party she may be-
long, has not till now, visited that site. There-
fore, I say that though the hon. Members 
have a right to speak in the House, they 
should speak with responsibility and facts. A 
precedent should not be set that the han. 
Members deliberately try to raise the tem-
pers and exploit sentiments. I would like 
explain lhe 1ull facts of the incident. Such an 
incident needs to be condemned and the 
House will also agrde with me. Sir, you may 
send an All Party delegation to Garole, the 
site of incident. The han. Members, Shrimati 
Krishna Sahi and Shrimati Rita Verma should 
also be associated with it. An All Party dele-
gation should be sent there for inquiry so that 
the truth is bro~ght out. 

The incident was about auction of shops 
in the city. It was scheduled for 28th March, 
1992 in the Hatia Inayat Panchayat in Garole 
circle. 

MR. SPEAKER: You are speaking in 
this august HousE. and not in a court. 
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SHRI DEVENDRA PRASAD YADAV: 
Mr. Speaker, Sir, after listening to the details 
you will come to know everything. Auction of 
sites in the fair and shops in the market of 
Garole circle was to be held in Inayat Pan-
chayat. On 25th March, 1992, a notice was 
issued by the circle officer to hold the auction 
on the 28th March, 1992. Last year also a 
date was fixed for this auction and Shri 
Raghunath Sahi's bid had been accepted. 

Now Raghunath Sahi is in jail, because 
at the time of the last elections, three people 
were killed there due to which he could not 
come out from the jail. Hemant Sahi wa.s 
trying to auction his (hon. Legislator, 
Raghunath's) son. In this connection He-
mant Shahi called the District Officer to his 
house on the 28th. 

MR. SPEAKER: It is not necessary to 
give the entire details.(/nterruptions) 

SEVERAL HON. MEMBERS: Why are 
you not allowing us to hearthis.( Interruptions) 

MR. SPEAKER: You are not speaking 
in any court but in the Parliament, speak in 
brief. Kindly conclude in a minute. 

SHRI DEVENDRA PRASAD YADAV: I 
shall conclude it in a minute. When that 
District Officer remained at his house for two 
hourS. (Interruptions) 

When he went by the vehicle of the Sub 
Divisionsal Officer, he was told there to stop 
the auction. The District Officer said that it 
was not within his jurisdiCtion and that he 
would have to take the permission from the 
D.C:S.R. After that at30' clock in the District 
Office, the proceedings of auction was initi-
ated. 

[Eng/ish] 

MR. SPEAKER: Please conclude it in 
one minute; otherwise I am getting it out. 

[ Trans/ation} 

SHRI DEVENDRA PRASAD YADAV: 
Hemant Shahi along with his bodyguards 
and three other person came there all of a 
sudden. In the District Office Shri Arun Kumar 
Roy was there in the verandah. Negotiations 
were going on in the District Office. Then 
Arun Kumar Roy was asked who were those 
people, wh.y had they come there and then 
~e asked his men to beat them, firing began 
and at that place, Arun Kumar Roy, Jaiman-
gal Ram and Saryug Sahni were killed. Two 
men are battling for life in the P.M.C.H. 
Hospital eve'! today. The Legislator Hemant 
Shahi was also injured by a bullet. 

[Eng/ish] 

MR. SPEAKER: If you do not conclude, 
I am going to say that this will not go on 
record. 

[Trans/ation] 

SHRI DEVENDRA PRASAD YADAV: I 
do not wantto run away from the facts. I want 
to speak the truth. 

MR. SPEAKER: Please speak in brief. 

SHRI DEVENDRA PRASAD YADAV: 
Mr. Speaker, Sir, conspiracy is being hatched. 
An irresponsible statement is being made in 
the House deliberately. That is why we are 
having to speak. Even today in Patna Hospi-
tal two men are battling for life. By indulging 
in such heinous crime and violence, the 
incident is being given a political colour. The 
solution to this problem is noJ going to be 
found out in this way. Murder is murder, 
whether it is the murder of a rich man or a 
poor man. The entire matter should be ex-
amiped. I want that an all party committee 
should examine it fully. An assurance should 
be given in the House today 
itself. (/nterruptions) Fact is fact. You can 
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make a high level inquiry into it. The Bihar 
Government is ready for a probe. . 

MR. SPEAKER: Shri Buta Singh ji. ..... 

SHRI ffiilSH KUMAR (Barh): Mr. 
Speaker, Sir, today Shrimati Krishna 
~Sahi.. .... 

[English] 
• 

MR. SPEAKER: Only what Shri Buta 
Singh says goes on record. 

[ Translation] 

$HRI BUTA SINGH (Jalore): Mr. 
Speaker, Sir, on behalf of the Government 
an assurance was given in the House that 
the vacancies meant for the Scheduled 
Castes and Scheduled Tribes shall be filled 
by' 31 sl March, 1992 and a statement on 
behalf of the Government of India shall be 
made in the House. Sir, 31st March, 1992 
has ended. The Government of India has not 
given any reply regarding the clearance of 

.. backlog of the vacancies for the Scheduled 
Castes and Scheduled Tribes. In the mean-
time, 104 Under Secretaries have been 
reverted and made section officers. A very 
illegal and unconstitutional step has been. 
taken. With the result 104 officers of the 
Scheduled Castes and Scheduled Tribes 
are sitting in their houses and are not coming 
to offices. I want that either there should be 
a discussion on this under Rule 193 or a 
C~lIing Attention Motion should be admitted. 
At the same time, you should give directions 
to the Government of India to make a com-
prehensive statement on it in the House so 

• that the House and the country should know 
. whether the backlog has been cleared or 
not. 

[English] 

SHRI NIRMAl KANTI CHATTERJEE 
(Dumdum): This is against the assurance 

given by the Welfare Minister. That is why 
this question is being raised. 

[ Translation] 

MR. SPEAKER: Shri Hari KishoreJi. ..... 

(Interruptions) 

SHRI NITISH KUMAR: Mr. Speaker, 
Sir, please listen for a minute. On the ques-
tion of Bihar Shrimati Krishna Sahi has just 
said that the Chief Minister of Bihar is not 
coming out of his house. yesterday the Home 
Minister said here that he is not having 
contact with the Chief Minister. The way 
there is publicity of these things the way 
there is coverage in Parliament News and 
the way Shrimati Krishna Sahi has raised 
this issue today indicates that a conspiracy is 
being hatched to dismiss the Bihar Govern-
ment. The Home Minister has said in the 
Rajya Sabha that he will initiate action when 
the report comes. The report has come. The 
Bihar Government has given information 
about all the facts but an attempt is being 
made to create and atmosphere against the' 
Bihar Government through one sided propa-
ganda by media. We condemn it and chal-
lenge Krishna Sahi that the Chief Minister of 
Bihar is attending programmes openly at all 
places. If anyone is locked in houses, then 
it is the Congress(l) people. If Shri Jaganath 
Mishra has the courage, he should go there 
and see what is going on. The Chief Minister 
has himself visited Bairol on the 29th and 
taken note of the situation. So, an atmos-
phere of this kind is being created in this 
House just todismiss the State Government. 
We warn that the wayan attempt is being 
made inside and outside the House to pres-
ent the entire episode is a deliberate attempt 
to create a situation of caste war. This is 
highly deplorable. (Interruptions) 

MR. SPEAKER: You have been given a 
chance to speak, you should make a good 
use of it. 
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[English] 

Please sit down. 

( Interruptions) 

MR. SPEAKER: There are others, who 
want to speak. 

( Interruptions) 

[ Translation] 

MR.SPEAKER: I will allow you. Thisisa 
daily affair. All of you are sitting in the House 
and watching this. If this is the way, then how 
can we work? This kind of thing does not help 
us. 

SHRI BUTA SINGH: Mr. Speaker, Sir, 
kindly say something on my question. This is 
very important.(lnterruptions) 

MR. SPEAKER: We shall discuss it. It 
cannot be discussed here. I shall discuss it 
with you. 

( Interruptions) 

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Speaker, Sir, this has happened for the 
first time. (InterruptiOns) 

[English] 

SHRI SOMNATH CHATTERJEE 
(80lpur): How far the State matter will be 
permitted tobe raised by you?(lnterruptions) 

AN HON. MEMBER: This is a very 
important matter.{ Interruptions) 

MR. SPEAKER: I will say. 

( Interruptions) 

MR. SPEAKER: I will not allow anything 
to be discussed on the floor of the House 

which cannot be discussed. But all the 
leaders of the parties have to tell their 
Members that such matters should not be 
raised and if they raise, the leaders shall 
have to tell them that this matter should not 
be raiSed. If you are allowing your Members , 
to raise the matters and if you are experting 
the Speaker, in such an Hour, to stop them 
from speaking, well, you are expecting toq 
much. I have no machinery with me to stop 
them from speaking. I have absolutely no 
machinery. The procedure which is followed 
in the House is ..... . 

( Interruptions) 
" 

SHRI SOMNATH CHATTERJEE: 
accept your ubservation. There is remiss- . 
ness on our part also and on all sides. But. 
you have to be firm. (Interruptions) 

MR. SPEAKER: I will be firm. When I am 
firm, I cannot be alone firm. This entire 
HOuse belongs to all of us. Supposing I am 
firm, you shall have to appreciate it. You 
shall have to cooperate. If you are not coop- , 
erating, well, the easiest thing for me is to say. 
that somebody can take the Chair and I can 
get inside. Then, it will continue. This is going 
on and you are all witness to this thing. This 
is going on in front 01 our eyes and we are all 
eye witnesses to it. Supposing you are not 
helping, you will find me very weak to control 
such kind of things. 

( Interruptions) 

[ Translation] 

SHRI RAM VILAS PAS WAN: Mr. 
Speaker, Sir, I shall present my point of view 
in brief. Firstly. as our colleague has said. "" 
understand that no such step should be 
taken by the Government of India to dismiss 
any State Government or the Bihar Govern-
ment and if any such step is taken, then it will 
have serious repercussions. Secondly, I 
would like to say that just now our colleague 
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Shri Buta Singh ji.has presented a very 
important mailer before the house and yes-
terday there was a meeting of AD Party 
M.P's. 

(Intetnf1lions) 

MR. SPEAKER: let me speak in brief. 
Whatever he has said I shan have a discus-
sion in the chamber and then decide. There 
is no need of a lengthy speech on that. 

SHRI RAM VILAS PASWAN: 'Please 
listen for one minute. After all we are also 
public representatives. We too have the right 
to present our point of view. 

(interruptions) 

MR.SPEAKER: Now you see how can 
this problem be solved? You tell us. 

(English) 

Okay, you speak now. 

( Interruptions) 

SHRI NI~MAl KANTI CHATTERJEE 
(Dumdum): This is relevant to the House. 
( Interruptions) 

( Translation) 

SHRI RAM VIlAS PASWAN: You may 
recall that I had asked a question in this very 
House on this very issue and you were in the 
Chair. Sitaram Kesriji was 
there. (/nterruptions) I had asked whether 
the backlog would be cleared? He had said 
that it would be cleared. I had asked then 
whether he was having a magic. Then he 
s~id that he had a magic wand. 31st March 
has passed. You will have a discussion upon 
this in the House. I am extremely grateful to 
you for this. But I would like to ask you that 
after 47 years of independence and after the 
end of the Baba Saheb Ambedkarcentenary 

year, the backlog could not be cleared, rather 
the officials are being demoted and sacked 
from their jobs. There cannot be anything 
more shameful than this and it is my charge 
upon the Government that whatever prog-
ress we had made, this Government, which 
calls itseH revolutionary. has halted that 
progress and rather drifted it back. Margraet 
Alva ji is sitting here. she is a high level 
Minister but she is not aware of it She said 
in the Centenary Committee that she had 
never made any promise. The Cabinet Min-
ister says that he makes a declaration and 
Margraet A1vaji says that she had not given 
any assurance. Therefore, I would h'ke to 
urge. through you. that since 31 st March has 
ended. the Government should issue a white 
paper on the backlog. We request you that 
we have given notices under 193,184 and for 
the calling attention .. You may have discus-
sion in the House on any notice.! would like 
the oon. Prime Minister to be present here 
and to reply to the debate because this 
matter concerns the lives of PeoPle belong-
ing to Scheduled Castes and 'Scheduled 
Tribes. Nobody would be allowed to play 
with their lives in this manner. We have been 
exercising restraint on this issue in the House 
and did not raise it even once, because you 
always said that this issue should not be 
raised time and agairr. Therefore. I did not 
raise it. Today we urge you to accept this 
Motion and allow a deb~e on it in the august 
House. 

SHRI MUKUL BALKRISHNA WASNIK 
(Buldana): Everybody knows about the is-
sue raised by Shri Buta Singh. Last year. on 
4th and 5th Octooor, the han. Prime Minister 
convened a me~ting of the Chief Ministers 
on this issue and some decisions had been 
taken. The issue of backlog in respect of 
Scheduled Castes and Scheduled Tribes is 
not only confined to the Union Govemment 
but the State Government should also take 
steps to fill it. All the Chief Ministers had 
made a resolve that it would be filled by 31 st 
March 1992. The need of the hour is thatthe 
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backlog in respect of Scheduled Castes and 
Scheduled Tribes should be filled by the 
Union Government. It is all the more neces-
sary that the States should also fill the back-
log. There should a fullfledged discussion on 
it in the House. In the meeting of the State 
Chief Ministers tt,e han. Prime Minister tried 
to know the position of filling the backlog at 
the state level. It is very necessary to place 
the outcome of the review before the House 
after making a thorough probe into the mat-
ter. I make the demand because every body 
knows the gravity of the matter. All sections 
of the House have given their consent to it. 
Some hon. Members had held a demonstra-
tion at the Rashtrapati Bhawan. If this is not 
done, the han. Members would be con-
strained to chalk out their future strategy. 
Therefore, I request you that this issue should 
be discussed in the House at the earliest. 

SHRI KALKA DAS (Karolbagh): Mr. 
Speaker, Sir, I would also like to speak on 
this issue. I should also be given permission. 

MR. SPEAKER: Yes, when all are speak-
ing you should also be given an opportunity. 
I shall give you an opportunity. You also 
speak. 

SHRI VISHWANATH PRATAP SINGH 
(Fatehpur): Mr. Speaker, Sir, the issue raised 
by Shri Buta Singh and sentiments expressed 
by Ram Vilasji and Wasnik ji are not of theirs 
own only but of all the hon. Members. This 
issue does not relate only to Scheduled 
Castes and Scheduled Tribes but to the 
whole House in which we all participate. I 
think there is no party barrier in it and this is 
whatthe sentiments suggest. Sir, I will not be 
satisfied merely by presentation of figures 
and holding of discussions. You gave hints 
but I did not rise. But now I feel that mere 
figures and discussions would not suffice. 
Some concrete steps should be taken by 
bringing forward a legislation in the House in 
this regard. We should not limit our discus-
sion to backlog of vacancies. At the same 

time we should think of measures so that no 
backlog is created in future_ We should ex-
tend the scope of our discussion to know 
why there was a backlog and what should be 
done for future. A legislation should be 
enacted here in the same lines an Act was 
passed by the Chief Minister of Bihar. Ac-
cording to that Act, if any off~er does not fill 
the backlog he will be penalised and sen-
tenced to three months' imprisonment. If we 

_can take such a step, there will be no back-
log. Sir, I will not take much time because I 
think the whole House is unanimous on it. It 
will be a great homage to Baba Sahib if a 
concrete step in this regard is taken by the 
august House. Instead of taking any other 
stp, it would be a true tribute to him if a 
legislation is passed after his name . . 

SHRI LAL K. ADVANI (Gandhi Nagar): 
Mr. Speaker, Sir,l understand that the ques-
tion raised by Shri Buta Singh is of a serious 
nature and the aspect towards which he has 
drawn our attention is much more serious 
than that. I cannot believe that an officer, of 
the rank of Under Secretary or anybody 
holding a higher post could demote a person 
to the rank of Section Officer. 

SHRI BUTA SINGH: 104 persons have 
been demoted. 

SHRI LAL K. ADVANI: It is really a very 
sad and serious matter and explanation 
should be called for. At the time we will 
discuss Demands for Grants, reports of dif-
ferent Ministers would be received. I hope 
that the report of the Ministry of Home Affairs 
will throw light on it in detail, this year is 
important because it is the centenary year of 
Dr. Ambedkar and it is al;' important be-
qause the han. Prime Minister took a deci-
sion in the meeting of State Chief Ministers 
to fill the backlog by 31 st March. What has 
been the progress in this regard? Perhaps 
the Ministry of Home Affairs and the Ministry 
of Welfare could give us some information. 
In case the repbrt is incomplete, I would like 
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to submit that before taking up discussion on 
this issue detailed information should be 
given to the House so that we are in a 
position to express our views properly. , 

SHRI MANORANJAN BHAKTA: Mr. 
Speaker, Sir, I became sad when I come to 
know aboU:tthe killing of an M.L.A. orM.P. in 
a State or ~hen any assault is made on such 
dignitaries .... ;(Interruptions) When an M.P. 
visits a place, he is obstructed. It is a serious 
matter. An M.L.A. cannot perform his duty 
when he is shot dead. When an M.P. is on a 
visit to a place and he is lathi - charged, he 
cannot perform his duty. Members from all 
sections of the House should think carefully 
about it as to what measures should be 
taken to check it. I feel that it is the duty of the 
han. Minister of Home Affairs to come here 
and make a statement in the House in this 
regard, because we people are scared of 
this state of affairs. When we people visit a 
place to see something and the police 
lathicharge us, it does not look nice. 

Mr. Speaker, Sir, the issue raised by 
Shri Buta Singh that 104 Under Secretaries 
have been demoted to the rank Section 
Officers is the biggest slur on this Govern-
ment. I would like that the hon. Minister of 
Home Affairs should come to the House and 
make a statement in this regard. 

As a matter of fact, there are two Minis-
ters in the Ministry of Home Affairs but none 
of them is present here at the moment. I 
submit that at least one of them who is 
looking after the work of the Ministry of Home 
Affairs should be present here so that he 
could give explanations whenever such is-
sues are raised. 

I would like to submit that the senior 
Ministers present here should take note of it 
and inform the hon. Minister of Home Affairs 
that he shot.:ld come to the House and make 
a statement in this regard. Policies and pro-
grammes of the Congress before and after 

independence and the provisions made in 
the Constitution for Scheduled Castes and 
Scheduled Tribes should be safeguarded. It 
will be shameful and create apprehension of 
the provisions of the Constitution are not 
followed. It is shameful to the members of all 
parties. I feel the han. Minister of Home 
Affairs should come here and give an expla-
nation in this regard. 

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): Sir, a reference has been made 
to backlog. 

MR. SPEAKER: Now, is it less than a 
discussion? 

SHRI NIRMAL KANTI CHATTERJEE: 
We are consuming some time in making 
comment and not discus~ing. We know and 
we have been told repeatedly that the coun-
try is in a bad shape and that we all of us have 
to share the burden. We all know that when 
we use such expressions that all of us have 
to share the burden, we really mean that the 
poor, the Scheduled Castes and the Sched-
uled Tribes have to share it more than the 
rest of the society. Sir, we know that there is 
unemployment and the backlog of unem-
ployment also is increasing every year in-
stead of getting reduced. And the Finance 
Minister does not say that they will, at least, 
be able to employ as many people as they 
offer themselves to the labour market this 
year itself. Now, this is very much oppress-
ing in relation to the Scheduled Castes and 
Scheduled Tribes. There was an assurance 
that before the Financial Year was over, the 
Minister would see to it ." l' '111 the vacant 
positions were filled l.; co(' ,·.,tulate Shri 
Buta Singh. At least.' ';1<, oeen able to 
draw the attention. 

MR. SPEAKER: Show some courtesy 
to her Members also. 

SHRI NIRMAL KANTI CHATTERJEE: I 
will show consideration for you also, Sir! 
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MR. SPEAKER: I must thank you for it! 

SHRI NIRMAL KANTI CHATIERJEE: 
He has dared to draw the attention of the 
House that an assurance given in a sokemn 
manner before this House has not been 
fuHilled. Therefore, from all sections of the 
House, we demand that there must be a 
statement about the present situation with 
regard to the absorption of backlog. Sec-
ondly, what steps are going to be taken 
immediately to clear the backlog? 

MR. SPEAKER: I am going to allow two 
or three Memebrs from this side and two or 
three Members from that side. Let me dispel 
the apprehension which might have been 
created because of this discussion. When 
hon. Members approached me, I have said 
that we would certainly look not it. Let it not 
be an issue, before the House. It can be 
discussed in the House and there is no 
difficulty in discussing it. We will decide as to 
how it will be discussed. h is nolthe preaclice 
of the House to bring these matters on the 
floor of the House. There is a method of 
doing these things. You have to give a notice 
and once a notice is given, wll consider it. 

SHRI BUTA SINGH: Even for this, we 
are grateful to you·. 

[T rans1ation] 

SHRI RATfLAL VERMA (Dhanduka): 
Mr. Speaker, we feel sorrow in our hearts. I 
would like to thank you for the ·opportunity 
you gave me to express it. All the Prime 
Ministers who came to power gave assur-
ances to fill up the reserved quota, but the 
reserved seats were not filled up, and the 
Prime Ministers kept changing. In every daily 
newspaper this headline appears that the 
quota reserved for the Scheduled Castes 
and Scheduled Tribes shall be filled up. 

·Not recorded. 

Even though advertisements are given thrice 
in newspapers, the seats are not filled up. 
After that, posts in that quota are deserved. 
In such a state, the people belonging to 
Scheduled Castes and Scheduled Tribes 
are deprived of the opportunity to get jobs. 
They are recruited to categories 'C' and 'D'. 
But they are not recruited to the vacant posts 
in categories' A' and 'B'. 31 sl March has also 
gone. I hope that till the end of April all the 
vacant posts in the Scheduled Castes and 
Scheduled Tribes category will be filled up. 
Young men possessing B.Ed., M.A. and 
L.L.B. degrees are running from place to 
place in search of a job and fed frustrated. 
Some young men have committeed suicide 
because they could not get a job. Even ifthey 
are selected anywhere, they are posted at 
far off places to harass them. They have to 
face many difficuhies over there. It is my 
reque~t that you should look mto these 
matters. 

SHRI KALKA DAS: Mr. S~aker, Sir, for 
the last 44 years many times the issue of the 
upliftment of this section of the society has 
been discussed, but nothing concrete has 
been done. Atrocities should not be inflicted 
upon the Scheduled Castes and Scheduled 
Tribes and they should be given due benefits 
of the reservation. Many a promises have 
been made regarding this. These promises 
were made by the previous Government as 
well as have been made by the present 
Government. Shri Sita Ram Kesri said that 
the entire backlog shall be deared till 31 sl 
March. Though he has expressed his con-
cern but he could also not do anything for 
them. We met· ...... 1 06 M.P~.(lnterruptions) 

[English) 

MR.SPEAKER: This will not go on rec-
ord. Come to the other point please. Refer-
ence to Rashtrapati will not go on record. 
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SHRI KALKA DAS: Sir, the Prime Min-
ister also consened a meeting of the N.I.C. 
and in that he had promised that his Govern-
ment would clear the backlog by 31 st March 
but here the condition is such that as far as 
joint responsibility is concerned, one minis-

"ter makes a promise, another negates it, and 
denies any knowledge of it. This issue is not 
being taken seriously by the Government. I 
would like to give a warning to this Govern-
ment through you that for the last 44 years it 
has been deceiving these people and this 
section of the society but that cannot conti-
neue for a long time. 

You are well aware that the members of 
the Scheduled Castes and Scheduled Tribes, 
to whichever party they belong, are putting 
this pressure upon this Government thal it 
should work forthe upliftment of these people 
and for the sake of cleaming the backlong 
which they had promised but the Govern-
ment is not giving any attention to this. In-
stead of clearing the backlog they have 
reverted 104 under Secretaries belonging of 
Scheduled Caste and Scheduled Tribes to 
the post of section officers in the Baba Sahib 
centenary year. We are celebrating this year 
as the year of justice but the greatest injus-
tice in this year is being done to the Sched-
uled Castes and Scheduled tribes. At places, 
the pictures of Baba Sahib Ambedkar are 
being broken, at some places atrocities are 
being inflicted upon them . To celebrate this 
year as the year of justice is just an eyewash 
and in a way, an attemptto throw dust in their 
eyeS. I would liketotell you that howtheycan 
not before us as they have been doing the 
last 44 years. The young men who belong to 
the Scheduled Castes do not have any faith 
left in this august House and in this Govern-
ment. If some steps are not taken very soon, 
then flames of dissatisfaction which are flar-
ing up very high will put the country in a very 
difficult situation. 

That is why I would like to request you 
that this Government should bring out a 
white paper on this budget and promote 
those 104 people Under Secretaries again 
and clear the backlog and have a complete 
discussion in this house on this subject. 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMA n 
MARGARET ALVA): Sir, I took notice of the 
discussion. I would really like to clarify two 
points. The first one is about the backlog. 

The first recruitment drive for clearing 
the backlog was started during Rajiv ji's time 
and 50,000 vacancies were cleared for the 
first time by the Rajiv Gandhi Government. 
After that we have had two special recruit-
ment drives to clear the backlog. Second 
one was in 1989-1990 and the third one is 
on. The third one was launched immediately 
after we came to power. 

SHRI NIRMAL KANTI CHA TIERJEE: 
What is the meaning of backlog? (Interrup-
tions) 

SHRIMATI MARGARET ALVA: Let me 
say what I want to say. (Interruptions) 

You give notice of a separate discus-
sion. I am not going into this. I am saying that 
the number of jobs required to be filled to 
clear the backlog have been identified and 
the work is on. 

SHRI RAM VILAS PASWAN: You are 
the Minister in charge. Do you know how 
much is the backlog? 

SHRIMATI MARGARET ALVA: You 
give me notice for this.( Interruptions) 

SHRIMATI MARGARET ALVA: I would 
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like to say that the han. Minister for Welfare 
has given an assurance in this House as far 
as 31 st March is concerned and today you 
are on 1 st of April. It is going to take a little 
time to coliect the figures and give you the 
exact picture. In one day I cannot possibly 
collect figures from all the subordinate of-
fices all overthe country. The dnve has been 
on. You Will have togive ustimeto put figures 
together and then come to the House. That 
is one point. 

SHRl TARIT BARAN TOPDAR (Bar-
rackpore): 31 st March was the date given. 

SHRIMAT! MARGARET ALVA: 31st 
March was the date for completing the drive 
but not for producing figure. I am a human 
being. I cannot do it in one day. 

The second point that I want to clarify is 
about the question of 104 Section Officers 
who have been reverted. Let me be very 
clear. 

SHRI RAM VILAS PASWAN: Theywere 
Under Secretary and not Section Officer. 

SHRIMATI MARGARET ALVA: Yes, 
Under Secretary. Sir, promotions were made 
by us. They were promoted and it was then 
done on the clear direction of the Supreme 
Court. 

SHRI RAM VILAS PASWAN: You are 
totally wrong. It is the direction given by the 
Ministry and not by the Supreme 
Court. (Interruptions) 

You are telling alone· 

SHRIMATI MARGARET ALVA: Don't 
say I am telling ...... I am tolling the truth. 
( Interruptions) 

·Not recorded. 

MR. SPEAKER: This will not go on 
record. 

( Interruptions) 

SHRIMATI MARGARET ALVA: I have 
made my point.(/nterruptions) 

AN HON. MEMBER: That should be 
expunged. 

MR. SPEAKER: That will be expunged. 

(Interruptions) 

SHRIMATI MARGARET ALVk I am 
bringing the facts before the House. We 
went back to the Supreme Court and said 
that while we have cleared a list, we have to 
include 22 per cent Scheduled Castes and 
Scheduled Tribes when we make promo-
tions. 

They clearly said that pending our final 
disposal of this list before the Court, no other 
promotion shall be made. And, you first clear 
yourself of the charge of contempt of this 
Court and then come back and appeal. So, 
we had to revert them and we have then filed 
the appeal as directed challenging the or-
ders given that they (SC/ST) should not be 
promoted independent of the list. It is pend-
ing before the Supreme Court. I cannot say 
more. 

Sir, I wish to repeat again that I am not 
in the habit of ...... to the House and I have 
presents the facts as they are. 

MR. SPEAKER: No. Leave it. That is all 
right. 

( Interruptions) 
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MR. SPEAKER: Shri Sobhanadrees-
wara Rao. 

( Interruptions) 

SHRI RAM VILAS PASWAN: Sir •...... 

(Interruptions) • 

MR. SPEAKER: What he is saying is not 
going on record. 

(/merruptions) • 

MR. SPEAKER: Don't argue unneces-
sarily. Only what Shri Rao is saying will go on 
record. 

(.Interruptions) • 

SHRI BUTA.SINGH: Mr. Speaker. Sir. I 
want to say something on what the hon. 
Minister has submitted. There should not be 
any wrong impression created in the coun-
try. 

The judgement of the Supreme Court 
which the hon. Minister has mentioned is 
nothing to do with the promotion of 104 
officers. What the Supreme Court Judge-
ment says is that the Government should lay 
norms for the future so that on merits. the 
officers would be selected but those who 
have been selected should not be affected. 
This is a wrong interpretation given by the 
han. Minister. Therefore. I would say that, let 
us not block the way of these 104 officers. 

SHRI CHANDRA SHEKHAR (Ballia): 
Mr. Speaker. Sir. now it is a very serious 
matter. A matter is raised in the House. It is 
a matter of such a serious nature. where a 
section of the population who have been 
exploited and oppressed for centuries and 
that certain promotions were made. 

-Not recorded. 

I do not know what are the difficulties of 
the Government to fulfil those promotions or 
in not fulfilling those promotions. The hon. 
Minister made a statement here. She said 
that she has been impeded by the decision 
of the Supreme Court. The hon. Member Mr. 
Buta Singh, who was the Home Minister of 
this country for quite a long time and also 
Shri Ram Vilas Paswan. have contradicted 
it. This matter cannot be left as it is. Because, 
this will give a very wrong signal to the whole 
country. After all. what do you want to achieve 
by this? This type of behaviour in the Parlia-
ment. especially from the Treasury Benches. 
is going to create enough apprehension and 
doubt in the minds of people who are already 
sensitive and ag itated. If you see from T ripu ra 
to Tamil Nadu. the whole tribal belt is resVve . 

• Do you want to make them morG restive and 
more violent? Do you want them to take to 
arms? The Government should make a state-
ment with responsibility. I shall request the 
hon. Ministerfor Human Resource Develop-
ment that at least in these matters. being a 
senior Minister. he should intervene. It is not 
a question of any Party. 

MR. SPEAKER: He will not have the 
information of other Ministers. 

SHRI CHANDRA SHEKHAR: All right. 
by the evening, they should clarify the posi-
tion. Take the case of Nitish Kumar. He has 
just now mentioned something. Since yes-
terday. the Bihar matter is being discussed. 
I shall not go into the merit of the case. The 
Home Minister is keeping mum about it. 
Rumours are on. Accusations are being made 
from one side or the other but the Home 
Minister does not come out with facts or with 
any statement. Is it the way to deal with a 
sensitive malter? It is because. it may cause 
riots in Bihar tomorrow. So, something should 
be done by the Government. 

Another issue which I digress is this. 
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One hon. Member said that he has been 
beaten. Mr. Madan Lal Khurana, my friend, 
said that he is maligned. I shall not go into 
that. Mr. Speaker, Sir, I shall request you to 
call that member in the Chamber, call the 
leader of the Opposition and find our what 
has actually happened. 

MR. SPEAKER: No. He showed me. I 
said that: ·You don't uncover yourself: 

SHRI CHANDRA SHEKHAR: He was 
doing it here. I stopped him. I do not care for 

. other Members. Is it the way we are going to 
behave? It is not the Government's side. 

Shri Atal Bihari Vajpayee yesterday was 
telling us about it. I said that we should hear 
each other with certain amount of restraint 
and reservation. 

A Member has been beaten by the 
police rightly or wrongly. I do not ~ant to go 
into it. If he comes here, all of a sudden, 
some people spring up and say, he is ma-
ligning. All right, if this is going to be done, 
tomorrow, you may be in the same position. 

SHRI CHANDRA JEET YADAV 
(Azamgarh): In this matter, you call facts and 
the file in your Chamber and solve the prob-
lem. 

MR. SPEAKER: I am trying to solve the 
problem. 

[ Translation] 

Look when I am on my legs then kindly 
listen do me. If any such topic has been 
raised then some kind of a conclusion should 
emerge. One member has given a state-
ment and secondly. the han. Minister has 
said that these are the facts. Now it is for us 
to see that whether these are correct or not. 
For this, there are certain rules and under 
these rule we can see that wha1 is the right 
position. But along with that we have to keep 

this thing in mind that this matter has beer 
raised without giving them any prior no:;:;;",. 

(Interruptions) 

MR. SPEAKER: Now if you will spea~ 
again and again, th.en no conclusion shal 
emerge. I know that if a senior member like 
Chandra Shekhar has raised any issue then 
we shall go to the root of this problem. I shall 
urge upon the other members to give the 
names of those people who have been 
demoted, and I shall inform the Minister that 
he may furnish the names of the people who 
are connected with this case. 

(Interruptions) 

MR.SPEAKER: Mr. Khurana kindly be 
seated.( Interruptions) 

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Speaker, Sir, as Mr. Chandra 
Shekharji has just said, I would like to say 
further that whether any member was beaten 
up or not, I was not present at that time, but 
the way he has been bandaged. I would 
certainly say the he should get a X-Ray 
done. (Interruptions) 

MR.SPEAKER: Khuranaji, kindly sit 
down. 

(Interruptions) 

SHRI CI1ANDRA SHEKHAR: I would 
like to say that whatever. Mr. Madanlal 
Khurana has said is not true. 

[English) 

This l:" irrelevant. 

[ Translation] 

SHRI NITISH KUMAR (Barh): Mr. 
Speaker, Sir, this should be examined, it is a 
very serious matter.(lnterruptions) a man 
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who is injured is showing his wounds and 
they say that an X-Ray should be done. This 
does not behave such a senior member like 
Shri Madan lal Khurana.{interruptions) 

[Eng/ish) 

MR. SPEAKER: I would rather believe 
the member. You do not have to doubt 
him. (Interruptions) 

[ Translation] 

MR. SPEAKER: My suggestion is that 
during this hour, one hour discussion should 
be held to determine as to what type of 
proceedings should be conducted during 
this hour. 

[Eng/ish] 

SHRI SOBHANADREESWARA RAO 
VADDO (Vijayawada): Through you, I draw 
the immediate attention of the Government 
to a most important and burning problem of 
very low prices that are being offered to the 
tobacco growers in Andhra Pradesh; the 
VFC tobacco is grown only in Andhra 
Pradesh. 

Now 75 per cent ofthe V.F.C. tobacco is 
being grown in A.P. The hon. Minister of 
Commerce is also here. He came to Guntur 
also some time back and assured the farm-
ers that they would get very reasonable 
price, in any event, not less than the price 
which they had got last year. 

The erstwhile States of USSR have 
indicated their requirement of 28 million kgs 
of tobacco, but the orders are placed for 15 
million kgs of tobacco only at present. It is 
because of that the prices have come down ~ 
there is a difference of merely Rs. 8 to Rs. 9 
compared to the last year. 

I urge upon the Government to immedi-
ately use their good offices and see that the 

balance 15 million kgs order is also placed 
on the exporters, which will help the farmers 
to get higher prices for their tobacco. 

You were very much there; and you 
assured and farmers that you would be vis-
iting the auction place also during the pres-
ent season. 

Through you, I urge the Government 
and the Commerce Minister to make a state-
ment in the House and come to the rescue of 
the tobacco growers of Andhra Pradesh. 

13.00 hrs. 

[ Translation] 

SHRI HARI KISOH9RE SINGH 
(Sheohar): Mr. Speaker, Sir, it seems that 
the Government is having some sort of special 
love with Sweden. The Bofors issue is still 
going on and we are going to discuss it even 
today. But I would like to draw your attention 
to another Bofors scandal. It is distressing 
that instead of giving orders to the Public 
Undertakings like the B.H.E.L and the Chit-
taranjan Locomotive Factories, the Ministry 
of Railways and the Ministry of Railways and 
the Ministry of Energy of the Government of 
India are giving orders frequently to a Swed-
ish firm Asean Brown Baberi.ln thisconnec-
tion, many kinds of rumours are spreading 
that the Ministry of Railways did not give 
orders for the supply fo electrical locomo-
tives of 6000 Horse Power, to the B.H.E.L. 
though the Technical. Committee of the Rail-
way Board had found the B.H.E.L fit fot this 
business. But instead these orders were 
given to a Swedish Company. Similarly, this 
Swedish Company got orders for the supply 
of gas turbines worth Rs. 1800 crere from the 
N.T.P.C. What is the reason thereof? While 
the Minister of Industry has himself said 
again and again and such facts are coming 
to light that few orders are left with the 
B.H.EL Under what conspiracy are these 
things being done. While the Public Sector 
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units are functioning well. I we'd like to 
know from the Government thl )ugh you 
whether all the public sector undertakings 
will be declared sick or whether it is being 
done under the conditionalities imposed by 
the IMF or whether the rumours spreading in 
Delhi markets that they are involved in big 
scandal? What is the truth after all? 

[English] 

SHRI BASU DEB ACHARIA: I have 
already given a notice. There is a great 
scandal. (Interruptions) Today the Rajya 
Sabha is discussing this issue. 

MR. SPEAKER: I have allowed Shri 
Guman Mal Lodha. 

SHRI BASU DEB ACHARIA: The de-
tails about the purchase of the locomotives 
should be laid on the Table of the House. We 
want to discuss it. Today the Rajya Sabha is 
discussing this question of import of locomo-
tives. 

MR. SPEAKER: What he is saying is not 
going on record. 

(Interruptions)· 

MR. SPEAKER: Please take your seat. 
What you are saying is not going on record. 
Please take your seat. This is a little too 
much. 

(Interruptions) 

[ Trans/ation} 

SHRI GUMAN MAL LODHA (Pali): Mr. 
Speaker, Sir, with your permission I want to 
raise an issue to paramount national impor-
tance in the House. A few days ago, while 
replying to a question, the Minister of State of 

""Expunged as ordered by the Chair. 
"Not recorded .. 

the Ministry of Information and Broadcast-
ing, Shri Ajit Panja stated in reply to a ques-
tion that the screening of 3000 episodes of 
the serial "Krishna" produced by Shri 
Ramanand Sagar was going on. After this, 
the Screening Committee will take decision 
on it. Mr. Speaker, Sir, now it has come to 
light that a letter from the Ministry of the han. 
Minister haq been issued long ago in which 
this important serial on Lord Krishna has not 
been cleared. Mr. Speaker, Sir, this serial is 
not only being screened in India but also in 
many countries olthe World. Crores of people 
of the world have been influenced by the 
preachings in the Gita and by the life of Lord 
Krishna and they will remain influenced in 
future as well. This is an eternal.truth. Mr. 
Speaker, Sir, this serial has been banned. 

Mr. Speaker, Sir, the hon. Minister has 
misled this house so a question of breach of 
previlege should be raised, and how should 
it be raised is a different question. Butthrough 
you I would like to know as to why the 
sentiments of the 80 crare people of India 
are being played with. Therefore, the serial 
"Krishna" should be permitted. 

[Eng/ish] 

SHRI K.P. REDDAIAH YADAV (Ma-
chilipatnam): Mr. Speaker, Sir, through you 
I would liketo draw the attention of the House 
and the Government to a matter concerning 
the re-employment policy of the retired lAS 
and IPS Officers, who were placed in sensi-
tive areas in the State Governments and in 
the Central Government. 

Sir, an alarming news came in the Na-
tional press that the Director General of 
Defence Research and Development Or-
ganisation and Scientific Advisor to the 
Defence Minister •• has resigned and sub-
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mitted his resignation to the Defence Minis-
ter. Also he has applied for permission to 
serve the Massachussets Institute of Tech-
nology in U.S.A. 

Being in charge of sensitive Defence 
Organisation for a decade and being privy to 
the country's defence research secrets for a 
decade, the whole country was stunned as 
to what prompted •• to take such a drastic 
sudden decision to quit the post. Earlier in 
the past, Indian industrialists used to estab-
lish links with the senior lAS, IPS ISecretar-
ies of Government of India 'and soon after 
their retirement, they used to re-employ them 
in their organisations and used to control the 
economic policies of the country. That is the 
reason why the Indian masses are looted by 
the "ne per cent vested interests of the 
country. I, therefore, urge upon the Govern-
ment of India to enquire into the antece-
dents, his present behaviour and his involve-
ment in the promotion of staff. And discon-
tentment is growing in the Defence staff by 
the actions of·· ... ... (lnterruptions) 

MR. SPEAKER: This is all irregular. 
You are mentioning the name of a gentle-
man who is not here in the House. You 
cannot mention his name and it is not al-
lowed. You are not following the Rules. I 
shall have to go through the record and I 
shall have to take a decision. 

( Interruptions) 

MR. SPEAKER: I will go through the 
record and find out what has to be done .• 

Shri Vijayaraghavan. 

[ Trans/ationi 

"SHRI V.S. VIJAYARAGHAVAN 
(Palghat): Mr. Speaker, I wish to draw the 

""Expunged as ordered by the Chair. 

attention of the House and the. Govt., to a 
serious situation in Palghat my constituency. 
In 1985, when the late Shri Rajiv Gandhi 
visited Palakkad he realised the fact that this 
district which is in the rain shadow area of 
western ghats, is a drought prone district <inc 
accordingly he sanctioned a technology 
mission for Palakkad with an allocation of 
Rs. 4 crores. 

That mission has come to an end'on 
31 st March, that is yesterday. Although the 
various prog ram mes under the mission were 
not implemented fully because of the indif-
ference of the lDF Govt. in Kerala, the 
missi~n is very essential for Palakkad. To-
day, in the areas like Alathur, Elappuily, 
Vadakarappati, Erutenpati etc. there is ac-
tue shortage of drinking water. .Under the 
mission the per capital availability of water 
which was targeted was 40 liters of water. By 
now, more than 1500 tubewells have been 
dug and a large numberof people have been 
given training in repairing handpumps etc. 
under the mission. An amount of Rs. 315 
lakhs has been spent so far and the remain-
ing Rs. 87 lakhs are yet to be spent. 

Therefore, it is absolutely essential to 
extend the time of the mission. I request the 
Govt. to issue necessary instructions in this 
regard. Sir, th~ Hon'ble Minister for Rural 
Development is present here. I would re-
quest you to give him necessary direction in 
the matter. 

SHRI MANGAl RAM PREMI (Bijnor): 
Mr. Speaker, Sir, through you I would like to 
draw the attention of the Minister of Railways 
to the fact that I have come to know that 
some time back the Government had con-
ducted a survey to lay a new railway line to 
Bijnor via Meerut-Hastinapur-Ganj but now 
the Governme':lt is contemplating to cancel 
it. 

"Translation of the speech originally de>livered in Malayalam 
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Sir, through you I demand the Govern-
ment and the Minister of Railways not to 
cancel it. Rather it should be extended fur-
therfrom Bijnorto Ohampur and furtherfrom 
Ohampur to Kalagarh. Because it will boost 
the development of the districts of Meerut, 
Muzaffarnagar and Bijnor. Kalagarh is a very 
good city from industrial point of view and 
there is plenty of electricity and water there 
and number of buildings are also there. A 
large number of buildings are there and the 
land is also fertile. These days thieves, rob-
bers, animals and terrorists hide in these 
unoccupied buildings. This area is backward 
only from the transport point of view. If this 
rail line is laid there, many industrialists may 
think of setting up industries there. As a 
result of it unemployment will be mitigated 
and this area will be developed as well. 

Therefore, I demand that this rail line 
should not be cancelled but it should be 
extended to Kalagarh. His Excellency the 
President of India had come to visit this line 
on 29-3-92 ... ... (Interruptions) 

SHRI PIUS TIRKEY (Alipurduars): Mr. 
Speaker, Sir, 60 gangmen of Kerala have 
b~en removed from their services and they 
are staging dharna at the Boat-club. The 
Central Administrative Tribunal gave its 
decision to reinstate them on January 12, 
1992 but they are not being reinstated even 
now. They are sitting on dharna with their 
children and wives at the Boat Club. I would 
like to urge upon the han. Minister of Rail-
ways to tell something about them and they 
should be reinstated at the earliest... .... 
(Interruptions) 

[English] 

SHRI SRIBALLAV PANIGRAHI (Oeog-
arh): Sir, today is Orissa Day. It is a matter of 
gratification that the long standing genuine 
demand of Orissa regarding establishment 
of a subsidiary coal company under Cil has 
been fuHilled by the Government of India. 

The same has started functioning from to-
day. While thanking the Government of In-
dia, particularly the Prime Minister and the 
Coal Minister, I also urge upon them to start 
two coal divisions one each at Ib Valley and 
Talche-r under the new 
company. (Interruptions) 

[ Trans/ation] 

SHRI SURAJ MANDAl (Godda): Mr. 
Speaker, Sir, there was the Hindi version of 
the Jharkhand Committee report but its 
English version was placed on the 30th. It 
was telecast on Doordarshan. This is not the 
Doordarshan but it is 'Ourupayog' (misuse) 
'Darshan'. 19 members of the Committee 
had rejected that report, only the other part of 
the report was telecast whereas its other 
aspect has been left out. It should be 
telecast. ..... (Interruptions) 

MR. SPEAKER: Please sit down. 

SHRI SURAJ MANOAL: The electronic 
media have confused people ...... (Interrup-
tions) 

PAPERS LAID ON THE TABLE 

Annual Report and Annual Accounts of 
Delhi Urban Art Commission, New Delhi 

for 1990-91 

[English] 

THE MINISTER OF URBAN DE-
VELOOPMENT (SHRIMATI SHEILA KAUll: 
I beg to lay on the Table-

(1) A copy.ofthe Annual Report (Hindi 
and English versions) of the Delhi 
Urban Art Commission, New Delhi, 
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(2) 

for the year 1990-91 under section 
19 of the Delhi Urban Art Commis-
sion Act, 1973. 

A copy of the Annual Accounts 
(Hindi and English versions) of the 
Delhi Urban Art Commission, New 
Delhi, forthe year 1990-91 together 
with Audit Report thereon under 
sub-section (4) of section 25 of the 
Delhi Urban Art Commission Act, 
1973. [Placed in Library See No. 
L T -·17101921 

Notification Under All India Services 
Act, 1961 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): I beg to lay on t~e 
Table a copy ofthe All India Services (Leave) 
Amendment Rules, 1992 (Hindi and English 
versions) published in Notification No. G.S.R. 
94(E} in Gazette of India dated the 11th 
February, 1992 under sub-section (2) of 
section 301 the All India Servi<:es Act, 1961. 
[Placed in Library. See No. L T.-1711192] 

Notification Under Delhi Municipal Cor-
poration Act, 1957 and Report of the 

Committee on Jharkiland Matters 

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): On behalf of Shri 
MM. Jacob: I beg to lay on the Table-

(1) A copy of the Notification No. U.140111 
160/B9-Delhi (Hindi and English ver-
sions) published in Delhi Gazette dated 
the 5th December, 1991 making certain 
amendments to the Notification No. U. 
14011/160/B9-Delhi (i) dated the 6th 
January, 1990 issued under sub-sec-

tion (1) of Section 490 of the Delhi 
Municipal Corporation Act, 1957. 

(2) A copy of the Report of the Committee 
on Jharkhand Matters (in Hindi ver-
sions only) [Placed in Library. See No. 
L T -1712192] 

Annual Report and Review on the 
Working of the Automatic Research 

Association of India Pune for 1990-91 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): On behalf of Prof. P.J. Kurien: 
I beg to lay on the Table-

(1) (i) A copy of the Annual Report (Hindi 
and English versions) of the Auto-
motive Research Association of 
India, Pune. for the year 1990-91 
along with Audited Accounts. 
[Placed in Library. See No. 
l T -1713192] 

(ii) A statement (Hindi and English 
versions) regarding Review by the 
Government on the working of the 
Automotive Research Association 
of India, Pune, fortheyear 1990-91. 
[Placed in Library. See No. 
L T -1714192] 

Memorandum of Understanding for 
1991-92 between Hindustan Organic 

Chemicals Ltd and the Ministry of 
Chemicals and Fertilizery 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): I beg to lay 
on the Table a copy of the Memorandum of 
Understanding lor the year 1991-92 be-
tween the Hindustan Organic Che.micals 
Limited and the Ministry of Chemicals and 
Fertilizers (Hindi and English 
versions).[Placed in Library. See No. 
L T -1715192] 
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Demands for grants of the Ministry of 
Rural Development for 1992-93 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI G. VENKAT SWAMY): I beg to lay on 
the Table a copy of the Detailed Demands 
for Grants (Hindi and English versions) of the 
Ministry of Rural Development for the year 
1992-93.[Placed in Library. See No. 
LT-1716!92] 

Memorandum of Understanding for 
1991-92 between Hindustan Machine, 
Tools Ltd and the Ministry of Industry 
and between Cement Corporation of 
India Ltd and Department of Heavy 

Industry etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNYON): I beg to lay on the Table-

(1) A copy of the Memorandum of Under-
stading for the year 1991-92 between 
the Hindustan Machine Tools Limited 
and the Department of Heavy Industry, 
Ministry of Industry (Hindi and English 
versions). [Placed in Library. See No. 
LT-1717!92]. 

(2) A copy of the Memorandum of Under-
standing for the year 1991-92 between 
the Cement Corporation of India lim-
ited and the Department of Heavy In-
dustry (Hindi and English versions). 
[Placed in Library. See No. L.T.-1718/ 
92]. 

Financial Estimates and Performance 
Budget for 1992-93 of Employees State 

Insurances Corporation 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAS): I beg to lay on the 

Table a copy of the Financial Estimates and 
Performance Budget for the year 1992-93 
(Hindi and English versions) of the Employ· 
ees' State Insurance Corporation under 
se .... 1ion 36 of the Employees' State Insur-
ance Act, 1948. [Placed in Library. See No. 
LT-1719/92]. 

13.10 hrs. 

MESSAGE FROM RAJYA SABHA 

[English] 

SECRETARY-GENERAL: Sir, I have 
to report the following message received 
from the Secretary-General of Rajya Sabha:-

"In accordance with the provisions of rule 
127 of the Rules of Procedure and Conduct 
of Business in the Rajya Sabha, I am di-
rected to inform the Lok Sabha that the 
Rajya Sabha, at its sitting held on the 30th 
March, 1992, agreed without any amend· 
ment to the Copyright (Amendment) Bill, 
1992, which was passed by the Lok Sabha at 
its sitting held on the 17th March, 1992." 

13.11 hrs. 

COMMITTEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

Eighth Report 

[English] 

SHRI S. MALIKARJUNAIAH (Tumkur): 
Sir, I beg to present the Eighth Report 
(Hindi and English versions) of the Com-
mittee on Private Members' Bills and Reso· 
lutions. 
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13.12 hrs. 

ESTIMATES COMMITTEE 

[English] 

Fourteenth 
and 

Fifteenth Reports 

SHRr MANORANJAN BHAKTA (An-
daman & Nicobar Island): Sir. I bag to 
present the following repons (Hindi ar,"; 
English versions) of the Estimates Com· 
mlttee. 

(1) Fourteenth Report on Action Taken by 
Government on the recommendatiOnS 
contained in til" Fiiteenth Report of 
the Estimates Committee (Nt";'1 Lok 
Sabha) of the Ministry of Finance 
(Department of Economic Alfalrs)-
Board for Industrial and Financial 
Reconstruction. 

(2) Fifteenth Report on Act;on taken by 
Government on the recommendations 
contained in the Fourteenth Report of 
the Estimates Committee (Ninth Lok 
Sabha) on the Ministry of Environment 
and Forests - Forest Research Insti-
tute, Dehradun. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AF-
FAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF LAWS, JUSTICE AND 
COMPNAY AFFAIRS (SHRI RANGARA-
JAN KUMARAMANGALAM): Sir, in 1936. 
the State of Orissa was formed. May I take 
this opportunity to propose that this House 
send its greetings to the people of Orissa 
today on being their Orissa Day. 

13.13 hrs. 

MATTERS UNDER RULE 377 

(i) 

[English] 

Need .to connect Pambai with 
Tambarabaram and Vaigai riv-
ers Tamilnadu to overcome the 
drinking water problem. 

SHRI R. DHANUSKODI ATHITHAN 
(Tiruchendur)' Sir, Tiruchandur, 
Sathenkulam, Hanganeri, Radhapuram are 
the worst affected Taiukas and lakhs of 
people have been finding it extremely diffi-
cult to get water even for drinking pur-
poses. Grcur,o water In these areas is 
scarce and also salt ish. 

Every year about six hundred TMC of 
W"lter flows westwards through Achankoil 
and Pambai rivers in the border district of 
Kerala and ultimately join the Arabian sea 
and is wasted. From the river Pambai, out 
of 110 TMC surplus water, at least about 
25 TMC water could be diverted by con-
necting it with Tambarabaram and Vaigai 
rivers which wili not only provide drinking 
water to Sethankulam, Tiruchendur. Nan-
ganeri and Radhapuram but also the dis-
tricts Of Chic;ambarnar, Kanyakumari and 
Ramnad in Southern part of the country. 

Some time ago, the Central Water 
Commission constituted a committee of 
prominent persons to undertake survey and 
preliminary work for the provision of po-
table water to the people of the area which 
could not do much. I would, therefore, re-
quest the Central Government to look into 
this matter immediately and take immedi-
ate steps for diverting the surplus water in 
Pambai river so that peopie in my constitu-
ency may be able to get drinking 
water. 
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(Ii) Need to provide funds and 
accord sanction for construc-
tion of across Thungabhadra 
river 

SHRIMATI BASAVA RAJESWARI 
(Bellary): The proposed bridge across 
Thungabhadra river connects four districts, 
that is, Chitradurga. Bellary. Dharwad and 
Raichur districts and reduces distance by 
eighty kilometres. It also connects State 
Highway, which is a very important road, 
and is beneficial to the people of four dis-

. tricts including Bellary, The Hon. Minister 
for Surlace Transport had accorded per-
mission to take up this work during the 
currem year under State Fund or with the 
assis13nce of CRF, but no action has yet 
been taken nor the funds under CRF pro-
gramme have been provided. I. therefore. 
urge the Central Government to see that 
permission for construction of this bridge is 
accorded during the current year and funds 
are also provided under CRF programme. 

(iii) Need to introduce Boeing 
Service to Lilabari. Assam 

SHRI BALIN KULI (Lakhimpur): At 
present Vayudoot service is available be-
tween Guwahati and Lilaban. Lakhimpur. 
But the service is very irregular. Some-
times it operates and at times it does not. 
which causes great inconvenience to the 
travelling public and speCially the Mem-
bers of Parliament who are put to disnd-
vantageous position, because without any 
prior intimation. the flight is cancelled at 
the eleventh hour and. as a result. they 
miss the connecting flight from Guwahatl. 
In order to cater to the need of the people 
of that area, introduction of Boeing Service 
is essential. The present air-field at Lila-
bari may be improved so that Boeing serv-
ice can be operated. This is a long-stand-
ing demand of the people of that area. 

Therefore. I urge the Central Govern-

ment to introduce the Boeing service to 
Lilabari. Assam. 

(iv) Need to prepare Telephone 
bills In Hindi 

[ Trans/ation] 

DR. LAL BHADUR RAWAL (Hathras): 
The policy of the Government of India has 
been to promote maximum use of Hindi 
language in all the Central Government 
offices situated in Hindi speaking areas . 
There was a time when all the telephone 
Bills were prepared by hand. According to 
the policy formulated by the Government 
many offices of Central Government started 
preparing telephone Bills by hand in Hindi. 
Again when the process of preparing them 
by Adrema machine started the language 
used in the Bill was English owing to the 
reason that at that time the plates were 
prepared in English. Later. on the persis-
tant demand made by the public institu-
tions along with the effort put in by the 
Government. arrangement to prepare the 
plates in Hindi was done. Consequently 
the offices in which this kind of an arrange-
ment was made the practices of preparing 
telephor]e BiI!s in Hindi started once again. 
After the advent of computer the earlier 
practice of bills being prepared in Hindi 
abandaned on the pretext that computers 
were fed in English. This situation contin-
ues till date. 

The Government has taken a policy 
decision to this effect that Devnagari script 
can also be used along with English. 
Computers which can work in Hindi are 
also being manl,;factured in the country. 
Still it is a cause of distress to the consum-
ers of Hindi speaking areas and to ad-
verse to the language policy of the Gov-
ernment. When we mised this issue and 
drew the attention of Delhi Mahanagar 
Telephone Corporation Limited towards it 
they informed in their reply that "telephone 
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Bills prepared by this office is computer-
ised. Since the computer system in Hindi 
is not developed/available it is impossible 
to prepare the same in Hindi". 

The Government is requested to look 
into this aspect as to whether it is a fact 
that preparing Bills in Hindi is really "im-

Possible". h is understood that in other 
countries Bills are prepared in various lan-
guages for instance Arabic, Russian, Chi-
nese, Japanese, Dibu etc. If it is possible 
In those countries, it cannot be impossible 
in Hindi. 

(v) Need to develop Patna Air-
port to international standard 

SHRIMATI GIRIJA DEVI (Ma-
harajganj): Mr. Speaker, Sir, in Bihar there 
are hundreds of tourist places of interna-
tional importance but on account of inade-
quate arrangements they are gradually 
heading towards destruction. If Bihar had 
been connected with an international road-
way like Amritsar it would have attracted 

.. scores of foreign tourists thereby earning a 
huge amount of foreign exchange. Bihar is 
the only State which has monestaries of 
23 Buddhist countries. It has renowned 
places like Bodh Gaya, Vaishali, Pata and 
religious places of Buddhist, Jain and Sikh 
importance. In addition to this it has places 
of historical importance. North Bihar con-
sists of temple of kamihara Patna, Gaja-
graha area of Sonepur, Vaishali, ancient 
Nalanda, Vikramshila university and 
sources of hot spring on Rajgir Munger 
etc. 'lre various tourist places of interna-
tional standard. However, owing to inade-

• quate transport facilities, tourism cannot 
develop, with the result that the people of 
Bihar face economic and culturall0ss. The 
country also suffers loss of foreign ex-
change. Only two cities of Bihar namely 
Patna and Ranchi are connected with air 
facility and these air-strips are not of inter-
national standard. 

As such the Government is requested 
to develop Patna Airport to international 
standard with the assistance of World Bank 
keeping in view the aspect that Bihar is a 
State of tourist importance. At the same 
time it is requested that Muzaffarpur should 
also be connected with air service. 

[English] 

(vi) Need to provide more LPG 
connections to applicants in 
the State of We~t Bengal 

SHRI JITENDRA NATH DAS (Jalpaig-
uri): Sir, I would like to draw the attention 
of the Government to the fact that there 
exists an acute crisis for LPG connections 
in all the districts of West Bengal. A large 
number of applications seeking LPG con-
nections are pending since 1985 through-
out the S' "t o f hw-a-days, the dealers are 
not boo~ 0 9 fe 'ew LPG connections on 
the plea: 0 ey have reached their tar-
get. This is a very pitiable state. 

To solve this problem, I urge upon the 
Central Government to increase the num-
ber of LPG dealers so that all the appli-
cants throughout the State may be pro-
vided with LPG connections at an early 
date-: They should also issue necessary 
instructions to the dealers to book new 
applications for LPG connections. I would 
also urge upon the Government to remove 
the gap between demand and supply of 
LPG in West Bengal. Thank you. 

(vii) Need for Central Funds to 
Himachal Pradesh under 
Desert Development Pro-
gramme to check growing 
desert area in Una district 

[ Translation] 

PROF. PREM DHUMAL (Hamirpur): 
Mr. Speaker, Sir, under the Desert Devel-
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Consequent thereto, the CBI moved the . 
Swiss authorities for further investigation 
to crscertain the particulars of the benefici-
aries of this account. 

Geneva .- Certain affected parties had 
filed appeal (s) on 9th Apr '90, before the 
Cantonal Court at Geneva against the 
blocking of certain accounts in Geneva. 
These cases bear a relation to Court cases 
filed in India, which I shall refer to later. 
The Court at Geneva admitted the appeal 
and gave the CBI sixty days to rectify the 
deficiencies in the Letters Rogatory and, 
as a provisional measure, continued the 
freeze on the accounts. The revised Let-
ters Rogatory were furnished by the CBI to 
the Swiss authorities on 30th Aug '90, 
which were found to be in order by the trial 
Judge on 19th Sept, '90. Appe.als were 
filed by certain affected parties, against 
the said order. The Criminal Court of Ap-
peal of the Canton of Geneva passed an 
order, on 23rd Jan. '91, suspending the 
examination of the Letters Rogatory till the 
Indian Judicial authorities pronounced their 
decision. Under the Swiss laws the foreign 
Govt. or its Advocate do not have the right 
to audience before the concerned Swiss 
Courts. However, the CBI has been pursu-
ing the matter through the Swiss Federal 
Deptt of Justice and Police, our Embassy 
in Berne and the CBI's counsel to expedite 
the pending appeals. 

India: In India. on 18th Aug '90, one 
Shri H.S. Chaudhary filed a Criminal Misc. 
Petition in the Delhi High Court, praying for 
quashing of the FIR in the Bofors case and 
the Letters Rogatory issued by Indian 
Courts. Certain political parties also im-
pleaded themselves in the aforesaid case, 
in the High Court. On 19th Dec '90, the 
Delhi High Court dismissed the petitions of 
Shn H.S. Chaudhary and others but took 
congnizance suo moto of the case and 

issued notice to the CBI and the Union of 
India to show cause why the FIR may not 
be quashed. 

Against the aforesaid order, eight 
Criminal Appeals and one Writ Petition were 

. filed in the Supreme Court by various po-
litical parties. Shri H.S. Chaudhary, and' 
the CBllUnion of India. These were de-
cided by the Supreme Court vide its order 
dated 27th Aug '91. All the Criminal Ap-
peals, except that of the CBI, were dis-
missed on the ground that the Appellants 
did not have a locus standi. While allow-
ing the Appeal of the CBI, the Supreme 
Court held that the FIR and the issue of 
Letters Rogatory "remain unaffected and 
they can be proceeded with in accordance 
with law". 

Immediately on the pronouncement of 
the aforesaid decision by the Supreme 
Court, the Swiss authorities were informed 
of the same, on 30th Aug '91, through our 
Embassy at Berne. Later, on 12th Sep '91, 
certified copies of the Supreme Court Or- ~. 

der were despatched by the CBI to our 
Embassy in Berne, for onward transmis-
sion to the Swiss authorities. Our Embassy 
communicated this Order, along with its 
translation in French, to the Swiss Federal 
Oeptt. of Justice & Police, on 19th Sep '91, 
who, in turn, transmitted it, on 23rd Sept 
'91. to the investigating Judge of Geneva. 
so that the judicial process could be re-
sumed. 

Meanwhile, on 12th Sap '91, Shri W.N. 
Chadha filed a Criminal Miscellaneous 
Petition in the Suprem Court of India, pray-
ing that the Supreme Court withhold its· 
detailed judgment. This Petition was dis-
missed by the Supreme Court. However, 
Shri Chadha had also filed a Writ Petition 
in the Delhi High Court, on 9th Sep '91, for 
quashing of the FIR and the proceedings 
and orderS thereunder, including the Let-
ters Rogatory, and for restraining the CBI 
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from proceeding further with the investiga-
tion. This Writ Petition was admitted and is 
still pending decision. However, the court 
has not stayed the investigation. 

It is relevant to mention that while for-
warding to our Ambassador in Berne a 
copy of the Supreme Court order of 27th 
Aug '91, the CBI had brought out that after 
the aforesaid order of the Supreme Court, 
Shri W.N. Chadha had filed a fresh petition 
in the Delhi High Court praying for quash· 
ing of the FIR and stay of investigation. 
The CBI had also made it clear that since 
the Supreme Court had held that the FIR 
and the Letters Rogatory remain unaffected, 
any fresh petition by Shri W.N. Chadha 
should not, in any manner, influence the 
ongoing processes in the Geneva Can· 
tonal Court. It had also been emphasised 
that the Delhi high Court had not stayed 
the investigation. The CBl's Advocate in 
Geneva, Mr. Marc Bonnant, was informed 
accordingly and, on 17th Sep '91, a copy 
of Shri W.N. Chadha's petition in the High 
Court was sent to him, to keep him ad-
vised in the matter. 

Sweden : For the investigations in 
Sweden, Letters Rogatory was delivered 
to the Swedish authorities on 2nd Apr '90, 
seeking their assistance. On 24th May '90 
the Swedish authorities delivered to the 
CBI a complete copy of the report of the 
Swedish National Audit Bureau, with the 
request that the classified portion thereof 
should be kept secret. It was conveyed to 
the Swedish Govt, on 26th May '90, that 
the Gov! of India intended to place the 
entire text of the aforesaid report before 
the Parliameni. The Swedish Ambassador 
to India. conveyed that the Swedish Govt 
had taken a serious view of Govt of India's 
position, as the classified portion of the 
report still remained secret under the SWed-
ish Laws of Secrecy. The Swedish Gov-
ernment also emphasised that if the Govt 
of India persisted in publicising the secret 

portion of the report, it would regard it as a 
serious breach of trust, which would un-
doubtedly affect the ability of Swedish Govt 
to transmit other classified or sensitive 
documents to the Govt of India, which'had 
been asked for. The Govt of India accord-
ingly decided to honour its commitment. 

After examining the Letters Rogatory, 
the Swedish Govt communicated its deci-
sion, on 14th June '91, that it was not 
agreeable to reopening the preliminary 
investigations by Mr. Lars Ringberg, Dis-
trict Prosecutor, Stockholm. Subsequently, 
after discussion with our Advocate at Stock-
hO~, an Appeal was filed, on 2nd Mar 
'92, against the aforesaid decision of the 
District Prosecutor. The Swedish Prosecu-
tor General rejected ;the Appeal on 10th 
Mar '92, on the ground that no fresh facts 
had been brought forward to justify the 
reopening of the case. 

As regardS the apprehension that Govt 
are thwarting the investigation and have 
given Signals to the Swiss authorities not 
t9 pursue the case, Govt wish to emphati-
cally deny all such allegations. In fact, when 
the first report appeared in an Indian news-
paper on 23rd Mar '92, suggesting that the 
Swiss authorities had been told to shelve 
the Bofors probe, the CBI addressed the 
Swiss Federal Department of Justice and 
Police, on 24th Mar '92 and 26th Mar '92, 
to: 

(i") reiterate their keen interest in the 
investigations and requested the 
said Dept! to vigorously pursue 
the matter with the Cantonal Court 
and other Swiss authorities: 

(ii) yet again clarify that: (a) through 
its order of 27th August 1991 the 
Supreme Court of India had held 
that the FIR and the Letters Roga-
tory remain unaffected by Shri 
W.N. Chadh's petition and that 
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Shri Chadha's pending petition 
before the High Court should not 
influence in any manner the on-
going investigation in the Geneva 
Cantonal Court: (b) even the High 
Court had not stayed the investi-
gation; (c) despite the time that 
had passed and the political 
chz.nges in india, the Govt of In-
dia's request that the Swiss au-
thorities provide speedy assis-
tance in tre investigation remains 
unchanged (d) the Govt of India 
persist in their request to the Swiss 
authorities for speedy assistance 
in the Bofors case. 

It would be seen that the CBI is con-
tinuing to vigorously pursue the case. The 
Hon'ble Members are aware of the state-
ment made by the External Affairs Minister 
regarding the note he handed over to his 
Swiss counterpart, during his visit to Swit-
zerland in February this year. The External 
Affairs Minister has already tendered his 
personal explanation in the matter and 
expressed his -regr&t to the House. This 
incident has no effect on Govt's consistent 
position in the matte •. Government remains 
firm in its intention that the law shall be 
allowed to take its course and the investi-
gating agency shall proceed in accordance 
with law. 

14.40 hrs. 

DISCUSSION UNDER RULE 193 

Bofors Gun Deal Investigation 

[English] 

MR. SPEAKER: Now we shall take up 
Discussion under Rule 193. Shri Amal Datta 
to speak. 

investigation 
SHRI AMAl DATIA (Diamond Har-

bour): Sir, unfortunately, the benefit of this 
particular statement which is read out just 
now in the House for 20 minutes by the 
Defence Minister has not been given to us. 
Number of dates have been reeled out, 
number of facts have been reeled out and 
the least that they could have done, not 
having given us any information so far, 
was that they could have given us this 
benefit of seeing an understanding what 
the Government of India has been up to in 
th is regard. 

We have all our doubts and because 
of these doubts, we have been mentioning 
in this House, raising our voice, as much 
as possible, under the rules and proce· 
dures of this House, which has not carried 
us very far. I must point out the fact that 
the Defel1ce Minister has now been al-
lowed to read out a statement in the House, 
is not within the rules of the House. An 
indulgence has been provided to him be-
fore the discussion could be begun by me. 
to read out a statement which relates to 
the very matter on which the discussion is 
going to be raised. This is a departure 
from the Rules and Procedures of the 
House. This could have been ameliorated 
by letting' out the facts and letting us have 
a copy of the statement beforehand. I would 
now request the han. Speaker to please 
ask the Defence Minister to lay on the 
Table of tMe House all the documents that 
he has mentioned and whose contents he 
has mentioned In his statement. That IS 

under the rlules and he is obliged to do 
so. You may please ask him now so that 
we can take benefit when the matter comes 
up later. 

MR. SPEAKER Supposing the De-
fence Minister had not made the statement 
then you would have spoken without the 
statement 

SHRI AMAL DATTA: That is why I 
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said that if he has given the statement 
earlier, if he had not spoken in the House. 
then he would have avoided this conse-
quence. This is an inevitable consequoence 
of having short-circuiting that procedure and 
speaking in the House. Now we are en-
titled Imder the Rules to cali upon him to 
lay all these. documents on the Table 01 
the House and the is obliged to do so. 
(Interruptions) He has 'quoted from each of 
these documents. This is what has been 
quoted from these documents. He has 
quoted from each and f'very document. 
(Interruptions) 

MR. SPEAKER: Shri Amal Datta, you 
can take the statement: you can underline 
and say from which document he has 
quoted. 

( Interruptions) 

SHRI AMAL DATTA: He has been 
saying that C.B.I., in its letter dated 23rd 
March, requested them ...... (interruptions) 

MR. SPEAKER: That is true. You know 
that under Rule 193, you initiate the dis-
cussion and he replies to it. He probably, 
thought that it would be helpiul to you to 
discuss the maner and so he made a state-
ment again and YO(;' are al1owed.to discuss 
it. 

(lnrerruptions) 

SHRI AMAL DATTA: It is upto you to 
deCIde. You are the custodian of the privi-
leges of this House.(Interruptions) 

MR. !::,PEAKER: Please do not burden 
me. 

( Interruptions) 

SHRI AMAL DA TT A: I have pointed 
out to you that I will not get any benefit 
even if he puts them on the Table of the 

investigation 
House. But this is the Rule of the House. If 
you are going to depart from it, certainly. 
you are entitled.(lnterruptl(;InS) 

MR. SPEAKER: Let us no! do like 
that. Now you make your speech. You keep 
the document and you underline from which 
he has quoted. I will look into it .. 

(I nterruptions) 

SHRI AMAL DATTA: On that assur-
ance. I can now go ahead. (/nterruptions) 

[ Translation] 

SHRt GEORGE FERNANDES (Muza!-
farpur): Mr. Speaker, Sir, I am on a pOint 

oj ordtC Sir, our opinion is th.at the prior 
request should not have come for it. Now 
when the jeques! has been made, you 
know the context in which this opportunity 
was given. Unless the document due to 
which the External Affairs Minister had to 
tender his resignation and the same was 
subsequently accepted has not been pro-
duced in the House. We cannot believe on 
anything that is said by the Government 
unless this document is produced before 
us. As such I also have the same request 
as that of Amal Danaji for a statement by 
the Defence Minister along with the said 
document to be laid on the Table of the 
House. This document has been a subject 
of discussion in the House for the last few 
days and it also led to the resignation of 
the External Affairs Minister, and as such 
We should get this document in hand. Mr 
Speaker, Sir. apart from this we should get 
other information in this regard from the 
Defence Minister. Otherwise it will be con-
fined to discussion that we had in the last 
couple of days. Mr. Speaker, Sir, I had 
given a notice yesterday as well as today 
and you must have received them. 

MR. SPEAKER: I have with me the 
one that you have given today but at what 
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time did you gave yesterday's notice? 

SHRI GEORGE FERNANDES: I had 
given it well on time but if you have not 
received it, it is not my fault. I had sent it at 
10.00 A.M. and I enquired that it had 
reached you. 

Mr. Speaker, Sir, along with loday's 
notice I had enclosed a leiter requesting 
that the discussion under Rule 193 should 
be taken up right now and sinultaneously 
our proposal under Ru!e 184 should also 
be taken up. 

[English) 

MR. SPEAKER: I would like to have 
the benefit of knowing under what Rule? 

SHRI GEORGE FERNANDES: It is 
under Rule 184. 

MR. SPEAKER: And simultaneously 
the discussion under Rule 193 and Rule 
184 should be taken up. But where is it 
provided? 

[ Trans/ation) 

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir, rules are formulated for the 
smooth functioning of the business of the 
House and if a rule becomes an 
impediment ...... (Interruptions) Mr. Speaker, 
Sir, you have asked a question and I am 
replying to the same. 

MR. SPEAI(ER: See, please place 
your point of order one by one. The firsl 
point of order pertains to the document. 
The second relates to the notice given 
under Rule 184 and that can be taken. 

SHRI GEORGE FERNANDES: I want 
to point out that rules are framed to fulfil 
the objective of the undergoing discussion 
in the House. 11 certain rules become an 

investigation 
obstacle, in that case I would like to draw 
your attention towards Rule 3~8. 

[English] 

"Any Member may, with the con-
sent of the Speaker, move that 
any rule may be suspended in its 
application to a particular motion 
before the House and if the mo-
tion is carried the rule in question 
shall be suspended for the time 
being." 

[ Translation] 

It is my humble request to you that 
both the notices given by me under Rule 
193 ar:d 184 are before you. The objective 
behind it is to discuss this issue and reach 
at a conclusion because this Issue has 
become a cause of concern not only for 
our country but for the entire world. What 
kind of impression people are getting about 
aUf country. The resignation of our Exter-
nal Affairs Minister has been published by 
the newspapers of the whole world. The 
External Affairs Minister has to resign for 
not caring about the dignity of the esteemed 
post that he was holding and on account 
of it this House and the country has be-
come a butt of ridicule for the entire world. 
If you go through my proposal yc..u will find 
that it contains the same things which we 
can extract in, case we have a discussion 
under Rule 193. I request you to permit us 
to place this proposal before the House. 
After this we leave everything to you. 

MR. SPEAKER: I am leaving it to you. 
You may do what you like. 

SHRI GEORGE FERNANDES: All 
right. 

MR. SPEAKER: It may be kept after 
the diSCUSSion. 
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SHRI GEORGE FERNANDES: All SHRI SAIFUDDIN CHOUDHURY 
right. Thank you for this. But you have not 
said anything about the first issue. 

[English) 

MR. SPEAKER: What is the point of 
order? You have raised a point of order. 
The point of order has to relate to some-
thing which is provIded in the Constitution, 
in the law, in the rules or conventions. You 
have not quoted any provision of the Con-
stitution, any provision of the rule and any 
provision of the convention. Now you say 
that if the documents have been quoted in 
the statement by the hon. Defence Minis-
ter, they should be placed on the Table of 
the House. But the question is, if he has 
quoted - it is not making <I mention on 
behalf of the documents - then he has to 
lay it on the Table of the house. If he has 
not quoted and he has dr2.wn the infer-
ence frarr, the document and made a state-
ment on the basis of the inference, he is 
not compelled to lay the papers on the 
Table of the House. Now, I do not find any 
quotation in the statement made by the 
D&fence Minister. So, I do not think that 
this will apply to this point of orde.r. As far 
as other document is concerned. 

(I nterruptions) 

MR. SPEAKER: I will allow you. 

(Interruptions) 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Please do not simplify this. The 
Minister has paraphrased in the 
document. ..... (Interruptions) 

MR. SPEAKER: Why the document 
has to be laid on the Table of the House. It 
is because each word, each sentence, each 
comma and everything has to be tallied 
and to be found out that it is correct. 

(Katwa): It has a technical 
aspect. (Interruptions) 

MR. SPEAKER: Otherwise you ask 
him. 

( Interruptions) 

MR. SPEAKER: Please not like this. 
Let me decide. now this is a point of law. If 
there is any other arrangement, I have no 
objection. 

SHRI AMAL DATTA: We will go into it 
later. 

[ Translation} 

SHRI ATAL BIHAR! VAJPAYEE 
(Lucknow): Mr. Speaker, Sir, I don't want 
to intervene in this discussion, but I do not 
understand one thing. Presently, the Bofors 
issue has been raised here due to the note 
given by our former External Affairs Minis-
ter to his Swedish counterpart. A demand 
was made in this House to table that note 
here. We should be told about the note, 
its contents and from whom it came. The 
Minister of Defence is keeping quiet on 
these questions. 

I don't understand as what lucrative 
method should be followed to break his 
silence. Mr. Speaker, Sir, you should take 
a decision. All these discussions will be-
come meaningless, if a satisfactory clarifi-
cation is nbt given in regard to that note. 
Ths Minister of Defence should be asked 
to throw light on that note. 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): The point in regard to 
that note has already been replied here. 
The former External Affairs Minister said 
that he does not have a copy of that note. 
He had only one copy which he gave to 
the Swedish Foreign Minister. Today the 
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Government does not have a copy of that 
note. 

[English] 

SHRI INDRAJIT GUPTA (Midnapore): 
It is a serious matter. What the han. De-
fence Minister has said just now implIes 
that the former External Affairs Minister 
does not know the conterrts 01 the note 
which was handed over by him 10 the Swiss 
Foreign Minister and he said no copy 01 
the note is available now. He was sim~ 
asked to hand it over. I would just reter to 
Ihe statement made by the former Extemal 
Affairs Minister in the Rajya Sabha yester-
day. 

MR. SPEAKEg: Is it on a POint 01 
order? 

SHRI INDRAJIT GUPTA: The whole 
discussion will be infructuous - you tell us 
and then we will go home. The point is, 
;10W have you listed in the list of business. 
It says, Discussion under Rule 193.10 raise 
a discussion on the latest position with 
respect to Bofors gun deal investigations. 
That includes the court cases which are 
going on and the han. External Affairs 
Minister, before he resigned. to4d the Rajya 
Sabha that this note, on the status of the 
court cases pending in India, has been 
given to him by a lawyer. That means he 
knew thaI the note refers to the status of 
the court cases which are pending in fndia. 
That is what this whole discussion is about 
and how this operation scuttle is being 
carried out. How are we denied access to 
that now? That note refers to the status of 
the court cases pending in India. Is that 
connected with the investigations 0Ir not? 

! Translation] 

SHRI SHARAD PAWAR: It was also 

ii~ 
raised in the ~a SabIrna. Them 1tlt1e br-
mer External Affairs MII1Iiis!ter sad ttItna! !Me 
had only 0I11e copy whidlll!!e IIuadI gi¥ern !tel 
his Swedish ooumerpar.t !'h1em_ 

iEngJish] 

SHRI NIRMAlIKNllTI CHATIERlJIEE 
(Dumdum): The lawyer ~ .. I!nas !tr~ 
over the noIe m~ :hIave ibeeI'I i~ 
by some one. You C~ ge't m itriim a1'ld! _ 
a copy. 

MR.. SPEAKER: a art': a!1~~ M:iI<a' 
"iji and Ia!ter 0:r1I AmaH OaItt~l 

SHRI AMAl DATIA.: On evafX' Sfmgll? 
pol'nt if every ~ s1ants 'SlIJejl(;ir;!lJ ilrT!lIIi 
«ten the 0ef000ll' Mirr,iSler ;~Iies .. ~ 'IlIF 

will ge'l ~e all alii ~ ~ arre 
so many points thletre. Le1 mT1Ie fl:lS1 ~ 
in my own way. 

MR. SPEAKER: Yes. 

SHRI AMAt DATIA M:r. ~m, Sir., 
in 1987 for the firs'lltiirne ! a'l'ld q 'JItoriMk 'maTlW 
of my cotIeagues Ihe<rI oirn t'IlIe HoxL:se car:T')E) 

to know ot the WOIIO 'BCIlors~ .. It was :abro-
lutely unknmm to us be!Iore ~il 119.87. 
We are ;now in Apri 1199l2. 1m _ 'IlI'W!llflT'1 

time every year we have beem CfjislcUISSI~ 
something or !he o!!ber ell BdIats. ~ 
and hours we have spent '1m b discIS-
sion_ Five yeas il;der we are agairn dis-
o."SSing 1he same ttlhlmg. HoIw far 'halOte _ 
progressed? H:as fue ~ :hean 
able 10 tell us how far _lhaw ~ 
They have :sa;id thiis ;pers!lIIlI itnas !breram semt 
that person has gone tIrere :and lIill ~. 
Bul how far are we mr.rn ik:!!I!Mlir,g tMITlo ,iIIT'e 

1he people wiOO If~ 'ttl!1iis CID!!!!OOm!isslll:xm~ 
It ;s 00 Ion!Jer a secre!I !!ta iOIlII1mr1!T!lisSicm'S 
have be9n given and ltaikem. 

15..00 hrs.. 
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0:IiIIrIImIiUe& ~ pmceeded in the matter. 
,I1lIltiod!IIIlSIIiiiiiDmg tIhe fad 1hat the Opposi-
1Ii1Ollt c:oW!I iI!IOt and did not ~e in 
tIIinat. 1l!Tis is 1IIhe fact.( .iJlemp.oos) 

SHRI MAN~ SHANKAR AIYER 
~il3dw.'IIuJiraj.):, Who prevented you from 
pa.lrt!j'cilpatililllg il') it? Yes. you 
y«lIiII'seI'wes_«,wemIjDtDnsi 

Mi, SPEAKER: i am standing. please 
S4t dI::l>m;. 

114ft SIP E..\KER. lJrne. r,.aJil1!eS of :.the 
~ ~ <m!' gettilng u,> and saying 
~rm 1IIm,~. aJre .,,i1!h me. I t.h~M.. in the 
liSt, ~I!lg; lWrey l'ia~ 110 make <fl'/ point 
tIllre>j. are _1oo.rl:Te tto' do it. Bm. let us oot 
JPi~ i~ ea:.m 0IftI!le,'s. speech, that 
~ r.oot hel" iJIS atiTd t.."1lat does oot aliow 
IlJ5 1m ~ailie- 00, t!!re poiri;ts 00. wt1ich 
\lie S.':lI:Dlilld Ma'J l r~ all the Members 
i!TIlll! 1b i~ ill1I ~ and disturb the 
~? 

IbIRSI?EAKER: YOOIf IfI3me is also with 

SHRG AMAl DATI.I\: i do nOt wish to 
~~.(H~) I hope that 
ir:r 1lIire: COOIiJIrSe ct 1!fi1Ie di&:ussion. urmeces-
say ~iCl11< will! 00 be there. I do not 
\IIIIaI!'it 1m ~ anytodIy and let oobody 
11l:J 1D ~ me also. 

YR. SPEAKER: Thank you. 

SHRJ AMAl DAnA: Sir. what has 
~? itrn the meantime, we were told 
1iIrnait it iis impossibte in t!he Eighth lok Sabha 
IbeClween 1988-89_ After the Joint Partia-
iI1!IIef1dIaIry Committee had come out with a 

investigation 
clear finding that coMmission had been 
paid. they said that it could not be found 
out by that Parliamentary Committee on 
the ground that only the Swedish people 
are examining and the Swedish people 
would not give the names on the ground of 
commercial confidentiality, because Bofors 
was a company, and the Swedish Govern-
ment was not in a position make them 
disclose the names of those who took the 
bribe or commission. Then, we, said, "All 
right. we cannot go behind this". But, we 
agitated in the Parliament that the Govern-
ment must do something to find out through . 
the CBI or various other investigative agen-
cies, which the Government has got at its 
command, as to who were the people who 
received the commission, because we have 
been told again and again in this House 
that Government has explicitly prohibited 
the appointment of agents and giving of 
any commission in resped of any defence 
deal. 

Right from 1984 December, it started 
and that kind of prohibition was issued. It 
was repeated again and again in 1985. 
These things have been said in the House. 
Therefore, this House and the Opposition 
was very much within its rights to demand 
a proper investigation by the Government 
.agencies as to who were the takers of this 
commission. It was at that time, the whole 
thing broke for the first time. It was appar-
ent that moneys have gone to Swiss banks. 
We were told by the then Government that 
it is impossible to find out from the Swiss. 
banks as to who is the holder of any ac-
count because they have just got such 
stricl laws of secrecy and so much client 
confidentiality will be maintained that they 
will never disclose even to their own Gov-
ernment - much less to a foreign Govern-
ment - as to who is the holder of the 
account, in whose account these moneys 
have gone. We knew from even the disclo-
sures, as to the names of some of the 
accounts into which the moneys had gone. 
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But, with this kind of statements in the 
House, the Government some how stalled 
it and we know that certain letters were 
then written to the Swiss authorities by the 
CBI or some other agencies of the Gov-
ernment which were rejected. This House 
is supposed to be a sovereign body. And 
the Members of the Cabinet are supposed, 
according to the ancient theory of cabinet 
government, to constitute a committee of 
Parliament to rule the country. But this 
House has no way of knowing exactly what 
information was then sent to the Swiss 
authorities because of which they were 
obliged to reject the request of a Govern-
ment like the Government of India. We 
have no way of knowing this unless the 
Government now comes forward and shows 
us what were the requests - mysterious -
because a little later, in 1990, we under· 
stand and today's statement says, a regu-
lar case was filed by CBI. I am quoting 
from the statement. I noticed that a regular 
case was filed by the CBI on 22nd Janu-
ary, 1990. Within four days of the filing of 
the regular case, the case was presented 
to the Swiss authorities, to the examining 
magistrate, who Ordered the freezing of all 
the Swiss bank accounts - one account in 
Zurich and five accounts in Geneva. This 
is extraordinary. The Minister now says 
that a regular case was filed. 

Obviously the inference is that earlier 
the request was made on the basis of not 
filing any case or some irregular case which 
the Swiss authorities did not care to take 
notice of. It is obvious. So, we should see 
these documents to be able to argue that 
the Government is carrying out its duties, 
which it has taken up, at all. It is worth-
while knowing these facts. I have only come 
to know this from newsoape'- c:"''''' 
news-magazines. Is that a way that the 
Members of Parliament should know how 
the Government is functioning and particu-

investigation 
larly in respect of pursuit of investigation 
into an affair like Bofors which had deter-
mined the electoral fortunes of parties, at 
least in 1989 elections. I am sure if the 
leaders of all these parties in Parliament 
start thinking, they will understand the in-
adequacy of this parliamentary system and 
particularly the non-supply of information 
in our Parliament by our Government and 
how handicapped we are in discussing 
anything which pertains with the Govern-
ment. It is not ready to give any informa-
tion. This does not happen in any parlia-
mentary system, in any democratic sys-
tern. 

There is a phrase now in the Western 
world.They say, Government in the sun-
shine. Everything must be transparent. This 
Government hides everything. Even the 
letters have been sent to the Swiss au-
thorities. The Members are not entitled to 
know it when tha debate is on in Parlia-
ment. How are we going to say? What are 
we going to say? Just because a state-
ment is read out, we are to believe that 
everything, that has been stated there, is 
correct. It is a matter of interpretation. What 
the CBI has asked the Swiss authorities to 
do or not to do, it is a matter of interpreta-
tion of the person who made the state-
ment. Are we to be guided by that only or 
are we to be allowed to exercise our own 
judgments on the basis of documents 
placed on the Table of the House? This is 
something which you must decide. I re-
quest every party and the leaders of all the 
parties to go into this matter. How long are 
we going to argue matters in this sover-
eign Parliament and waste crores and 
crares of rupees of the poor Indian people 
in such ignorant arguments? 

Today, I am arguing on the basis of 
wi _.,? What have they given us except this 
statement? At the beginning of the state-
ment, it was stated that because the infor-
mation had been given. therefore, it is giv-
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ing information. Very good; I appreciate 
that. That should have been given us ear-
lier alongwith all those documents which 
have been referred to us. We are entitled 
to it for the sake of the country, for the 
sake of India, for the sake of the people 
whom we represent. It is not my ego to go 
through the Government documents. It is 
not for that reason. So, lot of things have 
to be donG. In this kind of parliamentary 
procedme, we cannot make the Govern-
ment accountable at all. That is just for 
delight. This is not a democracy. There 
have been Parliaments in so many coun-
tries for hundreds of years without having 
democracy and we ourselves have rele-
gated voluntarily to that position. Sir, we 
find that court cases have been filed after 
this miracle startecl. In four days time, all 
the accounts were frozen. Letters were sent 
regarding five accounts in Geneva and in 
the process of doing that, the CBI must 
have credit that they found out that there is 
another account about which nothing had 
been mentioned earlier. I am talking of 
January-February 1990. The source of in-
formation of the CBI was also deficient to 
that extent. Regarding the sixth account, it 
appeared to have no name given to that 
account and no one knows the name of 
the account holder but they managed to 
get that account also frozen. The Swiss 
authorities complied to the request that if 
there is an account in the name of any of 
these so many persons, that account may 
also be frozen and such an account is 
there which has got the largest amount 01 
money for which - I am quoting again and 
I am sorry if I am wrong - they are to be 
blamed. The amount is a few hundred 
crores of rupees, much much more than 
the Bofors payoff, much much more than 
thay could have ever imagined. This is the 
inf,)rmation. Now, what is happening? Zu-
rid, Court went like a knife through butter. 
It is ':>ecause money have been taken away 
from that account. There was an appeal. 
But the appeal can be pursued vigorously 

investigation 
or may be given up. I do not know what 
had exactly happened in the Zurich Court. 
But the Cantonal Court disposed of the 
matter quickly_ The matter went to the 
Supreme Court and within 7 to 8 days, the 
Federal Court disposed of the matter. So, 
when the information of that account came, 
it was found that the money deposited was 
50 million Swiss croners or Rs. 8 or Rs. 9 
crores or something like that in those days. 
That amount had been taken away from 
that account within a week of deposit and 
taken to an account in Geneva Bank be-
longing to some Boulward Investment or 
some company in Panama. So, the five 
accounts and the silcth account in Geneva 
are the now the subject matter. But what is 
being done? The CBI had pursued the 
matter until the court cases started stalling 
the progHlSS of the Cantonal Court. The 
court in India started stalling the progress 
of the Cantonal court proceedings in 
Geneva. 

Two things started happening. One is 
that court cases started being filed here. 
Mr. H.S. Chaudhary has been mentioned 
as a public interest litigant who had filed a 
case and that case went on for some time 
in Delhi High Court. It was filed on 17th 
August and went on till 19th December. 
This case made lot of headlines in that 
period because of the extraordinary way in 
which the case was sought to be dealt with 
by the presiding judge and the High Court 
Judge, Justice Chawla who, before two 
days of his retirement, dismissed that case 
and issued a suo motu show cause notice 
against the CBI as to why FIR should not 
be quashed. The matter went to the Su-
preme Court on the 23rd January 1991 
and the Supreme Court did not decide it till 
23rd of August 1991. It was in the Su-
preme Court for an approximate period of 
eight months. Now, during that period. 
Cantonal Court did not progress. The Can-
tonal Court took notice of what the Su-
preme Court had said. I do not know ex-
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acUy what procedure is followed. The Su-
preme Court d'd not give any stay on the 
basis of the FIR filed before the Special 
Judge in Delhi, nor to the letter rogatory. 
But still, the Geneva Cantonal Court did 
not progress. I do not know what stalling 
attempt took place at that lime. It appears 
that the disruption of the CBI, whICh had 
begun earlier. has not yet been fully com· 
pleted. 

The Gove'rlment. in the meantime, 
started another thing. The first step is to 
see thai the progress of the case is stalled. 
In fact, the whole procedure of the H.S. 
Choudhury's case before Justice Chawla'S 
C,):Jrt makes a sordid reading. The way the 
GoverTlmer.t has mishandled the case, it is 
obvious that the Government's counsel was 
actually arguing fer the petitioner! 

The second step is twe:; Joint Directors 
in the cm who weiS in charge of the Bofors 
case were removed. When two were there. 
one person was translarred on the ground 
that two were not needed and one would 
suf!;ce. So, he was moved out. Then the 
second person was transferred because 
he wanted to gel back to his onginat cadre. 
So, at the same time, practically two of the 
officers who were in charge of the case for 
at least one year were removed though 
they had been brought to the CBI for a 
period of five years. 

Then, another person came. He was 
brought earlier and given charge of some 
very sensitive cases. He has been given 
the Bofors case. I do not want to name this 
officer. But informally, his nickname is 
'Government's undertaker of cases'. He is 
good for burying cases! So, that is the 
person with whom the Bofor's case now 
rests. 

Immediately after the Supreme Court 

investigation 
had given the judgment on the case of 
H.S. Choudhury, not only the information 
was given to the Swiss authorities and 
certified copies sent, but the petiHon filed 
by Win Chadha within ten days of the 
Supreme Court's dismissal of the appeal, 
was also sent. So, a copy of that petition 
was also sent. The Defence Minister wanrs 
us to believe that the CBI had said <'It that 
time that there was no stay from the court 
and therefore the Geneva Cantonal Court 
had to be persuaded to proceed. We do 
not knowl We would like to be convinced 
that the CSI or the Government had sent 
such an intim3tion also along with the peti· 
tion. We would also like to be convinced 
about the reason why the petition was at 
all sent, when there was no stay from the 
court, and it there was no intention of stall· 
ing the progress of the case in the Geneva 
Cantonal Court. If that is the procedure, 
there is the Swiss Counsel. Lei him certify 
that that was the procedure. Let him certify 
that if there is any case pending any wherE< 
in any court in India, then tile Canonal 
Court could not proceed. If that is the cus-
tom and practice in the Cantonal Court, 
then. nothing can be done. But that cannot 
be the practice. There are thousands 0; 
courts in India. There are nearly 20 High 
Courts and hundreds of District Courts. 
There are nearly 340 districts. Anywhere 
anybody can file a case and immediately 
the Can!onal Court stops functioning. It 
iust cannot happen thaI way. But, if high 
officials of Government of India in the CBI, 
who are supposed to get at the truth - and 
the whole process to move the Swiss 
authorities and the S'aiss Court is to fur-
ther their investigations - if they send that 
petition, the immediate inference is that 
they do not want the Court to proceed any 
further. So, that is exactly what has hap· 
pened. Again and again information has 
been given, again and again requests have 
been made to Mr. Schaid, Chief of the 
International law of Prosecution Depart· 
ment of the Swedish Foreign office. He 
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conducts the case in Sweden on behaH of 
the Government of India. I am referring to 
this gentleman because his name has come 
in newspapers. He is a Government offi-
cial. He has said that he has. received so 
many requests from the Indian offidals by 
telephone or otherwise for not proceeding 
with the case as the Government of India 

... is not interested to pursue the case. It has 
also been reported that this gentleman has 
now written the names of all the callers. 
He says that he knows the names of all 
the persons who called on him and also as 
to what did they say. So, the position is 
that with the consent of Government of 
India people have been doing this. The 
court cases in India are the camouflage 
and are affront. They could have been dis-
posed of. What has the Government done 
to expedite the case which has been filed 
by Shri Chadha? From the last September 
they have been sitting on that case. They 
could have taken a number of courses to 
get the matter transferred to Supreme Court 
which has dismissed an identical public 
interest litigation. 

15.22 hrs. 

[MR. DEPUTY SPEAKER in the Chair) 

Both the Houses were agitated on Shri 
Solanki's passing on a note to the Swiss 
Foreign Minister, his counterpart, to the 
effect describing tl']e status of the case in 
Indian High Court. He also made a request 
not to proceed with the case. Today it has 
come out in the papers that their Justice 
Department has received a clear request 
for the Cantonal courts not to proceed. If 

, 'hat is so, that is only an extreme manifes-
tation of what the Government was doing 
so long. Government had tried to do it in 
many ways. They must have thought that 
they have come to such a pass that the 
cantonal courts in Geneva is getting impa· 
tient. Now, we pass an order, by which 

investigation 
order all the documents will be disclosed; 
names of all the account holders will be 
disclosed. 

Now, what benefit will they get if the 
case is delayed further? The hearing of 
the case is scheduled for 3rd April. Today 
is 1st April. If this case now gets adjourned 
it will not be adjourned for two months but 
it will be adjourned for 6 months because 
the courts go on a vacation. Definitely, the 
authorities in charge of the case here knew 
it. Therefore, they want the case to be 
adjourned. I think the case will defin'itely 
be adjourned because of that note and 
because of what preceded and followed 
that note. 

The stature of the case has been 
brought down by the kind of overture made 
by CBI and other authorities in India 
whether by telephone or by written com-
munications. Now, ·the CBI has sent Shri 
Malhotra, a man of the rank of DSP, who 
has replaced a man of the rank of the Joint 
Director, to go to see the Swiss authori-
ties. It seems that that Officer was told by 
the Swiss authorities that they must get an 
official letter from the Government of India 
saying that the Government of India wants 
them to proceed with the case expedi· 
tiously. That letter has not yet been written 
by the Government, though this was told 
some time in the first week of March. This 
is very strange. I do not know why the 
Defence Minister spoke on behalf of CBI. 
There is another Minister in charge of CBI 
apart from the Prime Minister. When that 
officer asked the Government to send an 
Official letter, a Demi..Qfficial letter was 
sent requesting them to continue with the 
case, that means protract the case. Sec-
ond DO letter has gone saying that the 
Government wants the case to be dealt 
with expeditiously. So, uptill now what was 
being apprehended has proved to be truth. 
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15.26 hrs. 

[SHRI SHARAD DIGHE In the Chail1 

The former External Affairs Minister 
while giving a statement in the House said 
that he did not know what was there in the 
note. He only knew that the note was re-
garding the status of the case with regard 
to Bofors in India. Who has handed over 
that note to him, he did not mention any-
thing about that. Whether it was handed 
over to him in Delhi or Geneva he did not 
know. The House witnessed a lot o! com-
motion on that day. From that very day we 
had suggested that the Government must 
place that note on the Table of the House. 
But our demand was not accoptetl. And 
now another Minister says that he does 
not have a copy of that note. The earlier 
Minister could hRve said that he does not 
have the copy. Blit he did not say that. 
Then we askp.d the Government to request 
t"'e Swiss authority to give a ('.I)py d that 
note. Today. it takes only a miNJte to get 
the copy. You can FAX your req'Jqs! and 
they will FAX you back. It is a 5 pages 
note and it will take only a minute to get a 
copy. Obviously, their i!"terest is to sup-
press the facts; to suppress the note. It is 
possible that the !"ame of a lawyer may 
not be known but somebody who is well 
known; who is very influential in the Gov· 
ernment his name can easiiy be known. 
Why he cannot tel! us the name? Is he a 
person who is very i!"fluential in the Gov-
ernment; whose name cannot be given and 
so it must be suppressed or is hA some· 
body outside the Government who is trying 
te influence the ccuns proceedings. In fact 
some of thA names are well known. 

In fact. the papers have said it. I do 
not know whether he will admit that or not. 
In one of the appeals which was rejected 
by the Cantonal Court, the name of one of 

investigation 
the Hinduja brothers has come out. It is 
because, they have forgotten to delete the 
name. We know one. of the names, al-
though we know other names also unoffi-
cially. But, we cannot state that, rather, we 
should not.state that. They were the people ' 
who were trying to influence the courts 
there. They should try to counter that im-
pression. So. it is not only what they have· 
committed but also what they have omit-
ted. This is the exposition. They should 
have given this account but they have not 
done it. 

Today, all the papers are no longer 
with the banks only. The names of the 
account holders and the amounts in the 
accounts - how much came, how much 
went out and how much is still there - are 
not only known to the banks. The Govern-
ment of 1988-89 here, was very ccnfident 
that nothing can come out of the Swiss 
Banks, Now, the Treasury Benches here 
should know that this information is now 
available to the' Courts. They know who 
have got those documents. So, these docu-
ments are available with the authorities of • 
the Swiss Government who are pleading 
th'e case on behalf of Government of India 
before those courts. These are all known 
to a nl>mber of people. Now, what the 
Government is trying to do is this. The 
game of the Government is this. If they 
can somehow get the proceedings of the 
3rd or 6th or whenever it is adjourned by . 
showing dis-inclination to pursue the case, 
then it will go to October. In the meantime, 
all the accounts will get unfrozen. Hun-
dreds of crores of rupees will go out. 

Sir, let them remember one thing. 
Those people who are pursuing this caSt'-" 
should know that this money belongs right- . 
fully to India. It is neither our money nor-~ 
their money, it belongs to the country. If 
India loses the money, then, one day, the 
country will come to know on whose ac-
count the money was there. Because, it is 
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not in the possession of the bank's secret 
anymore. This has gone to various quar-
ters now. Now, they should also under-
stand that from Sweden, disclosures may 
come any time. Recently, some had come 
out from a very high source in the Bofors 
Company, who had earlier refused to say 
anything even on anonymity. He is a very 

> high up in the inner circle. He had-said that 
he is now anonymous and one day, he will -
come forward. It is because six years 
elapsed. The Swedish Criminal Law is no 
longer able to touch those people who were 
responsible for giving this commission. H 
the commissions are interpreted as crimes 
under Swedish Law, even then, they can-
not be caught. Even that has elapsed. So, 
they are now in a position to disclose. The 
disclosures will come. It is the question, 
whether this Government seriously takes 
its business of getting this money back or 
not. Even if they try to suppress, the dis-
closures are bound to come. We are not 
dependent on this Government anymore. 
But, it is for them to see that the accounts 
do not get de-frozen. We should get the 
amounts for benefit of th poor people of 
this country. This money has been taken 
away by some conspirators. 

MR. CHAIRMAN: You have taken suf-
ficiently long time. Now, you wind ;up. 

SHRI AMAL DATTA: I did not take so 
much time. Why are you pressing the bell? 
I have started at 3 '0' clock. 

MR. CHAIRMAN: There are so many 
other Members who want to speak. You 
please wind up. 

SHRI AMAL DATTA: The Government 
should also give an assurance to this House 
that all the papers relating to this, not only 
the papers mentioned today by the De-
fence Minister, should be laid on the Table 
of the House; and the White Paper shall 
be published saying what are the steps 

~ . . 
taken by the Government. That statement 
is not enough. 

Only one Minister is taking the respon-
sibility, the entire Government should take 
the responsibtlity to produce a White Pa-
per. They (leed not think that their fortune 
was determined only by one election on 
the basis of Bofors; Bofors is back and 

. Bofors will carry on till the next election. 
,So, they should take care to see that at 
least Bofors do not cause the same mis-
fortunate which they had met in 1989. (Inter-
ruptions) We also feel ashamed when for-
eigners tell us that your Government is not 
interested in catching those people who 
have taken a lot of money.(/ntet11J1lions) 

MR. CHAIRMAN: He is concluding. 

SHRI AMAL DATTA: There is nobody 
in this country who would not feel ashamed 
to be under the Government which does 
not want to pursue a crime of taking bribe 
or commission and getting back the molley 
from the person who had taken. it and 
punishing him. The Government owes an 
explanation to this House. Let them give 
that explanation. 

MR. CHAIRMAN: Mr. Pawan Kumar 
Bansal. 

( Interruptions) 

SHRI SRIKANTA JENA (Cuttack): 
What about the note?(lnterruptions) 

SHRI RUPCHAND PAL (Hooghly): 
Without the note, how can this discussion 
continue?(lnte~ns) 

MR. CHNRMAN: We wi\\ continue with 
the discussion. 

SHRI SRIKJ\NT A JENA: I am on a 
point. of order. We are now discussing 
Bofors investigation. Yesterday, the Minis-
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ter of Extemal Affairs resigned. On what 
basis, has he resigned? Why has he re-
signed? he has resigned because he has 
handed over a note to his counterpart, who 
is the Foreign Minister of Switzerland. The 
House is interested to know what is that 
note? What are the contents of that note? 
Who handed over the note to the Foreign 
Minister? Who authorised our Foreign Min-
ister to hand over the note to the Switzer-
land Foreign Minister? That is what we are 
interested to know. 

Now, the Defence Minister says that 
he is not having a copy of the note. Let 
him bring that copy from the Swiss 
Govemment.( Interruptions) 

SHRI BASU DEB ACHARIA (Bankura): 
He can obtain it from there. 

MR. CHAIRMAN: Please sit down. 
There is no point of order. You can raise 
these points in your discussion. 

SHRI SRIKANT A JENA: Who handed 
ove(the note to the Foreign Minister of the 
Swiss Government? Why has he resigned? 
Let our Foreign Minister come to this House 
and explain about these points. Then we 
will continue this discussion. (Interruptions) 

SHRI BASU DEB ACHARIA: I am on 
a point of order. 

MR. CHAIRMAN: One minute. Don't 
raise the same point of order again and 
again. The same point of order will not be 
allowed to be raised again and again. 

About this letter, I have already said, 
there is no point of order at all. You may 
continue the discussion. 

SHRI SRIKANTA JENA: Why not? The 

investigation 
Government is del~rately suppressing the 
fact. (Interruptions) 

MR. CHAIRMAN: Which rule is vio-
lated? No rule is violated. 

SHRI BASU DEB ACHARIA: You first 
listen to my point' of order.(/nterruptions) 
How can we continue the discussion when 
the note is not available to us? 

SHRI PAWAN KUMAR BANSAL 
(Chandigarh): h was exactly five years back, 
in April 1987, the Swedish Radio alleged 
that bribe had been paid in the purchase 
of 155 mm Howitzer gun ....... (/nterruptions) 
Yes, our thoughts do go back to the events 
of the last five years when you rake up 
that matter today again. Sir, because of 
the concem and passion of the people of 
India for honesty and truth, this news item 
did attract attention all over the country. 
The Government on its part, was equally 
concerned about it because contrary to the 
practice the world over, the Government of 
the day then had ensured that no middle-
man was involved in the contract and di-
rect negotiations were held with the suppli-
ers. 

This news somehow had come at a 
time when our friends in the Opposition 
were in a state of total disarray. They had 
had a drubbilJg at the last elections then, 
and were, in fact, groping in the dark to 
attack the Government on any possible 
score. This news item obviously came as 
a god sent gift to them. And they imagined 
that this would perhaps give them the food 
for sustenance. 

In the years that followed, I have the 
statistics before me, during the Eighth Lok 
Sabha, our friends descended in the Well 
of the house every how and then and dur-
ing the debates on the Bofors issue there 
were as many as eleven adjournments and 
the time taken for such adjournments was 
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four hours and thirty-one minutes. The time 
taken for the debate was over 64 hours. 

AN HaN. MEMBER: Therefore, we 
should not take more time. 

SHRI PAWAN KUMAR BANSAL: 
Please have the patience to listen to what 
I say. 

MR. CHAIRMAN (SHRI SHARAD 
DIGHE): Do not interrupt please. 

SHRI PAWAN KUMAR BANSAL: 
Being concerned about the thriving of 
democracy to which Shri Amal Datta re-
ferred, to be true to its office, the Govern-
ment then agreed to the demand of the 
members of the Opposition to form a Joint 
Parliamentary Coinmittee to go into the 
matter. But realising soon that perhaps the 
findings of the Committee might take the 
wind out of the sails of the Opposition. 
they backed out of it. 

Nevertheless, the Joint Parliamentary 
Committee went about its job in a very 
conscientious manner and came to the 
conclusion that payments were made in 
three cases. But despite the fact that vari-
ous agencies had been sent abroad to 
collect any material that they could lay their 
hands upon, those efforts were stymied 
because of the lack of evidence there. But 
nevertheless, thereafter the Government 
did not close the matter there. 

The Government then - the Congress 
Government - amended the Criminal 
Procedure Code and in pursuance thereto, 
as has been mentioned in the statement of 
the hon. Minister of Defence, the CBI reg-
istered the cases. Letters Rogatory were 
sent both to Switzerland and to Sweden. 

I do not know what knowledge my 
senior colleague Shri Amal Datta, in fact, 
has about the functioning of the courts 

'. there. But what we learn from the state-
ment of the hon .. Defence Minister is that it 
is abundantly clear that the Government of 
India - and here I am saying the Govern-
ment of India, not only the Congress Gov-
ernment, the Govemment of India as such 
- had pursued the matter. It came across 
many insurmountable difficulties and ~ 
stacles but nevertheless the matter has 
been going on. H I briefly refer to what the 
Government has been doing, one thing 
which stands out abundantly clear is this. 
After the rejection of the letters rogatory, if 
the Congress Government today wanted 
to go slow on the matter. it would not have 
filed an appeal in the matters. 

We learn from the statement of the 
hon. Defence Minister that it was on 30th 
August 1991 after the Supreme Court had 
held that the FIR was not invalid, immedi-
ately the CBI informed our Embassy in 
Berme that the matter could go on. There-
after it was on 12th of September 1991 
that the certified copy of the Supreme Court 
Order was despatched by the CBI through 
our Embassy in Berme. I think, much has 
been sought to be read into what I would 
honestly term as some inadvertent, some 
unwitting act of indisaetion by the Minister 
for External Affairs in passing on. as he 
said, some documents, some papers. to 
his counterpart in Swizterland. 

Sir, had the intention of the Govern-
ment of India been, I repeat respectfully. to 
stall the proceediogs. no official communi-
cation would have been sent. I am empha-
sising on the word 'officiar because there 
is no reason for Shri Arnal Datta 10 infer 
that the communication was not offICial but 
demi-official. There was no other reason 
for the Government of India to act with that 
despatch in emphasising on the Govern-
m.ent there that we want the proceedings 
to go on. It was on 24th and 26th March. 
only a few days back. the authorities there 
were informed about the anxiety of the 
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Government of India to go ahead with the 
inveStigation expeditiously. 

Sir, as to how the investigation goes 
on there. wh~ procedure is followed there, 
is not within our control. What is absolutely 
important for us here is as to what is the 
intention of the Government here. It is pre-
cisely for that purpose that I wanted to go 
back to the last fIVe years to say that on no 
occasion was the Government found want-
ing in its duty. I do not want to, in fact, 
impute motives on this. But this matter has 
been raked up here again. And finally it 
was towards the conclusion of his speech 
that the truth manifested itseH about the 
intention of our friends on the other side 
when my senior colleague, Shri. Amal Datta 
said that this matter has to go on up to the 
next general elections. It was precisely 
because the Opposition was flabbergasted 

. over the resounding victory of the Con-
gress in 1984 that this matter was raked 
up them. 

Sir. we know that the Government was 
sincere about it It was difficult and totally 
inexplicable for us to hear our friends say 
during the elections of Haryana that year, 
that the guns were of sutH>tandard qual-
ity. The poor people, whose sons, whose 
fathers. go to Army from the rural areas 
in Haryana, they were told by our 
friends that they had been sent with infe-
rior guns. Their intention was to create 
chaos in the country, to distabilise the Gov-
ernment. to create a feeling in the minds of 
the people that perhaps the Government 
in not looking after the interests of the 
country. Somehow the oeopIe were not 
demoralised. 

Sir, it was my honourable senior col-
league Shri Jaswant Singh who, as a mem-
ber of the Consultative Committee attached 
to the Ministry of Defence, witnessed the 

investigation 
performance of the guns. . 

I do not want to go into the details 
thereof. 

SHRI LAL K. ADVANI (Gandhi Nagar): 
That was not our intention. 

SHRI PAWAN KUMAR BANSAL: But 
he cannot deny that it was he who had 
also said that the guns were of the re-
quired standard fpr the country. (/nte~ 
lions) The attack on the Government con-
tinued. The people somehow were misled 
because that orchestrated campaign con-
tinued for four-five years. The investiga-
tions took long ·because we could not have 
the findings from the courts abroad. In the 
meanwhile, we went to the polls. Perhaps 
that was the major issue before the people. 
People, as I began by saying, were !laving 
great concern for honesty and truth, that is 
the Indian ethos. They' has somehow at 
that time associated on the prompting of 
our friends on the other side Bofors with 
corruption. They voted the Congress out of 
power. Here I want to remind Shri V.P. 
Singh that before he took over the mantle 
of the Prime Ministership, perhaps in 1988, 
if I am not mistaken, he had taken out 
some electronic gadget from his pocket 
and said that he had the information as to 
who were the beneficiaries of the bribe. 
Thereafter, he had the good opportunity to 
be the Prime Minister of the country. The 
matter continued; the matter persisted. 
There was nothing stopping him to reveal 
whatever information he had. (Interruptions) 

SHRI VISHWANATH PRATAP SINGH 
(Fatehpur): Sir, I have no intention to inter-
vene in the Debate. On my behaH and on 
my party's behalf, Shri George Fernandes 
was to intervene. But, invariably to say 
that our Government could not get any-
thing is something totally far from the truth. 
Within four days. we got the Swiss Bank 
Accounts. It is prove that brbes had been 
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given to AE Services. That document is 
there in Government's hand and he is 
saying that we could not get anything. 
(Interruptions) The Audit Bureau's Report 
should be put on the Table of the House. 
You go and read it. (Interruptions) . 

SHRI PAWAN KUMAR BANSAL: I do 
not want to say that Shri V.P. Singh did 
not receive any information. (Interruptions) 
The A.F Services PC raported and it was 
on 13 December, 1990, when the Con-
gress Government was not at the Centre 
that the CBI received copies of documents 
relating to the bank account of AE Serv-
ices. What has been done with that? It will 
be either Shri V.P. Singh or his erst while 
colleagues who would explain to us. Shri 
Vishwanath Pratap Singh: We have got it 
from the Court. (Interruptions) 

MR. CHAIRMAN: I will not allow a 
dialogue like this. 

(Interruptions) 

SHRI SRIKANTA JENA: What is the 
allegation he is making? What he says is 
rubbish. (Interruptions) 

MR. CHAIRMAN (SHRISHARAD 
DIGHE): No disturbance please. Kindly sit 
down. 

( Interruptions) 

SHRI VISHWANATH PRATAP SINGH: 
they had all the papers with them. (Inter-
ruptions) 

SHRI PAWAN KUMAR BANSAL: Sir, 
I said nothing to provoke Shri V.P. Singh. 
( Interruptions) 

MR. CHAIRMAN: PleasG take your 
seats. 

( Interruptions) 
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MR. CHAIRMAN: Kindly sit down. I 

will not allow at every sentence somebody 
to obstruct the speaker. It anybody wants 
to reply, he may reply at the end. Let him 
speak and continue. 

SHRI PAWAN KUMAR BANSAL: Sir, 
I . in all humility. want to say that I did not 
utter a single word to provoke Mr. V.P. 
Singh. I only stated a simple fact that on 
13th December. 1990. the Government of 
India did receive copies of the documents 
relating to the bank accounts of AE Serv-
ices. I want to further say that had there 
been anything incriminating therein, the 
Government of the day should have made 
that known to the public. It is here that I 
want to refresh the memory of the han. 
Members that Shri V.P. Singh 
Ji. .. (Interruptions) 

MR. CHAIRMAN: Please sit down ... 

(Interruptions) 

SHRI PAWAN KUMAR BANSAL: Sir, 
it is only to refresh the memory of the hon. 
Members that' wish to say here that it was 
Shri V.". Singh Ji as the then Finance 
Minister who had okay£.d the proceedings 
of the Price Negotiating Committee reg:lrd-
ing these Howitzer guns. These are maters 
of record. He was our Finance Minister. 
(Interruptions) Yes. But it was he who had 
then okayed, who had put his signatures 
thereto ... (interruptions) 

SHRI VISHWANATH PRATAP SINGH: 
The commissions also I hu'tle signed. 

SHRI PAWAN KUMAR BANSAL: I do 
not know. I have not said so. But that was 
a very material and an important act in the 
Chain of the proceedings. 

As to what this Governmenl has done 
in expediting the proceedings, in ensuring 
that the matter goes on uninterrupted is in 
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the interest of our Government. I said that 
once earlier. It is the Opposition which is 
interested in delaying the matter. It was 
the Opposition which was interested in 
delaying the mater then. They wanted the 
setting up of the JPC and then they backed 
out of it because they wanted to continue 
with their attack against the Government. 
h is the Opposition today again which finds 
itself on a weak wicket because that the 
Government today has taken up those 
important policy decisions which have been 
welcomed by the people. The Opposition 
realises that the Government ... (Interrup-
tions) 

[ Translation] 

SHRI MOHAMMAD All ASHRAF 
FATMI (Darbhanga): Please talk about that 
letter. Please' tell, why the Finance Minis-
ter was ousted. (interruptions) 

[English] 

MR. CHAIRMAN: Please sit down ... 

( Interruptions) 

MR. CHAIRMAN: Let us have a good 
and peaceful debate. like this sort of inter-
ruptions, we cannot continue with the de-
bate. Whenever your turn comes, you can 
reply. but if somebody says something 
which you do not like, you should not inter-
rupt every now and then. I am telling all 
the hon. Members of this House that they 
should not interrupt only because the 
Member says something which one does 
not like. 

SHRI PAWAN KUMA!;! BANSAl: The 
hon. Minister of Defence has informed us 
that the Swedish Government had com-
municated its decision after examining the 
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Letter Rogatory on 14th June, 1991 that it 
was not agreeable to the rEH>pening of the 
preliminary investigation by the District 
Prosecutor Mr. Lars Ringberg. Had it been 
the intention of this Government to close 
the matter there ... (/nterruptions) 

MR. CHAIRMAN: Again you are inter-
rupting him. There should be no running 
commentary like this. h is not allowed under 
the rules. I wiU read out the rule. 

( Interruptions) 

SHRI PAWAN KUMAR BANSAL: The 
appeal had been flied as recently as on 
2nd March, 1992 against the aforesaid 
decision of the District Prosecutor. That 
appeal was rejected on 10th March only. 
We have left no forum where the matter 
could be taken up and the Government 
had not taken up the matter. I do not know 
how the hon. Member, who initiated the 
discussion on this matter, referred to the 
proceedings pending in the High Court and 
in the Supreme Court here to say that it 
was the Government which was adopting 
dilatory tactics. On the contrary, it is abun-
dantly clear that it was the Government 
which lost no time in communicating to the 
authorities abroad that the Supreme Court 
had held the F.I.R. to be not invalid and 
that on the fresh petition filed by Mr. Win 
Chadha in the High Court no stay order 
had been granted, meaning thereby that 
the matter should proceed on. If the writ 
petition filed by Mr. Win Chandha in the 
Delhi High Court, wherein no stay whatso-
ever has been granted, is delayed and the 
Court takes time in deciding the matter, 
what fault can you find with the Govern-
ment? • 

There are occasions when our friends 
rather over-stretch themselves in accusing 
the Government of meddling with the af-
fairs of the Court Here, today, they are 
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saying that why the Government of India 
has not seen to it that the matter is dis-
missed or decided by the High Court at the 
earlieSt. It is for the sake of adding empha-
sis to it that I want to say that after the stay 
was refused by the High Court, the Gov-
ernment lost no time in Communicating 
that decision there. I really fail to under-
stand and it is precisely for that reason-
you grant me the indulgence to say, I do 
not want to raise a presumption but I am 
forced to raise a presumption-that the is-
sues are raked up again and again with an 
ulterior motive. 

The hon. Minister of External Affairs 
came here the other day and he accepted 
his indiscretion. (Interruptions) 

[Translation] 

I would like to submit that he has re-
signed. Before submitting his resignation, 
he has accepted in this House that he had 
committed a mistake. 

[English] 

But I challenge my friends on 'the other 
side to rise, and point out a single word or 
a single action of the Government where 
the dignity of this House, where the hon-
our of the country or where the proceed-
ings of the case have been 'COmpromised 
with. 

With is the graveman of the charge 
against in the Bofors case? It is that alleg-
edly bribes have been passed on. 

The proceedings of the last five years 
have shown that the Government was 
never wanting in its duty. Today, only be-
cause some mistake has been committed 
somewhere for which, with all the grace, 

,'Not recorded. 
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Shri Solanki, to uphold the high traditions 
of our democrary about which our han. 
friend on the other side was lamenting 
about, tendered his resignation. That should 
have been welcomed. (Interruptions) 

Sir, it is again interjections like 
this ... (Interruptions) • 

MR. CHAIRMAN: Don't record any-
thing which is being said without my per-
mission, 

(Interruptions) • 

SHRI PAWAN KUMAR BANSAL: It is 
again interjections like this which impel me 
to say that this matter is taken_ up only to 
level mendacious and baseless allegations 
against the Government as they did in 
1987. It is an old story without any basis 
whatsoever and that is what the people of 
the country are consc;ous about. But, Sir, 
given the track record of our friends on the 
other side, the people of the country are 
not going to be misled today. They know 
they were misled earlier any they will not 
be misled now. They know how the coun-
try suffered when the Airbus 320 was 
grounded ... (Interruptions) 

MR. CHAIRMAN: You are continuously 
violating Rule 349 which says that you 
shall not obstruct the proceedings. You 
avoid making a running commentary. 

( Interruptions) 

SHRI PAWAN KUMAR BANSAL: If the 
people of the country have ever suffered 
because of the actions of the Government, 
it was by the grounding of the Airbus-320. 
This led to a loss of Rs. 180 crores. The 
people of the country suffered and, Sir, if 
the people of the country have suffered, 
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because most of the precious time of this 
holi. House as wen as that of the other 
House has been wasted in rakiOQ up mat-
ters which are without basis. (Interruptions) 

MR. CHAIRMAN: No running commen-
tary, please. let him have his say. 

SHRI PAWAN KUMAR BANSAl: Sir, 
I would not like to take more time of the 
House. I would only say that a seemingly 
insignificant thing otherwise has been blown 

. out of proportions only to create a lurking 
doubt in the minds of the people. But this 
is an old star. The people of the country 
have gone through this rigor earlier. For 
fIVe years they heard of nothing but Bofors. 
Finally nothing came out of it. Our friends 
on the other side, when they came to 
power, held out that the truth would be 
before the people within 15 days. They 
ruled for eleven months. Eleven mouths 
elapsed, two governments fell, but nothing 
came out of that. The new Government is 
siOcere about it because the Government 
believes in cleansing public Ii(e, the Gov-
ernment believes in unearthing the truth, 
and it is 0"" '.~ith that aim in mind that the 
Government is going about it we are equally 
concerned as they are in knowing as to 
what the truth is. The Government is not at 
aD interested in hiding the truth, the Gov-
ernment is interested that the matter comes 
to an end at earliest, that we receive the 
necessary information from Switzerland and 
from Sweden so that the matter can pro-
ceed here. 

SHRI JASWANT SINGH (Chinorgalh); 
Mr. Chairman, Sir, we heard the debate 
opening with a statement by the honour-
able the Defence Minister, and I have heard 
with some attention myoid friends and my 
only colleague, Shri Pawan Kumar 
Bansal. 

Sir, the hon. Defence Minister's inter-
vention was preceded by the conSultation 
that the Government and he held with us. I 
would Ike to place on recol'l! that it was 
useful consultation and I would like to 
commend the Government for the initiative 
that they took in holding those consulta-
tion. I would nevertheleds like to share a 
word of caution with my good friends, the 
honourable the Defence Minister and I 
share this word of cauthing with him only .. 
because of the personal regard that I have 
for him. 

Bofors, it must be said is dangerous, 
handle it carefully. It is a chalice of poison, 
a lot of people have attempted to play with 
it and without any exception, whole ever 
has attempted to play with it, has had to 
pay a very heavy price. You are new to it, 
you are innocent of what had preceded in 
the past five or six years and since you are 
new to it, I consider it necessary for me to 
caution you that when you handle it, handle 
it with care. 

Sir, very briGfly I will make a reference 
to Shri Pawan Kumar Bansal's interven-
tion. He regurgitated all of yesterday'S 
debate. Unfortunately, he was fighting 
battles which are long since over and he 
accused us of blowing .... ings out of pro-
portion. I do not know what we have blown 
out of proportion. The issue of Bofors has 
certainly blown in the face of Parliament 
again and if we have blown anything out of 
proportion, then I do not know what is in 
proportion when the Minister of External 
affairs of the Government has bad to re-
sign and resign in such humiliating circum-
stances. Therefore, I would like to place it 
on record that I commend the hon. Minis-
ter for External Affairs for the candour that 
he had shown. It is the only time in this 
whole history of the Bofors episode that a 
Minister has stated the truth. I find the 
situation filled with irony that those who 
had stated the truth in respect of Bofors 
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are being punished and those who had 
covered the truth for all these years con-
tinue to adorn the treasury benches. There 
is some irony in it and that is why I would 
like to place on record the candour and the 
honesty with which the han. Minister for 
External Affairs has made the statement. 
Irrespective of the fact of his candour and 
his honesty. in fact. unfortunately and very 
sadly he displayed amazing guRibility and 
simpleness and almost a total lack of the 
sense of callective Cabinet responsibility. I 
am sorry to observe this. I am also sorry to 
observe thal the Prime Minister is not pres-
ent here. The Minister for External Affairs 
has resigned. It is incumbent on the Prime 
Minister to be present here in the House to 
listen what we have to say. to share our 
concerns and certainly to intervene in the 
discussion. He too is accountable and he 
is answerable to this House. - It is not a 
junior Minister not responsible for any sub-
stantial aspect of the governance of India 
who has resigned, it is his own Minister for 
External Affairs. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI GHUlAM NABI 
AZAO): Sir. I would like to make it clear 
that the Prime Minister is coming any time 
after 4.30 p.m. and he is also intervening 
in the discussion. 

SHRI JASWANT SINGH: Sir, we are 
informed by the han. Minister for parlia-
mentary Affairs that the Prime Minister will 
intervene at 4.30 p.m. 

SHRI GHULAM NA81 AZAD: He will 
be cOming any time after 4.30 p.m. and he 

. will be intervening also. 

SHRI JASWANT SINGH: Sir, let me 
try to re-establish very briefly the contex-
tual relevance of this particular discussion, 
the context in which this discussion has 
now arrived in Parliament again. There is 
a continuing context and I am glad that 
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Shri Pawan Kumar Bansal, towards the 
conclusing of his intervention made a ref-
erence to it That continuing contextual 
reference is about re-asserting value sys-
tems in our public life. It is about re-estab-
lishing the accountabirrty of the Executive 
to the Legislature; and within the legisla-
ture re-establishing the accountability of 
the Treasury Benches to those of us that 
sit opposite the Treasury Benches across 
the well of the House. Thirdly, and I S8If it 
it with a great deal of humility, there is an 
aspect, a continuing contextual relevance 
of re-establishing the high purpose of the 
interests of Indian State, that is, the Indian 
State's interest involved in the entire sorry 
saga of Bofors. Because you ignore all 
these contactual relevances it keeps on 
resur facing. It will keep on resurfacing 
unless you answer all the many questions 
that have been posed by bofors. That is 
then second aspect which is that of con-
text in time. 

I will not go back to the original sin. I 
will not go back to the radio broadcast of 
Swedish Radio. I will start only from the 
end of the Janata Oal Government and go 
on up till yesterday-simply December, 1990 
onwards. One more task I would Perform 
very briefly which is to answer some of the 
points. hon. Shri Pawan Kumar Bansal has 
made. I know that some of the interven-
tionists from the Treasury Benches will also 
make them when they rise because I have 
heard these very points endless by, one 
any number of times. Largely they are 
three. One. that. there is noting in Bofors, 
that we in the Opposition raise it need· 
lessly Hon. Shri Pawan Kumar Bansal. of 
course, went to the extent of charging us 
with mend~. But otherwise, with greater 
restraint. those are the two charges which 
say, we raise it just for political exploita-
tion. Secondly. he said. nothing has come 
out of it so far; thirdly-it is commonly said-
when han. Shri V.P. Singh was the Prime 
Minister, he had an opportunity; but why· 
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did he not do it. All these are very briefly 
and very easily answered. 

There is a great deal in it. There is a 
great deal in the value of the corruption 
attendant upon on the purchase of How-
itzarf. There is a great deal of money that 
has passed hands illegally. To say that 
nothing has come out is also wrong. A 
great deal has come out. 

So far as hon. Shri V.P. Singh's Gov-
emment having done or not having done 
anything is concemed notwithstanding other 
political differences that we may have or 
we have had in the past, I would place on 
record that his Government had certainly 
made very significant achievements in so 
far as reaching for the truth in this matter 
is concerned. 

There is a caution here that I would 
like to share with· the Treasury Benches .. 
You have sacrified a Minister. Please do 
not delude yourseH into thinking that by 
sacrificing that Minister, you have found a 
solution to the problem of Bofors also. 
Please do not pursue that line that by cre-
ating an illusion of action, because the 
Minister of External Affairs has resigned, 
therefore, the Government has acted on 
Bofors. You will not fool either this Parlia-
ment or the public. You will certainly not 
be subserving the interest of the truth. 

For re-establishing the time context, I 
will briefly give a simple factual narration 
of all that has taken place from December, 
1990 till yesterday. I would offer no opinion 
from those incidents except some passing 
judgements. On the 6th of December, 1990, 
the Additional Solicitor General of India 
officially informed the Delhi High Court that 
the FIR of CBI "does not disclose any 
offence". On the 6th of December, 1990, 
the Government that was· then in Office 
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had your support. And the Additional So-
licitor General that had been appointed had 
been appointed under your pressure. 

Round then or earlier, you appointed 
as the Principal Legal Officer of this coun-
try. a gentleman who is now our Attorney-
General and who had earlier held legal 
briefs for one of the principal accused in 
the cause of Bofors. He continues to be 
our Principal Legal Officer. This appoint-
ment was made when you were support-
ing the Government then in power. 

The then Law Minister-And you were 
then supporting that Law Minister-was some 
kind of a catalyst for bringing about that 
Government and that then Law Minister is 
being employed by you even now as a 
catalyst to bring about people from this 
side to that side and from that side to this 
side. 

The then Law Minister on 9th Decem-
ber, 1990 demanded disciplinary action 
against the Principal CBI official who was 
handling the Bofors case. You were sup-
porting that Government and that Law 
Minister. 

It is with great regret that I have to 
point out and I am sorry that the hon. 
former Prime Minister and the hon. Mem-
ber of Parliament from Ballia is not here. 
As Prime Minister, he stated in public that 
Bofors as· a case can be handled by a 
Sub-Inspector. You were supporting that 
Government. It is a matter of shame. You 
can have a subjective difference of opin-
ion. I differ with him in this respect. Re-
spectfully I differ from him. I hold him in 
high regard. But I am sorry that I cannot 
agree with him. 

Such statements, when they come 
from the Office, either of the Treasury of 
Prime Minister, cause immeasurable dam-
age. You send a message right down the 
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line, not just to the Sub-Inspector, to all 
those officials of the Ministry of Defence 
and to every one in the CBI, in the entire 
apparatus of State, that you are not inter-
ested in the matter. You were part of that 
Government. 

With a great deal of hesitation, I point 
out that in the subsequent turmoil that 
Government goes, elections take place and 
a very sad incident happens. A former 
Prime Minister of this country, in posses-
sion of the full faculties of this youth and a 
very promising political career ahead of 
him, is taken away be foul assassination. 

The hon. Member from Sivaganga in 
a very moving and eloquent personal trib-
ute that he pays to his former leader says 
that in that memory we ought to now finally 
close Bofors. The same member who held 
the Office of Minister of State for Home 
Affairs, he went to the extent of Suggest-
ing to the Government of Switzerland in a 
Letter Rogatory that the offence committed 
was not either a fraud or a criminal of-
fence. It was merely a tax avoidance. This 
is in black and white. Your Government 
did it. 

We are not guilty of having done all 
these things. 

We are not engaging .in mendacity 
when we point out these incidents that are 
facts that have taken place. It is because 
of the collective accumulation of the cli-
mate that you create in these incidents 
that in October, 1991 what did you do? 
You are now in office. Amongst the first 
things that you did in the case of Bofors is 
to remove that very good officer-I do not 
want to take the names of officers who 
cannot be here-who has been charged by 
the previous Law Minister. You removed 
him. In October, 1991 you removed that 
Officer from the post that he was holding 

and for having conducted Bofors inquiries 
with efficiency and dispatch. 

Within months of it, in January, 1992 
you removed the next Officer that you 
appointed there. You are not content with 
just one removal. You appoint the next 
one. We are now already in the month of 
January 1992. At the beginning of Febru-
ary takes place the by now the infamous 
Conference of Daves in Switzerland. Be-
tween the 1st and 6th February, a number 
of Ministers and officials including the hon. 
the Prime Minister also go to Daves. It is 
in Davos that the former Minister of Exter-
nal Affairs hands over this paper etc. to 
which I will come back in a minute. 

Now I come to 17 th February, 1992, 
that is, the post-Davos Conference. There 
is a point in what I am saying here. On 
17th February 1992 appe~rs in Stockholm 
a report in the Dagens Nyheter. I made 
reference to that. I am saddened to make 
that reference again. It would have been in 
your interest to have addressed yourself to 
that report much more purposely. You 
keep on singing the praise of the former 
Prime Minister of India and the former 
leader of your party. Yet to clear his good 
name it was incumbent on you to have 
taken that rePort because in that report 
was a change by name. You should have 
acted to clear that report. You do not. A 
bland innocuous statement is issued. I do 
not know from which part of the bowels of 
the Government of India that the Govern-
ment has instructed the CBI to look into 
this report. The CBI is constantly looking 
into it. What fresh looking into it did it 
bring? It is in this context again I wish to 
emphasise this because between the 1 st 
and the 6th is Davos. On 17th February 
1992 appears the Dagens Nyheter report. 
In February 1992 after the Dagens Nyheter 
report, the proposed CBI visit to Switzer-
land to pursue the case is postponed by 
you, by your Government, not by any other 
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Government. Tllerefore, it does not easily 
lie in your mouth to continue to tell us that 
you have been pursuing it vigorously. This 
is not an aa:ount of yester-years or yester-
day's battle. I am now talking of February 
of 1992. It is in February of 1992 that your 
CBI team was supposed to go to Switzer-
land. You cancel it after the Minister of 
External Affairs has been there. You can-
cel it after the Dagens Nyheter report has 
appeared. You cancel it despite the Gov-
emment of India saying that you are going 
to look into what the Dagens Nyheter has 
said. Between August 1991 and February 
1990 Mr. Gunner Berg, our appointed At-
torney in Stockholm continues to ask the 
Government for advance, continues to ask 
the Government for instructions. But no 
purposeful instructions are given. As has 
been mentioned by the previous speakers, 
instead of a Joint Director of the CBI you 
decided to send a DSP of the CBI to go 
and meet the Public prosecutor of Swe-
den. Perhaps, the hon. former Prime Min-
ister Shri Chandra Shekhars advice was 
really seriously taken there. (Interruptions) 

He was an S.P. I will correct it myself. 
We are informed that between 24th and 
26th March, the CBI finally sent two or 
three letters. I wiD query you a little later on 
this. We now come to this very sad and 
sorry Solanki episode. When I say this I 
say not with any great delight or joy. I am 
afraid the han. Shri Madhavsinh Salanki is 
a sacrificial victim of this all-pervassive 
permisiveness that has accumulated over 
the years Ih the context of Bofors. This an 
pervassive permissiveness is really tanta-
mount-I say this with great pain and I do 
not say it in a lighth9arted manner-ta 
almost rflaHy selling India, to selling India's 
fair name. It is to safeguard the interests of 
virtually proven criminals, of those black-
guards who have, for the last six years, 

invesligation 
cocked a snook of India and prvented every 
possible instrum!'tnt of the State of India 
They have made fun and they continue to 
make fun of the institution of Parliament. I 
am sorry to have to say so that we have 
been a party to that in giving them strength. 
In consequence, these black guards have 
made fun of the people of India. If you 
really have the people's interests in mind, 
please retied on the seriousness of what 
you say, when you say, "there is~thing in 
it, we are mendacious.· Because Shri 
Madhavsinh Solanki had to resign, because 
of the all-pervasive cynicism to which my 
leader hon. Shri lalji Advani referred to in 
a statement the other day this cynicism 
has corroded the very vitals of India that 
is also a part of contextual relevance of 
this Bofors debate. 

In this sorry episode of Shri 
Madhavsinh Solanki, there are three as-
peets and they are very simply and very 
briefly stated. First is the aspect of this 
mysterious lawyer. Now it stands self-
admitted that his name is not known. Han. 
Shri Madhavsinh Solanki says, "I do not 
know has identity." He is an India. J said 
this yesterday. I am sorry to have taken 
the time of the House io repeating it again. 
How do you say, he<is a lawyer? On what 
basis do you say he is a lawyer? Could he 
not possibly be a spy? Could he not be an 
intelligence plant? could he not be a busi-
ness executive pretending to be a lawyer? 
Who gave introduction of this so-called 
lawyer to the Minister of External Affairs of 
India? Shri Madhavsinh Solanki, when vis-
iting Daves, when on his formal official 
visit to the Federal Chancellor for Foreign 
Affairs of the Government of Switzerland, 
is not going as a private citizen of Gujarat 
on tourism to that beautiful country or that 
beautiful towo called Berne. He is going 
oat merely your representative. In a very 
real sense, he represents India. 

If he is going as India's representative 
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and if somebody says "WIll you meet, X, Y 
or Z he will give some piece of paper 
relating to Bofors?- Who was that some-
body who gave this introduction to Shri 
Madhavsinh Solanki? W have a right to 
know this, And the planned opening state-
ment that the Minister for Defence has 
given in the beginning makes no mention 
whatsoever of this mysterious lawyer or 
who provided him the introduction to our 
then Minister for External Affairs? Thirdly, 
it does not suffice. It could not have taken 
place, it does not take place even with a 
loudly Member of Parliament like me. If 
somebody from my constituency writes an 
introductory letter, I will go through that 
letter. I will read what is in that· letter or 
attempt to read it, no matter how pressed 
for time I am. I will sit with that constituent 
and talk to him, even for two minutes. 
Therefore, I would like to know, firstly, what 
conversation took place between the so-
called mysterious un-named lawyer or not 
a lawyer or an India whoever he is? What 
conversation took place between him and 
Shri Madhavsinh Solanki? What did he say 
to Shri Madhavsinh Solanki? What was 
Shri Madhavsinh Solanki's response? This 
gentleman, or not a gentleman or what-
ever, when he gave this piece of paper to 
Shri Madhavsinh Solanki, what did he say? 
Here are these five typed sheets. What 
ale these five typed sheets and by whom? 
I recognise the Government's difficulty. My 
senior leader Shri Atal Behari Vajpayee 
rightly said, Where is this memorandum? 
The Government would be well-advised to 
release this memorandum to the Partia-
ment first before it gets released in the 
press. Yet I recognise their difficulty. I share 
it with them. Please reflect on this deeply 
humiliating situation for India Here is a 
document given by our Minister for Exter· 
nal Affairs, under circumstances which I 
have just explained to the Federal Chan-
cellor for Foreign Affairs of the Govern-
ment of Switzerland. And our Minister now 
says, -I have not got a copy of it. "With 

~ 
what face can our Government row go to 
Switzerland to the Swiss Government-and 
say "Hello! will your send us a copy be-
cause we have lost ours?" I urge you to 
reflect on it. (/ntenuptions) 

MR. CHAIRMAN: Order please. You 
may please continue. 

SHRI JASWANT SINGH: Sir, I recog-
nise it because in another sense, as an 
India, I feel that humiliation. I am also 
humiliated if the Government of India now 
goes to the Government of Switzerland 
and say ~ have not got a copy or we 
have lost our copy or because of What-
ever the former Minister for External Af-
fairs did or did not do, will you please send 
us a copy of that. It is humiliating. Of 
course, it is humiliating for them also. But 
if it is humiliating for them, it is equally 
humiliating for us also. But they have 
brought about this humiliation on all of us. 
And I urge the treasury benches to reflect 
deeply on it and to take such corrective 
action, because it is a collective humili-
ation that has visited all of us. It is not a 
delight. What delight can possbIy be there? 
How can we be delighted, if as Indians, we 
are publicly being humiflated and held up 
to ridicule? And we are held up to ridicule 
not only on this account; we are held up to 
ridicule because our name has bea>me 
synonymous with corruption and we taken 
it lightly. It reaDy angers and pains us 
deeply. 

Sir, witness for a moment the' se-
quences of events. I fi.nd it equally humili-
ating that in today's newspapers, an offi-' 
cial spokesman of the Government of SWit-
zerland says "yes, we received such a 
document-. And he goes on to say that in 
those documents, there was contained a 
request for going slow on Bofors investiga-
tion or words to that effect. We do not 
know. We have to rely on what a Swiss 
official has to say about what we have 
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given to them. I have made a reference 
and please reflect again on the dates. 

On the 1 st of February, this document 
was reportedly handed over to the Federal 
Chancellor of Foreign Affairs in Berne or 
wherever. On , 7th of February, the Oagens 
Nyheter report appears in Stockholm and 
perhaps by the '8th or 19th it is in the 
public knowledge here in Delhi. On 23rd 
March, newspaper reports appear and on 
24th March. finally at the earliest possible 
date given by the hon. The Raksha Mantr;. 
the Government of India reacts. Between 
the 1 st of February and the 24th of March. 
virtually eight weeks have passed. Is it the 
s!Jggestion of the Government of India that 
the hon. the Minister for External Affairs 
made no reference to this incident at ail at 
any stage to anyone? I am sorry then be-
cause I have no more to say if it indeed is 
the assertion of the Government that for 
this seven or eight weeks, the Minister for 
External Affairs did not refer to it, not even 
an official memorandum or a note or a 
minuting. Anyway, I will not persist on this 
because it speaks for itself. I would like to 
share some other aspects of the possible 
consequences and I used this word with 
some hesitation; though hon. Shri Pawan 
Kumar Bansal said that it was an unwitting 
indiscretion. let me use only the words 
that he has used and not any harder or 
harsh words. And even if it was unwitting 
indiscretion by the Former Minister or Ex-
ternal Affairs. please reflect on the conse-
quences of it. I am informed by those that 
are more knpwledgeable that in fact if the 
funds get unfrozen. certain sections of the 
Prevention of Corruption Act would become 
applicable against the Former Minister for 
External Affairs or aiding or abetting an act 
of corruption. This is something that the 
Government ought to reflect on. 

Second I,),. I again with pain say that 

investigation 
the hon. Minister or External Affairs has 
mistated facts even in the written state-
ment that was given to both Houses of 
Parliament. In our House we do not have 
an opportunity to question or ask for clarifi-
cations. 

There are two aspects I am referring 
to here. The first is a reference that is 
made to Letters Rogatory. Letter Rogatory 
is a legal document issued on the authority 
of the Government of India acting on be-
half of the Head of the Republic. Implicit in 
the issuance 01 the Letter Rogatory is an 
obligation that all citizens of India have. 
The then hon. Minister for External Affairs 
was not unaware of the fact that such 
Letters Rogatory had been issued to Swe-
den. to Switzerland and to some others. 
Despite that knowledge if he nevertheless 
handed over a memorandum, even if it 
was unsigned. to the Government 01 SWit-
zerland. then he has acted in violation of 
the wishes 01 the republic of India. There 
are consequences in that. 

Secondly again on the aspect ot Let-
ters Rogatory. he has been factually incor-
rect when in the statement I do not wa"t to 
taKe the time of the House in repeatmg 
what he has stated he has said that the 
Ministry of External Affairs has nothing to 
do with Bofors. I am sorry that he has 
mistated facts. j would be happy if the 
Government corrected me on this. In fael 
Letters Rogatory to foreign governments 
are not issued without either consultation 
with the Ministry of External Affairs or are 
indeed issued by the Ministry Itself. I would 
be happy to be corrected. 

I will conclude in minute or two. I have 
just one or two clarifications to ask of the 
hon. Defence Minister and then I have five 
or seven suggestions to make. These clari-
fications are in two very broad categories. 
I would not list all of them. They arose 
principally 'from what you have stated in 
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the Parliament now. You said that at vari-
ous statges I do not take the time of the 
House in repeClting what are those various 
stages certain parties have every now and 
then been filing appeals. whether the case 
is cleared in Zurich or the Cantonal Court 
of Geneva or wherever, sertain parties have 
been filing appeals. Why are you so coy 

• about these certain parties? Wherever you 
do know the names. please share them 
with us Who are those certain parties who 
I-Jave filed those appeals? I do not want to 
list all of them because you understand 
now what I am saying 

There are certain recommendations. 
suggestions. the minimum irreduceable 
steps that I believe the Government ought 
to take and Just a sentence or two and 
then. I will conclude. I repeat at the cost of 
being boring, the Government must clear 
ali aspects of thiS mysterious lawyer-non-
lawyer-who gave him the introduction, what 
conversation took place and this mysteri-
ous memorandum not available at the 
moment 

Secondly, it is my view and I put it to 
the Government that you have to make a 
distinction between "departmental" and the 
"ministerial". The hon. Defence Minister has 
said that departmentally the Central Bu-
reau of Investigations has already moved 
and has sent certain letters etc. The impli-
cation is different. The nuances are differ-
ent. When the Minister for External Affairs 
goes and hands over a document, even 

. informally, to his counter-part in any coun-
try. then, it does not suffice for the Govern-
ment to say that since the Central Bureau 
of Investigation has sent these letters, it is 
all over. It is my appeal to the Government 
that a formal communication must go from 
the Ministry of External Affairs and that 
must go to say-in whatever polite term you 
wish to put it, it is upto you-that the Gov-
ernment of India dissociate itseH from the 
contents of that memorandum and that that 

investigation 
was an inadvertent mistake. 

Sir, I put it to the Government that this 
must be done with a sense of urgency and 
despatch as that the case listed on the 3rd 
of A,:-ril in the Cantonal C(Jurt in Geneva is 
not adjourned for want of ciear-enough 
instructions in this regard. from the Gov-
ernment of India. 

I would appeal to the Government, 
Whoever be the other recipients, at least 
there are two that are now established and 
confirmed. Two identities are confirmed. 
One is the then agent for Bofors, Mr. Win 
Chadha. There are various ways within the 
law which the Government can adotty ei-
ther for his extradition or for attachment of 
his properties or for so many things. I am 
afraid and I am led to the conclusion that 
the Government is not moving with the 
required sense of urgency or despatch in 
that case. 

There is fair reason to believe that the 
Hindujas are involved. In fact, their repre-
sentatives. their lawyers have appeared in 
appeal against the judgement of the Can-
tonal Courts of Switzerland, If the,· are 
there and if they move about freely-the 
recipients of official patronage-it sends al-
together wrong signals. Please act against 
these two iqentified know wrong-doers. 
Please ensure that there is no unfreezing 
of the accounts that currently lie frozen in 
Switzerland. 

On more suggestion. Please reopen 
directly with Bofors the root of persuading, 
pressuring them. They still hav& some 
continued interest with us. Perhaps you 
can use that instrument with the required 
dexterity and finesse. You use that again. 
That certainlf lies in the hands of the Min-
istry of Defence. Please consider reinstat-
ing those officers who demostrated suc-
cess when it came to looking into the case 
of Bofors. 
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Finally as arl index of your bcr,;,: fide, I 
would put it to you. Please adopt this mo-
tion unanimously in this Parliament so that 
in one unifir:d voice, the voic(' of thi,:, Par-
liament goes Ollt, n0t just to the couf1try, 
but across the wctld: 

"That this House n,indful of tre deep 
import of the issues Involved, do place 
on record its wlem~ resolve of pusu-
ing ail aspects of the Bofors Arms 
purcraS8 and e,l di:ccting all in'Jesti-
gation agon.cie~; to complete the tasks 
with the Llt~ost despatch so that the 
related facts are made public at tile 
very earliest" 

This Nine Point Foumu!a is the mini-
mum irreducibl&. I appeal 10 the Govern-
ment to act on it. <lct on it for yourselves, 
for the Government for tile state and ior 
restoring the values and r\j!e of law in our 
land. 

[ T;anslal!of1] 

SHRI GEORGE FERNANDES (Muzaf-
tarpur): Mr. Ch2:rman Sir, the Membel'~, 01 
the ruling party ar~d pa~icularly Shri Bansal 
has asked a question viz what was done 
by the V.P. Singh GO','ernment in its tenure 
of 11 months? Before answering this ques-
tion, I would like to as',; a question, What 
would have bee'! ti':s sitJ8tion today, if 
whatever VIas done by the V.P. Singh 
Governmenl. in i 1 months woule no! ha'_le 
been dor:",. Yell wc!.!ld 'have been moving 
here z:nd there wl:h ~ht: Joi~t Parliarner;~ 

tary CO:jl;"i'lit'~qets rt'?pct~. 

SHRI SOMNATH CH.I\T1TRJEE 
(8o!p!,;r): It has bRen bound, 

SHRt GEORGE FERNANDES: It is 
black.. 

Mr. chairman, Sir, many a conclusion 
has been drawn on it. I am not going to 
comment on this report. as a lot of com-
ments have been made in the last few 
years. The Government should have stuck 
to those conclusions, The statement given 
by the hon. Defence Minister here gave aU 
the details about the work being done in ' 
Sweden, Switzerland and in the courts of 
our country. Mr. Speaker, Sir, the Mem-
bers of the Ruling Party should keep in 
mind all the work that was done by the 
V.P. Singh Government. Whenever some-
thing is said without thinking,it proves 
counter-productive sometimes. 

I am not 90;,.'9 to read the report of 
JPC in detail, but in the context of this 

. discuss;on the statement given by the De-
fence Minister and the resignation of the 
External Affairs Minister. I would like to 
read out the conclusion of the Committee. 
One of its conclusions is--

I English] 

"There is no evidence to show that 
any middle-man was involved in the 
process of the acquisition of the Bofors 
gun. There is also no evidence to 
substantiate the allegation of commis-
sions or bribes having been paid to 
anyone. Therefore, the question of 
payments to any Indian or Indian 
company, whether resident in India or 
not, does not arise, especially as no 
evidence to the contrary is forthcom-
ing from any quarter. 

[ Translation] 

It further Says:-

[English] 

"Mere suspicion as regards existence 
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of middlemen and/or payment of com- the names in their possession_ Subse-
missions does not constitute sufficient quently, they asked us for some more 
ground for initiating action to termi- names, on which they could take action. 
nate the contract with Bofors or to So, three more names were given and we 
raise claims for the reimbursement to were not asked about the antecedents of 
Government of payments made by the names and nor do I intend to mention 
Bofors to the three foreign companies. those names here, but three names were 

~, This as also the view of the Attorney- given out of which they identified one name 
General of India. and froze that account. The money in these 

There is no evidence to establish that 
the Bofors' payment !otalling SEK 
319.4 million involved a violation of 
any Indian law. 

There is no evidence of any other 
payment having been made by Bofors 
for winning the Indian contract." 

[ Trans/ation] 

This is your report and even today 
you stand here with it and say that it is the 
Bofors' issue~ Therefore, I would like to 
repeat that it is the V~P. Singh Govern-
ment which enabled you to reach this stage. 
How? First of all, a 60 page FIR was filed 
on 22nd of January 1990. As far as pos-
sible all the names were given. The infor-
mation available was also given. On 26th 
of January, 1990, the Swiss Minister of 
Justice froze six accounts ...... 

AN HON. ~ MEMBER: Did he seize 
them? 

SHRI GEORGE FERNANDES: Not 
seized, but froze them-you can call it any-
thing. But he stopped them from beig op-
erated. One account belonged to AE serv-
ices and three accounts namely lotus, Tu-
lip and Mont Blane belonged to Moresco. 
While freezing them, sixth account was 
found, about which the Swiss authorities 
raised some questions, They said that 
they have detected an account of which 
there is no mention in our F.I.R. and that 
the names given by us, do not tally with 

accounts are for higher than the amount 
that we estimate is involved in the Bofors 
scandal. Further, this is not limited to Bofors 
only, it is much beyond that an widespread 
and the V.P.Singh Government did its best 
to bring the guilty to book. 

Then, in May 1990, the Cantonal COurt 
in Zurich gave its verdict to the effect that 
the documents pertaining to A.E. services 
be handed over to the Government of In-
dia. An appeal was made against this ver-
dict, on which a decision was taken on 
November 13, but on November 7, our 
Governent fell. Today we would like to know 
the contents of the documents, which were 
handed over to you, as per the verdict of 
the Swiss Supreme Court. Please tell as 
why the Government is not ready to place 
the documents on the Table of the House? 

Now, on July 3, the Cantonal Court at 
Geneva took objections to the fact that 
there were some technical mistakes in the 
French translation of the documents, which 
were orginally in English. The mistake was 
duly rectified and when an appeal on this 
letter rogatory came before the Supreme 
Court at Geneva. it passed a verdict which 
brought into light the name of Shri H.P. 
Hinduja. Now, the scope of this case ex-
tends beyond A.E. services to Moresco 
and even to Svenska. I need 'not mention 
here the names of the account holders for 
this issue was discussed at length in this 
august House and the hon. Members are 
in possession of the relevant information. 
Moreover, all these records are available 
in the library and everyone is free to refer 
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to them. So, as I said, I don't want to raise 
this matter once again. However. it is a 
well known fact that Win Chaddha is the 
proprietor of the Svenska Company. which 
has its headquarters in Panama and has 
three women as its Directors. Regarding 
these three women. the J.P.C. report States 
that 

[English] 

"They are women of no means: 

[T rans/ation] 

They have no assets. 

[Eng/ish] 

So, they are three women of no means 

(Ttanslation] 

and they themselves have said that except 
for a post box number, they have nothing. 

[Eng/ish1 

They are three women of no means but 
with a PQst box number 

IT rnnslationJ 

They receive Rs. 269.1 million kron-
ers, which is equivalent to Rs. 135 crores 
as Commission or whatever you call it. As 
per the exchange rates mentioned in 10-
day's newspapers, one kroner is equiva-
lent to Rs. 5.30, according to which they 
get As. 135 crores. (/ntem.tptions) 

17.00 hrs. 

Yes. then it will be more. 

Mr. Chairman, Sir, A.E.Services has 

investigation 
got two Directors, who~e names I need not 
mention here, but their capital is one Brit-
ish pound, which is equivalent to Rs. 44/-
and the remaining 98 shares belong to a 
benami company in Hong Kong. A.E. Servo 
ices received 252.3 million kroners, which 
in Indian currency amounts to Rs. 126 
crores. The third company involved in this 
is Moresco. about which J made a refer- ,.. 
ence earlier. It has in its account 252.3 
million kroners, which again is equivalent 
to Rs. 126 crores in Indian currency. If we 
add the entire money involved, it would 
amount to Rs. 400 crores. Now, in this, I 
know that the entire amount has not been 
paid. but it is very difficult to say how much 
has ben paid and how much remains to be 
paid. because as per the agreement the 
entire amount was to be paid by 1990. In 
1987, this scandal was exposed by the 
Swedish Radio, followed by Swedish and 
Indian newspapers. These facts were ex· 
posed by those newspapers, which are 
detested by the Government and which 
have been accused by the latter of work-
ing with the motive of destabilising it. Thus, 
as per the information at my disposal, Rs. 
225 erore, as per the present exchange 
rate have already been paid and Rs. 125 
crore remains to be paid. Please excuse 
me for claculating the amount as per the 
existing exchange rates. I am doing so 
because the money is still lying in Swiss 
banks and Swedish banks. This matter 
cannot be resolved in the manner in which 

. we propose to do it. If the Government 
adopts the policy enunciated by Shri 
BanSal, then the money that would be 
brought to India or anywhere else include 
Rs. 225 erore, which has already been 
paid and also Rs. 175 crore. Thus, we 
have the answer for the repeatedly asked 

. questions on the whereabouts of the 
money. I don't want to say anything more 
on this subject. 

Mr. Chairman, Sir, now that this mat· 
ter has been taken up for discussion, I am 
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happy that at the outset of his submission, 
the hon. Minister of Defence had stated 
that-

[English] 

"In the past few days, several Han. 
Members have sought to know the 
latest position in respect of the investi-
gations in the Bofors case, specially in 
the context of certain reports which 
appeared in a Swedish newspaper, in 
February 1992 and subsequently in 
our newspapers." 

[ Translation! 

Sir. generally newspaper reports are 
not allowed to be raIsed in the House. but I 
am happy that the han. Minister of De-
fence himself began his submission, with a 
reference to newspaper reports. I am 
pleased to find that the Government has 
accepted that newspaper reports too carry 
weight, contain facts which need to be dis-
cussed in the House and which can have' 
far-reaching implications. Therefore, Mr. 
Chairman, Sir, I would like to specifically 
mention the name of Mr. Anderson, the 
correspondent, who despatched this report 
and congratulate him for once again rais-
ing this issue from Sweden. To Shri 
Bansal's allegations that it is a political 
conspiracy aimed at destabilising the Gov-
ernment, I would like to state that Shri 
Anderson is a journalist working for Dagens 
Nyheter, an influential Swedish daily and I 
believe that he has nothing personal against 
the Indian Government or any Indian Po-
litical party for that matter. This issue is not 

~ only discussed in Sweden, but also widely 
written about. Perhaps the hen. Members 
may not be aware that they have come out 
with a 1,000 page report on this subject, in 
Swdish language and it is available here. 
Henry Westender had written this book in 
the Swedish language a year back and 
now it has been translated and published 

investigation 
in India. I would like this book to be re-
ferred to, while discussing this issue. We 
would also like the people to read it so that 
they find answers for some of the ques-
tions raised here. Otherwise, Ihis debate 
would proceed directionless, if fads per-
taining to Bofors and other related matters 
come to light one after another and in the 
process we too would have difficulty. There-
fore, it is my request that when an issue is 
discussed, some thinking should go into it 
and answers should be provided to the 
questions raised here. 

Mr. Chairman, Sir, we would like to 
have some clarifications, some details with 
regard to certain matters mentioned by the 
hon. Minister of Defence in his submis-
sion. h is clear from his statemeflt that the 
Government has not takerr any action on 
this issue in the last seven months. In fag 
end of last year, i.e. August or September, 
this proposal was sent to the Swiss banks. 
There after. the Government has refrained 
from taking any concerete action in that 
regard. Recently, you had sent one D.S.P. 
to that place and we won't dismiss this 
matter lightly because a controversy has 
been raised about the matters and ques-
tions he raIsed there, the people whom he 
met there. etc. The Statesman, in its is-
sues dated march 25 and March 26, had 
frontpaged the contents of the discussions 
that the D.S.P. had with the Swiss officials 
and the response he got from them and 
also the information pertaining to these 
matters and the developments taking place 
there in this regard, possessed by Shri 
C.R. Irani of the same paper. I would spe-
cially request the hon. Minister of Defence 
for he made a reference to newspaper 
reports to pay his attention tov,'ards these 
newsitems, For then, the gravity of the 
issue and the steps taken by the Govern-
ment in the last seven months, which is 
sought \0 be explained here in this state-
ment, would become clear to him and the 
entire House. 
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17_08 hrs. 

[MR. SPEAKER in the Chair] 

[ Translation} 

Mr. Speaker, Sir, I would like to draw 
your attention specially towards the sec-
ond sentence of the statement. When the 
decision of the Supreme Court was sent to 
the officials of Switzerland, then there was 
no reason for Win Chandha, who should 
be behind the bars according to Indian 
laws, to intervene in the case and play the 
tricks to kill the time by misusing the laws 
and courts of our country in several ways ... 

SHRI NITISH KUMAR(Barh): Mr. 
Speaker, Sir, Shri Kalp Nath Rai is 
sleeping ... (Interruptions) 

[English] 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Sir, you put some energy into the 
Energy Minister. ' 

MR. SPEAKER: He is contemplating 
that. 

SHRI SOMNATH CHATTERJEE: But 
whether he will be able to do that. 

IT rans/arion] 

SHRI GEORGE FERNANDES: I would 
like to know from the Minister of Defence 
as to what was the need of sending this 
document to the officials of Switzerland on 
behalf of the Government? What did you 
want to convey? You have stated in it that 
you have told them to pursue the case 
seriously. But why don't you accept that 
the Government has never said so. S.P., 
D.S.P. of our C.B.I. say to the Minister of 
Law, the Attorney General and all other 

investigafion 
officials of Sweden that they seriously want 
to proceed with this case. But the Govern-
ment had not been sitting silence during 
these seven months. By sending Win 
Chaddha's petition you want to convey that 
you too do not have any objection if mater 
progresses slowly and reaches no conclu-
sive end. I want that all the facts in this ' 
regard should be placed before the House. 
As far as I understand, their intention is 
not good. Foreign Mini~ter's resignation is 
its final proof. I would like to know from the 
Prime Minister whether he really want us 
to believe his former Foreign Minister, 
whom his Minister of Defence still calls 
Foreign Minister although he has resigned. 

[English] 

He says: "The hon. Members are 
aware of the statement made by the Exter-
nar Affairs Minister. The External Affairs 
Minister has already tendered. I thought 
his resignation-his personal explanation in 
the matter and expressed his regret to the 
House." 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): That was before. 

SHRi GEORGE FERNANDES: This is 
the statement of today. 

[ Translation] 

I would like to know from the Prime 
Minister whether he really believes that the 
persons, in whom he confided, made him 
Foreign Minister to make the Indian poli-
cies known to the World, and who was his 
trusted senior colleague, goes to Dowas 
and meets Switzerland's Foreign Minister 
just before that somebody gives him a let-
ter to hand it over to Switzerland's Foreign 
Minister. He does the same and comes 
back. Do you really believe this story? I 
doubt it. I do not believe that our former 
Foreign Minister handsover the note given 
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by an advocate to the Foreign Minister of 
Switzerland and he does not know who 
the. advocate was. I would like to request 
the Defence Minister to ask the Foreign 
Minister whether his name was Jaiwala. 
Perhaps he may remember the name, as 
he had said that he had forgotten the name. 

SHRI SHARAD PAWAR: He was not. 

SHRI GEORGE FERNANDES: You 
said that he was not. But you can order an 
enquiry ... (interruptions) " .. Jaiwala is Hin-
duja's Lawyer. 

[Engfish] 

SHRI AMAL DADA: He is also a law-
yer of lile Government of India who has 
now sued the Government of India lor more 
than a crore of rupees which the Govern-
ment of India owes him. 

[ Trans/ation] 

SHRI GEORGE FERNANDES: We have 
u,~derstood something more with this addi-
tional information. I don't think that we 
should take this case of handing over a 
note to Switzerland Go·/ernment lightly. 
Whenever we travel by International Air-
lines and even domestic flights we are 
asked: 

[English] 

Have you checked your baggage? Is 
th:s your own baggage? Have you checked 
it yourself? 

• [Translation] 

All this asked. The Foreign Minister is 
handed over a letter but he does not know 
who gave him the letter and for what pur-
pose. We cannot accept it here in the 
House. It is very difficult to believe. So I 
request the Prime Minister specially to 
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immediately get this letter back from Swit-
zerland Government anc authenticate it 
immediately. They ara also authenticating 
it. Otherwise any other Ia.wyer can come 
into the picture try to send his own So to 
avaoid any such 9ventuality the Prime 
Minister rhould order his secretariat to get 
it back from Switzerland Government till 
the debate is completed. ,! C3.n be received 
back before th'J completion of the ,~;table 
and all of us can know the facts. ';0 this 
document should be brought here to re-
move out appreh')nEdons and also the 
question mark on IbB Government's inten-
tion. Mr. SpeakN Sir, first of all, I would 
lik", to rafer to the 'lame of Shri Madhv.3.n 
who was :nvestiga!ing into this :::2.se. Why 
did you i"<?r:10Ve Madnvan? \iVhila he was 
on lei'lVe and YC:>li wi~hdrew tIlis C:lse trcm 
h;m and ihere was ro raw posting for him. 
You handed over tila case to a person 
about whom i WQuio not liKe to say any 
thing but Shri Ama! Datta has said just 
now that. 

(English] 

Officia: U~dwt8~er of all the investiga-
tions. 

[ Translation] 

It rnzans ~e works io bury the investi-
gation. Why did ~ou .... ithdraw this case 
from Madhvan? I requ€:st that Shri Madhvan 
should again be given the responsiblity to 
carryon the inv9ctigat ions <l:ld Govern-
ment act inaccordance with the op:nion of 
the House. I would %e to make one more 
request to the Prime Minister. Tile Govern-
ment is killing time by way of ir,i!iating 
legal proceeding in all the courts. It ,$ right 
that Indian constitution pro·.,ides you this 
chance. This case is pending in Supreme 
Court, high cowl a:1d even in lower courts. 
Government's lawyers <:,e JUS! kill;ng the 
time in all these courts and filing petitions 
after petitions. You are wasting the money 
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for one who is out ot India and also wast-
ing the courts time. You are creating hurdles 
in finding the solution to the real issue. 
Therefore. i would like to request that the 
Government should take the decision to 
dispose off all the suits wich have been 
lying pending in various courts of India or 
the Government should move to the Su~ 
preme Court for all these pending cases. 

I would like to urge one more thing. 
This issue published by Irani Sahib in 
"Statesman" as a report does not uphold 
the prestige of India Government. He has 
mentioned the names of the high officials 
of the Switzerland and you also know the 
names of some of them. One of them said 
that the oHicers and political leaders of 
India telephone them, send messages that 
the Government of India cannot officially 
request them to blow down the investiga-
tion totally to stop them but fact govern-
ment favoured it. 

This discussion has been started on 
the basis of newspaper reports. Whatever 
has been published in newspapers, you 
should understand the sense of it. .You 
attach authencity to the news published in 
foreign newspapers but you ignore the 
Indian newspapers. If it appears in foreign 
newspapers. You would consider it a very 
serious matter but when it appears in In-
dian newspapers. you would take it as 
useless and false, The reports say that the 
Swedish officials who have received such 

. telephone calls from Indian side have re-
corded it with names of the persons time 
and date and so all thiS information is fully 
recorded. If this matter is raised again in 
the world press, then it would not be in the 
interests of this country. Therefore. I would 
like to state that you should take some 
concrete decisions in this respect. 

investigation 
Mr. Speaker. Sir. I have put forth some 

of our demands. I would like to put other 2-
3 concrete points before the Prime 
Minister.Since I have given a resolution 
under Rule 184 and it is before you. You 
have allowed me to move it after the de-
bate is over. You know the subject" matter 
of the resolution ... 

MR. SPEAKER: I have not said any-
thing in this regard. you yourself a,re say·, 
ing it .. , 

[English] 

SHRI GEORGE FERNANDES: " Hav-
ing discussed all aspects of the matter 
pertaining to the Bofors weapons deal, this 
House hereby resolves that the Govern-
ment should take immediate steps to see 
that all proceedings currently pending be-
fore the Swiss authorities or courts are 
pursued expeditiously and with vigour in 
order to establish the truth and find out the 
names of the recipients of the bribes. This 
House further resolves that the Prime Min-
ister send a message to the Swiss Gov-
ernment to the effect that any other 
emssages or communications." " 

[ Translation] 

And this matter is not limited to the 
documents handed over to the Swiss au-
thorities by the former Foreign Minister. I 
want to draw the attention towards the 
various types of telephone messages being 
sent by different authorities to the Swedish 
Officials. For example. our Joint Secretary 
in the Ministry of External Affairs had said 
to the Ambassador of Sweden:-

[English] 

"The time has come now to foreget 
about Bofors". 
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J would not like to reveal his name or 
his intials. He is Khosla. Then a formal 
note was sent to the Swedish G9vernment 
by the Indian Ambassador which was pub-
lished in newspapers. This note initiated a 
discussion on the topic and took a place in 
radio news. As per news, Swedish authori-
ties state that... 

[English] 

"We are getting two distinct signals 
from India". 

[ Trans/alion] 

One signal says to stop the investiga-
tion while the other says to carry on me 
investigation. The first one is unofficial di-
rective and the other one is offcial. In the 
circumstances, we would like that a reso-
lution be passed in the House that 

[English] 

All messages or communications that 
may have been received by them should 
be ignored." 

[ Trans/ation] 

As Shri Jaswant Singh has pointed 
out, that there was a discussion with the 
hon. Minister in the presence of several 
Ministers; at that times we were also dis-
cussion when this issue was raised whether 
such a resolution may be moved here for 
adoption or not we had accepted that if the 
Hon. Prime Minister takes the responsibil-
ity for sending this message to this effect 
we would not insist on passing this resolu-
tion here in this House. I am of the opinion 
that the Prime Minister's words are like the 
resolution for us. If the Prime Minister gives 
a clearcut assurance here in this regard 
and the intimation to this effect may be 

inv8Stigation 
sent to the Swiss Government also, we 
would not insist on bringing the resolution. 
If the intimation is not sent to Swiss Gov-
ernment immediately, the matter would 
remain pending for six months in the Swiss 
Court and It will create a problem for the 
Government. 

Mr. Speaker, Sir, I would like to give a 
few information or suggestions. Firstly, all 
the existing industries relating to Hinduja 
whose name have repeatedly been men-
tioned here and according to the Swiss 
Supreme Court, who is involved in this 
case, should be banned immediately and 
he should be black listed. Secondly Gov-
ernment should answer all the charges 
which have been imposed on the Govern-
ment of India by Hegans Neigheater since 
these points have not been discussed in 
this House. He has written not only against 
your party but also against your former 
leader. He has written not only one article 
but also has written three articles regard-
ing delay in Bofors case investigation and 
you should have to counter each and every 
allegation levelled by the Hagans. You 
should reply to the country as well as to 
the newspapers because it is not only 
published in Swedish language but also in 
Hindi, English and other languages. As a 
result of it the Bofors issue is known to the 
general public of India. Whatever you speak 
in the House in this regard will not serve 
the purpose. You should have to give spe-
cific reply to the specific allegation made 
against the Government or the functioning 
of the Government which has appeared in 
the ·Statesman- of 25th and 26th March. 

Mr. Speaker, Sir, with these words, I 
would expect from the hon. PrimEJ Minister 
that he would give an assurance to the 
House that he would not allow further neg-
ligence in this regard because this investi-
gption was started by V.P. Singh Govern-
ment and 14.16 months have passed with-
out any result due to very slow progress in 
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or putting pressure to slow down the in-
vestigation work. In this process, you have 
lost your Foreign Minister: but you will not 
create such situation as more 01 your Min-
isters may have to go and you will try to 
salvage the prestige of the country. I hope 
you will give such an assurance to the 
House in this respect so that the image of 
the country i5 not farmished. With these 
words, I conclude. 

[English) 

SHRI MANI SHANKAR AIYAR 
(Mayiladuturai): Mr. Speaker, Sir, I am 
grateful to the Opposition for the worm 
welcome that it has given me as I rise from 
my seat. 

I would like to begin uy saying that I 
felt the opening speaker, Shri Amal Datta, 
asked an extremely relevant question at 
the start of his intervention. He said that 
he had been sitting in this Chamber listen-
ing to the debates about Bofors since April 
1987, and he asked, in the last five years 
how far have we progressed?' 

I would like to give an answer to that 
question. It would have beAn logical for me 
to begin by explaining how far the matter 
was progressed under the previous Con-
gress Government; the Congress Govern-
ment of Shri Rajiv Gandhi. But, instead of 
doing that, let me first, through you, tell 
Shr; Amal Datta what we achieved under 
the Government of Shri V.P. Singh be-
cause there is no doubt at all that some 
progress was registered in this matter under 
the leadership of Shri Vishwanath Pratap 
Singh. First, in January, 1990, Shri V.P. 
Singh's Government succeeded in filing a 
substantive FIR on this subject. Second, 
Shri V.P. Singh's Government sent Letters 
Rogatory which resuHed in the freezing of 
certain accounts. Thirdly, I regret, I am 

unable to tell what was the thir~ive­
ment because apart from filing a F'_ and 
securing the freezing of certain adnts, 
the entire matter was stalled because the 
letters Rogatory that were filled by the Shri 
V.P. Singh Government were found by the 
Cantonal Court of Geneva to contain cer-
tain deficiencies. 

If Shri V.P. Singh's Government had 
acted with as great efficiency as it acted 
with despatch, perhaps we would have had 
letters Rogatory tiled that were not full of 
deficiencies. H those off!cers about whom 
we have heard such high words of praise 
had the least capacity to know how to 
handle delicate matters 01 law and delicate 
matters of diplomacy, they would not have 
filed Letters Rogatory, whose deficiencies 
were responsible for stalling further prog-
ress in the matter after the accounts were 
frozen. Government that drafted the 

letters rogatory. I agree entirely with Shri 
Jaswant Singh that a letter rogatory is an 
extremely important document. They are 
filed after due legal process by the Gov-
arnment of India on behalf of and in the 
name of no less a personage than the 
Head of the State. What kind of letters 
rogatorf did they present? They presented 
letters rogatory in which there were era-
sures, in which there were additions made. 
They went to the extent, these extraordi-
narily competent officers about when we 
have heard, they went to the extent of 
putting emendations into the letters roga-
tory in pencil, not even in pen. 

It was not Shri V. P. Singh's Govern-
ment that went in appeal against those let-
ters rogatory. It was certain individuals who 
were clearly not favourite boys of the Gov-
ernment of that time succeeded in estab-
lishing in a court of law abroad, that docu-
ments described by Shri Jaswant Singh 
as binding the honour of India, were writ-
ten so incompetently that they could not 
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be sustained.And that is why the matter who have taken the money: 
got stalled during the course of 1990. 

What did we want? What is it we 
wanted in regard to this case? We wanted 
to proceed, between 1987 and 1989 on 
understanding the complications of this 
matter, understanding how complicated 
legal procedure are in Governments abroad 
and particularly legal procedures in a tax 
haaven, a money haaven a black money 
haaven, a smugglers money haaven and a 
mafia money haaven like Switzerland. 
Knowing how difficult it was, we were pro-
ceeding cautiously in the matter. However, 
the manner in which the Government of 
India conducted itself in regard to the Bofors 
case between April, 1987 and November, 
1989 failed - I wish to stress this failed - to 
carry conviction with a very large segment 
of the Indian population, the consequence 
of which Vias the Congress Government 
fell in November, 1989 and Shri V. P. 
Shing's Government came to power at the 
beginning of December, 1989. And within 
three weeks of Mr. V. P. Singh becoming 
the Prime Minister of India, there was a 
debate in this House which included inter 
alia the question of what was to be done 
about Bofors. The Leader of the Opposi-
tion at that time-his name was Shri Aajiv 
Gandhi - Stated here on the floor of the 
House that he wished to see that the Gov-
ernment of Shri V. P. Singh achieved this. 
This was a Leader of the Opposition, stand-
ing accused as a possible recipient, di-
rectly or indirectly, of the money that has 
been paid by Bofors, standing up in this 
House virtually at the very point where 
today I think Advaniji is sitting. He stood 
there and he said to Mr. V. P. Singh, who 
on that day was sitting at the point where 
Shri Narasimha Aao Ji is sitting today, and 
said I am quoting from columns 408 and 
409 of the proceeding of the Lok Sabha on 
the 28th of December, 1989: 

"We would like you to find the people 

Whatever may have been the position 
of the Congress Government when it was 
in government, transformed, if you wish, 
into the position stated on the floor of the 
House. When we were the accused, we 
had no power. We were the losers in elec-
tions. We stood hostage to the political will 
which you had secured, the political sup-
port you had secured on the basis of alle-
gations against the Congress.' 

That leader said: 

'We III/Ouid like you to find the people 
who have taken the money." 

And then he gave the reason why: He 
said: 

..... because we know that when you 
find the people, all the accusations 
that you have made all these years 
will turn out to be false.· 

It was a challenge thrown by the Con-
gress Party in Opposition, to a National 
Front Government supported by the Com-
munists as well as the BJP. To them he 
said that you have come to power on the 
promise that you will find out who the re-
Cipients of Bofors are. But did you find it? 

Perhaps this was just an electoral 
rhetaric. But Shri V. P. Singh was reported 
in several of the newspapers that my friend 
Shri George Fernandes loves to quote as 
the fount of truth. He was quoted in those 
Papers as saying in some places that he 
would find the truth about the Bofors re-
cipients in thirty days; in some other places. 
as having been in a position to find it out 
within fifteen days; and in one case, that 
he already had the names of the recipients 
in his pocket. And faced with this, the 
leader of the Opposition says: "Please tell 
me what is the information you have. 
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Please let us know who are the people 
who have taken the money.' 

Instead of following the request made 
by Shri Rajiv Gandhi, Shri V. P. Singh's 
Government produced letter Rogatory that 
were so deficient that the fair name of 
India, the fair name of Shri Jaswant Singh, 
our resident 'Uriah Heep, the fair fair, name 
of the Head of our State, stood completely 
blackened because the court of appeal in 
Geneve held that this country, this great 
India, with a civilisation of 5,000 years be-
hind it, did not know even how to prepare 
Letters Rogatory to be submitted in a court 
of law. 

Sir, there is one major difference be-
tween the Members of Opposition and 
those of us here on the Treasury Benches. 
It relates to the credibiity of one individual. 
That individual is dead. He was my friend. 
I mourn his death. But I feel that Rajivji will 
have to be either vindicated or held guilty 
at the bar of history. There was a state-
ment he made here in this House on the 
6th of August, 1987. It is at column 485 of 
the Lok Sabha records for that day. H is a 
statement which I know you do not be-
lieve. The man is dead. But we believe 
that. He said: "I categorically declare in 
this, the highest forum of democracy, that 
neither I nor any members of my family 
have received any consideration in these 
transactions. 

"That: said Rajivji, "IS the truth.· 

I believe that to be the truth. I know 
that Members of the Opposition harbour a 
suspicion that that may not be the truth. 
Rajivji's name - now that he is no longer 
among us- will be cleared only on that day 
when it is established conclusively whether 
on the 6th of August, 1987 he was telling 
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the truth in this Huuse or whether he was 
lying. 

How will we find the answer? The only 
way we can find the answer tt' that is to 
pursue - as best ae; ordinary mortals like 
us can pursue - this invest~ation to its 
logical cu;mination, to its coi1Clusion, but 
bearing in mind that we are not going to 
discover the truth by quoting approvingly a 
newspaper- Oagens Nyheter, - as Shri 
George Fernandes did - which, in a court 
of law abroad has confessed that it was 
lying. This is the same newspaper that, in 
a London court, said that it was lying and 
said furthermore that it was lying because 
it had been mis-informed precisely by the 
same officers whose praise we have heard 
at such great length. 

I am not willing to place the honour of 
my country or the reputation of my party or 
the integrity of my former leader Shri Rajiv 
Gandhi the man who will remainmy leader 
through my life whether he is alive or not -
to be determined by a yellow journal with 
a large circulation in some western coun-
try. which is primarily known for its pornog-
raphy. I insist that we discover through the 
due process of law, through all the means 
the diplomacy has given us, who has taken 
that money. 

The Information that we have received 
so far, as a result of ti'e investigations that 
have taken place is that Bofors have paid 
out very large sums of money to people 
whom we would have thought there was 
no need for them .to pay. We know the 
name definitively of one of the beneficiar-
ies and that is A. E. Services located in 
Zurich in a bank called Nordfinanz Bank. 
We do not know anything more about it. 
The only ones who can tell us what 
happened to that money. where did 
it go are the Swiss. Which is the Govern-
ment that. after coming to power 
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here, had asked the Swise to please con-
tinue their investigations so as to find out 
what happened to the money that went 
into the Nordfinanz Bank account of A. E. 
Services? That Government certainly is our 
Government. That Prime Minister is Shri 
Narasimha Rae. That is the Government 
whose Foreign Minister was Shri 
Madhavsinh Solanki. He has had to pay a 
price because he committed an impropri-
ety. The price that he has paid is that he 
has resigned his office and placed his pa-
litical future in jeopardy. I regard that as an 
act in keeping with the highest traditions of 
our democracy and I refuse to shed croco-
dile tears with these people who till yester-
day were baying for his blood and now 
that they have it are pretending that they 
are deeply upset at the poor fate of Poor 
Shri Madhavsinh Solanki. 

Shri Madhavsinh Solanki has risen 
from the ashes again and again in his 
political career. It was almost exactly to-
day, that seven years ago he ceased to be 
the Chief Minister of Gujarat after having 
taken his party to the biggest victory that 
the Congress have ever registered in 
Gujarat. He rose from that. I am certain he 
will rise again. But, in the meanwhile, it is 
in keeping with the highest traditions of 
democracy that he paid a price, that our 
Government paid a price. As somebody 
correctly pointed out- I think it was Shri 
George Fernaooes- we sacrificed a Minis-
ter. Shri V. P. Singh sacrificed his entire 
Government. 

We now have to see what this Gov-
ernment has been doing. It has maintained 
exacltly same F. I. R. that the V. P. Singh 
Governmerrt filed. It has succeeded in going 
in appeal against the decision of Mr. Lars 
Ringberg and asked them on the 2nd 
March, to please continue with the investi-
gations in Sweden. A great conspiracy was 
sought to be made out by Shri Jaswant 
Singh about the fact that some officials' 
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trip to Sweden was postponed by a few 
weeks. He failed to inform this House and 
since he is such an authority on this is-
sue, I don't believe the failure to do so was 
a mistake on his part, I believe it was a 
deliberate attempt to mislead us, he failed 
to inform us that the reason why it was not 
necessary to send an official to Sweden 
was that the Government of India had 
decided to -go in appeal against the Swed-
ish decision to stop further investigation. 
We filed that appeal according to the De-
fence Minister's statement on the 2nd of 
March, it is another matter this was re-
jected by the Swedes on the 10th of March. 
We are persisting. 

It was Mr. V. P. Singh and his friends 
when they were in the Opposition - I am 
talking of the period 1987-89 - who kept 
asking that the Swedish National Audit Bu-
reau's entire Report must be brought here. 
It was Rajivji who said. 'I cannot force the 
Swedes to give me something which is' 
ca.lssified. It will. go against the norms of 
international relations and international 
behaviour to place on the Table of the 
House for purely populist reasons such as 
winning an election, a confidential docu-
ment received in confidence from a foreign 
government.' Sh~i V. P. Singh's Govern-
ment secured that document. In May 1990 
it was one of the major achievements of 
Shri V. P. Singh's Government that they 
got the document, the secret classified 
portion, and then they said that they would 
place it on the Table of the House. They 
could not. Why? Because the Swedes 
turned round to us and said 'If you are 
going to break international law, if you are 
going to break the norms of international 
behaviour' then if I might put it in the kind 
of language that ·Shri George Fernandes 
likes, 'we will take your pants off. 

It is because we had the eXpArience, 
Sir: I am a diplomat of close on 26 years' 
standing_ Mr. V. P. Singh has travelled te. 
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should be stopped. (Interruptions). Why
don't you clarify Shri Chandulal Chan-
drakar's stand? .

Punta del Esta or somewhere, but in my
life-time I have been dealing as a very
junior official and then finally as the Coun-
sel-General of India in Karachi, with for-
eign governments for most of my life and I
know how extremely difficult it is to per-
suade a fQreign government to act. It is
because r k"~w this that I placed my trust
in two things. Firstly, in the integrity of Shri
Rajiv Gandhi that he would not to tell as lie
on the 6th of August 1987 on the floor of
this House, and seoondly, I placed my faith
in his competence. He was slowly and
steadily taking is where we have to get to.

But unfortunately, Mr. V. P. Singh has
not even heard the story of hare and the
tortoise. His hare ran fast and failed to get
anywhere. Our tortoise is moving slowly. It
is going to take time to unravel crimes
some of which may have had to do with
the specific 155 mm Howitzer deal and
some of which may have nothing to do
with it, I do not know, But r am not inter-
ested in scandal, I am not interested in
throwing mud in the face of a cospse, I am
not interested in birmirching the reputation
of a martyr to India, I am interested in the
truth, I am interested in the truth that Rajiv
Gandhi asked for, I am interested in Mr. V.
P. Singh and all his ooharts stopping this
dirty game of throwing mud on the face of
a good man. Thank you.

SHRI SRIKANTA JENA: But you did
not clarify about Mr. Chandulal Chan-
drakar's statement. The Congress spokes-
man, Shri Chandulal Chandrakar said that
the Bofors inquiry should be stopped. (Inter-
ruptions). That was the Congress spokes-
man Shri Chandulal Chandrakar who said
that. (Interruptions).

Mr.Chandrakar, you said on behalt of
the Congress Party that this investigation

SHRI BASU DEB ACHARIA What
you said, you clarify.

SHRI SRIKANTA JENA: Why don't you
clarify it?

MA. SPEAKER: Mr. Jena, you can't
talk like this in the House. I have ten names
with me. Now it is about to be six o'Clock.
For how much time you are expected to sit
here?

SHRI SRIKANTA JENA: Tomorrow we
will sit. (Interruptions)

MR. SPEAKER: No. Don't say these
things so very lightly. The Human Re-
sources Ministry's Demands are there.

(Interruptions)

MA. SPEAKER: Mr. Jena, this is very
unfair on your party. Now, let us decide
that for one-and-hatf hours we sit and
then we dispose it of. Please bear this in
mind while making your speeches. Now,
Shri Somnath Chatterjee.

(Interruptions)

MR. SPEAKER: O. Kay. Upto Eight
o'Clock we will sit.

SHRI SOMNATH CHATERJEE
(Bclpur): Mr. Speaker, Sir, as many of the
factual aspects have already been dwelt
upon and dealt with, I do not wish to cover
them again. We just now heard a perora-
tion of a former foreign service official who
commended the speed with which the Con-
gress Government has been pursuing the
investigation into, probably, the biggest
scandal of the century, so far as this coun-
try is concerned. He reberred to the speed
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of tortoise to the Congress Government's 
so-called efforts to find out the truth. Out of 
nearly 60 months since this information 
has come to this country, except for 11 
months when Mr. V. P. Singh was in power, 
the Congress Government either directl), 
or indirectiy has been in power. 

Sir, the Delence Minister IS , probably, 
a'1other sacrificial goat and today he is the 
defenceless Deience Minister. In his lengthy 
statement, ver~' significantly he has not 
stated one word as to what this Govern-
ment, since last June. has done for the 
solutiof) of the question OT unearthing the 
names of the recipienis of the money. 
Nothing has been said in it. A passing 
reierence has been made In t"'e opening 
statement, which was permitt<.'ld, I believe, 
on the expectation ihat man)' of the issues 
which are troubling us and the country, will 
be removed, to :he most importan. docu-
ment. Everybody in the whole oj this coun-
try IS concerned about that precious docu-
ment. What were the contents 01 that docu-
ment? One cannot run away from the posi-
tion, one cannot exper:t the External Af-
tairs Mi:lister to have ailowed a smuggler 
to smuggle in a document. He has con-
sciously taken it. I would like to ask a 
question to the hon. Prime Minister. Is the 
Prime Minister or the Government not inter-
ested or curious to know as to what was 
the document that was given to the Swiss 
authorities? Are the aHairs of the Govern-
ment of India to be conducted 1'1 a manner 
that we shall continue to remain totally 
innocent of the contents of a document 
which was solemnly made over by the then 
Minister of External Affairs to his counter-
part in another independent country? When 
did he come to know of this document? 
What steps has he taken since then to find 
out the contents of this document? What 
steps has he taken as the Head of the 
Government? The prestige of the Govern-
ment and the prestige of the country also 
depend as to how the Government reacts 
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to this. Merely saying that he has made a 
mistake, he has committed an impropriety, 
will not do. We are no! for the blood Mr. 
Solanki, he has gone not because of our 
fault, he has gone for his own indiscretion 
and for his own impropriety. The question 
is, has the present Government any sense 
of shame or responsibility in this matter? 
What steps have been taken for the pur-
pose of ascertaining the contents of the 
document? What is the good of saying that 
the Swiss Government has been informed 
no1 to act upon i!'} We do not know. Has 
the Government sent any information there 
to Switzerland, not to act upon the docu-
ment, without knowing what the document 
is? What is purports to say? The naivety 
would have had a limit. Solemnly we are 
hearing lectures from the other side as if 
we are committing the crime, when it is 
admitted by the whole country. by every-
body that money, in fact, changed hands. 
Huge sums of money were paid - paid tor 
what purpose? 

Initially, Sir, we were told by the then 
Leader of the Opposition's statement that 
when he was the Prime Minister - he said -
probably these were winding up charges. I 
am not going into that because that has 
become old history. It was never admitted 
until it was forced or. the then Congress 
Government to accept, that there were, in 
fact, payments. Then the Operation Cover-
up started. Somehow the cover-up sup-
pressed the name of the recipients. Sir, 
conspiracy of the higher order at the high-
est :evel was done. That is why, every 
effort was made by the previous Congress 
Government and even· during Mr. Chan- . 
drashekhar's regime to somehow suppress 
the disc1asure of th.e relevant facts and 
consciously attempts were made not only 
to slow down the investigation but to scuttle 
the investigation altogether. Therefore, the 
spokesman of the Congress Party-I be-
lieve Mr. Chandulal Chandrakar has not 
yet been removed after Prot. C.P. Thakur-
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has said that the Bofors enquiry should be 
stopped should be closed. Why? He said, 
it should be closed down and no further 
necessity of any enquiry. Now we are 
given lectures about the Congress Party's 
morality and stand on the issue. There is 
no contradiction. At least you have not 
been removed; Prof. C.P. Thakur has been 
removed for one improper statement, ac-
cording to the Prime Minister. 

I would like to know with all humility 
from the han. Prime Minister; do you not 
think that the credibility ·of the country's 
Government functioning has been put un-
der question; that lhe External Affairs Min-
ister of this country can carry document, 
act as courier, Or shall we accept that our 
External Affairs Ministers are in the habit 
of carrying document as was the charge 
also made out on an earlier occasion. How 
would the Governments of different coun-
tries in the world accept the statements or 
documents handed over by the Minister of 
External Affairs in future - authorised docu-
ment, unauthorised document. How would 
they accept the statement made by the 
Foreign Minister - authorised statement or 
unauthorised statement or given at the 
prompting of solTle unnamed lawyer? 

. Now, this is the situation where this 
country has come to. Not one word has 
been said by any hon. Member from the 
COngress benches. There is nothing in the 
statement of the Defence Minister which 
he made in the beginning. How our Gov-
ernment, our hon. Prime Minister is going 
to restore the credibility of this Govern-
ment before the world at large? 

These are matters which cannot be 
wished away. Serious situation has been 
created by reason of the activities of one 
of the senior Ministers. It was not an iso-
lated incident of Mr. Solanki. He is a nice 
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man. We have no animosity towards him. 
He is a perfect gentleman. I wish him well. 
I hope he will go back to Gujarat and get 
back to his position which he wants to. 

The question is not only an incident of 
the External Affairs Minister in a given situ-
ation doing some thing which should not 
have been done but Sir, it is related to 
Bofors. That makes it all the more suspi-
CIOns, all the more important. The Govern-
ment should be extra cautious, extra alert 
and extra vigilant to find out how did it 
happen and who was responsible for it. 

Yesterday we raised a question. I can 
understand a day before that he did not 
know the lawyer. There are many incon-
spicuous lawyers or lawyer's name may 
be utilised but who brought that lawyer to 
Mr. Madhavsinh Solanki? He could not have 
come to him on his own saying "I am so 
and so lawyer. I am giving you a docu-
ment. You carry it and give it to your 
counterpart, to the Foreign Minister there.· 
Therefore, he must have been approached 
by somebody whom he knew well. Obvi-
ously, Mr. Madhavsinh Solanki has been 
requested by somebody whom he knew 
well or knew, and at his request he has 
carried that letter given by a lawyer. At 
least, he had a peep into it. Obviously, he 
had looked into it because he said it is 
related to Bofors. How does he know that 
it is related to Bofors? He had seen it. 

What document the Government of 
India unofficially could be interested to pass 
over to the Swise Government except for 
the purpose of trying to see that what they 
openly officially cannot do, they are trying 
to do it unofficially? Precisely, that was 
being done. That is why, we find that in 49 
months, they had adopted the speed do 
tortoise. Even this tortoise has gone to 
sleep. As the tortoise you cannot move 
and the only time any movement we had· 
seen, movement in the right direction, was 
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during we had seen, movement in the right 
direction, was during the short period of 
Mr. Vishwanatha Pratap Singh's Govern-
ment. 

Kindly see the statement of Mr. Sharad 
Pawar. I do not know again who has pre-
pared it, which lawyer. I hope he know the 
lawyer's name! He has referred to an im-
portant event of the Swiss authorities press-
ing the Swiss bank acrount. That was in 
January, 1990 during Mr. Vishwanatha 
Pratap Singh's time. 

Kindly see paragraph 5 of your state-
ment. 

"CBI moved the Swiss authorities 
for further investigation to ascertain 
the particulars of the beneficiaries 
of this account." 

When, how, what is the progress 
made? At what stage is it? Nothing is being 
said. 

Kindly see similarly with regard to 
Geneva. Similarly, the CBI has been pur-

'x.suing the matter through the Swiss Fed-
eral Court of Justice and Police and our 
Embassy in Berne and the CBI Counsel. 
to expedite the pending appeal. What is 
the position, we do not know. 

Again, operation cover up is still in full 
swing. ! do not know. Shn Sharad Pawar 
was never here in this matter. Why have 
you stuck your neck? 

Then so far as Indian courts are con-
cerned, there is no bar. All the bars have 
been removed in spite of obviously moti-
vated judicial proceedings which were initi-
ated, as has been rightly pointed out by 
Shri Jaswant Singhji. The counsel for the 
Government of India was the counsel for 
those petitioners who want to scuttle these 
matters. It is almost an open conspiracy 
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9('ing on, an open collaboration going on, 
between the Government and those who 
are ch"rged with thl!> cff6n";>3. 

AN HON. MEMBER: They ale attend-
ing official parties In Embassies. 

SHRI SOME NATH CHATTERJEE: 
So, far as the communication from the CSI 
to the Swise Federal Department of Jus-
tice of March, 1992 is concerned, I would 
like to know at what level these communi-
cations have been sent. Why no Officer 
has been sent? It is correct, as our infor-
mation is. that unless some decision is 
taken by the Government of India which is 
duly communicated to the Swise authori-
ties by 3rd of April. that is day after tomor-
row, again the matter will be postponed 
indefinitely? Is it correct? If my information 
is not correct, I would expect the Govern-
ment to clarify and correct me. 

It is apprehended that on the 3rd April, 
if no proper steps are taken by the Gov-
ernment of India. then those accounts which 
are frozen will again be available for op-
eration. It will be unfrozen. It would be free 
again. Therefore. who will benefit by this? 
It is those who have unlawfully kept those 
monies there. These are the very serious 
situations which is have been created by 
the present Government. I charge that this 
Government has no intention to find out 
the truth. It is dilly- dallying over the mat-
ter. Not a single fact has been disclosed. 
This extraordinary situation has been cre-
ated. A person of the standing of the Min-
ister of External Affairs utilised it to scuttle 
it. He has admitted that he knew nothing; 
his Ministry was not concerned with this 
Bofors enquiry. Even then he was making 
representations to the Swise Minister. I 
asked on that day on the floor of the House 
what did he tell him when he handed over 
the document; what did he tell the Swise 
Foreign Minister? Did he tell like "Here, I 
have got a piece of paper, please keep it 
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with you·. He must have said something 
about the Bofors case. What did he say? 
Is the Prime Minister not curious enough 
to know what the Minister of External Af-
fairs said to his counterpart there when he 
handed over that document? 

Therefore, this is not a matter which 
can be chara.cterised that we are indulg-
ing in a dirty game, as Shri Mani Shankar 
Aiyar has said. I do not either discourage 
loyalty and I do not criticise anybody who 
has loyalty. Therefore, naturally he will dis-
play his loyalties. I admire him for that. But 
let us not for the sake of loyalty compro-
mise the country's interests. We are not 
making allegation against anybody, any 'A', 
'B' or 'C' except those names, those people 
whose names have already come out. the 
others who are responsible for that. I arn 
not saying about any :X' , 'Y', 'Z'. I am not 
going to take that irresponsible attitude. 
But the question is that when this country 
is carrying on with this investigation, I take 
it that the Government is serious in want-
ing to know the names of the recipients. 
Otherwise, the investigation need not be 

. carried out. The question is; Is it properly 
done? Is it done with sincerity and serIOus-
ness and the speed which is required in 
this matter? There is nothing of that sort. 
This is our main charge. We heard from 
the spokesman of the Congress that it 
should be closed. (Interruptions) 

SHRI CHANDULAL CHANDRAKAR 
(Ourg): I have to make a clarification Most 
~obably. these gentlemen who have been 
saying so, have not carefully gone through 
what I said. The first thing is this. While 
answering to a question of the journalists, I 
said that if it is so, it can be done. Most 
probably, they have not understood the 
word if. (Interruptions) 

[ Translation] 

SHRI· SOMNATH CHATTERJEE: 
Please speak in Hindi, I do not follow Eng-
lish. 

(lntemJptions) 

SHRI CHANDULAL CHANORAKAR: I 
know you understand English, you are an 
expert in English, I did not react when 
those three people reised the point in the 
beginning. I thought that at last you would 
be serious enough to see. Things in the 
right perspective I had used the word "if", 
and if you don't remember, you may have 
a look at the newspaper. (/ntemJptions) 

[English] 

SHRI CHTTA BASU (Barasat): With 
your permission, may I draw your attention 
to what he has said? 

MR. SPEAKER: I am not going to al-
low that. 

( Interruptions) 

MR. SPEAKER: The time is very sh6fi 
and limited. Many Members have to speak . 

( Interruptions) 

SHRI SOMNATH CHATTERJEE: 
have not understood - according to him -
the meaning of word 'if'. I hope you will 
give him time to explain. I believe that Shri 
Chitta Basu has got that document. There-
fore, what we are saying is this. We find 
that when such signals are being sent, the r 
CBI investigating officer has been changed 
more than once. The persons who are 
looking after this issue, when they are car-
rying on the investigation, have made con-
siderable progress, achieved something, 
made a breakthrough, they have been 
removed. Nothing is being done. We are 
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not told; people are not told; the Parlia-
ment is not told what progress has been 
made since this Government has come 
into power in June 1991. We do not know 
anything. Over and above this, there is the 
extraordinary situation. I must congratulate 
our Press and apart from the Swedish 
Press, our Press has brought out these 
facts. Investigation has been made by 
important journalists of the Statesman ,the 
Indian Express and others. They have 
made efforts to find out the truth. If it is not 
true, let them prove that instead of criticis-
ing and abusing persons, journalists, news-
papers and Members of Parliament. Why 
do they not do it? If in eleven months Shri 
V. P. Singh's Government could do these 
things, we would like to know what they 
have done in 49 months. Therefore, our 
concern is that this· Government has not 
got a political will to ascertain the truth. 
They are not interested in knowing the 
truth. They have almost, it seems, had a 
serious apprehension that it may divulge 
names, which they cannot afford to divulge. 
Therefore, the Government owes it to the 
country as a whole to clarify as to what 
steps are being taken, what has happened 
to this document, who was this lawyer, 
who was his patron with whom the Minis-
ter of External Affairs had contacts? What 
steps the Government is talking day to 
day, we would like to know, since it has 
assumed power for the purpose of carry-
ing out this investigation? 

SHRI K. P. SINGH OED (Dhenkanal): 
Mr. Speaker, Sir, I, first of all, like to thank-
the Raksha Mantri for his very detailed 
and graphic statement which would be of 
immense help to us in this discussion, 
which has been raised to raise a discus-
sion on the latest poSition with respect to 
Bofors gun deal investigation. 

After hearing the thundering speeches 
of the stalwarts, legal luminaries and heavy· 
weights of the opposition who have shed 
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very little light' on the facts excepting re-
peating what has been going on for the 
last five years, I would like to compliment, 
in this context, the CBI who have done a 
commendable job in spite of the impedi-
me(lts which my han. friends from the 
opposition have been enunciating and il-
lustrating and in spite of the fact that so 
many of their so-called top officials have 
been transferred and undertakers and care-
takers have been inserted into that organi-
sation. 

I remembers right from 1961, the CBI 
has been doing a commendable job in un-
earthing corruptions in public lie. Hon. Shri 
Surendra Nath Dwivedi who is now the 
hon. Governor, Shri Lokanath Mishra, who 
was the han. Member of Rajya Sabha and 
is a Governor also, Shri Hari Vishnu Ka-
math, who was a distinguished Member of 
this House and Shri P. K. Dev who, on the 
basis of the CBI report on corruption, in 
my own home State of Orissa, saw to the 
beheading of one of the stalwarts who was 
the Chief Minister in that year and who 
happened to be the Chief Minister today. 
CBI has been doing a commendable job 
and the hon. Raksha Mantr; has given us 
in his statement how doggedly it has been 
following from the 8th November, 1988. 
My hon. friend Shri George Fernandes, 
Shri Srikanta Jena - who is smiling - Shri 
Somnath Chatterjee and even my very 
good soldier friend Major Jaswant Singh 
were vexing eloquent and also the former 
Prime Minister Shri Vishwanath Pratap 
Singh that in four days time they could get 
information out of the Swiss authorities 
which the late Shri Rajiv Gandhi' s Gov-
ernment was unable to get anything. 

As Shri Amal Datta 
said ... (/nterruptions) Will you please allow 
me to speak? You were not in this House 
at that time when this issue was raised in 
Parliament in 1987. I am really shocked at 
Shri Amal Datta's opening statement. Shri 
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Amal Datta Said that that was the first time 
he heard about the Bofors in April 1987. 
His distinguished predecessor from Dia-
mond Harbour, late Capt. Jyotirmaya Basu, 
with great distinction has used the Bofors 
gun, as an Air Defence Artillery Officer in 
the 1937-38 II Word war. I am appalled at 
his pathetic lack of knowledge on Bofors 
that even in 1987, he did not hear the 
name of Bofors. What does Shri Amal Datta 
says? He says that the Rajiv Gandhi Gov-
ernment could not and did not get any 
information and the Swiss authorities and 
the Swise Government were harping on 
commercial confidentialities and strict laws 
of secrecy and, therefore, they could get 
nothing. And he was very laudable on the 
achievements of Shri Vishwanath Pratap 
Singh. 

The fact is that was the Rajiv Gandhi 
Government which on the 20th February, 
1989, signed an MOU. It was between the 
Government of India and the Swiss Fed-
eral Government, to provide mutual assis-
tance in criminal matters and which paved 
the way for Shri Vishwanath Pratap Singh, 
to get his information in four days time. 
And today, it is because of that agreement 
that we are debating this issue. Otherwise, 
we would have been totally in the dark 
over the last years that is from February, 
1989. 

Now the cat is out of the bag, when 
Shri Amal Datta said that these parliamen-
tary procedures when they- cannot have 
accountability. then it is not a democracy 
and that Bofors i3sue will be carried on till 
the next elections. This is also what his 
leader and mentor, late Shri Pramod Das 
Gupta, who was the Secretary-General of 
the CPM said in 1967, on this very floor of 
Parliament, when Naxalbury was being 
debated. When the Naxalites termed the 
CPM as the new revisionists and the cPt 
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as revisionists, that was the time, when 
late Shri Pramod Das Gupta has said that 
we are getting into a parliamentary democ-
racy to break it :rom within and to show 
the futility of parliamentary democracy. So 
the cat is out of the bag. 

They are all hon. gentlemen. They are 
gentleman, like Brutes in Julius Caesar's 
time. They are all hon. gentlemen and they 
do not believe in the etiquettes of Parlia-
ment or parliamentary democracy. 

We heard Shri Jaswant Singh. who 
wanted that Bofors should be handled with 
care. I agree with him. I was an Air De-
fence gunner myself during 1971 war. I did 
have the privilege of using the Bofors and 
the Aircraft guns and we played many hell 
into the Pakistani aircrafts. And anyone 
handling Bofors should handle it with care 
and anyone who stands in front of the 
Bofors should also be very careful as the 
Pakistanis are finding out to their discomfi-
ture in the Siachen today. 

Shri Jaswant Singh has also mentioned 
about the amazing gullibility of our people. 
I quite agree with him. Our very intelligent 
Marxists friends did not use Bofors when 
the Bengal elections were going on. They 
used the question of the conflict between 
Giani Zaii Singh and late Shri Rajiv Gandhi. 
They kept silen! about Bofors in Bengal. At 
that time, Bofors issue was very much live 
subject in Parliament. But in Haryana the 
Bofors was used because every family in 
Haryana has somebody in the Services or 
every household had at least one Ex-Serv-
icemen in its fold. And at that time there 
were 8 1/2 lakh of Ex-Servicemen living in 
Haryana, in 1987. Therefore, it influenced 
the voters in Haryana. 

Today, you can fool some people 
sometimes; many people many times but 
not all the people all the times. People of 
India have seen through this game and in 
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1991, the verdict and mandate of the 
people was very clear, in spite of. the bold 
attempts made by my vociferous friends, 
with tremendous lung power to carry on 
the Bofors issue till the next general elec-
tions. My han. friends have been quoting 
profusely from foreign magazines and for-
eign booklets which they have access to. I 
would not like to join issues with them in 
that. 

I would like to mention here what Shri 
Somnath Chatterjee said. He was waxing 
eloquent on the role of Shri Madhavsingh 
Solanki. I think Shri Somnath Chatterjee is 
a barrister and so is Shri Amal Datta. They 
have been both talking about how slowly 
like a turtle the investigations are going on. 
He and Shri Amal Datta know very well as 
I know, we know of a common case, which 
has taken twelve years in the Calcutta High 
Court that has not been heard till so far. 
Shri Somnath Chatterjee knows this par-
ticular case that I am referring to and so 
does Shri Amal Datta; I would not like to 
take the House into confidence on this 
case at the moment. 

" Shri Amal Datta who had docu-
mented all these telephone callers to Zu-
rich and to Zeneva had shared the names 
and the times and the number of calls they 
had made, I think the House and the coun-
try would have benefited to the authenticity 
of his information as well as are who are 
the hon. Members of this House who are 
supposed to be secretly ringing up the 
Switzerland and Swedish authorities. But 
he did nothing of the sort except saying 
that it is a camouflage and a conspiracy. 
Who is camouflaging and who is conspir-
ing, he has left it to everyone's imagina-
tion. 

Han. Raksha Mantri has in his state-
ment given us three aspects. First is Swe-
den which is the latest where the Swedish 
authorities have rejected the appeal on 10th 
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of March 1992 on the ground that no fresh 
facts have been brought forward to justify 
the reopening the case. Second is that of 
Switzerland. I for a moment am thinking 
why are my han. friends opposite so keen 
or were so keen to have the discussion on 
Bofors in the last two or three days. Be-
cause on the 3rd of April the Swiss Court 
is going to give its verdict on the pending 
case before it. I do hope that it is not a 
subtle means of trying to influence that 
Court by the discussions held here, by the 
oratory and the rhetoric and by trying to 
implicate it. You may laugh; it is not a 
laughing matter at all; it is a serious matter 
in which is involved our country's honour 
and prestige. 

The least we can do is to pursue as 
doggedly as has been followed by our Gov-
ernment here to see that the fair name of 
not only India. but the fair name of the 
young man Rajiv Gandhi who wanted to 
bring in cleanliness in public life, who 
wanted to take us to 21st century is cleared 
and doubts set at rest for all times to come 
as han. Shri Jaswant Singh has said. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI-
MATI MARGARET ALVA): Mr. Speaker Sir, 
five years repeatedly on one occasion or 
the other Bofors has been discussed in 
this House. Names have been dragged in, 
officers have been blamed, individuals have 
been targeted, an entire election campaign 
was conducted in the name of Bofors and 
through disinformation. Repeatedly all of 
us have agreed that the truth must be dis-
covered. Therefore for some Members 
today to stand up and say that we on this 
side are not interested in getting to the 
truth and that they are the only ones who 
are, if I may say, the speakers on behalf of 
the truth is I think creating a citation in 
which the truth perhaps will never be found 
out. Therefore, I would like to say irresp9c-
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tive of parties that these issues required to 
be looked at purely from the point of view 
of what has been done, what was required 
to be done, what was to be done and that 
is yet to be done. To just stand up and say 
that the Congress Government has done 
nothing and it is only Mr. V. P. Singh Gov-
ernment that has done something, is I 
would say, very far from the truth. I would 
just like to clarify this point before I go to 
other points. 

During the entire period of Shri V. P. 
Singh's Government, all that they did was 
- besides all, I would say here - that in 
January, they did get the Swiss authorities 
to freeze a Swiss bank account. But that is 
a different issue. Otherwise Between Feb-
ruary '90 and August '90. when they were 
in power, all that they were able to do was 
to submit a letter rogatory which was de-
fective, which was rejected, which had to 
be corrected and which was accepted being 
in August '90. After that you talked and all 
that you said right through the election 
campaign, chits had been presented at 
public meetings - that here are the names, 
we will give them to you, the moment we 
are in power; here it is in my pocket, my 
pocket computer has it and I will produce it 
. What happened over the eleven months? 
Where were the names? Where were the 
discoveries? Where were the disclosures? 
I would like here to point out that a number 
of thing have been said about the CBI and 
being in-charge as Minister of State under 
the Prime Minister, , am just wanting to 
clarify a few of those issues which have 
been raised about the officers handling this 
investigation. But, before, I go to that, I 
would like to inform the hon. Members that 
31 trips to different countries have been 
undertaken by officers, ever since this 
whole issue began-any number of coun-
tries, any number of places. (Interruptions) 
The total number of mandays spend abroad 
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for the investigation are 386 days - in dif-
ferent capitals. I would also like to point 
out that Mr. Bhurelal, sitting in the PMO, 
was accompanying a number of these 
teams, leading many of these teams; and 
the Additional Solicitor-General was also 
going with these teams, advising the teams. 
Over all that, the expenditure that has been 
incurred is Rs. 50 lakhs, out of which Rs. 
42 lakhs have been in foreign currencies. 
This does not include expenses of hotel 
bills and other things. That perhaps, you 
will have to find out as to who spent what. 
I am sorry, I am not talking about my times 
alone. I am talking about the entire period 
during which the investigations have been 
going on. Today you come and say that 
we have shifted the officers, and therefore 
the investigation has been tampered with. 
I would like to point out that in any Govern-
ment organisation, some people are there 
on deputation, some of them are in the 
regular cadre. When they become due for 
promotion, they are not prepared to give 
up their promotions and stay on, because 
you like their names. I would say here 
specifically that one of the officers - I am 
not going to name him because nobody 
has mentioned his name - gave in writing 
and asked that he be permitted to go back 
to the State Card and get the promotion 
which was due; otherwise, he would have 
said that he was not allowed to go . 

let me point out now that the other 
officer - Mr. Madhavan has been repeat-
edly mentioning and therefore I am men-
tioning him was given promotion during 
the VP Singh Government in May '90 and 
was put in charge of the Economic Of-
fences Wing. While he was promote~ to 
that, he was asked to continue with the 
Bofors investigation as well because he 
was part of the team. He continued to do 
that throughout. Nobody else was posted 
to t"'e other very important and sensitive 
post. He was fully involved with Bofors. 
(Interruptions) I am giving you the expla-
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nation. You have asked a question and I 
am giving you the explanation. You may 
have your own views on it. It is not for me· 
to decide. I am only giving you the facts. 
( Interruptions) 

[ T rans/ationj 

SHRt NITISH KUMAR: Was the pro-
motion out of the way? . 

SHRIMATI MARGARET ALVA: I am 
giving the facts in English. Please listen to 
the translation. 

[English] 

My point is that as far as he was con-
cerned. he continued to stay in the post 
right through till August. When the Supreme 
Court judgment came upholding the FIR 
and saying that the proceedings can go 
on, there was nothing further on a day - to-
day basis to be done. Therefore, he him-
self went on thew months long leave say-
ing that his personal work was suffering for 
a long period. He asked for two months 
long leave saying that his personal work 
was suffering for a ling period. He asked 
for two months' leave. He went on leave. 
He came back. When he came back, he 
was requested to resume his post in the 
Economic Offences Division where he had 
originally been posted in May, 1990 by the 
V. P. Singh Government themselves. We 
did not shift him. That was his post. Since 
there were two. Joint Directors of equal 
rank handing the same case, it was felt 
that one could handle it and the other one 
should go to the Economic Offences Divi-
sion. This was an internal arrangement. I 
can tell you that none of us has had to 
either promote or shift him. It was the post 
which was his to which he asked. to go. 
Therefore, these two officers, I can assure 
you, have gone in their normal course of 
posting and promotion. 
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You have also mentioned that so- and-

so was sent abroad. I am telling you that 
the term has continued. It is at different 
levels. It still has a Joint Director heading 
it.You call somebody an under taker or 
you call' some body else a brilliant per-
former. May be your assessment is based 
on the assessment of newspaper report or 
whatever it might be . But we do have that 
very efficient team even now. I can tell you 
just briefly because the details of the court 
investigations are going to be handled by 
my colleagues who are better qualified than 
me to do that. But I would certainly like to 
point out that as far as the efforts made 
by our Government are concerned, since 
August, 1991 when the Supreme Court 
upheld the FIR, severa! steps have been 
taken. I must tell you that even the appeal 
was filed by us against the decision of the 
lower court. We could have kept quiet. 
Appeals were field. These have been dis-
missed on merits by the Appeals Court. 
Proceedings are going on which will be 
explained to you again. At no stage have 
we or the CSt or the Government ever 
said that nothing is to be proceeded with 
or anything should be withdrawn. I would 
like to point out because this question was 
asked that even when the Press reports 
came earlier, which were mentioned, in 
February, we did contact our lawyers there 
to get details. This very Mr. Anderson has 
been referred to by Mr. George Fernandes 
in such glowing terms said, "My sources 
are not to be disclosed. They are undis-
closed sources. I cannot give any other 
information. t have collected this informa-
tion. It is my own. "Let me point out like 
another speaker earlier pointed out, that 
this is the same man who was charged in 
a court of law for defamation, who apolo-
gised, who has been asked to pay dam-
ages and courts have held that his reports 
were totally wrong in another case. This is 
the same man that you are today quoting 
and telling me that what he said about 
Rajiv Gandhi must be true. 
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I want to say one thing here. In an 
investigation you are to start with an open 
mind and try to get at the truth. Unfortu-
nately in the case of Bofors, you have 
started with a presumption that some one 
is guilty. You have been trying over these 
years to prove that what you think is cor-
rect. It is the wrong route. You are going 
upside down ir.sto3d of going from facts to 
upwards to find tre truth. I charge that you 
have been guilty of character assassina-
tion of destro;'ing the credibility of an indi-
vidual. 

SHRI SOMNATH CHATTERJEE: 
Whose character? (Interruptions) We have 
not taken any name. 

SHRIMATI MARGARET ALVA: I want 
to tell you today that you won an election 
on disinformation, and you think that you 
can win the next election by disinformation 
also. I want to tell you that the people of 
India know your game by now. They have 
seen you through and through. All thiS is 
not going to carry weight. II you want to 
get the truth, there has to be appreciatiQn 
of the facts and an understanding that le-
gal processes must take their course in 
India or abroad. And let me point out that it 
has before the defeat of 1989, during the 
Rajive Gandhi Government that the MOU 
was sing ned with Switzerland in order that 
we may be able to collaborate in sharing 
information on all these issues. There was 
no MOU before that. And if we wanted to 
hide facts, then there was no reason why 
we should have signed the MOU to be 
able to get information, and investigate, 
and seek support in the matters that we 
had undertaken... (Interruptions)... Yes. 
Everything we do is to cover up and every-
thing you do is to expase. Be happy about 
it. But let me tell you that even the prelimi-
nary investigation was started by the Rajiv 
Gandhi Government. The first letter roga-
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tory was !ssued during OUI' Government. 
But ours was not defective like yours. We 
had enough people to see that what we 
did done correctly and not messed up like 
you did. 

Sir, I do not wish 'to go into many 
other issues l.Yhich I know will be dealt with 
later. But! do want to say that it is not fair 
to blame th CBI and the team of officers 
for everything that they had done. They 
have done their job. And I can tell you 
while your Government came and threw 
out Governors, Chairmen and everybody, 
W9 did not throw out anybody. Who were 
there, are there. But if they are due for 
promotions and they have to go, you and I 
have no right to stop them from going 
where they have to go even though you 
like their faces. They are not Governors 
who may be appointed and sacked at your 
pleasures. They are there and are doing 
their Job as they should ... (lnterruptions) ... 
Finally, I want to respond to one point. A 
question has been raised about what our 
response had been to the queries ... (Inter-
ruptions) ... I also want to point out that 
when the issue was raised, as far as our 
response was concerned, we had replied 
to the letter, which was received on the 
25th, on the 26th March itself pointing out 
that we want the investigations to go on 
and that we are serious and the letter had 
gone both through the Embassy as well as 
through our lawyers directly. Therefore, I 
can assure the House that we mean busi-
ness and we want to get at the truth be-
cause the truth will show that what we 
have been saying all along is correct and 
what you have been insinuating all along 
has been wrong. 

SHRI GUMAN MAL LODHA (Pali): 
Honourable Speaker Sir, the debate and 
the discussion which we are having on the 
centrury's most serious scandal in the po-
litical arena of this country would not be 
very meaningful unless that mysterious four 
page document, for which the E~ernal Af-



681 Discussion under CHAITRA 12, 1914 (SAKA) Bofors gun deal 682 
Rule 193 

fairs Minister has to resign, is placed be-
fore the House, looked into and then dis-
cussed. Sir, I must compliment the Finance 
Minister that at least, he was candid in this 
House when a question was raised about 
the letter he had written to the international 
organisation like IMF, etc. and he had 
placed it before the House. Now, the con-
cealment of this letter from the House by 
the treasury benches is the most important 
proof that there is something fishy in that 
letter, there is something which they do 
not what to disclose and there is some-
thing on account of which they want to 
stop the prosecution and the appeal which 
is going on there and the disclosures of 
the Bofors scandal. Therefore, I would in-
sist that the honourable Prime Minister who 
is having the reputation of being broad-
minded on this issue should make it pos-
sible for placing that letter before the House. 
It is not difficult to get it by FAX. Only two 
or three minutes are required. But the non-
placing and the concealment of it certainly 
goas to prove that they want to hide it from 
all and sundry because it would damage 
!hem and disclose their real designs and 
the so-called tears shed by Mr. Mani Sh-
ankar Aiyar in his speech were only croco-
dile tears. He talked of unearthing the truth? 
How? In what way? When you do not want 
to place the document before this House 
and you want to conceal it, that is the first 
and foremost proof of the guilt of the T.reas-
ury Benches. I would also like to say that 
the manner in which the judicial proceed-
ings have taken place in this case also 
show that the Treasury Benches and the 
Congress leaders are hand ·in glove with 
them, whether it is Win Chadha or Hin-
duja. 

Mr. Chidambaram is sitting there. He 
is a very important legal luminary. May I 
ask him one thing? What prevented the 
Government from getting the case trans-
ferred from the Delhi High Court to Su-
preme Court under Article 139 (a) of the 
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Constitution? One simple application would 
have been enough. Why was it not done? 
Why have they transferred a copy of the 
petition filed by Chadha in Delhi High Court 
to the Swiss Authorities? It is very impor-
tant because the Supreme Court gave the 
order dismissing the petition and quashing 
the order given by the Delhi High Court, 
which was indeed a funny order. At the 
time of admission itseH, the Delhi High 
Court has said that on the basis of the 
admissions made by the Counsel who 
appeared in the Delhi High Court on behalf 
of Government of India pleaded the case 
of the petitioner and said that the FIR dis-
closed no offence. Mr. Speaker Sir, you 
have got legal experience, Have you ever 
heard of a prosecutor going and saying 
that the contention of the accused is cor-
reet and that there is no offence made out 
in the FIR? This is one of the most impor-
tant facets at this case which goes to show 
the real intentions of the Treasury Benches. 
It is true, at that time, ConQress was not in 
power. It is also true that Congress was 
supporting the Government of Shri Chan-
dra Shekhar. At that time, the then Law 
Minister called a conference of the CBI of-
ficers and reprimanded them for register-
ing the FIR and for going on with the prose-
cution. I also want to mention the name of 
the CBI officer, which is mentioned here 
by some Members just now. Shri Madhavan 
actually moved an application to permit 
him to file a suit of defamation against the 
Law Minister because in that conferenmce, 
the Law Minister had tried to reprimand 
him for continuing the CBI investigation. H 
this is the condition, may I ask, where is 
the intention of conducting the investiga-
tion by the CBI in the correct form? This is 
the problem with them. 

In 1987, way back, disclosures were 
made on 16 April 1987 by the Swedish 
radio broadcast that a bribe was paid to 
some senior Indian politicians in an agree-
ment dated 24.3.1986. Then came the dis-
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closures one after the other. Even the Con-
troller and Auditar General of India, one of 
·the most important dignitarise, an inde-
pendent authority, came out with a report. 
One after another, proofs were furnished. 

Now the only question is this. Who 
are those politicians and who are those 
businessmen? Who are the touts who are 
the pimps? Who are those persons involved 
in this? For this purpose, the investigation 
was going on. It is not a case where the 
bribe has not beqn given. By this time, it 
has been established beyond any manner 
of doubt that Rs. 64 crores were paid. Now 
it is said that more than Rs. 200 crores are 
paid. 

Now, a document has been handed 
over by the Minister of External Affairs to 
the authorities in Switzerland. Now, the 
funniest thing, the joke of day is that the 
Minister says that he does not know the 
name of the perSon. A person, an un-
known person would not drop in so easily 
in Switzerland to give a document to the 
External Affairs Minister. He knows for 
certain that he is an advocate. When he 
knows that that person is an advocate, can 
one believe that the External Affairs Minis-
ter would not be able to know the name of 
that advocate who has handed over a 
document to him? Can such an important 
document be handed over just like that? It 
is not believable. I must say that the Exter-
nal Affairs Minister is not fair; he is not 
honest. In making a confession he had no 
option but not to disclose the name and 
thereby try to conceal the entire conspir-
acy. By doing this he is only helping to 
salvage the investigation. This is the most 
astonishing thing. Sir, today everybody in 
the world is laughing at us. Nobody can 
believe that when a document was handed 
over to the Minister he did not read what 
was there in that document; or who handed 
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it over to him. He did not also keep a copy 
of that document. This sort of thing has 
never happened anywhere. No document 
is exchanged in this manner. I would, there-
fore, say that this is one of those cases 
where right from the beginning attempt is 
being made to conceal the fads. 

Today the han. Minister has given a 
statement in which he has mentioned that 
he had sent the copy of the judgment of 
the Supreme Court in which the order of 
the High Court was placed and he also 
sent a copy of the petition filed by Mr. Win 
Chadha in the Delhi High Court. I do not 
know why this copy was sent. It is not 
customary to send copies of the petition 
filed here however, we can send copies of 
the judgement or copies of the stay order. 
The reason which the han. Minister has 
given in this regard is that he had sent the 
copy because he was properly advised on 
that. I think he was advised for the pur-
pose which has been disclosed in the dis-
closure where It been stated: 

"The rePort that Dr. Pierre Schmid, 
. Chief, International Assistance in 

Criminal Matters of the Swiss Fed-
eral Policy Office at Berne, has been 
told from above that India wants the 
Bofors scandal shelved, is most dis-
turbing. As Mr. Schmid has himself 
stated, he will now have to convey 
what he has been told to the Geneva 
Cantonal Court which is hearing 
appeals on behalf of six parties for 
rejecting the Government of India's 
request for access to Swiss bank 
documents vital to the unearthing 
of the Bofors scandal." 

Therefore, Sir, the mischief has been 
done. On the 1 st of April, we are discuss-
ing this matter on the floor of the House 
but now no time is left. As a matter of fad, 
even today in the speeches which have 
been made by the· Members from the treas-
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Rule 193 
ury benches, no one has said that a mes-
sage has been sent to ignore these four 
pages document and proceed with the case 
in right earnest. Even today it has not been 
done. The hon. Minister who gave a state-
ment in the House today did not mention 
anything of that sort. This shows that they 
want not to investigate and not to unearth 
the name. They want to do this ·because 
they know that otherwise somebody sitting 
on that side or somebody connecting with 
them be in the dock. Therefore, they want 
to shelve it. 

I WOUld, therefore, submit that the 
Prime Minister when he speaks, he should 
begin by saying that he has sent a mes-
sage there to prosecute the case; to signor 
the four pages document; the have a FAX 
copy of that four pages document and place 
it on the Table of the House. That is the 
most important part of this debate. If that is 
not done then all these crocodile tears 
which have been shed by Shri Aiyar and 
others in order to become more pious than 
the Pope himself, and try to show the loy-
alty to the departed sove of Shri Rajiv 
Gandhi, with which we have no dispute 
absolutely, will become infructuous. We can 
be very loyal but the point is that of nation. 
It is a sell out of the nation and the sell out 
of the nation c~;,not be tolerated. 

Therefore, Mr. Speaker, Sir, I would 
like to submit to you this. My senior friend, 
Shri Jaswant Singh, has dealt with the 
matter in detail. I would only like to submit 
to you that instead of shedding crocodile 
tears, they must face the facts. All the 
three officers who have been removed must 
be re-instated, if they are really genuine 
about the investigations. Sir, may I know 
from them why did they remove all these 
three officers one after the other. 

SHRI PAWAN KUMAR BANSAL: Dis-

""Expunged as ordered by the Chair. 

MR. SPEAKER: The very strong 
words should be removed from the rec-
ords. 

SHRI GUMAN MAL lODHA: Sir, we 
understand that you are in the dock. The 
Treasury Benches are in the dock on this 
issue. The country has given a verdict on 
that point against you. You want to be-
come a hero out of your own uormissions 
and commissions, out of the scandals 
which have rocked and shocked the entire 
world. I would, therefore, submit that three 
officers who have been made scapegoats 
and who have been removed from the CBI 
must be put incharge of it. After all, what 
was the crime? What was the crime of Shri 
Madhavan? Why was he transferred? The 
only crime was that he was conducting the 
investigation correctly, truly and was trying 
to unearth this. May I know what hap-
pened to him. 

SHRI A. CHARLES (Trivandrum): Sir, 
I am on a point of order. 

MR. SPEAKER: What is your point of 
order? 

SHRI A. CHARLES: My point of order 
is this. There are administrative details of 
officers. May I know under what rule he is 
demanding that certain officers should be 
re-instated. 

MR. SPEAKER: You will have to show 
me the rule under which you are raising 
the point of order. 

( Interruptions) 

MR. SPEAKER: Shrimati Margaret 
Alva has spoken on this point already. Just 
before you started, she spoke. 
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SHRI GUMAN MAL LODHA: Sir, what 
I am saying is that the team of Shri M. D. 
Sharma, Shri Madhavan and Shri R. N. 
Singh of the CBI who were investigating 
this offence and who were trying to un-
earth the offenders, the criminals and put 
them in dock, all of them were removed on 
one pretext or the other. There is a sincer-
ity on their part. If there is a genuineness 
on what Mr. Aiyar has said that they want 
to unearth· the both then, you first re-in-
state them in those very posts. 

Then, Sir, I would further submit that 
the first and the foremost thing is that this 
Government should sent a signal to the 
Swise authorities that that document is to 
be ignored and on the next day, we have 
to unearth the names of the persons and 
therefore prosecute the appeal. 

SHRI INDRAJIT GUPTA (Midnapore): 
Sir, I am overwhelmed by your generosity 
in allowing me to speak something now at 
7 o'clock. I am patiently waiting here for 
the Prime Minister who, I am sure will throw 
some light on this murky affair. I am sure, 
he can. 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): I am also patiently waiting 
to hear you. 

SHRI !NDRAJIT GUPTA: Sir, first of 
all, I would like to make one thing clear. 
Some Members of the ruling party, I am 
afraid - though I understand their senti· 
ments and I sympathise with them - that 
they are overcome with this complex about 
late Shri Rajiv Gandhi. 

As far as I am aware, we never made 
any specific charge that the money has 
been taken by him. But what we did make 
a charge about was that whoever has taken 
the money must be people in high places. 
They were being shielded. They were 

investigation 
sought to be shielded. That is not a very 
happy position for a Prime Minister to be 
in. I know like to ask whether, up to the 
time when the National Audit Bureau of 
Sweden came out clearly, committing this 
fact that money has been paid by Bofors 
as a commission for the purchase of How-
itzer, until that, time, was it not strenuously 
denied by everybody on that side of the 
House that there was not commission; that 
there was no broker; that there was no 
middleman and nothing. These are aU in-
ventions of the Opposition. It was only when 
it was not possible any more to deny it 
because of the National Audit Bureau's 
Report, then we came to the next stage of 
the whole affair. 

Mr. Madhavsinh Solanki, of course, is 
not the first victim of Bofors; and I do not 
know how many more victims there may 
be before this ghost is finally laid to rest. 

There was one victim, to begin with, 
whose name was Mr. Arun Singh, who 
was the Minister of State for Defence. Of 
course, he voluntarily resigned. I don't think 
anybody forced him to resign perhaps. But 
why? What was the matter? He came out 
openly with a statement that during our 
Joint Parliamentary Committee investiga-
tions and subsequently, when it was found 
that on the plea of confidentiality, this 
Company was refusing to identify the re-
cipients of this money, he said, he sug-
gested - it may have been wrong; it may 
not have been a right way of suggesting it 
- if you want these names, if the Govern-
ment of India is interested in getting these 
names, the only way to do it is to summon 
the top Executivs of this Company. The 
contract had already been signed - and to 
tell them that unless you let us have the 
names of the recipients - because, after 
all, that money which was being paid was 
part of the price which we had to pay for 
the gun eventually. that price was included 
in the price of the Howitzer; that come out 
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of the Govemment of India's pocket - Shri 
Arun Singh said that unless you reveal the 
names of the identity of the recipients, 
threaten them by saying that we will can-
cel the order. The had not been executed; 
only the contract had been signed. This 
was Mr. Arun Singh's crime. He did not 
belong to the Opposition; he belonged to 
the Government; and he resigned because, 
perhaps, the way that his proposal was 
met, was received by top people in the 
Government, left him with no option but to 
resign. He was the first victim. 

The second victim was Mr.Olof Palme, 
the Prime Minister of Sweden. Nobody can 
say for certainty who killed him and why 
he was killed. But, after all, he was the 
Prime Minister of Sweden. Swedish Press 
has been full of reports about connection 
of Mr. Olof Palme with this whole Bofors 
deal. He was killed, may I remind you, just 
three weeks before the signing of this con-
tract. It was stated that at a meeting of the 
United Nations in New York, an agree-
ment was reached between the two Prime 
Ministers of India and Sweden, some under-
standing was reached between them that 
hence regarding this particular contract, there 
would be no middle man; no middle man 
would be used; and there would be no ques-
tion of commission and all that. 

This was stated here in this House. I do 
not want to go on referring to that persons 
about whom these people are so sensitive; 
there was complex about it. If you mention 
the names, they say, oh, you are out to 
character assassination. It was stated here 
in this House. I was very much a Member in 
this House; it was stated here in this House 
that in New York, the two Prime Ministers 
had come to an agreement that there would 
be ~o commission and no middle man, as far 
as Borers was concerned; maybe it was so, 
I do not know. But, later on, we found that in 
the Report dealing with Bofors, which was 
submitted by the C&AG, which was laid on 
the Table of the House here, after much 
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delay, a report in which perhaps the C&AG 
said; it is in black and white; you consult that 
Report that for months and months, he was 
asking for certain files and papers to be sent 
to him by the Ministry of Defence; and it went 
on being delayed and delayed and delaved; 
and he said, I do not know wJ-y it is being 
delayed; finally, it came to him. He had 
scrutinised all the available papers and files; 
and in his Report, he had written-his re-
marks were curious-that this kind of alleged 
agreement was reached between the two 
Prime Ministers; there is nothing on record; 
no noting on the tiles, not even an exchange 
of letters between the two Prime Ministers; 
nothing to indicate that there is any such 
binding effect of any agreement that there 
will be no middle man and no commission. 

In fact, it was on this issuErWhen this 
Report of the C&AG came out-we were 
asking questions on that basis. 

19.00 hrs. 

We were asking questions on that basis 
and np satisfactory replies were being given. 
I would remind you that it was on this issue 
that the entire Opposition resigned from this 
House. We left our seats here. We resigned. 
We went out. Yes, we did. We did. Because, 
we were not saying that Shri Rajiv Gandhi 
had taken the money. But we were saying 
that it was not the attitude that the Govern-
ment should take or trying to shield the 
people who may have taken the money. 

So, according to the Swedish Press Mr. 
Olaf Palme's murder-of course, it is not our 
business, we cannot do anything about it, it 
is for t~em in their country to investigate into 
those matters-but according to the Swedish 
Press, it is not unconnected with this Bofors 
deal. 

The third victim of Bofors is the unfortu-
nate Shri Solanki. He is unfortunate in the 
sense that but for our vigilant Press and I was 
just wondering what would have happened, 
suppose he had not made this confession, . 
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suppose he had kepst quiet, suppose he had 
not said anything. And I do not think that he 
would have done it if the Press had not been 
so vigilant. It was because it came out in the 
Press that he had no option but to admit that 
he had passed on some paper to the Foreign 
Minister of Switzerland. But there is no 
question of saying that he was a poor inno-
cent man. He was not a poor innocent man 
at all. He was the External Affairs Minister of 
such a big country. One does not find it 
credible that he should do a thing like this 
without bothering to know the enormity of 
what he was doing, apart from the fact that it 
was the grocest of all improprieties that any 
Minister could commit. 

Apart from that, he did not know any-
thing! He did not know who the man was, 
who have him the paper, he did not know 
what was in the paper. He said it, but as I said 
earlieron in his statement inthe RajyaSabha, 
he has admitted thatthis paper dealt with the 
present status of the Bofors cases in the 
courts in India. How did he know it if he did 
not read that paper? How did he know what 
it contained, or what it dealt with? But he has 
said in his statement that it deals with the 
present status of the court cases' regarding 
Bofors in Indian courts. So, he knew that 
much at least. In spite of that he handed it 
over which was not his business to do at all. 
And he never bothered to find out how that 
paper came there. 

I would like to know from the Prime 
Minister since he must have carried out 
some inquiry subsequently. Who is the au-
thor of that note? Who prepared that note 
which came to Shri Solanki through some 
unidentified man according to him and then 
he passed it over? Who authored that note 
which gave the impression to the court there 
in Switzerland that we were not serious, that 
our Government was not serious and does 
not want this thing to be vigc '.US!y pursued 
but to go a bit slow on it? 

invtlSti{lation 
SHRI RAM NAIK (Bombay North): And 

the fourth victim? 

SHRI INDRAJIT GUPTA: The fourth 
victim is still to come. I am really perturbed, 
because I do not know, by the time w. get to 
the bottom of this Bofors mystery, how 
man yes victims it will claim. 

Nobody was prepared to this, what has 
happened. It has happened all of a sudden 
It has been a very shocking affair altogether. 
And I am sure the Prime Minister is also 
shocked. The Prime Minister, in these last 
three or four days, I am sure, has made the 
necessary inquiries to find out how it came 
about, this curious incident. And, of course, 
for the External Affairs Ministerthere was no 
alternative but to.quit, or to be made to quit. 
I do not know what it was. 

So, now I would Just say that this long 
history, narration which we have been hear-
ing also, I do not want to repeat all that, about 
the various occasions on which some at-
tempts were made, which were in our opin-
ion attempts to slOw down the investigation. 

This is only one example here. This is 
contained in the statement made by the hon. 
Raksha Mantri this morning. I am quoting 
from his statement-page 2 of the Defence 
Minister's statement-from the revised Let-
ters Rotatory there. 

"The revised letters rogatory were 
furnished by the CBI to the Swiss 
authorities on the 30th August 1990, 
which were found to be in order by the 
trial Judge on the 19th September 
1990. Appeals were filed by certain 
affected parties against the said 
Order: 

Who are those parties? Here we know, 
Mr. Win Chadha was filing the petitions and 
all kinds of things were going on. Who are 
these certain affected parties, who filed 
appeals against the Order in Switzerland? 
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Our information is that it was one of the 
Hindujas. H it is wrong, you please say so. 
You take a full sense of responsibility and 
say it was not and tell us who it was. This is 
one appeal only. Our information is that it 
was one of the Hindujas. I think, now nobody 
can deny that one or more of the Hindujas 
are certainly up to the neck in this whole 
affair. 

About Mr. Win Chadha, the less said the 
better. He has gone now. He has flown from 
this country. We were not able to prevent him 
from leaving the country, to impound his 
passport or do anything. You cannot bring 
him back. You cannot get him extradited. 
You cannot do anything. So, he has gone. 

Sir, I only want to say that it is now 
obvious to us that it is not enough for the 
Government occasionally to keep on assur-
ing the country that this inquiry will be pur-
sued vigorously and everything possible is 
being done. We take this with pinch of salt. I 
am not blamming the Officers. There may be 
many officers who are conscientiously trying 
to do the job. But many things had happened 
and they were narrated here, which were 
beyond the competence of the officers, and 
may be in the realm of higher policies. There-
fore, we feel that it would· be better and it 
would be more advisable -I do not think the 
Government will agree-if a motion or a reso-
lution or something of that nature, which was 
moved here by my friend Shri Gorge Fernan-
des, is passed here. I am not bothered about 
the words. But the contents are very impor-
tant. The Government plus the Parliament 
as a whole, all the parties and the Govern-
ment together, this House should declare 
that we are resolved that this matter must be 
pursued vigorously till the truth is found out. 

Many speakers on that side have also 
said that they want the truth to come out. I am 
very glad. That is an obvious thing which 
anybody would want; whether you want to 
clear some body's name, whether you want 
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to assassinate him or whatever you want to 
do. The truth has to come out. And the issue 
here is not whether Mr. V.P.Singh in eleven 
momhs was more inefficiem or less efficient 
and whether you have shown models of 
efficiency during the rest of the time. I am not 
interested in this debate. 

How will you get at the truth if you go on 
accusing each other on these things? You 
should get at the truth. It is good for the 
country. It is bad for the country to allow a 
thing like this to drag on and on farfive years. 
We have not made that kind of a concerted 
and an organised, united attempt, which we 
could have, which we still can do, I beheve, 
to see that the matter is brought to an end as 
soon as possible. Whoever the guilty may 
be it does not matter- it may be Shri Somnath 
Chatterjee, it may be myself and it may be 
you-let the truth come out. And for that 
purpose, we are suggesting thatthere should 
be no objection on the Prime Minister's part, 
if the whole House is one, as We have done 
many times in the past on other occasions 
and on other issues, in adopting some kind 
of a motion or a declaration or a resolution 
saying that we are deeply concerned be-
cause of the Solanki affair, which has now 
brought the whole murky thing to surface 
again, and the whole House wants that this 
matter should be vigorously pursued and the 
investigation of the case should be brought 
to a speed and sUfCessful end in the interest 
of th~ whole country. This is what we want. 

This should be done before it is time for 
yet another victim to emerge on the scene. I 
am quite sure that other victims will come if 
the matter is not ended soon because big 
money is involved; all kinds of people are 
involved; all kinds of people who have got 
vested interests and stakes in this whole 
affair are involved. Some may be here and 
many are in abroad. And, therefore, we 
should try to see to it that in the interests of 
the country this matter is pursued and inves-
tigated and the truth is brought out as soons 
as possible. 
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THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): Mr. Speaker, Sir. atthis hour, 
I intend to be very brief. 

The statement made by the Defence 
Minister, I believe is comprehensive and 
conveys in a sneeinct sufficient manner what 
has happened since the previous Congress 
Government stepped down from office and 
in particular what has happened since the 
Congress Party assumed offlC8 and Gov-
emment in June, 1991. 

SHRIINDRAJIT GUPTA: Sir, I want to 
make a small point. I do believe and you will 
also agree with me that this Debate despite 
some tensions and some fighting by each 
other will have salutary effect. It will have 
salutory effect. It is already beginning to 
have a salutary effect and the Government 
will, I am sure, take heed of all the expression 
of opinion that have been ventilated here. 
They may not agree with them. But, it wil! 
have a salutary effect in ensuring that this 
maner is not brushed under the carpet and it 
is vigorously pursued to an end. 

SHRI P.CHIDAMBARAM:·I entirely 
agree with hon. Mamber, Shri Ind raj it Gupta. 
Any Debate in Parliament will have a salu-
tary effect and the debate today which has 
been oonducted without much ill-will or ran-
cour will surely have a salutory effect. 

let us recan a few steps taken by the 
previous Government of Shri Rajiv Gandhi. 
These were. not taken gratuitously, these 
were not taken under coercion. These were 
taken by the Government in the ordinary 
course of business because it is Govern-
ment's business to ensure that the laws are 
observed and those who violate laws are 
punished. 

On the 20 February, 1989 when an 
MOO was entered into with Switzerland, no 
one in the opposition had demanded that 
MOO should be entered into. When SectIOf"l 

166 of the Criminal Prodedure Code was 
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amended, first by the previous Government 
of Shri Rajiv Gandhi in order to seek assis. 
tance from foreign countries, no one in the 
Opposition had demanded that we should 
do so. These were deciSions taken by the 
Congress Government not only in order to 
facilitate the CBI enquiring into the Bofors 
case, but in every other case where the 
National Crime Bureau of India is obliged to 
seek assistance from the National Crime 
Bureau of that country. 

Three days after the MOU was entered 
Into, a letter Rogatory which was ready, was 
served upon the swiss Government. To-
wards the end of Shri Rajiv Gandhi's Gov-
ernment's tenure on the basis of the refusal 
by the swiss Government to fumish informa-
tion to the first letter Rotatory, another lener 
Rogatory was sent. Our letters Rogatory 
were not found defective. We had registered 
the preliminary enquiry. No court has quashed 
that. No oourt has found fault with that. No 
other Government had found fault with that. 
The Government changed and new Govern-
ment came into office. I say this with a full 
sense of responsibility at least in this part of 
the country, in the northern part of the ooun-
try, they won their votes on the basis of a 
deliberate compaign of disinformation and 
calumny. It is different matter that eighteen 
months later, the same party lost an election 
despite a campaign of calumny and disinfor-
mat ion. (Interruptions) We did not get a 
majority. But, we were not reduced to the 
pathetic plight in which Shri V.P. Singh is 
placed now, not even the recognised leader 
of the Opposition. Even when we lost an 
election, we were the single largest party 
and when we have won an election, Wie are 
the single largest party. let me say, if we 
conduct our business honestly as we do, we 
will always remain the single largest party in 
India. Mr. V.P.Singh stood up to interrupt 
and said that my govemment has 'done so 
many things. One must put that to close 
examination, microscopic examination. let 
us see what he did and let the world judge 
what that Government, which mercifully 
survived only for eleven months, did, and 
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CHAITRA 12, 1914 (SAKA)

~ir, a regular case was registered and a
letter Regatory was sent, first by the C81 anq
then they went to the Spacial Judge, Sori
R.C. Jain, and got a letter Rogatory issued
by the court. Ido not blame them for that.
According to me, under law, a Letter Roga-
tory issued by the CBI is adequate. But if1hey
thought they had to strengthen that Letter
Rogatory by a Letter Rogatory issued by the
court, they were welcomed to do so. What
did the Swiss authorities do? My colleague.
Shrimati Margaret Alva very generously did
not mention all the defects found by the.
Swiss court. Iwill enumerate some of them
and Iwill point out when India's fair name, the
fair name of the Special JUdge was tar-
nished. It is not now but when the letter
Rogatory was served upon the Swiss au-
thorities. The Swiss court f uno that the
documents were not translated, the docu-
ments were not celti'liQd, the documents
referred 10 In tho Letter Rogatory were net
produced or attached to the Letter I":\ogatory.
The Letter Rogatory did not state on what
authority. the documents rr eruionoo in paJa: .
graphs 5,6,7,8,23,24,25 and 27 wer at-
tached at all. Documents were iliigible.
Documents were incomplete, which neans
either effaced or destroyed. And finallv they
said: "Moreover, a piece of oap er has been
added and pasted on between point 9 and
10.HThe Government of India ends a letter
Rogatory to a court, which is not typed even
on a manual typewriter. A piece of paper is
pasted between point 9 and 10. And that is
the Letter Rogatory which the Government
of India serves upon a Swiss court through
an Indian court. The piece of paper refers to
names of natural persons and corporate
bodies mentioned in the letter of 26.1.1990,
signed by an otticer of the GBI. Then they

Botors gun deal 698
investigation

said: "'t is desirable that Indian authorities
gIve an explanation in this connection." When

. were we put to shame? When et Swiss court
told us thatthe Indian auth9r1t1es should give
an explanation in this connection and said. It
is, therefore, legitimat to ask whetherthe~e
facts were brought to the knowledge of the
Judge at all and it islagitimat9 to ask whether
any Indian<:ivil servant, who may have bean
corrupted. had bssn proceeded with. So,
please do not take so much cr6dlt for nervIng
that detfactive Letter Rotatory. It is that L~t·
ter Rogatory, a defective letter Rogatory, an
appeal against that ,and a second appeal
against that, which has led to this impasse
'for the last twenty-four months. I know Mr.
Somnath Chatterjse, even if he shakes his
head. will agree that what ! am saying is
correct on the legal aspect of the case.

SHRI SOMNATH CHATTERJEE:' am
waiting for your statement about the lawyer
and the court.

.•.•HRI P. CHIDAMBARAM: I hope it was
not you, that is aIL

Then.Sir, Mr. V.P. ingh'sGovernrnent
said that l.hey took up the matter in the Zurich
court. The Zurich court dismissed the ap-
peal on the 13th of November. Or) rh 13th
)flcernber the document relating to the bank
acoo: m! of A.I=. Services was furnished to
the ind;an: ovsrnroent. 1 heard Shri V.P.
Singh say that this was great hatch which his
Government has discovered. Firstly, it was
no~ his Government. His Government had
demitted office on 6th November. When the
document was furnished, it was a sucessor
Government; but that is a minor matter.
What did the Swiss Government, what did
the Zurich Court do? Itforwarded to us-to the
Government of India-the document relating
to the A.E. Services account.

, wish to remind this House that the fact
that A.E. Services was a recipient of Swed-
ish Kroner 50 million was a fact which has
been known to this country since 1987. It is
a fact recaroled inJ.P.C. report .. They do not
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attach much importance to that report. They 
do not attach much sanctity to that report-
and I do not want to quarrel on that-and even 
that report of the J.P.C. - which you criticise, 
which you do not accept, which you say is a 
perfunctory report, even that report of J.P.C. 
in paragraph 1.176 at page 170 has re-
corded the fact that A.E. Services was a 
beneficiary who received Swedish Kroner 
50 million and in para 7.181 and 7.182 says 
that the amount was transferred to the Nord-
finanz Bank, Zurich. Nothing that has come 
to the Government of India on the 13th 
December goes even an inch beyond what 
was recorded in the J.P.C.'s- the 'con-
demned' J.P.C:s-report. After two years, so 
far as the Zurich account is concerned, we 
are not wiser. We are not wiser not because 
of Rajiv Gandhi's Government. We are not 
wiser despite Shri V.P. Singh's efficient 
government, despite very efficient officers 
that they employed. The fact remains that 
the Zurich court has given us nothing regard-
ing that one account. If you want us to pursue 
the matter, really, of course, we should purse 
the matter in accordance with law. So, what 
is it that we have done today in eight months 
which attaches blame to us, when all that 
Shri V.P. Singh's government and the suc-
cessor government have done ...... (inter-
ruptions) 

SHRI SOMNATH CHATIERJEE: That 
was a bad government. (interruptions) 

SHRI P. CHIDAMBARAM: That is what 
we are trying to say. What is it that we done 
or not done in the last eight months which 
attaches blame to us, which neither Shri V.P. 
Singh's efficient government nor the succes-
sor government could find out an inch be-
yond what the 'condemned' J.P.C. report 
recorded three years ago? If you want us to 
do something in the Zurich case, please tell 
us what we should do. We can put our heads 
together. We can do it. (Interruptions) But no 
suggestion has come from you. 

inv9Stigation 
SHRI BASU DEB ACHARIA: Please tell 

us about your achievement. 

SHRI AMAl DATTA: What did you do 
aftertheJ.P. C.? 

SHRI P. CHIDAMBARAM: Secondly, in 
the Geneva court, which has found that 
defective letter Rogatory was filed, the 
compliance was made on 30th August 1990. 
On 19th September, 1990 the trial judge had 
found that the letter Rogatory be now valid 
against which appeals were filed 

SHRI AMAl DATTA: What was the 
year? 

SHRI P. CHIDAMBARAM: It was in 
1990. 

SHRI SOMNATH CHATTERJEE: By 
whom it was done? • 

SHRI P. CHIDAMBARAM: We do not 
know, because we are not a party there. 
(Interruptions) Kindly listen to me when you 
do not read the statement. The Defence 
Minister's statement categorically says: 

"Under the Swiss laws the foreign 
Government or its Advocate do not 
have the right to audience before the 
concerned Swiss Court'. 

We do not have a right to audience. Our 
lawyer does not even have a watching brief. 
We will have to simply wait for orders to be 
transm itted to us. The order transmitted to us 
was that the letter Rogatory was defective. 
That is the first order which Shri V.P. Singh's 
government won, namely an order that the 
letter Rogatory was defective. The other 
order which has come, came in the succes-
sor gcwernment's time. on 23rd January, 
1991 in which they said that 'because oftha 
appeal pending, because of the proceedings 
in the Indian court, we are suspending the 
investigation". What is the sum and sub-
stance of this? T we orders, one order in July, 
1990 finding the letter Rogaroty defective-
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do you want 10 take credil for that- and 
another order on 23.1.1991 suspending the 

.. investigation on the groUnd that the Su-
preme Court is seized of the malter, went 
received. These are the only two orders-and 
I want hon. Shri Jaswant Singh 10 remember 
this because I am going to read 10 him part of 
his own speech he made earJier-obtained by 
the previous govemment One was an order 
pronouncing a letter Rogalory defective and 
another order which says that in view d the 
pending proceedings the investigations are 
suspended. It is not going forward. It is going 
backward. The very efficient governments· 
did not take the case forward; they took if 
backward. 

The next stage was ... (1nt8l1l.fJlions). 
Sasudebji, please listen. The next stage was 
27th of August 1991, when the Supreme 
Court of India allowed the appeal of CSI, 
dismissed the petition of Chaudhury and 
held that the FIR remained unaffected and 
could be proceeded with according 10 the 
law. Really, therefore, the CSI's work started 
after 27th August 1991, and the Defence 
Minister's Statement chronologically sets oot 
all that the CSI has done after the 27th of 
August 1991 and until this day. 

Sir, at this point of time, I must read tor 
the benefit of my dear friend who unfailingly 
refers to me, whether I am a Member of the 
House or not, whether I am present or not, 
and I must retum the courtesy 10 him by 
referring to him. Sir, this is what he elo-
quently demanded in a speech which he 
made on the 27th of December 1989, if I 
remember, from where Mr. V.C. Shukla is 
sitting today. 

Mr. Jaswant Singh said: 

"What do you have 10 do? I recom-
mend to the Govemment that imme-
diately; -This is to the V.P. Singh 
Govemment- as urgently as yester-
day, you should have made a formal 
diplomatic request to the Govemment 
of Sweden firstly for divulging all facts 

that are in their pan BE sioll which 
!hey have notsof_ made available to 
us..-

Did the Government Ihal he supported 
make that request? No. 

. "Secondly, for maki1g a jon request 
wih the Government of India 10 the federal 
govammant of Switzerland for III8IUIg avai1-
able to us and for waiving all banking regu-
lations 10 that we can reach across banking 
secrecy laws.· 

Did the Govamment, did your Tuesday 
night dinner host make this demand? No. 

~irdly, a direct request to the federal 
government of Switzerland again and for 
divulging all information which aJmK1tIy lies 
locked up in their bank by moving criminal 
charges against at least two identfied and 
known Indians, namely, Shri Chaddha and 
the Hindujas. • 

Did the Government lauch criminal 
charges? No. 

~e is enough evidence now to ad 
as they have done misappropriation of pub-
lic funds. II is not merely avoidance of taxes. 
I would urge thisGovemment to do two other 
things-Qne is to impound the passport of 
Shri Win Chaddha who is reportedly now 
seeking shelter in Abu Dhabi and secondly, 
institute an immediate inquiry against Hin-
du)3S agaiJl!!f whom so many alegations 
have been made.' 

Did yourGovemmentdothat? No. (krter-
~). 

TheGovemmenl was supported by you. 
( lntetTLfJlioos). 

Thewhoieworldknows,JaswantSing~, 

that the Government could never have 
cobbled together a paliamentary maiCdY 
without a crutch given by you and the crutch 
given by the left parties. (WfNTI,JJfilns). 
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SHRI JASWANT SINGH: With you 
permission, Sir, and ifthehon. Ministerwould 
yield just for haH-a-minute. 

I am guilty for all this. Since 1989. I admit 
that I have been at fault, I am guilty. It is 
because of me and what I said in the House 
sitting where Mr. Shukhla is now sitting, that 
Bofors has not progressed. Please inform 
us-instead of going into the history of my 
default, please tell us now what you have 
done. -( Interruptions). 

SHRI SOMNATH CHATIERJEE: The 
Govemments they supported has given" 
these three. (Interruptions). 

MR. SPEAKER: I think all these names 
may not form part of the record. 

(Interruptions) 

SHRI P. CHIDAMBARAM: Sir, now 19o 
to Sweden. (Interruptions). Now I shall just 
very briefly, just for one minute deal with the 
investigations in Sweden. (Interruptions). 

MR. SPEAKER: Do you think you are 
addressing him? He is under the impression 
that you are addressing him. 

SHRI P. CHIDAMBARAM: I am not 
addressing him. (Interruptions). No, no,l am 
addressing you and Somnathji. (Interrup-
tions). 

Sir, what is the position in Sweden? 
They did not take Mr. Jaswant Singh's ad-
vice. 

They wrote to Sweden. (Interruptions) 
I am going to come to the certificate given by 
Mr. Vajpayeeji in a short while. In Sweden, 
Mr. Lars Ringberg who is the regional Prose-
cutor handling the case, after many months 
took a decision and I will come to that pres-
entJy. Ftnally he said that he had no facts to 

-Not recorded. 

invsstigation 
open a criminal investigation in this matter. 
Then, we filed ~n appeal. We took some 
months to file an appeal because we had to 
find a lawyer, we had to draft an appeal and 
the appeal was filed. It is nobody's case that 
the appeal was dismissed on the ground of 
delay, it is nobody's case that the appeal was 
dismissed on the grounds of limitation. The 
appeal was dismissed barely 20 days ago, 
on the 10th March, 1992 by the Prosecutor 
General. Therefore, this Government filed 
an appeal against the order of Mr. Lars 
Ringberg and the appeal has been dismissed. 
Surely we can examine whether a further 
appeal lies, surely we can examine whether 
there is another higher court where we can 
appeal and surely we will examine. What is 
the fault and what is the blame attached to 
us? After aD, Mr.lars Ringberg said nothing 
new. What did he say as early as 28th 
January, 1988? Again, even the 'condemned' 
JPC Report contains it. As early as on 28th 
January, 1988, when we were obfuscating 
according to you, when were thwarting ac-
..ording to you, what did he say? He said: 

"A judicial inquiry similar to our prelimi-
nary inquiry concerning possible bribery 
offences has not been commenced in India. 

Thus, neither writen nor oral evidence 
has been obtained through the inquiry under-
taken with regard to whom payments were 
made and the reasons for them. 

In view of this, and since it cannot be 
expected that information of decisive impor-
tance for the matter of prosecution could be 
obtained by continuing the inquiry, the pre-
liminary inquiry is withdrawn: 

This is the decision he took on 28th 
January, 1988. It is contained in this report 
which you condemned, because you said, 
we were not serious about persuading Mr. 
Lars Ringberg. Three years, Mr. Lars 
Ringberg, despite your persuasion, despite 
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named lawyer seems to be looming large! your eloquence and despite the BJP lending 
a dear friend of mine Mr. Arjun Jaitley to 
assist th8 CBI has come to the same conclu-
sion. We filed an appeal and the Prosecutor 
General has come to the same conclusion. 
What do we do? "there is a higher court, of 
course, we will appeal. If there is no higher 
court, do we appeal from Caesar to Caesar? 
Therefore, in Sweden, this Government has 
done all that is possible and if legally any-
thing is possible, this Government will do. 

Now, so far as India is concerned, our 
position has been consistent that the Su-
preme Court of India on the 27th August, 
1991 had dismissed the petition of Mr. H.S. 
Chaudhary, it also dismissed the petitions of 
various political parties on the grounds of 
locus standi which is not relevant. has al-
lowed the appeal of the CBI, set aside the 
judgement of the Delhi High Court and said 
that the FIR remains unaffected and may be 
proceeded according to the law. The CBI 
has communicated this decision immedi-
ately to Switzerland. The CBI told its lawyer. 
told the Swiss Department of Police and 
Justice. Now, a question was asked as to 
why Mr. Win Chadha's petition was sent. But 
it should have been asked as to whom it was 
sent. Mr. Win Chadha's petition was sent to 
the CBI's lawyer in Switzerland, and not to 
the Swiss Court, in order to keep him fully 
informed about the proceedings in India. Mr. 
Win Chadha filed a fresh petition after Mr. 
H.S. Chaudhary's petition was dismissed 
and in this pettion no stay was granted and 
therefore, in order to keep our lawyer in-
formed, Mr. Win Chadha's petition has been 
sent to Mr. Marc Bonnant and not to the 
Swiss Court. Our lawyer must be fully in-

formed as to what goes on in India and we 
have informed our ·Iawyer. (Interruptions) 
Please do not make an allegation which 
even you did not make when you were 
speaking. Mr. Win Chadha is the CBrs 
counsel. (Interruptions) I am sorry, Mr. Marc 
Bannant is the CBl's counsel. (Interruptions) 

SHRI SOMNATH CHATTERJEE: I 
seem to be seeing that lawyer. That un-

SHRI P. CHIDAMBARAM: Sir, if 0ppo-
sition Members throw out names with which 
they are very familiar with, it is very likely for 
anyone to trip at ay any time. They have 
succeeded in tripping ma. I acknowledge It. 
There is no problem. I have no hesitation in 
accepting that. " it Is a mistake. it is a 
mistake. 

Marc Bonnant is the CBI lawyer. Wm 
Chadha files a petition after the Supreme 
Court's judgement. In Win Chadha's peti-
tion, no stay has been granted. h is the duty 
of the CBJ to convey to its lawyer that no stay 
has been granted on this petition asking for 
this prayer. No stay has been granted. You 
cannot read a non-stay order without read-
ing the petition. It is because, if the stay order 
has been granted, you read the stay order. I 
there is no stay order, Mr. Lodha, you know 
better than I do, you cannot read non-stay 
order without a petition. Therefore. the peti-
tion has been given and the facts have been 
stated that there is no stary order. 

J have taken to heart only one allegation 
made here. h is an allegation attributed to an 
anonymous source and published in the 
most disreputable paper the Oagens 
Nyheter. How can you stand up and say. Mr. 
Jaswant Singh or Mr. George Fernandes-
I cannot recall who has said-that the Gov-
ernment of India must take cognizance of a 
publication in a most disreputable paper 
Dagens Nhyter. attributing anonymous 
source. This paper carried a scandalous 
allegation against somebody and we know 
the circumstances. we know the persons 
who visited London and Geneva. who was 
instrumental in persuading the reporter of 
the paper to carry the story. You know what 
happened in the London court You know 
what the London Court decided. You know 
the confessional statement made by this 
paper. They admitted and said categorically. 
I said this in Parliament as an opposition 
Member. They were led to believe that these 
facts were true. They attributed to that team. 
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They charged 1!Je CSI 1ea!n. My greatest 
regret at that time was that my colleague in 
the Supreme Cowl, LWr. Awn Jaitley who 
was a distinguished member of the BJP, 
unfortunaIeIy was in league and joined this 
team to advise or whatever mannerto cause 
the publication fA this in the newspaper. I 
think, he regrets it to this day. I know, he 
regrets. I am glad, once for aft, Mr. Awn 
JaiIey was withdrawn from the team after 
that. 

But the point is, if you do this kind of 
thing in the purruit of truth, th9 path must be 
correct. If you by to cut comers, if you by to 
jump a few fences, if you try to get into alleys 
and by lances, you will land yourseH exactly 
in the same manner in which the CSI team 
lauded itseIfwhen it planted this story through 
the CSI team or whatever it was. The story 
was planted in the Dagens Nhyter. 

Sir, it was told here yesterday, the only 
moment of truth was when Shri Madhavsinh 
SoIanki made the statement I am sure, he 
made an honest statement. I think, all of you 
in the heart of heart feel it. He is an tOn. man 
and he made mistake and he said ill know, 
privately what each one of you feels about 
him. That is a different mailer. I only want to 
remind Shri Vajpayee about one thing. In the 
Rajya Sabha, I was then broU9ht into the 
Bofors debate for the first time only by the 
end of 1988. Earlier. Mr. Arun Singh was 
harding it I was brought into the case in 
1988 end, In February, 1989. when I was in 
the Ministry of Home, MOU was signed, 
letter rogaIory was signed. When I came to 
the debate for the first time in the Rajya 
Sabha, I stood up and said-after I had 
taken Rajv's approval-the Government 
admits thai: monies W8f"e paid by Bofors to 
some persons. But Government today does 
not know who the req,ients are. There is no 
evidence as of now that an Indian person or 
an Indian company or an Indian entity ra-
ceivedthat money. Vajpayeeji. if I remember 
right. you stood up and said; '"You have 

investigaIion 
made an honasI statement. The Govern-
mentadmilsthat BoIors has paidthe money.· 
I think, you congratulated me and I still 
warmly remember that word of congratula-
tion. 

The point is. it is not that we are hiding 
anything.ltmaybethatsometimeswefumble 
and sometimes we stumble, justlike every-
body fumbles and everybody stumbles. We 
are all agree that we must find the truth. Let 
there be no raucour, no ill-will in this. There 
was one target earlier. I am not saying all of 
you targetted him. I agree with Shri Indrajit 
Gupta that he did not target him. But do not 
say. nobody targetted him. Hundreds of 
people outside, in the election platforms 
have aIIacked him and targetted him. 

How many of us felt sorry? How many of 
us felt grieved? You referred to my eulogy to 
Shri Rajiv Gandhi four days after he died. 
Four days after he died, what can I say, Mr. 
Jaswant Singh? Do you want me to say that 
he should be prosecuted? Do you want me 
to say that he should be persecuted? Do you 
want me to say that he should be hanged? 
Four days later, when I wrote that eulogy to 
Shri RafIV Gandhi, what I said was that 
Bofors inquiry against Shri Rajiv Gandhi 
should be stopped. I am not saying that 
Bofors inquiry against any other person who 
received money should be stopped. Shri 
Rajiv Gandhi is dead today. I am glad that 
none of you has invoked his name today. We 
are hurt because I believe-J may be wrong 
but I believe--that Shri Rajiv Gandhi is inno-
cent. And when you targetted him in 1987, 
1988.1989 and 1990, what did you expect 
me to do? I have looked him in the eye and 
asked him and he has told me one to one in 
the eye 1 and my family has nothing to do 
with the Bofors transactiOn.' I believe him 
and I win believe him until I go to my grave 
unless you find evidence to the contrary. 
What is ~ with that? When Shri Mani 
Shankar Aiyar said that all of you were up in 
arms. What is wrong with that? I believe. You 
believe in Shri LaI. K Advaniji. You believe in 
Shri AlaI Bihari Vahpayeeji. I believe in Shri 
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Rajiv Gandhi. I believe in Shri P.V. Nar-
ashimha Rao. Should I not believe in my
leaders? I believe them.

Today the search is for, who is the
recipient. We are committed to that search.
(Interruptions)

Please be serious. We want the, recipi-
ent to be found out. But I appeal to all of you.
(Interruptions) We want the recipients to be
found out and it can be done only in one way.
The only way is pursuing the path of law,
legal procedure, and legal proceedings.
There is no short-cut. Short-cuts will land
you in a disaster. You will hear the Defence
Minister. The Prime Minister is going to inter-
vene.

We are committed to pursuing the truth.
Let us together pursue the truth and find out.

It may take some time. It may take some
weeks or months. We may come across
obstacles.

SHRI BASU DEB ACHARIA: How many
years you need to find out?

SHRI P. CHIDAMBARAM: There are
people who consider themselves affected by
these proceedings and they will place every
obstacle on the way. Wisdom lies in the
Government knowing who are placing ob-
stacles and try to remove those obstacles
and get at the truth. If we are faltering there ..
find fault with us. If we are not doing ourduty,
find fault with us. But don't attribute motives
and I say that this Government is as commit-
ted, as anyone of you here, in pursuing the
case, find the truth, find the recipients but
according to law and only according to law.

SHRI NIRMAL KANTI CHA TIERJEE
(Dumdum): What have you done to find out
the letter? (Interruptions)

SHRI BASU DEB ACHARIA: Find out
the text of the letter. Where is the letter sent
to the Foreign Minister of Switzerland?

BoIors gun deal 710
investigation

SHRI SOBHANADREESWARA RAO
VADDE (Vijayawada): Sir, I thank you for
giving me an opportunity to say a few words
on this important issue. The hon. Members
who preceded me have said many things. I
will not go into the details nor repeat what .
they have said.

When I have first come across the news
item that our Foreign Affairs Minister has
handed over a Memo to his counterpart
abroad, I really wondered when I have gone
through his reply that was given in Rajya
Sabha and his statement made on the floor
of this House, I was really perturbed.

When we go abroad on some delega-
tion, the officials belonging to Foreign Affairs
Ministry will be telling us "We have to act like
this. You should not speak any word which is
contrary to the interest of our country." They
give some advice. I wonder Mr. Madhavsinh
Solanki who was an ex-Chief Ministar of a
State and who was a very senior leader,
could have handed over a letter from a
private lawyer to his counterpart in Switzer-
land of course, he has confessed. This has
happened on 1st February. But for the fact
that this matter has come in the Press, it
would have gone unnoticed. And, that objec-
tive with which that memorandum was
handed over to that Swiss Foreign Minister
there would have been served. I would like to
know from the hon. Prime Minister certain
things. Iwould like to say that the resignation
of Shri Madhavsinh Solanki is not the end of
the matter. What has this Government done
to find out who is the person who has handed
over that letter to him? What are the contents
of that memorandum? Has the Government
obtained it? I want the hon. Prime M inister or
hon. Defence Minister to clarify when they
speak later as to what are the contents of that
note. As long as you do not do that, the
needle of suspicion will point at you. There is
no doubt about it. The needle of suspicion
will point towards this Government. Now,
Shri Madhavsinh Solanki might have been
made a scapegoat. But I hope this Govern-
ment is in the know of all the things. So, in
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slons. The Chief of the Army Staff further
wanted to threaten the Company stating that
it would be causing breach of contract and so
it is liable to lose the contract of the Govern-
ment and the Government would not give
this contract; so it need not supply the guns.
That advice was giv&n by the then Chief of
the Army Staff. But it was scuttled by the
Defence Secretory who was later given the
Governorship of a State. That is how you
have honoured him; that is how you have
helped the person who has served your
purpose. The Commerce Minister has said
so many things about the lapses which have
taken place during the NF Government. All
right. I would like to seek a clarification from
this Government. If they are really serious
about it, what have they done aboet it during
the Iast tew months? He has narrated about
how Shri Jaswant Singh suggested about so
many things. But what has your Government
done in regard to those people who have
obtained the commissions, the Hindujas and
Win Chadhas? Now we have read in the
papers that one of the gentlemen is again
trying to build up some financial empire in
ourcountry. What has this Governm ent done
to stop such expert? What efforts have this
Government made to receive back that
amount which was given to those people
against the provisions of the contract? Ulti-
matety. the burden has fallen on the people
of this country. At that point of time when the
JPCwasenquiringthe Nobelcompany, which
was a private company, there was a secrecy
clause at that time. But now that secrecy
clause does not operate. So. let our Govern-
ment try its best to find out the truth to get the
truth before the end of this month. Other-
wise, this five year period is going to lapse.
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your own interest, kindly come out with the
truth. Please inform us what are the contents
of that Note. Who was the person who has
given that letter? What action has this Gov-
ernment taken aqainst that lawyer who has
brouqht so much disrepute to this Govern-
ment! If you realiy feel so. you should act.

When Shri Man; Shankar Aiyar and Shri
P. Chidambaram were speaking they said
that the iate Shri Rajiv Gandhi's Government
had done so much to unearth the truth. But
i was also a Membe( of the Eighth Lok
Sabha. I have not yet forgotten the moments
when that Government conscientiously tried
to bury the truth. As far as this is concerned
I would like to go on record. (/nterrupt~s)
Piease let me say. Under the provision that
secrecy has to be safeguarded, this Govern-
ment has not tried to find out the truth. There
is a proverb which says that the patient
wants to die and the doctor also wants the
patient to die. The Company which has paid
the commissions. which has bribed some
people is left free. The Government says that
it has categoricaJ:y informed Bolors and the
other Companies which are to supply the
arms that they should not employ any mid-
dlarnen and no commission should be paid.
Initially, you have not come outwith the truth.
Even when the JPC was conducting the
proceedings much of the truth was con-
cealed. It was only afier the great newspa-
per. The Hindu had brought out the facts. it
was clearly established that commissions
were paid. What has this Government done
in this regard? I would like to know about it
from the hon. Minister Shri Chidambaram
and his colleagues. I would aiso like to say
that the former Chief Minister of the Army
Staff said subsequently that the a person
who was as Defence Secretary' at that point
of time has scuttled some advice given by
the Chief of the Army Staff to the then
Government to threaten the Bofors to come
out with the truth, to fully reveal who are the
persons who have received the commis-

Shri Lodha has said about the copy of
the petition that was tiled by Shri Win Chadha
in the Delhi High Court. Is it not precisely
theiUntention to delay the proceedings, to
delay the investigation? Actually, the con-
tanal court would have given the judgement
by October, 1991. But because of certain
intentional action of the Government it could
not be done.
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MR. SPEAKER: Please conclude. All
these points have been made already.

SHRi SOBHANADREESWARA RAO
VADDE: They are trying to scuttle the inves-
tigation, the are trying to bury the truth. I
demand from this Government to find out the
truth directly before the end of this month.
Otherwise, those people who have received
the commissions will escape the criminal
action as per the provisions of the act in the
country.

I also demand that the Prime Minister or
the Defence Minister in all fairness, must
place the contents or the details of that note
which was given by the Foreign Affairs Min-
ister to his counterpart there and the action
they have taken or they propose to take in
this regard so that justice is not only done but
it must appear to have been done. All these
days, they have been persistently tryings to
bury the truth. You may be loyal to your

. leader. We do not question it. But the people
of this country must know the truth.

There is corruption in every area. But
when this Bofors scandal came up, we found
that persons in the highest authority were
involved in it. You must try to remove that
doubt from the minds of the people of this
country, at least, to make a good beginning.
We have confidence that the present Prime
Minister may try to do that. let us wish that
he keeps it up. (Interruptions)

MA. SPEAKER: Reddaiahji, you com-
.",. plete your speech within two minutes without

repeating the points already made.

SHRI K.P. REDDAIAH YADAV (Ma-
chilipatnam): Sir, I am from the TD group. I
am thankful to the various leaders of the
House, who have spoken onthis issue. And
true to our traditions that a departed soul

""Expunged as ordered by the Chair.
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should not be criticised and rundown, the
opposition leaders and the treasury benches,
have not named our departed leader, late
Shri Rajiv Gandhi. And I am very thankful to
Members on both the sides.

Sir, today only, after nine months, I saw
when they have maintained the Indian tradi-
tion and the principles of Indian democracy.

Another thing is that after hearing both
the sides, I just felt as it I was in a Supreme
Court or in a High Court where both the
parties have argued to their strer.qth-point
by point and one party has got 49 points and
the other party has got 51 points. And the
people's court will give the judgement in the
coming elections.

The only point that I would like to bring
to the kind notice of this House is that so
many scandals have been taking place in
this country. And despite a vigilant opposi-
tion, nearly Rs. 50,000 crores were depos-
ited in the Switzerland Banks. Before that
where would this Rs. 85 crores Bofors deal
stand? I am not telling how many long years
we have to put up or that we have to put up
another ten years on this subject. The only
issue that was left out was to freeze the
accounts in the Switzerland banks and to get
back the money and thereby withdraw all this
unnecessary and complicated legal proceed-
ings.

What were they doing when Shri Vish-
wanath Pratap Singh's Government was
there and'" ? How is it that this was not
done? The main architect who was behind
this Bofors issue was Shri Arun Nehru. How
did you compromise with him?

Therefore,let us not go into the merits of
the case. Please freeze the accounts and
bring back the money and do away' with all
this Bofors issue. There are so many other
important things. We have to keep the reali-
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begin with, may I know the reaction of the
Government to this suggestion?

ties in mind. When a vigiliant opposition is
there, the Government cannot scuttle the
people's money. I do not want to go into
these details. Let me say something on how
th9 people of this country are understanding
your proceedings. There is nothing that we
have achieved after spending three hours
time of the House. But the question is how
long the people of this country can be en-
gaged in such proceedings. I advise the
vigilant opposition that instead of looting the
money and then asking for freezing the
accounts, they from the very beginning,
should be vigilant and catch hold of the
corrupt Ministers and corrupt officers, who-
ever they may be and do real service to the
country.

With these words, I conclude.

SHRI CHITTA BASU (Barasat): I shall
not make a speech. I would touch certain
points and seek certain clarifications.

MR. SPEAKER: I think we had decided
to sit upto 8 o'clock. Now we will sit for some
more time and finish this.

SHRI CHITTA BASU: You may extend
the House by another haH an hour. (Interrup-
tions)

20.00 hrs.

A suggestion has emerged from this
side of the. House that this House should
adopt a Resolution, unanimously preferably,
in orderto show 10 the world that not only the
Government of India led by the Prime Minis-
ter but all sections of the House demand that
the truth should be brought out, in order to
impress upon the international opinion that
India cannot be ignored and they have got a
vibrant democracy and the Parliament has
acted in a proper way. Ithink there should not
be any objection from the Prime Minister's
side to adopt a Resolution of this nature. To

Another important points has been made
about the significance of April 3rd. If the
hearing is not resumed on the 3rd April then
our country is going to lose very significantly
both in terms of prestige and in terms of
finance. Therefore may I know whether the
Government would immediately issue direc-
tive to our lawyers there to intimate that our
Government is sincerely interested to pro-
ceed with the case and also to tell them to
ignore the note which has been handed over
to the External Affairs Minister of Switzer-
land. That will make the position more clear.

The political situation in Sweden has
changed. There has been a new political
climate in the country. The then ruling party,
which was supporting in the cover-up opera-
tion in the case of Bofors scandal, is no
longer in power. Other parties are in power
and many of them are in the Government
who fought for bringing our the truth in the
matter of Bofors. Therefore I would like to
know whether the Government would take
this opportunity, namely the changed politi-
cal situation, and see that effective steps are
taken to bring outthe truth, particularly to find
out the details of the recipient of the commis-
sion.

There is a report that during Shri Chan-
dra Shekhar's regime the Solicitor General
of India Shri Anand Deve Giri was asked to
see whether the name of Hindujas which
appears in the FIR could be removed. In
other words, I want to know whetherth name
of Hindujas is in the FIR. I would also like to
know whether there was any move to re-
move the name of Hindujas from the FIR. Is
it also a fact whether Shri Anand Dev Giri,
after examining the whole case, was of the
opinion that the name of Hindujas could not
be removed?

Sir, what is the latest position in regard
to that? The question was that the Hindujas
tried to get their names removed from the
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FIR Was it a fact that the Iawyer-umamed 
lawyer-from whom the so-called noIe was 
received by the Former Extemal Affairs 
Minister was the outcome of the activities of 
the Hindujas in london? 

I thank my friend Chandrakar. He is not 
merely a Member of this House. he is also 
the AICC (I) spokeman. He denied these 
remarks. I quote what did he comment. from 
the Indian Express of March 30.1992. 

MR. SPEAKER: Will you believe the 
statement made by him in the House or the 
statement made by him outside? 

SHRI CHITTA BASU: He made the 
statement here. That is why. I remind him 
and I just draw his attention to his statement 
made to the Indian Express. Let him deny. 

MR SPEAKER: He has explained it 
You cannot quote the newspaper, and you 
have to rely upon the statement which he 
made in your presence in the House. 

SHRI CHITTA BASU: That is all right. 

MR. SPEAKER: You are a very senior 
Member, you will understand it. 

SHRI CHITTA BASU: It has been quoted 
in his name. 

MR SPEAKER: It is different. 

(IntenupOOns) 

SHRI CHITTA BASU: He has denied it? 
But. let me go on record what he said. 

MR SPEAKER: No. I cannot allow. It is 
not like this. 

SHRI CUITTA BASU: I will leave that. 

MR SPEAKER: Thank you. 

SHRI CHmA BASU: My last point is 
this. This is the product of energy. vigour and 
activity of finding out the truth. The conclu-
sion of this Report has already been quoted 
here. I do not like to quote it But. had there 
been no vigilant Press in our country. had 
there been no vigilant Press outside the 
country. had there been no vigilant Parlia-
ment, I think. the truth that has now become 
available would have never been known to 
anybody in this country and outside. There-
fore, I would earnestly request the Govern-
ment. If the Government is really serious 
about finding out the truth. even at this late 
hour, what stands in the way of the Govem-
ment to secure the copy of the note whidl 
has begn handed over to the Government of 
S" .. itzerland? 

I think, if they are really sincere. it may 
be available and we may know the real truth 
about it. Sir. it is also necessary to know who 
was that unnamed lawyer, who was the 
person who introduced him to the Minister, 
what are his backgrounds. what are the 
incidents and what are the forces which 
were operating in order to get him introduced 
with the FOleign Minister of our country. 

These are the few question which I want 
the Government or the Prime Minister to 
reply to. in order to put the record straight. 

ruE PRIME MINISTER (P.V. NM-
ASHIMHA RAO): Mr. Speaker. Sir. we have 
had very detailed disaJssion. All the points 
have been answered, explanations given-
what each Government did, what each re-
gime achieved, all this has been gone into. I 
do not mind admitting. In fact. I do feel very 
strongly that what happened during the last 
two or three days has caused embarrass-
ment to the Government. This embarrass-
ment would have to be removed. After going 
through all the suggestions made during the 
debate. I find that two or three points of 
action have been stressed. Number one, 
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that we should tell on behaH of the Govern-
ment, the Government of Switzerland that if 
there has been any misunderstanding or 
contusion as a result of that note handed 
over by Mr. Solanki, that should be ignored 
and our position is clear. We want the pro-
ceedings to find out the truth to continue 
without any let or hindrance. I will see that in 
the next one or N;O hours, this message 
clearly goes from the Government of India. 
There are still 4-112 hours behind us. So, it 
should reach them in time for them to take 
any action whatever action they feel neces-
sary. But I am sure this is only by way of 
abundant caution because the 'CBI, which 
has been dealing with the case throughout, 
has already taken action in this direction 
quite promptly. What the CBI and its lawyer 
and the authorities there wiH do, I am sure, 
will be in the same direction. I am proposing 
to do this because meanwhile the Minister 
has come out with a statement that he has 
handed over a note, and in order to remove 
any possible confusion because of that note, 
I would see that this is done. 

All sectibns of the House are absolutely 
united in one thing that the truth should he 
found out. That is how it shall be and I would 
like to reiterate this.! do not with this Govern-
ment to function under a shadow. After my 
long experience in public rife and Govern-
ment. I understand this much that no Gov-
ernment shoutd ever function under a 
shadow. So, we will take an steps. I do nQI 
agree with;ihe allegations made by honour-
able Members that there has been any delay 
or avoidable procrastination. It has not been 
so. The \0tCe 0\ the \\\Yi}a\\oo, \alee 0\ \he 
case, as it has found its way, has been 
brought out by Mr. Chidambaram. 'think, on 
that score, there need be no doubt whatso-
ever. It is my duty to satisfy the Parliament 
and to satisfy the people about the clear 
intention of the Government. From now on, 
I propose also, as the Minister in charge of 

investigation 
the CBI, to keep myseH regularly informed 
about the progress of the case. 

SHRI BASU DEB ACHARIA: Inform the 
"House also. 

SHRI P.V. NARASIMHA RAO: Sir, in-
forming the House is a little different be-
cause while the investigation is going on, it 
may not always be desirable to be making 
statements every wee~' or every fortnight. 
But that is a matter which we can go into. But 
at least, keeping myself informed is what I 
can very well do and ! shall do that. We are 
one on this. Let it go as a clear intention of 
everyone in this House. The truth should be 
found out. 

About the note, Sir, we will address the 
Government. This note is said to be a note 
handed over from one individual to another 
and not from one Government to another. 
That makes it a little different. But we will 
spare no efforts. We will address that Gov-
ernment in that matter ... (Interruptions) ... I 
am grateful to the hon. Members for their 
suggestions. I have not been here through-
outthe debate. I will go through the speeches 
once again and if there is anything at all that 
helps the Government in finding out the 
truth, whether it has been brought out in the 
reply or not, ! will see to it that it is fully taken 
cognisance of and the needful is done. (In-
terruptions) 

SHRI BASU DEB ACHARIA: Will you 
assure the House that that letter will be 
placed on the Table of the House? (Intf1r{up-
tions) 

"THE M\N\STH\ OF DEFENCE (SHR\ 
SHARAO PAWAR): Mr. Speaker, Sir,l have 
heard with attention the views expressed by 
the han. Members who participated in to-
day's discussion, specially those expressed 
by my friends on the opposite side. 

The House has heard the clarifications 
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provided by my colleagues. Whateverdoubts 
which may have remained, have been amply 
set at rest by hon. Prime Minister. 

At this late hour of the day, it would not 
serve any purpose for me to offer an issue-
wise response. 

Even though I had said so in my opening 
statement, I would like to reassure this au-
gust House that Government remains unal-
tered in its commitment to the truth, and the 
complete truth, being determined and those 
found guilty being dealt in accordance with 
law. Towards this objective, the Govern-
ment and the inv.astigative agencies shall 
take prompt and effective measures, pro-
ceeding according to law and completed 
their task with due despatch. It shall be the 
Government's endeavour to pursue expedi-
tiously and vigorously the judicial proceed-
ings now pending in the Swill Courts. 

I have also taken note of the desire 
expressed by han. Members that the Gov-
ernment should communicate to the Swiss 
Government that the note handed over by 
the former External Affairs Minister does not 
in any way affect the official position of the 
Government. I had, in my statement, already 
referred to the letters written by the CBI on 
24th March 1992 and 26th March 1992. 
Nevertheless, Government will once again 
communicate, in a suitable manner, to the 
Swiss Government that the said note has no 
effect whatever and it is Government's in-
tention to pursue the proceedings before the 
Swiss Courts. In conclusion, I would like to 
sincerely thank all Members of this House 
who participated intoday's discussion. (Inter-
ruptions) 

SHRI BASU DEB ACHARIA; What 
about that note? Will you ask the Swiss 
Government to send back that 
note ... (/ntemiplions) ... Will you place a 
copy of that note on the Table of the House? 
(Interruptions)' 

{Translation] 

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir, I would like to asks a solitary 
question from the hon. Prime Minister. The 
han. Prime Minister said that he would once 
again go through all the speeches made 
here, because he was not present during 
most of the speeches. He also said that he 
would exploit all resources to solve this 
problem. But may I ask as to how far are we 
people ready to take a unanimous stand in 
the matter? That will be an ordeal for us. The 
External Affairs Minister was forced to resign 
on that note and there has been so much of 
discussion in the House. The han. Prime 
Minister only said that he would make every 
effort to collect that note. I am sure he will be 
abletodothal. But I would like to request him 
that when that note comes to his hand he 
may please place the some on the Table of 
the House. (Interruptions) 

[English] 
, 

SHRI SOMNATH CHATTERJEE 
(Bolpur): The Prime Minister should also try 
to ascertain the identity of that lawyer who 
has misled your External Affairs Minister. 

SHRI BASU DEB ACHARIA: The iden-
tity of that lawyer who gave that note should 
be disclosed. The Prime Minister should 
respond. 

SHRI P. V. NARASIMHA RAO: Alii can 
say at this moment is, we have an agency; 
CBI is the agency. We win ask them to find 
out anything which is to be found out. (Inter-
ruptions) 

SHRI SRIKANTA JENA (Cuttack): 
The Prime Minister has assured us that 
the CBI will take care of it. The eel will take 
care of what? Will the CBI take care of 
the note? Will it look into it ? (/ntenup-
tions) 

MR. SPEAKER: Please take your 
seats. 
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The identiy of views on which action 
hasto~taken has been very very appiftf1l 
I thank for1heco-operation. I declare that the 
House stands acfJOUn18d to meet again 
tomorrow the 2nd ApriIl992_ 

2O.22hrs.. 

The LoIc Sabha then adjourned" EItwen 
of the CIocIc on Thutsday. AptI2. 19921 

ChMra 13.1914 (Saka)_ 
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